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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 3, 1992/Phalguna
13, 1913 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL  ANSWERS TO QUESTIONS

11.01 hrs
[Translation}

" liegal Falling of Trees

*81. SHRI LALIT ORAON: Will the
Minister of ENVIRONMENT AND FOR-
ESTS be pieased to state:

(a) the measures taken to stop illegal
telling of trees and for protection of forests;

(b) the assistance provided to the State

Government for this propose;

(c) whether thousands of trees are
being felled by the plywood industries in
Bihar and other States; and

(d) i so, the action proposed to be
taken in this regard under the Forest

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The Gov-
emment of India have taken a number of
initiatives and measures and provided
guidelines to the State/U.T. Governments
to stop illegal felling of trees and for pro-
tection of forests. A detailed statement in
this regard is laid on the Table of the
House.

(b) The Central Government under
the Centrally Sponsored Scheme have so
far provided an amount of Rs.9.03 crores
to State/U.T. Govts. during the period 1986-
87 to Feb., 1992 and an amount of Rs.
3.25 crores have been earmarked for the
year 1992-93.

(c) and (d). The State Govt. of Bihar
have informed that it is not a fact that thou-
sands of trees are being felled from forests
by Plywood industries. There is also no
report of felling of trees on forest lands by
Plywood Industries in other States.

STATEMENT

(a) The Government of India have
taken a number of initiatives and provided
guidelines to the State/U.T. Govemments
for protection of forests anc for checking
illegal felling of trees. Brief details of some
of the important measures are~ -

(i) The Nationa! Forest Policy, 1988
predominantly aims at preserva-
tion, conservation, maintenance
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(iiy

(iii)

(iv)

v

and sustainable utilisation of the
forest resource including enhance-

‘ment of natural environment. The

derivation of direct economic
benefit must be subordinated to
this principal aim

The enactment of the Forest
(Conservation) Act, 1980 and its
amendment in 1988 has been a
major landmark in conservation

" of forests. The State/UT Govern-

ments have to take prior permis-
sion of the Central Government
for diversion of any forest land for
non-forest use.

The Central Government have
been assisting the State Govern-
ments in their effort to protect
forests and stop illegal felling by
providing financial assistance
under the Centrally Sponsored
Scheme “Development of Infra-
structure for Protection of Forests
against Biotic Interference”

The Government of India have
encouraged development of sub-
stitutes for timber by non-woody
products, such as PVC, Steel,
Aluminium, Reinforced Cement
Concrete and medium density
fibre board out of agricultural
wastes.

Guidelines have been issued to
State/UT Govts from time to time
for protection of forests. Some of
these guidelines are as follows:

(i) To avoid felling of natu-
ral forests and where
such felling are inevi-
table for restoration of
crop or other silvicultural
considerations, it should
be restricted to an area
not exceeding 10 ha. in
the hills and 25 ha. in
the plains.
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(i) . To consider banning fel-
lings of green trees in the
hills above 1,000 metres,
as least for some years.
(iii) To identify critical areas
in the hills and mountains
which require protection
from felling of forests and
need immediate vigorous
afforestation.
(iv) To set apart 4% of the
geographical area as pro-
tected area like wildlife
sanctuaries, national
parks, biosphere reserves
etc.

(v) To take measures for
protection of forests from
fires. :

[Translation]

SHRI LALIT ORAON: Mr. Speaker,
Sir, there is a ban on felling of fruit trees
as well as other trees under the Forest
Conservation Act. | would like to know
whether the Government is aware of the
fact that the whole plywood industry is
dependent for its needs on the felling of
trees. ’

SHRI KAMAL NATH: Sir, the plywood
industry is meeting its requirement either
through import or through non-forest wood.
No such report either from Bihar or from
any other State has been received that the
forest wood is being felled to meet the
requirement of plywood industry.

SHRI LALIT ORAON: Mr. Speaker,
Sir, | have asked how is the plywood
industry meeting its requirement of raw
wood in view of ban on felling of trees
under Forest Conservation Act, whether
these are in-non-forest land or forest land.

SHRI KAMAL NATH: Sir, this ques-
tion was about forest land. Now he is
asking why the trees are being felled on
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non-forest land. Govemnment has no power
regarding Non-forest land so it is true that
trees are being felled on this land and the
industry is also planting trees to meet its
growing requirements.

[English}

SHRI K.P. SINGH DEO: Mr. Speaker
Sir, the hon. Minister in his reply has given
a large number of steps which have been
taken by the Government with a substan-
tial amount of money. But the general
feeling, Sir, is that nothing is being done.
So, | would like to know from the hon.
Minister whether he has any documentary
»or physical evidence for the steps taken by
him due to various legislations. Is there
any tangible proof including that of the
ecological battalion or the task force which
are working in Rajasthan, in the Shivaliks
and Shahjahanpur blocks in Dehra Dun?

SHRI KAMAL NATH: A large number
of afforestation and tree plantation pro-
grammes are being implemented every
year, but doubts do persist sometimes that
this is not physically happening. In the
light of this, to dispel such doubts and also
to get it confirmed within the Ministry, |
have myself requested all the State Gov-
ernments to give figures on plantations
done in the last eight months, distric-twise,
block-wise and panchayat-wise. And |
thought that this information should be

shared with hon. Members of the House, °

with MLAs and with the public at large.
This information on plantations done in the
last eight months has been received by
me from 16 States. Some of the States
have not sent this information. There are
11 States which have not so far sent the
information. But they have promised that
they shall be doing so very shortly.

When the information as prepared on
the basis of a format prepared by us to

dispel such doubts that plantation is merely

done on the files and figures are planted
the files have been received by me. 1shall
place it in the library of Parliament so that
every Member will be able to know as to
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what is actually happening with regard to
the situation in his own district, block and
Panchayat.

SHRI K.P. SINGH DEO: What about
the ecological task forces?

SHRI KAMAL NATH: The Ecological
Taskforce has done very good work. The
cost of the ecological taskforce is much
higher than other programmes.” We are
looking into the aspect as to how this cost
can be reduced. The scheme of ecologi-
cal taskforce has been proposed for exten-
tion by one year.

(DR. SHRIMATI) K. S. SOUNDARAM:
Respected Speaker Sir, our Tamil Nadu
Government is taking steps to prevent ille-
gal felling of trees, particularly the sandal-
wood trees by notcrious smugglers like
Veerappan and his gang. Our Tamil Nadu
Government needs special assistance and
help from the Central Government. | would
like to know from the hon. Minister the
details of assistance given in this regard
and measures taken by the Centre to
prevent illegal felling of trees in the forests
of Tamil Nadu.

SHRI KAMAL NATH: | had myself
visited Tamil Nadu and held discussions
regarding various gangs involved in illegal
felling of sandalwood trees. There is a

. scheme for the development of infrastruc-

ture for protection of forests and bio-inter-
ference. Under this scheme, we provides
assistance to the State of Tamil Nadu. |
do not have specific figures relating to
Tamil Nadu. But in the year 1991-92, we
have provided to all the State Govern-
ments an amount of Rs. 1,74,50,000. This
covers the expenditure for jeeps, mobile
vans, static wireless sets, guns and rifles.
We are seized of the problem of organised
gangs engaged in sandalwood smuggling.
A strategy is being worked .out in this
regard.

Dr. (SHRIMATI) K.S. SOUNDARAM:
For this purpose, the Government of Tamil
Nadu needs helicopters.
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SHRI NITISH KUMAR: Mr. Speaker,
Sir, the reply given by the then Minister
appears to be more theoretical than prac-
tical. The member has raised the question
on the basis of his personal experience.
Whenever we go o that area we also feel
sorry to see the deteriorated condition there.
It is high time to take strict steps for the
prevention of deforestation on the large
scale. What steps are proposed to be
taken to enforce the present provisions, so
that deforestation is stopped and to make
that area green again. Do you propose to
make a new-scheme or not? You can
yourself visit the areas of Ranchi and
Chhota-nagpur and see the deteriorated
condatnons of forests there. :

[English]

MR. SPEAKER: This is not a ques-
tion. - You are giving a lecture.

[Translation)

SHRI NITISH KUMAR: There is noth-
ing like lecture in it. Moreover the pro-
ceedings of the House, are also not being
telecast today. It is a matter of great
concern that the forest cover has reduced
to one third there.

[Engl‘ lish)

MR. SPEAKER: | will disallow this
question, if you continue like this.

[ Transtation]

SHRI NITISH KUMAR: | would like to
know whether the measures are proposed
to be taken soon in order to prevent further
denudation of forests and to start affores-
tation programmes on large scale?

SHRI KAMAL NATH: Hon. Mr.
Speaker, Sir, there may be instances of
felling of trees in some areas. | do not
deny it. It is possible. if the hon. Member
provides us some information regarding
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this, | would get it investigated. We have
directed the States to send details and
figures pertaining to the last 9 months
about the plantation done. But Bihar
Government has not yet sent any figures.
Recently, in a conference of the Forest
Ministers | had urged them to send the
figures. As soon as they are received
from Bihar Government, | would make
arrangements to keep them in library so
that hon. Members can see the informa-
tion. Regarding other afforestation pro-
grammes, if some special |nformat|on is

_asked, it will be provided. -

Ayurvedic Medicines and Doctors

*82. DR. P.R. GANGWAR: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: ‘

(a) the steps taken/proposed to be
taken by the Government for development
and quality control of Ayurvedic medicines
and for better career prospects of Ayurve-
dic doctors; and

(b) the facilities being provided to the
manufactures of Ayurvedic medicines and
to the doctors in this regard?

[English)

THE MINSTER OF HEALTH AND
FAMILY WELFARE (SHRI M.L. FOTE-
DAR): (a) and (b). A Statement is laid on
the Table of the House.

STATEMENT

(@) and (b). Government of India have
taken several legal and administrative
action to develop and control the quality of
ayurvedic medicines. Steps to improve
career prospects of ayurvedic doctors have
also been taken.

These are as follows: .
1. Constitution of Ayurvédic Phar-

macopoeia Committee as early
as 1962.
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Bringing Ayurvedic drugs under
the purview of Drugs and Cos-
metics Act (1964) in order to
regulate the manufacture of Ayur-
vedic Drugs for sale.

Setting up of the Phamacopial
Laboratory for Indian Medicine at
Ghaziabzd for (i) evolving stan-
dards for quality control of ayur-
vedic drugs and (ji) to test samples
of ayurvedic drugs sent to the
laboratory. :

Financial assistance for cultiva-
tion of medicinal plants in order to
assist manufactures of Ayurvedic
Medicines to have adequate sup-
ply of raw material.

Setting up of Indian Medicines
Pharmaceutical Corporation Ltd.
in order to ensure production of
genuine and good quality Ayurve-
dic drugs.

Setting up of Central Council for
Research in Ayurveda for scien-
tific research in fundamental and
applied aspects of ayurveda.

The following steps have been
taken for better career prospects
of Ayurvedic Doctors:-

(i)  All Ayurvedic physicians in
Group ‘B’ Grade (650-
1200) before- 1.1.1986
under the Ministry of Health
and Family Weltare have
been placed in Group ‘A’
Grade (2200-4000) from
1.1.86.

(i) . To improve the -Career
Prospects of Ayurvedic
Doctors under the Ministry
of Health and-Family Wel-
fare, a High Powered

- Committee was appointed
and based on its recom-
mendations 36 posts have
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been upgraded in Ayurveda
at different levels. 33
Ayurvedic Doctors are pro-
moted to the Grade of
Senior Physicians (3000-
4500) and 5 have been
promoted to the Chief
Medical Officer Grade
(3700-5000) from
5.12.1991.

(i)  The recommendations of a
Committee set up for im-
‘proving the career pros-
pects of ayurvedic doctors
in autonomous institutions
under the Ministry of Health
and Family Welfare are
under consideration.

(v) A scheme for refresher
course has been initiated
for continuing medical
eduction of Ayurvedic
Doctors.

[Translation]

" DR. P.R. GANGWAR: Has the Cen-
tral Government directed the State Gov-
ernments to provide the pay-scales and
facilities to Ayurvedic doctors equal to those
provided to the M.B.B.S. doctors in various
States. Because their qualification is equal
to the M.B.B.S. It takes 5 years to com-
plete M.B.B.S. course while Ayurvedic
deg.ree course is of six years duration.

MR. M.L. FOREDAR: Hon. Mr.
Speaker, hon. Member knows it very well
that Health is a State subject. We can
give equal salary and status to Ayurvedic
doctors and Allopathic doctors in centre
and not in States. Recently, in December
we have given benefit to thirty eight doc-
tors working under C.G.H.S. We have
revised their pay scale. We have brought
them at par with M.O. Physician of Allopa-
thy by giving them pay scale of Rs. 2200-
4000/-. Simitarly, we have brought at par
the senior Ayurvedic doctors with senior

- M.Os in Allopathy. The pay scale of Rs.
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3700-5000 available to the Chief Medical
Officer in Allopathy has also been made
available to Ayurvedic doctors subject to
vacancy. We have worked out a system in
which all the doctors of indigenous system
of medicines get the some scale as the
aflopathic doctors. All the Ayurvedic doc-
tors are happy and satisfied with the issu-
ance of these orders. 4

DR. P.R. GANGWAR: Would the hon.
Minister give directions to all the State
Govermnments about the pay scale. Third
M.Os appointed by Central Government
have also not been the given salary for the
last ten months.  Does the Government
propose to release their salary now and
the time by which it is likely to be re-
leased? - These Medical Officers were
appointed by the Centre.

MR. SPEAKER: What did the State
Govemnment say?

. DR. P.R. GANGWAR: Third medical
" officers were appointed by the Central
Govemment. They have not been paid
their salary for the last ten months. What
action the Government is going to take in
this regard?

SHRI M.L. FOTEDAR: Mr. Speaker,
Sir, | do not know that the third medical
officers were appointed by Centre in the
State of Uttar Pradesh. | would look into
it. But you can ask questions from Uttar
Pradesh Government regarding the Ayur-
vedic doctors in that State.

SHR! RAJVEER SINGH: What the
Govemment have thought about the doc-
tors who have been appointed by the
Central Government and have not been
paid salary for the last ten months. The
- reply to this question should come from
you.

" SHRI M.L FOTEDAR: Mr. Speaker,
Sir, where there is the question of Central

Govemnment assistance, you may give a-

. notice and | would look into this matter.
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[English)
PROF K.V. THOMAS: Kerala's contri-

- bution for the development of Ayurvedic

system of medicines is always commended.
Therefore, very good Ayurvedic hospitals
and doctors are there. One of the serious
problems now being faced in Kerala is the
non-availability of Ayurvedic herbs and
plants. They have become very acute due
{o deforestation process now taking place
in different parts of the country. So, on the
basis of this, the Kerala Government has
given a request to the Central Government
for assistance.

MR. SPEAKER: Please ask a ques-
tion.” Why don't you come to the question
directly so that you can get a clear cut
answer?

PROF. K.V. THOMAS: Kerala Gov-
ernment has given a request to the Central
Government for giving adequate assistance
for starting herbs plantation and small
gardens around Ayurvedic hospitals and
institutions. Will the Central Government

. give them adequate assistance for this?

SHRI M.L. FOTEDAR: Last year we
had given some assistance to the States
of Gujarat, Himachal Pradesh and Kerala.
Last year we had given Rs. 5 lakhs to the
comptroller of Kerala Agricultural Univer-
sity, Trichur for medicinal plants, for pro-
tection and cultivation of them.

[Transtation]

. SHRI UPENDRA NATH VERMA: Mr.

- Speakaer, Sir, Do the Government have the

information that the officers of the Govern-
ment Fertilizer Factory located at Anjjhore
in Bihar, have given in writing that they do
not require any Ayurvedic doctor?

{English]

" MR. SPEAKER: Do you have informa-
tion? .

SHRI M.L. FOTEDAR: | have abso-
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lutely no information. Only in two States.
namely, U.P. and Gujarat, the State Gov-
emments have adopted it. While in each
PHC, there is one Ayurvedic doctor, in
these States, Bihar Government comes in
that.

[Translation]

- SHRI DAU DAYAL JOSHI: Mr.
Speaker, Sir, these Ayurvedic doctors in
Rajasthan—— (Interruptions)

[English]

MR. SPEAKER: Not like this.
question — Shri Vijay Naval Patil.

Next

(Interruptions)**

MR. SPEAKER: This is not going on
record.

(Interrup@ns)“

Environmental Clearance of Develop-
ment Projects

*83.  SHRI VIJAY NAVAL PATIL:
SHRI GANGADHARA
SANIPALLI:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the details of the development
projects cleared by his Ministry during the
last one year, State-wise and project-wise;

(b) the details of the development
projects pending with the Government for
envionmental clearance as on February
29, 1992, Stae-wbe and project-wise;

(c) the reasons for delay in clearing
the pending projects; and

(d) the steps taken to clear these
projects early?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND -
FORESTS (SHRI KAMAL NATH): (a) State-
ment - listing the projects approved since
1st March, 1991 is laid on the Table of the
House.

(b) and (c). Statement-ll listing the
projects pending for environmental clear-
ance as on 29th February, 1992 together
with the reasons for pendency is also laid
on the table of the House.

(d) projects can be assessed only after
receiving complete environmental data and
action plans and a final decision in such
cases is taken within a maximum period of
three months. Regular interaction is main-
tained with the project authorities for expe-
ditious supply of requisite data.

STATEMENT-

List of Projects Accorded Environmental
Clearance from 01. 3. 1991 to 29.2.92

SI. No. Name of the Project

1 2

.. MINING PROJECTS
ANDHRA PRADESH

1. Ramagundem OCP-ll Project,
Singareni Collieries Co. Ltd.

2.  Bhawanipuram Limestone mine of
Daccan Cement Lid.

ANDAMAN & NICOBAR ISLANDS
3.  Quarnying activitiés linked to con-
struction of Breakwater at Rangat _
in middle Andamazn.
BIHAR

4. Block -l OCP of Bharat coking .
Coal Ltd. (BBCL).

*Not reorded.
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Si. No. Name of the Project

SL No. Name of the Project

1. 2

1 2

5. Karkatta OCP of Central Coal-
fields Ltd.

6.  Selected Dhori OCP, CCL.
MADHYA PRADESH

7. Fine ore Handling Scheme for -

Bailadila deposit-5 of NMDC.

8.  Tandsi Colliery Pw]ect of West-
ern Coalfields Ltd.

9. Bhadanpur Limestene Mlne
Maihar Cemtn.

MAHARASHTRA
10. Pavri Kyanite mine at village
Gairolla RF Jamdi district Bhan-

dara.

11.  Mugoli OCP of Western Coalfields
Ltd. (WCL).

12." Padampur OCP of WCL

13.  Gondegaon OCP, WCL.

14.  BELLORA OCP, Phase-l, WCL |
ORISSA

15. Ananta OCP, South ‘Eastern
' Coalfields’ Ltd. (SECL).

16.  Kalinga Coal Preparation Plant,
SECL.

17.  Lajkura OCP, SECL.

18.  Lakhanpur OCP, SECL
19. = Samieshwari, OCP, SECL.
20. ' Bharatpur OCP, SECL.

WEST BENGAL

21.  Bakulia Undergfound Project
(ECL).

22. J.K.Nagar Undergroimd Project,
Eastern Coalfields Ltd.ECL.

23 Nakrakonda U/G Project, ECL.
N THERMAL POWER PROJECTS
ANDHRA PRADESH

24.  Gas Based Project at Jegurpadu,
AP. (200 MW).

BIHAR

25.  Chandil TPS, (2x250 MW).
KARNATAKA

26. Mangalore TPS (2x210 Mw)
MAHARASHTRA

27.  Gas based TPS at Trombay (180
MW).

ORISSA

28.  Captive Power Plant of NALCO
(2x120 MW).

TAMIL NADU

29.. Gas Based Project at Pillaiperun-
allur, (300 MW).

30.  NLC's modernisation programme
of existing units (600-MW).

TRIPURA

31. . ROKHIA (Extn.) Gas Based Proj-
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Si. No. Name of the Project

Sl. No.

Name of the Project

1

2

1

2

a2,

ect (Phase Il & IIl) (2x7+2x8 MW).

Gas Turbine Project of NEEPCO
at Ramachandranagar in Tripura
(4x21 MW). - :
WEST BENGAL
33. Budge-Budge TPS, (2x250 MW).
34. Balagarh TPS (3X250 MW).

ANDAMAN & NICOBAR'ISLANDS

35.

36.

37.

38.

39,

ASSAM

41.

DG set at Car Nicobar, Andaman
& Nicobar Islands (3 MW).

DG Set at Neil Island (8.256 MW).

DG Set at Kondul Island (0.048
MW).

DG Set at Havelock Island, (0.512
MW).

DG Set at Kamorta Island (0.75
MW) T.V.

INDISTRIAL PROJECTS

PetroleumRefinery at Numaligarh
IBP Co. Ltd., under Assam Ac-
cord. '

Refinery Expansion Debottleneck-
ing the Reformer and LPG facili-
ties, Bangaigeon Refineries and
Petrochemicals Ltd.

Hindustan Paper Corporation
Nagaon and Cachar paper Proj-
ects.

ANDHRA PRADESH

43.

BIHAR

Expansion of Yerraguntala Ce-
ment Plant of Cement Corpora-
tion of India from 0.4 MT to
1.4.MT. '

Oil/Gas Production from Ravva
off-shore Field in Godavari Basin
and On-Shore Terminal Facility at
Surasamyanam. Oil & Natural Gas
Commission.

Propylene Recovery Unit, Hindus-
tan Petroleum Corpn. Ltd.

Bokarc Steel Plant Expansion
from 1.7.to 4.0 MT and Moderni-
sation of Convertor Shop and Hot
Strip Mill, Steel Authority of India
Ld.

GUJARAT

47.

48,

49,

'50.

51.

LPG Import Facility at Kandala
port, Indian Oil Corpn. Lid.

Gandhar petrochemical Complex
of India, Petrochemicals Corpn.
Ltd.

Gandhar Oil Field Development
Phase | and 1l, Oil & Natural Gas
Commission.

Setting up of a Desalting Plant to
Process 6.7 MMTPA of North
Gujarat Crude at Navagam,
Gujarat, Oil and Natural Gas
Commission.

Setting up of Carbon Fibre Pilot
Plant (CEPP) (12 TPA), Product
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SL No. Name of the Project

SI. No. Name of the Project

1 2

1 2

Application Development Centre
(PADC), Expansion of Polypro-
pylene (PP) and Polybutadiene
Rubber (PBR) Plant at Baroda By
Indian Petrochamicals Corpn. Ltd.

52. Second Single Buors Mooring
System in the Gulf of Kutch, In-
dian Oil Corporation Lid.

§3. Chemicals Complex, set up by

- Reliance Petrochemicals Lid.,

Reliance Industries Ltd., at Ka-

was-Hazira Region in Gujarat
State.

HARYANA

54. Research and Development
Centre at Gurgaon, Engineers
India Ltd.

KARNATAKA

5§5. Blast Furnace Comblex at
Visvesvaraya lron and Steel Ltd.,
Bhadravata.

KERALA -
56.  Expansion of Cochin Ref‘nery from
4.5 MMTPA to 7.5 MMTPA, Co-
chin Refinery Ltd.

MADRAS

5§7.  Setting up of Hot Rolling Fwilmes
at Salem, Steel Plant. .

58.  Setting up of Dictillation Facilities
) at Cauvery Basin, Madras Refin-
" eries Ltd.

59. Installation of 48 Hi-Tech Shut-

tleless Looms in Place of 144 Oid
Looms at Coimbatore Murugan

Mills, National Textile Corporation

ld., (TN & P).:
MAHARASHTRA
60. Expansion and Modemisation of
Project of National Organic Chemi-
cal Industries Ltd. (NOCIL) at
Thane-Belapur.
ORISSA

-61. Orissa Sands Complex, Indian
Rare Earths Ltd. ’

62.  Expansion of Capacity of Alumina
Refinery at Damanjodi from 0.8
MMTPY to 1.35 MMTPY and
Aluminium Smelter at Angul from
0.218 MMTPY to 0.345 MMTPY,
National Aluminium Company Ltd.

UTTAR PRADESH

63. Modernisation cum Expansion
(45,000 MTPA + 200 Million Vials)
of Glass Unit, Jg Gass Lid.,
Rishikesh.

64.  Setfting up a 100% Export Ori-
ented Freeze Dried Fruits and
Vegetables (200 TPA) Unit at Lal
Tappar, Flex Foods, Ltd.

65. Replacement of existing Cupola
Fumace with an induction Fur-
nace, M/s Diwan Chand Suraj
Prakash Jain, Agra.

66.  Setting up of Oral Polio Vaccine
Unit at Bulandshahar, Bharat
Immunologicals & Biologicals

67.  Expansion of Capacity of Doiwala

[
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SL No. Name of the Project

Sl No. Name of the Project

1 2

1 2

Sugar Mills from 900 TCD to 2500
TCG, U.P. Sugar Corporation Ltd.

WEST BENGAL

68.  Modification of stipulation, Damo-
dar Cement and Slag Ltd.

69.  Exploration of Off-shore and On-
Shore Block for Qil (Seismic Sur-
vay).

70. Spur-lV Gas Pipeline Project, .

GAIL.
IV.  RIVER VALLEY PROJECTS

71. Installation of Power Umt-Gandhu.
‘Sagar Ph-2, 4x40 MW.

MIZORAM

72.  Serliu-B Hydel power Project.

73.  Anjunem Mini Hy&en Scheme.
74.  Salauli Irrigation Project.
V. ATOMIC POWER PROJECTS
KARNATAKA
75. Kangal Atomic Power Project
‘ Units 3-6 (4x235 MW).

TAMIL NADU

76. - New Zirconium Songe Project at

Palayakayal.

77.  Titanium~Songe Project at Palay-
akayal.

VL. OTHER PROJECTS
ANDHRA PRADESH
78.  Construction of a multi purpose
berth in the Inner Harbour at -
Visakhapatnam Port. i
GUJARAT

79.  Development of full-fledged con- ‘
strainer handling facilities at

Kandia Port.
GOA
80. Construction of an Additional
General Cargo Berth at Mormugao
Port.

81. Construction of "Antarctic Study
Centre at Headland, Vasco.

KARNATAKA
82. Sea-Bird Naval Base at Karwar.

KERALA

83. = Construction of fishing harbour at
Mopla Bay in Cannanore District
of Kerala Envl. Clearance.

84.  Construction of fish landing centre’
at Quilandly in Calicut Dist. Ker-'
ala-Environmental clearance.

85.  Construction of a fishing Hatbobr:ﬁ
at Ponnani Malappuram, Distt. of
‘Kerala-Environmental clearance

86. Construction of Fish tandmg
"Centre at kottoor-Pollathai, Ker-j
' ala -Environmental Clearance.
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SI. No. Name of the Project

Sl No. Name of the Project

1 2

1 2

87.  Construction of fish landing centre
at Arthungal in Kerala -Environ-
mental clearance.

88.  Construction of Fishing Harbour
at Chambol in Kerala-Environ-
mental clearance.

MAHARASHTRA

89.  Construction of godown by Food
Corporation of India at Sholapur
in Maharashtra.

90. Construction of new and All-
weather Jetty at Elephanta Island.

91.  Sassoon Fishery Harbour-con-

: struction of facilities by Fishery

Survey of India requiring water
frontage.

92.  Replacement of Subamarine Pipe-
lines by Bombay Port Trust.

93. ' Environmental clearance for the
Pilot Project for Bulk Transport &

Distribution of Cement at Kalam-
boli, Bombay.

ORISSA

94. Construction of = Multipurpose
cargo Berth at Paradeep Port.

TAMIL NADU

95.  Construction of Godown by Food
Corporation of India at Salem in
Tamil Nadu.

UTTAR PRADESH

96. Construction of Bridge Across
River Yamuna at Allahabad, Naini,
u.pP.

WEST BENGAL

97. Acquisition of a Hovercraft to run
super fact Passenger Ferry Serv-
ice by Central Iniand Water Trans-
port Corpn. Ltd. Between Haldia
& Calcutta. -

STATEMENT-l

List of Projects Pending Environmental Clearance (as on 29.2.92)

S.No. Name of the Project Date of first Reasons for pendency
' . reference to
the Ministry
1 2 3 4
1 . MiINI| TS
ANDHRA PRADESH

1. Ramagundam Shaft Block-| Singareni  16.10.89

Collieries Co. Ltd. (SCCL).

Requisite environmental
and Action Plans are
either awaited or have

been reeeivodv from the
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S.No. Name of the Project " Date of first

.Heasons for pendency
reference to
the Ministry
1 2 3 4
project authorities only
recently. -
2. Cherla Opencast Project, SCCL. 9.8.90 —do—
3. Medapalli Opencast Project, SCCL. 9.1.91 —do—
4. Gautam Khani Project of SCCL. 1.2.92 —do—
5. Padmavati Khani Project of SCCL. 1.2.92 —do—
BIHAR
6. Rajrappa Opencast Project Central .
Coalfields Ltd; (C(_:L) 13.5.88 —do—
7. Amjhore Minig Project, Pyrites, :
Phosphates and Chemicals Ltd; (PPCL) 15.3.88 —do—
8. Noamundi lron Ore Mine, M/s Tata :
Iron & Steel Co. Lid., (TISC) 7.3.90 —do—
9. Topa (Reorganisation) Opencast
Project, CCL. 3.12.90 —do—
10. K.D. Hesalong Project, CCL. 1.12.91 z—do—
11.  Urimari Opencast Project. 1.12.91
12. Churi Underground Project, CCL. 1.11.91 —do—
13. Chapri-Sidheswar Mines Project of
Hindustan Coper Ltd. 27.1.92
14. Kedla Washery Project, CCL 32.92 —do—
MADHYA PRADESH
15. Rowghat lron Ore Porject Bhilai Steel . - )
Plant (BSP). . , 8.6.87 —do—
16. Sheetaldhara Underground Mines of ‘




27 Oral Answers MARCH 3, 1992 Oral Answers 28
S.No. Name of the Project Date of first  Reasons for pendency
. reference-to
the Ministry
1 2 3 4
Sourth Eastem Coalfields Ltd. (SECL). 1.11.90  Requisite environmental

17.

18.

19.

21.

24.

n

Depostite NO. 10/11A and 11B
Bailadila lron Ore Project, NMDC

MAHARASHTRA

Pimpalgaon Opencast Project HCL

RAJASTHAN

Saladipura Pyrites Mining Project,
PPCL.

ORISSA

Expansion of Integrated Aluminium
Complex, NALCO

Talcher and Deulbera U/G Mine of
SECL.

WEST BENGAL

1.2.92

8.2.90

16.9.88

23.12.91

23.1.92

Jambad OCP, Eastern Coalfields Ltd. 28.2.91

(ECL)
Chinkauri | & Il Mine, ECL.
Panthal Magnesite project of J & K

18.11.89

Minieral development Corporation Ltd.

near Santhal dist., Udampur.
THERMAL POWER PROJECTS
DELHI

Bawana Gas Based (TPS) Delh/.

1.5.90

~ Oct., 91

'

and Action Plans are
either awaited or have
been received from the
project authorities only
recently.

—do—

—do—

—do—

—do—

—do—

—do—
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S:No. Name of the Project " Date of first Bomms'brpandancy
: : reference to
the Mnistry
1 2 3 4

.

26. LP. Power Plant (R & M Programme) Jan, 1991  Requisite environmental
- " - and Action Plans are

either awaited or have
been received from the
project authorities only
' recently.
GUJARAT
27. Captive Power Plant of GSFC, Gujarat. Jan, 1991 —do—
HARYANA
28. Captive Power Plant of Maruti Udyog
Lid., 20 MW Haryana. June, 1991 —do—
KARNATAKA ‘
29. Captive Power Plant (DG set) of KICCL
48.5.MW, Kamataka. Jan, 1991 —do—
KERALA
30. Kayamlmlam Super Thermal Power Re-opened
Project 2x210 MW NTPC, Kerala. in July, 91. —do—
RAJASTHAN '
31. Dholpur Thermal Power Station, . o
- 3x250 MW-RSED Rajasthan. May, 1991 - —do—

TAMIL NADU
32, Tamil Nadu Industries Captive Power  Re-opened
" Co. L. 1x210 MW, Tamil Nadu  in Jan., 1991  —do—
Wl INDUSTRIAL PROJECTS
ANDHRA PRADESH
33. Gowt Mint ot Hyderabd 0901 —do—
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S.No. Name of the Project Date of first . Reasons for pendency
. reference to
the Ministry
2 3 4
ASSAM
34. LPG Recovery facilities at Lawka. - 9.4.91 Requisite environmental
: and Action Plans are
either awaited or have
been received from the |
project authorities only
recently.
GUJARAT
35. Expansion of Gujarat Reimery indian, Oil
Corporation. 20.9.91 —do—
HARAYANA
36. Ferlilizer Project at Palwal Krishak
Bharat Cooperative Ltd. 13.2.91 —do—
37. Expansion of Maruti Ydyog Ltd. Aug., 1991 —do—
38. New Refinery In Haryana 20.9.91 —do—
JAMMU AND KASHMIR
39. Dead Bumt Magnesite Prqed at ,
Panthal. 18.9.91 —do— .
KARNATAKA
40." Pelletisation Plant at Mangalore-
Kudremukh lron Ore Co. Ltd. Oct. 90 —do—
41. LPG Storage facilities at Mangalore
by HPC, 7.2.91 —do—

MADHYA PRADESH

Bhilai Stee! Expansion Steel Authority
of India Ltd. May, 1989 —do—
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S.No. dethéijed Date of first  Reasons for pendency
: reference to
the Ministry
1 2 3 4
MAHARASHTRA
43. LPG Recovery Plant at USAR. . 14.8.91 Requisite environmental
’ and Action Plans are
either awaited or have
been received from the
- project authorities only
recently.
44. Distribution of Natural Gas in Bombay

47.

by GAIL 18.1.92

ORISSA .

Rourkela Plant Modernisation, Steel

Authority of India Ltd. March, 1989

Modernisation/Rehabilitation of Talcher
Fertilizer Plant, Fentilizer Corp. of India. Oct., 1991

RAJASTHAN
Phosphatic Fertilziers Project at
Saladipur)PPCL. 20.3.91

TAMIL NADU
Salem Steel Plant Expansion, SAIL  July, 1989

UTTAR PRADESH

Gas Cracker Complex at Auralya; )
Gas Authority of India Ltd. Oct., 1989

\
\

Instaliation of DG Sets at Antibiotic

—do—
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S.No. Name of the Project Date of first Rnsmsbrpondancy
reference o
. the Ministry
1 2 3 4

unit - Indian Drugs and Pharmaceuticals
Ltd; Rishikesh. April, 1990 Roqusthonvmnmuual

" 51. Expansion of Steel Plant by M/s Road
Master Industries, Rishikesh. 27.3.91 —do—

52. Mini Generators and Multi-purpose
engines-M/s Birla Yamaha, Dehradun. 20.12.1991 —do—
WEST BENGAL

53. Modemisation of ISCO Bumpur; Steel
Authority of India Ltd. May, 1998 —do—
OTHERS )

54. Upgradation of HBJ pipe-line; Gas
Authority of India Ltd. - 7.3.91 —do—

55. Second Bassein-Hazira Gas Trunk

Pipeline and Expansion off-shore

Facilities at Hazira-ONGC July, 1991 —do—
56. Pipetine from Dehi to Manuti Ydyog

Ltd, GAIL 18.9.1991 —do—'_
57. R-15, Structure - ONGC. 18.1.92

IV. RIVER VALLEY PROJECTS
GUJARAT

58. Kutchch Tidal Project. Feb. 19901 —do—
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S.No. Name of the Project Date of first  Reasons for pendency
reference to -
the Ministry
4

2 4 3

59.

61.

Ukai Kakrapar, Modernisation Project. Jan. 1991

MADHYA PRADESH

Maheshwar Hydel Project. ~ Aug. 1991
Mongra Project Jan.1991
SIKKIM

Rathongchu Hydel Project. Aug. 1991
UTTAR PRADESH

Jamrani Project. April, 1989

Requisite environmental
and Action Plans are
either awaited.or have
been received from the
project authorities only
recently.

—do—

—do—

—do—

V. ATOMIC POWER PROJECTS

. ANDHRA PRADESH

New Urantum Fuel Assebly Plant at NFC,

Hyderabad. : 26.11.90
RAJASTHAN ‘
Rajasthan Atomic Power Project

Unit 5-8 at Rawatbhata. 20.9.89
ORIS.SA

New Thorium Plant at Orissa Sands
Complex, Chatrapur (Ganjam) - Nov. 1991

—do—

—do—
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S.No: Name of the Pro;ectv e Date of first Reasons for pendency
reference to
the Ministry
2 3 4
V. OTHER PROJECTS
ANDAMAN & NICOBAR
ISLANDS
67. Construction of Beth No. 3 & 4
Haddo in Port Blair 16.9.91 Requisite environmental
and Action Plans are
either awaited or have
been received from the
project authorities only
recently.
68. Construction of pasenger hall and Cargo
shed at Maslacca and Tee Top in Car
Nicobar Island. ' 7.11.91 —do—
69." Construction of Port Control Tower
and Staff Quarters at Katchal. 7.11.91 —do—
70. Construcion of Port Control Towers,
Passenger-cum-cargo shed and
operation Staff Qtrs. at Teressa. 7.11.91 —do—
71. Construction of Port Control Tower,
Passenger-cum Cargo Shed and
Operation Staff Quarters at Chowra. - 7.11.91 —do—
72. Construction of Ramp at Aberdeen
Jetty in Port Blair. 5.12.91 —do—
73. Construction of Two numbers Transit-
Godown and development of the area at
the root of Chattam Causeway in Port
Blair. 19.12.91 —do—
74. Construction of Passenger Hall and
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S.No. Name of the Project Date of first ~ Reasons for pendency
: reference to
the Ministry
2. 3 4
Ticketiny Cot~tnr at Phoneix Bay in
Port Blair. 20.12.91 Requisite environmental
and Action Plans are
either awaited or have
been received from the
project authorities only
recently.
75. Construction of dangerous Cargo Shed
Ramp, Sump & Pump House and
Workshop Buildings at Hope Town. 21.1.92 —do—
76. Construction of Godown at Haddo in
Port Blair. 13.1.92 —do—
ANDHRA PRADESH
77. Construction of FCI Godown at
Samalkot. « _ 16.1.92 —do—
78. Location of Inland container Dept
(ICD) at Tughlakabad. 8.10.91 —do—
JAMMU & KASHMIR
79. Food Grain Godown at Karigil, J & K. 4.9.90 —do—
KERALA
80. Construction of Fishery Harbour at
Thattapallai. Jan,, 92. —do—
KARNATAKA
81. Construction of Food Grain Godown .
at Ballany, Kamataka 11.11.91 —do—
ORISSA |
82.

Coal Handling Facilities, Paradeep ’
Pot. . - 22.11.90
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S.No. Name of the Project Date of first  Reasons for pendency
reference to .
the Ministry
1 2 3 4
WEST BENGAL
83. Vessels traffic Management System
of the Calcutta port Trust 11.11.91 Requisite environmental

and Action Plans are

either awaited or have
been received from the
project authorities only

y.

L 2

SHRI VJAY NAVAL PATIL: The an-
swer is evasive and incomplete. When |
asked for development projects, does it
mean that they only include construction of
godowns and construction of bridges and
roads? Does this construction of dams
which are for imigation of agricultural land
and development of agriculture not include
that? ¥ & includes, will the Minister give
me an answer regarding the pendings
projects ke construction of dams, con-
struction of tanks, State-wise?

In his answer, he has mentioned the
date of first reference to the Ministry for
the pending projects. But | wanted to
know the projects which are not cleared.
Since when they are pending and when
they will be cleared?

SHRI KAMAL NATH: The hon. Mem-
ber has asked a specific question about
environmental clearance and while tatking
of dams, | think he may be taking about
forest clearance. These are two separate
clearance and, | have laid on the Table of
the House, names of those projects which
are pending environmental clearance as
requesied by the hon. Member.

SHR! VWJAY NAVAL PATIL: | wanted
1o know about irrigation projects, whether
there are developmental projects pending
clearance. i

MR. SPEAKER: He is making a dis-

. ftinction between forest clearance and

environmental clearance. Environmental
clearance is something ° different from for-
est clearance. You have to understand
that distinction. Now put your second
supplementary.

SHRI VIWJAY NAVAL PATIL: How much
time on an average is taken after a project
is received in the Ministry for giving the
forest clearance, in between, and on oth-
ers also?

SHRI KAMAL NATH: If all data are
supplied complete in all respects, it does
not take more than three months. But if
the data comes in driblets then it takes
time. So, if the data is supplied, complete
in all respects, it does not take more than
three months.

SHRI GANGADHARA SANIPALLI: |
came to know that a time-bound pro-
gramme has been fixed under the Forest
Conservation Act, 1980. In our State,
Andhra Pradesh, in the ‘Chief Minister's
meeting with the MPs, we were enlight-
ened that there are 11 cases waiting for
forest clearance, out of which one is a 220
KV transmission line which has been
pending since 1986. | am not asking the
hon. Minister for the reason for the delay
in this specific case, but | wanted to know
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of delays in general.

SHRI KAMAL NATH: He is asking
about forest clearance again. His question
is directed against delays in forest clear-
ance. Though this question is not specifi-
cally on forest clearance, 1 may say that
there are cases where we have received
proposals complete in all respects which
are cleared expeditiously. There are cases
where it has taken five, six or seven years
because the maps are not there, the envi-
ronment management plan is not there or
some other vital information is not there,
which enables us to take any decision.
Now the State Governments have started
sending us proper and complete informa-
tion and there should not be any delay if
complete infermation is given.

SHRIMATI SUSEELA GOPALAN: No
doubt, the clearance for Kayamkulam
Thermal Project has been pending for so
many years. He has said that it is reo-
pened in July 1991. But the problem of
Kerala is that we are suffering from acute
shortage of power. The per capita con-
sumption of electricity in Kerala is 165
units compared to 280 at the all India
level. So, our position is bad and the
environmental clearance for Kayamkulam
is pending. Poyamkutti Hydel project is
denied. There are reasons of the denial.
Silent Valley Project was denied. Dr.
M.G.K. Menon had said that if no new big
project is cleared by 1990 Kerala will be
in the dark and many of our projects like
this Kayamkulam Thermal Project and
others are pending for want of environ-

mental clearance. This is going to harm -

the future of Kerala and the industrial
development of Kerala in discriminated. |
want to know when Kayamkulam Thermal
Project will be given clearance.

MR. SPEAKER: it is a specilic ques-

tion. ¥ you have the reply you may give,
ofyoueanglvohmm

SHAI KAMAL NATH: lq:pmdahthe |

“hon.  Member's concern about it.
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Kayamkulam Thermal Power Project was
rejected earlier; case was closed down but
it was reopened in July 1991 on a repre-
sentation by the State Govemment. & was
also rejected. A team was sent there

. specifically. |1 had specially sent a team to

do a site visit and to assess the re-location
possibilities. When we talk of rejection, |
would like to make it clear to the hon.

that it is not a rejection of the
project but a rejection of the site. The site
can be changed; the site can be moved
and the site can be shifted. So, the team
had gone there and it did suggest that for’
disposal and reuse of fly ash and to save
the coastal belt for fishery development
the thermal station should be stationed at
the proposed fly ash disposal site. And
very recently, almost ten or fifteen days
ago, | had discussed this issue with the
Electricity Minister of Kerala and |1 had

- asked him to give us their concurrence for

the shifting of the thermal station to the fly
ash disposal area. They are yet to get
back to me on this. As soon as they get -
back tome, | can only assure the hon.
Member through you, Sir, that we will give
top priority for this. We do understand the
importance of this project. {Interruptions).

MR. SPEAKER: He has agreed. to
help.

SHRIMATI SUSEELA GOPALAN: Sir,
the shifting of this prject to another area
within the complex will create more harm
as that area is thickly populated. That
means, you are denying this project to
Kerala (Interruptions).

SHRI KAMAL NATH: Sir, | am looking
into the matter. It is receiving our atten-
tion.

SHRI JASWANT SINGH: Sir, it is only
about snvironmental clearance that this
question is addressed. We are informed
by the hon. Miniator that 76 projects have
been cleared and 83 projects are pending.
& is therealter a matter of assumption or
guesswaik as fo how many have not been
sanwoneq. Md ldoesnothcpdobr-

I
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ests. It would be safe however to assume
that on an average 200 such development
related projects are addressed to the
Ministry for its concurrence or clearance or
whatever. | wouid like to know firstly.as to
how many projects have not been sanc-
tioned in the same period by the Ministry.

Secondly, what special expertise,’

personnel or methodology does the Minis-
try have to sit upon judgement of what is
alfeady projected, prepared and decided
upon either by an agency or by the State
Government? Here there are things like
naval bases; there are things like fertiliser
plants; there are things like thermal power
projects, river valley projects, irmrigation
projects. Now, these are prepared in their
own right by specialised agencies. There
are atomic power projects. | would like to
know from the Ministry what special exper-
tisse and manpower does it have to sit
upon judgement of all these diversity of
projects and also how it decides, ior ex-
ample, on atomic power projects. The
Ministry informed to me in a reply that it
has no ability whatsoever.... (Interruptions)

MR. SPEAKER: They do not decide
about the technical aspect of atomic en-
ergy. They decide ahbout the environ-
mental aspect.

SHRI JASWANT SINGH: They have
informed me that so far as nucilear power
projects or atomic power projects are
concerned, they are not in a position — |
have this in writing from the Ministry — to
comment anythings because theéy do not
know how to judge the issue at all. My
point is this. Here is a Ministry which is
entrusted with the powers of deciding upon
a vast variety of subjects. What special
powers, special abilities, technical or oth-
erwise, and manpower does it have to sit
upon judgement like this?

SHRI KAMAL NATH: Sir, the hon.
Member should know that this Ministry is a
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scientific Ministry and it has a number of
Appraisal committees, which consist of
experts from various disciplines like water
resources management, eco-system man-
agement, agricultural sciences, forest
ecology,civil, engineering, mining engineer-
ing, chemical engineering, social sciences
etc. There are separate appraisal commit-
tees for thermal stations; for industry, for
mining, for hydel power and separate
appraisal committees for such other proj-
ects. The preliminary scrutiny is being
done by the respective technical division .
The Ministry and the Division itself has
raulti disciplinary experts who interact regu-
larly with the project authorities. And the
overall appraisal of the project is then
done by these specially constituted Expert
Appraisal Committees. It is not that this
Ministry does not have the expertise. It
does have the expertise. It does have the
specialists, it does have the scientists. - it
has engineers and it has the whole gamut
capability to examine the operations.

So far as the question of delay is
concerned, | agree with the hon. Member
that there may have been certain delays.
But from 1st July 1991 onwards, it has
been my efforts to ask the State Govemn-
ments or the project authorities, as the
case may be, to send us information to
enable us 1o take quick decision. A large
number of decisions could not be taken
because adequate data were not available
and it that was available, a decision could
be taken one way or the other. This has
now started coming in.

Now, we have also followed up a
policy that where adequate information is
not there, we should reject it per se, in-
stead of keeping it in the pending list. So,
with these interactions which | have had
with the State Governments— | had meet-
ings with the Environment Ministers, | have
had meetings with the Chairman of the
State Pollution Control Boards— the effort
is to make project authorities environment
conscious and | think we are succeeding
in k.
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[Translation]

“Revised Action Plan to Control
Population Growth

*85. SHRI ANAND RATNA MAURYA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government have
formulated a revised action plan to control
the population growth rate;

(b) it so, the details thereof;

{c) whether a sub-committee of the
National Development Council for family
planning has been constituted; and

{d) if so, the details of its objectives?
[English)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M.LL FOTE-
DARY): (a) to (d). A statemant is laid on the
Tabls of the House. .

STATEMENT

(a) and (b). Yes, Sir, The Action Plan
highlights the need for evolving a national
consensus in support of the Family Wel-
fare Prggramme and to obtain the willing
participation of all sections of the society.
Its key features include, (1) improving the
quality and outreach of family welfare
services, (2) differential strategy for spe-
cial focus on 90 poor performing districts
(Birth rate of 39 per thousand population
and above as per 1981 Census), (3) de-
veloping a mechanism to make available
funds to States-UTs on the basis of reduc-

tion of actual birth rate,(4) increasing the’

coverage of younger age couples through
vigorous promotion of spacing methods,
(5) introducing new contraceptives and
improvii»;, the quality of contraceptives, (6)
strengthening family welfare schemes in

urban areas specially in slum pockets, (7)
revitalising training activities of  medical/
para-medical personne! with emphasis on
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motivational and counselling aspects, (8)
sustaining the good work done under the
Universal Immunisation Programme and
strengthening of other interventions for
Maternal and Child Health Care, (9) reori-
entation of information, education and
communication * efforts to focus on the
quality of life issues and interpersonal
communication (10) involving voluntary and
non-governmental organisations in a big
way to promote active community . partici-
pation in the programme, (11) gearing up
of the implementation machinery in the
States/UTs and (12) evolving high leve

. inter-sectoral co-ordination mechanisms at

the national, State and district levels.

(c) and {d): Yes, Sir. A seven member
committee of the National Development
Council on Population has been consti-
tuted with the following terms of reference:

() To review the social and demo-
graphic dimensions, existing and
requisite infrastructure at the
community level, and the needs
of technology development, rele-
vant to the formulations of Na-
tional Population Policy;

(i) To identify intervention strategies
for population control, both at the
macro and micro levels, on a
holistic and intersectoral basis;

(i)  To suggest mechanism for secur-
ing commitment and support of
leadership of all denominations,
and at all levels, for the National
Population Policy and the imple-
mentation of population control
programmes;

(iv) To recommend ways and means
of achieving participation of the
people, particularly women and
youth, and through people’s insti-
tutions such as NGOs, voluntary
organisations, professional organi-
sations, of all categories of health
care provnders trade and indus-

try, labour, organised and coop-
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erative sector and media etc.
(vy To outiine policies and pro-

gendetgminl‘lﬂacyandheallh
care, and promotion of health and
welfare of the mother and the
child, as essential inputs into
population welfare programmes.

(vi) To review and recommend ap-
propriate changes in system of
financing family welfare pro-
gramme;

(vii) Taking into cognizance the above
recommendations, to suggest
appropriate formulations for a

National Population Policy;

(vii) To identify and recommend suit-
able mechanism(s) for a continu-
ous review and monitoring of the
implementation of National Popu-
strategies, recommended therein,
and

(ix) Tomd(oanyoﬂmmcommenda

tional Population Policy or for the
implementation of population
control programmes.

[ Transtation}

SHRI ANAND RATNA MAURYA: Of
all the serious problems being faced by
our country, the main problem is of grow-
ing population and the Gavemment s not
able 1o take any strict measures 10 control
8. May | know from the hon. Minister
whether a remarkable section of popula-
fion is increasing its number in the name
of religion while refusing fo accept the
family planning? What are the strict
measures, the Govermnment is likely to take
in order fo bring the growing population
under control?
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[Engiish]

SHRI'M.L. FOTEDAR: | would request
the hon. Member that let us not divide the
population control programme or the fam-
ily planning programme on the basis of
caste, colour, creed, region or religion.

[Translation)

PROF. RASA SINGH RAWAT: Sir,
the reality is to be bome in mind. (lntomp-

tions)

[English]

MR. SPEAKER: Allow him to give the
reply.

SHRI M.L. FOTEDAR: | must tell the
hon. Member that 1 am aware about the
sensitivity of the subject. | would request
the hon. Member very humbly, very pas-
sionately, in the larger national interest not
to divide the issua on the basis of religion
or caste. It is a national issue and we
want to involve all sections of the society
irrespective of any caste or religion be-
cause it is a national programme. | must
tell the hon. Member also that it is a
programme which is to be taken forward
voluntarily. You cannot have any coercive
methods to implement the programme. Only
persuasive methods have to be adopted
Public consciousness has to be created in
the country so that the entire mass of India
accept this programme as its programme.

[Trans/ation)

SHRI ANAND RATNA MAURYA: My
second supplementary Is as to what is the
percentage of increase in population keep-
ing in view the comparative reports 1990-
91 and 1981-92? May | know whether the
percentaga of population is incyeasing or
dacreasing? K i is on inorease, what is
the role of religlon in #? -

[English}
SHRI M.L. FOTEDAR: | do not want ‘
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to say what is in my mind. | can tell the
hon. Member that it is not the question of
one side alone but on this side of the
House also. Let us not divide the pro-
gramme on the basis of religion. | can tell
the hon. Member that religion is not the
basis for this.

SHRI K. RAMAMURTHEE TINDI-
VANAM: May | know from the hon. Minis-
ter as to what was the need for the Gov-
emment to go in for a revised action Plan?
Is it a fact that the purpose of tamily
planning schemes is being defeated by the
racket amongst the doctors and officials in
preparing false records and statistics? If
so, the action taken in this regard?

SHRI M.L. FOTEDAR: Sir, hon.
Member has asked as to what is the need
for revised action plan. Population growth
is a national issue. The way the popula-
tion is growing in the country, is very
alarming and it is going to be serious.
Since this Government took over, we
thought that we must evolve a plan which
should be need-base and which should be
the people’s plan. After we took over, we
consulted the State Governments and on
the basis of the experience of the State
Govermments an action plan was evolved.
That action plan was again put before the
Health Ministers of all the States and Union
Terrifories and everybody unanimously
supported it and endorsed the action plan.
Now there are certain distortions which
have to be looked into. Hon. Member is
correct that in the past in the sterilisation

me something wrong had been

ning. We have to modily tha incen-

tives and dis-incentives available for this

propose. We have formed 3 Committee to

find out what should be the modified in-

centives and dis-incentives. We are ox-

amining all these aspects. As soon as the

matter is finalised, | wil come up before
this House.

[ Translation]

SHRI RAJVEER SINGH: Mt. Speaker,
Sir, the increase in population has taken
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the form of a terror in our country. | would
like to know from the hon. Minister whether
such a law would be enacted as would be
applicable to all with regard to vasectomy;
whether he is going to make such a law. . If
such a law would be enacted then there
won't be any scope for escape.. Just now,
the hon. Minister said repeatedly that relig-
ion comes in the way of family planning,
but it is not true. Religion does not come
in the way. Family planning is adopted by
the people of other religions too.

MR. SPEAKER: No, the hon. Minister
did not say so.

SHRI RAJVEER SINGH: May | know
whether the hon. Minister is going to enact
any such law which would be applicable to
all the citizens uniformly, Whether enact-
ment of any law about the family planning
is under the consideration of the Govern-
ment.

SHRI M.L. FOTEDAR: Whatever law
will be enacted in this country and passed
by the Parliament would be applicable to
every citizen of India, so there is no scope
for any doubt. (/nterruptions)

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, my question has not been replied to. |
had asked whether any law about family
planning would be made. | am not tatking
about all the laws, | am asking specifically

about the family planning. (interuptions)
[Engiish) |

. SHR] SWARUP UPADHYAY: Sk, |
would like to knaw whether the Govemn-
ment wi§ introduce the system of paying
incentive money, on .annual or monthly
basis, to those who adopt the
family planning measures, jo counter the
religious superstition of bath majority and
minority communities so that we can est-
mate each system properly and give in-
centive money to those who adopt family
planning measures. | want to know whether
the Government will take the initiative or
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SHRI M.L. FOTEDAR: | could not fully
follow the question. Again, please do not
bring religion into the family planning pro-
gramme. Let us take a national initiative in
this regard that everybody who is a citizen
of India- whether male or female - accepts
this programme as a national necessity.

Antl-TB Drugs

*86. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government of Ra-
jasthan has requested the Union Govern-
ment for increasing the financial assis-
tance and supply of anti-TB drugs/equip-
ment for controliing tuberculosis;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M.L. FOTE-
DAR): (a) to (c). A statement is laid on the
Table of the House.

STATEMENT

(a) Yes, Sir. .

(b) The Government of Rajasthan
desired conversion of the National TB

Control Programme int a 100 per cent
‘Centrally Sponsored Scheme in view of

the large  requirements of the State for

drugs.

{c) In consultation with the Planning
Commission, it has been decided to con-
tinue the National TB Control Programme
as a Centrally Sponsored Scheme on 50:
50 basis. Govwt. of Rajasthan is receiving
appropriate assistance under this pro-
gramme. ’

[Transiation]

SHRI GIRDHARI LAL BHARGAVA:
Mr. Speaker, Sir, the Government of Ra-
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jasthan has sought financial assistance
from the Union Government for controlling
tuberculosis. | would like to know from the
hon. Minister the amount of financial assis-
tance provided to the State Government
during the previous financial years and the
amount of assistance the Central Govern-
ment propose to provide to the State
Govemnment in future, for controlling tuber-
culosis.

SHRI M.L. FOTEDAR: Mr. Speaker,
Sir, the hon. Member wants to know about
Rajasthan. The Budget allocation during
the past three years has been as under.
During 1989-90, the allocation was for
Rs.44 lakhs while the actual expenditure
was Rs. 51.65 lakhs and it was given.
During 1990-91 the allocation was Rs. 50
lakhs, while the actual expenditure of the
Rajasthan Government was Rs. 42.01 lakhs
and for this year, i.e. 1991-92, the Budget
allocation is Rs. 53 lakhs and the antici-
pated actual expenditure is also Rs. 53
lakhs. Apart from this, the Jnion Govern-
ment has provided massive material assis-
tance. The Centre has also provided equip-
ments and six diesel jeeps to the Rajast-
han Government.

SHRI GIRDHARI LAL BHARGAVA: |
would fike to submit that the disease is
wide-spread in the State. Keeping in mind,

. the large desert area in the State and the

population, will the Government think of
increasing the allocation?

SHRI M.L. FOTEDAR: The assistance
being provided to the State Governments
is on a 50: 50 basis, under which, while
the Central Government provides the nec-
essary anti-TB drugs and equipments, the
State Governments have to make avail-
able infrastructural facilities. | would like to
tell the hon. Member that the Centre shall
review its allocation, if the State Govern-
ment’'s expenditure exceeds its budget.

SHRI DAU DAYAL JOSHL: Is it true
that cement factories are also responsible
for causing tuberculosis? A large number
of small and large cement units are com-
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ing up all over Rajasthan. In fact, the
State is one of the major suppliers of
gement in the country. Does the Union
Govemment propose to issue any special
"directions 1o the State Govemments to
control tuberculosis in areas where ce-
ment units are located and does it intend
to provide any special grant for the pur-
" pose?

SHRI M.L. FOTEDAR: | have no infor-
mation to the effect that cement units cause
tuberculosis.: The Environment Minister is
present in the House and | would request
him to check pollution in areas, where
these units are located.

Survey on Forest Reserve

*87. SHRI SURESHANAND SWAMI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Govemment have
conducted any survey with regard to the
decline in forest reserve during the last
three years; and

‘ (b) if so, the outcoms thereof?
[English}

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(). The Forest Survey of India, Dehra Dun
has been assessing the forest cover of the
country based on visual interpretation of
Satellite imageries of forests on a two
years cycle basis, and the report is pub-
lished as “The State of the Forest Report”.
The third and the latest assessment of
forest cover relating to the period 1987-89
has just been completed and the report is

being finalised. As per the assessment -

there has been an increase in the actual
forest cover of the country at an annual
rate of 28000 ha. for the period 1987-89.

[Transiation
SHRI SURESHANAND SWAMI: In
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your reply, you have mentioned that forest
cover of the country is assessed on a two
years cycle basis. By when do you pro-
pose to finalise the report relating to the
period 1987-89? Have you fixed any
deadline for it?

SHRI KAMAL NATH: As | have al-
ready informed, the assessi...:t has al-

. ready been completed. It is h..own a ‘The

State of the Forest Report’, and: it has
been completed. | hope that we would be
able to present it in its final shape within
the next two months. If the hon. Member
is interested, | am prepared to present the
figures, obtained from the assessment.

SHRI SURESHANAND SWAML: In
your answer, you have said that there has
been an increase in the actual forest cover
of the country at an annual rate of 28,000
hectares. Has this increase taken place in
Uttar Pradesh also? If so, where all has it
been noticed?

SHRI KAMAL NATH: According to the
the information we have received from the
interpretation of sattelite imageries, the
forest cover in Uttar Pradesh has de-
creased. Uttar Pradesh is among the
States where the forest cover has consid-
erably declined. There has been a de-
crease of 18 sq. km. in comparison to the
1985-87 figures.

[English]

SHRI HARISH NARAYAN PRABHU
ZANTYE: Sir, | would like to know whether
the total survey and inventory of all the
forests is done and whether the same is
being recorded by the Government of India.
Secondly, as they give awards in Customs
Department to persons who inform them
about smuggling, if illegal cutting of trees
is going on, will the Government think of
giving awards to persons who inform about
such illegal cutting.

SHRI KAMAL NATH: According to the
Indian Forest Report, 1987, the forest area
of the country for the year 1985-86 was
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"~ 75.22 million hectares which is 22.8 per
cent of the total geographical area of the
country. The per capita forest area in the
country is only 0.1 hectare whereas the
world average is one hectare. Andaman
and Nicobar Islands have 86.2 per cent
area as recorded forests, whereas the State
of Haryana is the lowest and has only 3.2
per cent of its area under forests. Various
steps have been taken by the Government
to stop the cutting of forests which | have
explained in my earlier answer. We are
continuing to step up our efforts both for
stopping the illegal cutting of forests and
for more vigorous afforestation programme.

SHRIMAT!I MALINI BHATTACHAR-
AYA: Mr. Speaker, Sir. through you, | would
like to ask the hon. Minister whether re-
cently the Government had taken a deci-
sion to empower the regional Chief Con-
servators of Forests with the power to
clear proposals for diversion of land upto
five hectares by themselves and to clear
proposals for diversion of land from five to
20 hectares in consuitation with the State
Advisory Committee. | also what to know
as to what is the composition of this Advi-
sory. Commiitee; whether its capacity is
purely advisory. [f this is so, whether,
instead of decentralisation, there would
not be more concentration of power in the
hands of one Central Government official
and whether this would not-lead to misuse
of power and further decline in our forest
reserve as a result of indiscriminate felling
of trees.

SHRI KAMAL NATH: Sir, recently |
announced in the Forest Ministers’ Confer-
ence, certain decentralisation as distinct
from liberalisation. The hon. Member is
concerned that it may lead to unwanted
destruction of forests, but there is no liber-
alisation, it is only to streamline the proc-
ess of clearance. Until recently, only upto
one hectare was permitted to be sanc-
tioned at the regional level by the regional
Chief Conservators of Forests. From the
last fortnight, after the meeting of the State
Forest Ministers, in consultation with them
and on the basis of extensive consulta-
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tions | have had with the Forest Secretar-
ies, Principal Chief Conservators of For-

- ests and Forest Ministers, | decided thaty

this power, which could be done at the
State Headquarters level, should be vested™
with the regional Chief Conservators of
Forests and this power of one hectare has
been made as five hectares. The hon.
Member is right on that point. This relates
to development projects like small water
tanks etc., and where the question of five
hectares to 20 hectares is concerned, the
intention is that the project authorities, the
State Government authorities or whatever
would deal with the regional Chief Conser-
vators of Forests who would provide in

of the State Government’'s views on the
basis of the view of an Advisory Commit-
tee which would consist of the revenue
authorities, forest authorities and the proj-
ect authorftigs. This was done because
there was a complaint that it leads to a lot
of time in dealing with the Central Govern-
ment. This State Advisory Committee has
been defined to consist of them, so that
when a decision is taken, there can be no
allegation of it having been taken in isola-
tion or devoid of other aspects.  ~

SHRIMATI MALINI BHATTACHAR-
AYA: Is it purely of advisory capacity?

. SHRI KAMAL NATH: This is to pro-
vide an input from the revenue, project
authorities which otherwise could have
been devoid of.

This committee would send its recom-
mendations to the Cenptral Advisory Com-
mittee for five hectares to twenty hectares.
Up to five hectares, it is going to be done
at the regional level.

MR. SPEAKER Long, long spesches
are infectious! .

New Rallway Lines in Vdharbha
Region

*91. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of RAILWAYS

" be pleased to state:
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(a) whether the Govemment had
undertaken several surveys for construc-
tion of new raiway lines in Vidharbha region
during the last five years;

(b) if so, the details thereof; and

(c) the names of projects approved for
cmslrudlonandtheadnntakensofarm
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Surveys for
Bhokar-Darwah Motibagh (82 km), Jalna-
Khamgaon(155 Km) and Amravati-Narkher
(138 km) new lines have been carried out.

(c) Amravati-Narkher has been found
justified. The proposal for construction of
this line is being referred to Planning
Commission for their approval.

Further action would depend on ap-

proval by Planning Commission and availa-
bility of resources in the coming years.

SHRI MUKUL BALKRISHNA WASNIK:
Sir, the hon. Minister in his reply has
stated that the surveys for three new rail-
way lines have been conducted in
Vidharbha out of which only one railway
line, Amravati-Narkher has been referred
to the Planning Commission. = Jalna-
Khamgaon railway line for which the Min-
ister has referred to that the survey has
been conducted, is 155 km. projected rail-
way line. .. this line would be the only
railway line which would be joining the two
most backward regions of Maharashtra-
Vidharbha and Marathwada.

May |, therefore, know from the hon.
Minister what are the criteria and what are
the reasons for which this Jalna-Khamgaon
railway line which will be passing through
the backward region has not been referred
to the Planning Commission during this
current yeaﬂ

SHRI MALLIKARJUN After the sur-
vey, we take into consideration the return
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of the line. The return > Jalna-Khamgaon
(155 km.) is negative. On the contrary,
for Amravati-Narkher which is 138 km.
line, the return is 10.41. On that basis, it
has been referred for clearance by the

~ Planning Commission.

SHRI MUKUL BALKRISHNA WASNIK:
While presenting the Railway Budget, the
hon. Minister for Railways, Mr. Jaffer
Sharief has stated that four new railway
lines would be referred to the Planning
Commission and while saying so, he has
categorically mentioned that these railway
lines would help development in certain
most backward regions of the country.
Therefore, | believe that this Governmgsnt
has a commitment towards development
of backward regions by promoting railways
and return on the railway line is not the

.most important criterion.

| would again like to emphasise that
this Jalan-Khamgaon railway line would be
passing through very backward region
where there is no industry due to lack of
railways, due to lack of national highway.

Would the Government reconsider to
refer the Jalan-Khamgaon railway line to
the Planning Commission during this cur-
rent year itself?

SHRI MALLIKARJUN: As | have al-
ready informed the august House, it is not
possible in this year to refer this Jalan-
Khamgaon railway line to the Planning
Commission.

[Translation)

. SHRI UTTAMRAO DEORAO PATIL:
It has been mentioned that after survey,
the Bhokar-Darwah railway line has been
found unjustified although in reality, a new
railway line can be laid in the place of the
old route? Was this fact also taken Into
consideration at the time of the survey?
Despite this, why this has been

found unjustified and rejected? :

SHRI MALLIKARJUN: Mr. Speaker,
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Sir, the reason is that during the sﬁwcy.
the return was found to be minus 2.1.

Expenditure on Opening of Navodaya

Vidyalayas
*92. SHRI DEVENDRA PRASAD
YADAV: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the total expenditure incurred by
the Government on the opening of Na-
vodaya Vidyalayas in the country out of
the total budget earmarked for education
every year during each of the last three
years;

{b) the number of children from below
poverty line admitted in these Vidyalayas
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_during the above period, State-wise;

{c) the average expenditure incurred
per year on a student of Nawvodaya
Vidyalaya; : ’

(d) the number of posts of teachers
lying vacant in Navodaya Vidyalayas, State-
wise; and

(e) the steps taken or proposed to be
taken for filling up these posts?

[English]

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (e). A statement is faid on
the Table of the Sabha.

STATEMENT

The total expenditure inourred on Navodaya Vidyatayms wvis-a-vis-<the otal Central
Budget for education during the last three years is as follows:

Year Total Grant Total education (Central)
Released to NVS budget(both Plan & Non-
Plant '
1988-89 79.30 crores 1581.86 crores
1989-90 80.78 crores 1578.42 crores
1990-91 100.38 crores 1710.49 crores

Year-wise average expenditure per
student incurred during the lat 3 years,
excluding cost of construction, is as

follows:
Year Average expenditure
per studeént
1988-89 Rs.9,582.00
1989-90 Rs.8,499.00
1990-91 Rs. 7.474.00

No statistics about the students admit-
ted from families below the poverty line

are maintained. However, according to
information gathered from 223 Navodaya
Vidyaiayas in 1989-90, about 40% of stu-
dents came from families with an income
below Rs. 6000/- per annum.

The filling up of vacancies as they
arise from time to time is a continuous
process. Concerted efforts including ad-
vertisement thraugh leading Newspapers/
Employment News are made to fill them
us on regular basis. However, the Princi-
pals concerned have been authorised to
fill up the vacant posts on ad-hoc/part-time
basis in order to ‘avoid loss of studies of
the students. ’
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Details of vacant posts of Teachers in Navodaya Wdyalayas. State-mso as on

1.1 1992 is as under:-

S. No. Name of the State Post vacant
1. Andhra Pradesh 70
2 A3N Islands 12
3 Foncicherry 15
4 Lakshadwoop 3
5. Kamataka 55
6. Kerala 45
7. Madhya Pradesh 213
8. Orissa 93
9. Uttar Pradesh 179
10. Bihar 161
1. Haryana 58
12. Rajasthan 151
13, Dethi 9
14, Punjab 24
15. Himachal Pradesh 44
16. Jammu & Kashmir 135
17. Chandigarh 3
18. Maharashtra 124
19. - Gujarat 68
20. Goa 7
21. Daman & Diu 13
2 Dadar & Nagar Haveli 6
23. Meghalaya 20
24. Tripura 14.
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S. No. Name of the State Post vacant
25. " Mizoram 13
26 Arunachal Pradesh 35
27. Nagaland 14
28. Maninssr - 61
29 Sikkim 5
1650
[ Transfation} country. One can imagine the adverse

SHRI DEVENDRA PRASAD YADAV:
Mr. Speaker, Sir, in his reply, the hon.
Minister has mentioned that the total edu-
cation budget for 1990-91 was Rs. 1710.49
crores and the average expenditure per
student during the period was Rs. 7,474.
Has the Government ever undertaken a
survey on the kind of clothing and food
provided to the students of Navodaya
Vidyalayas, with this amount? | have
personally inspected the Navodaya
Vidyalaya at Rati in Madhubani District
and | found out that the sub-standard food
and clothing being provided to the stu-
dents were affecting them physically and
psychologically and it was making an
adverse impact on their studies. What
does the hon. Minister say about it?

SHRI ARJUN SINGH: Hon. Mr.
Speaker, Sir, 1 shall collect complete infor-
mation about the specific school, the hon.
Member mentioned here and inform him in
due course and if he wishes, | shall inform
the House too.

SHRI DEVENDRA PRASAD YADAV:
Secondly, in response to my question
seeking details of vacant posts of teachers
in Navodaya Vidyalayas, State-wise, the
hon. Minister has mentioned in his reply
that 151 post of teachers were lying va-
cant in Navodaya Vidyalayas in Bihar and

1650 posts were lying vacant all over the -

affect it will have on education. During
1990-91, the total grant released to Na-
vodaya Vidyalaya was Rs. 100.38 crores.
What effective steps does the Government
propose to take to fill in the vacancies and
to see fo it that despite spending crores of
rupees education is not adversely affected?

SHRI ARJUN SINGH: Hon. Mr.
Speaker, Sir, the figures presented by the
hon. Member is indeed a matter of con-
cem and keeping in mind the delay in the
usual recruitment procedure, a committee
has been constituted for recruitment pro-
cedure, a committee has been constituted
for recruitment of teachers in Navodaya
Vidyalayas. The District collectors head
the committee and the Principal and the
Education Officers, with the consent of the
former, appoint teachers on an ad hoc
basis, so that the education of the stu-
dents does not suffer. These figures do
not include ad hoc appointments and as
such, the number of vacancies are few.

{Enghist]

SHRI YAMA SINGH YUMNAM: In
answer to question (d), the hon. Minister
has given the figure 61. When compared
to the other smaller States, the vacancies
in Manipur appear to be larger. The hon.
Minister in his statement mentioned that
the Principals have been authorised to fill
up these vacancies on ad hoc basis to
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avoid delay 'in filing up the vacancies.

May | knew from the hon. Minister what is *

the response of the Principals and why
)heyhavonotﬁlled up the vacancies rather
quickly?

Secondly, | would like to know whether
the local candidates will be given prefer-
ence in the matter of filling up the vacan-
cies.

MR. SPEAKER: If you want a reply,
you have to be brief.

SHRI YAIMA SINGH YUMNAM: My
question is whether preference will be given
te the local candidates for filling up the
vacancies and whether the ad hoc ap-
pointees will be regularised in the near
future.

SHRI ARJUN SINGH: Obviously pref-
erence will have to be given to the local
candidates because the basis is the list
that comes from the local Employment
Exchange. It is from that list that these ad
_hoc appointments are made. Naturally the
list is the local list and for that they will get

WRITTEN ANSWERS TO QUESTIONS

Syllabus for Studies in Primary
Schools

*84. SHRI V. DHANANJAYA KUMAR:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to
introduce radical changes in syliabus for
studies in primary schools all over the coun-

try;

(b) if so, the details thersof alongw:th
the reasons therefor; and

{o) the expenditure !ckely to be incurred
in this regud?

. PHALGUNA 13, 1913 (SAKA)

Written Answers 70

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (c). The National Policy on
Education, 1986 has stressed on the need
for a child-centred approach to education,
on the role of the teacher as facilitator, on
replacement of rote learning, lectures and
information by interactive modes of teaching
which focus on ‘learning’ and stimulate curi-
osity in order to make the study of subjects
interesting and easy to grasp. In 1990, mini-
mum levels of learning were laid down by a
Committee set up by the Government for
subjects of mathematics, languages and
environmental studies for primary classes.
This approach has been endorsed by the
Central Advisory Board of Education. On
14th November, 1991, the Minister of Hu-
man Resource Development announced the
intention of the Government to reduce the
academic burden on school children. The
Government have now appointed a National
Advisory Committee under the Chairman-
ship of Prof. Yash Pal, Ex-Chairman of
University Grants Commission to advise on
the ways and means to reduce the curricu- -
lum load on school students at all levels,
particularly the young students. The expen-
diture likely to be incurred in this regard will
depend on the procedures and methodology
of work to be adopted by the Committee. The
ather members of the Committee are:

(i) Prof. Krishna Kumar,
Delhi University.

(i) Prof. T.S. Saraswathy,
' Head, Department of Child De-
velopment,
M.S. University, Baroda.

(iii) Ms. Dina Guha,
Psychologist, E-4/10, Ben Nevis,
Bulabhai
Desai Road, Bombay-400026.

(ivi ~  Mirs. V. Parthasarathy,
- Ppincipa,
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Sardar Patel Vidyalaya,
New Delhi.

(v) Dr. V.G. Kulkarni,
Director,_
Homi Bhabha Science Centre,
Tata Institute of Fundamental
Research,

Bombay.

(vi) Prof. Poromesh Acharya,
Indian Institutute of Management,
Calcutta.

(vi) = Dr.G.L. Arora,
Member-Secretary
Director,

SCERT, New Delhi.

The committee will submit its report
within six months.

Study Centres of 1.G.N.O.U.

*88. SHRI SUDHIR SAWANT: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the criteria followed for establishing
study centres of Indira GandhiNational Open
University;

(b) whether the Government propose to
establish such study centres in the Konkar

region;
(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) According to the information
furnished by the Indira Gandhi National Open
University (IGNOU), the University has so
far established 193 Study Centres in differ-
ent parts of the country to provide counsel-
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ling and library services for its students. The
criteriafor establishing study centres include
the following: '

i) Envirolment i IGNOU's
courses;

ii) Availability of suitable accom-
modation and academic coun-
sellors;

i) Needs of different regions in
the country, including back-
ward and remote areas.

The number of study centres estatr
lished by the University also depends on he
availability of financial resources.

(b) to (d). IGNOU has so far established
one Regional Centre at Pune and twelve
study centres in Maharashtra. At present the
University has no proposal to establish a
study centre in the Konkan region. The
question of establishment of a study centre_
in'the region would depend on its {2asibility.

[Translation)
Improvements in Sugar Factories

*89.  SHRI DEVI BUX SINGH:
SHRI RATILAL VERMA:

Will the Minister of FOOD be pleased to
state: .

(a) whether the Study Group consti-
tuted by the Government for suggesting
improvements in sugar factories and cultiva-
tion of sugarcane has submitted its report;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether tha Government have laid
down any time limit for this purpose; -
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(@) the target fixed for the production of
sugarcane for the current year?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGON): (a) to (e). No Study Group has
been constituted for the country as whole.
However, a Study Team has been consti-
tuted by the Ministry of Food for revival of
existing sugar factories and improving sug-
arcane cultivation specifically for Assam.

PHALGUNA 13, 1913 (SAKA)
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The team is yet to submit its report. It has

- been given time to submit its report by

30.4.1992. A statement showing the compo-
sition of the Team and terms of reference is
attached.

- (f) The target for production of sugatcane for

the current sugar year 1991-92 (October —
September) has been fixed at 330 Million
Tonnes.

STATEMENT

Statement showing the composition and terms of reference of the Study Team constituted
for revival of the existing sugar factories and improving sugarcane cultivation in Assam

L COMPOSITION

i) Shri Ram Kumar,
Director,
National Sugar Institute,
Kanpur.

i) Shri Vikram Singh,
Chief Technical Adviser,

- Leader

National Federation of Co-operative

Sugar Factories,
New Delhi.

iii)  ShriJ.J. Bhagat,
Chief Sugar Technologist,

- Member

National Federation of Co-operative

Sugar Factories,
New Delhi.

iv)  Dr. B.K. Tripathi,
Assistant Director General
(Commercial Crops),

Indian Council of Agricultural Research,

New Delhi.

v) A Representative of Industrial
Finance Corporation of India,
New Delhi.

vi)  Dr. S.R. Barooah,

- Member

- Member
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Director (AQri.) Retd., -
Government of Assam.

vii) A Representative of National
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Co-operative Development Corporation

(NCDC), New Delhi.

vii)  Shri R.P. Singhal,
Director (Sugar Technical),
Directorate of Sugar,
Ministry of Food,
New Delhi.

- Co-ordinator

Il. TERMS OF REFERENCE

1.  To assess the present condi-
tion of plant and machinery of allthe existing
sugar factories in Assam.

2.  To assess the present sugar-
cane cultivation, future poten-
tial and the availability of cane
to the sugar units.

3. . To suggest a comprehensive
working plan for

{(a) carrying out suitable ad-
ditions/alterations in the
plant and machinery for
achieving sugar produc-
tion level commensurate
with the existing installed

capacity efficiently; -

(b} improving the present
cane production by in-
crease in per hectareyield
as also by bringing addi-
tional area under cane
cultivation; and

(c} modemisation/expansion
of the existing sugar units
taking into account the
likely cane production.

4. Toassess the financial require-
ment for achieving the above
objectives.

‘ [English]

Registration of Nursing Homes

*90. SHRI RAMVILAS PASWAN: Will
the Minister of HEALTH AND FAMILY

- WELFARE be pleased to state:

(a) whether the Delhi Medical Associa-
tion has been issuing its own registration
certificates to the unregistered nursing
homes;

(b) whether this practice is parmissible
under the rules; and '

(c) if not, the reaction of the Government
thereto?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI M.L. FOTEDAR): (a) to
(c). Under the Delhi Nursing Homes Regis-
tration Act, 1953, Delhi Administration is
competent to register private nursing homes
functioning in the Union Territory of Delhi.
However, Delhi Administration has ifformed
that Delhi Medical Association (DMA) has
been issuing its own registration certificate
to its members. The format of the registration
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cettificate is capable of mis—interpretation
and thus liable to be misused. The Director-
ate of Health Services, Delhi Administration
has already conveyed to the Delhi Medical
Associationon 26.12.1991 thatthe issuance
of such registration certificates is contrary to
the provisions of Delhi Nursing Homes
Registration Act, 1953 and have sought their
co-operation in the effective enforcements
of this law.

Sunderbans Mangrove Forests

*93. SHRI SANAT KUMAR MAN-
DAL:
SHRI GURUDS KAMAT:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the dense Sunderbans
mangrove forests in West Bengal are slowly

disappearing;

(b) the likely impact of the current global
warming on these forests;

(c) whetherthe study conducted by some
scientists has revealed some very disturbing
portents like the slow sinking of the delta
area and the destruction of the forests in the
area; and

(d) if so, the steps proposed to be taken '

to save Sunderbans from the global warm-
ing threat?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). As
per studies carried out by the Foraest Survey
of India using satellite imageries pertaining

to the period 1985-87 and 1987-89, there’

has not been any decrease in the extent of
Sunderban mangrove forests in West Ben-
gal. In the absence of eonclusive scientific
findings on the trends of the global warming
and their effect, it is premature to draw any
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inference regarding their likely impacts on
the Sunderban mangrove forests.

(¢) No, Sir.

(d) Afforestation, erosion control, conserva-
been undertaken for protection of Sunder-
ban. These measures will also help in com-
bating the likely impact of global warming.

Allocation of Foodgrains and Sugar to
States

‘94. SHRI RAJNATH SONKAR
SHASTRI:

SHRI PAWAN KUMAR
BANSAL:

Will the Minister of FOOD be pleased to
state:

(a) the quantity of wheat, rice and sugar
demanded by and allocated to the State
Governments and Union Territories during -
the last three years and month—wise details
since October 1991;

(b) the quantity lifted by the respective
State Governments and Union Territories
during the above period;

(c) the reasons for not lifting the entire
quantity and

(d) the criteria applied for allocating
quotas of foodgrains and sugar to different
States/Union Territories?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). Statements |, il and Il
giving the required information are attached.

(c) During the year 1991, the off take of
wheat and rice, as percentage of allocation
was 84 and 88, respectively. This lavel of off

' take is considered satisfactory. As regards
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sugar, the allocated quartities are generally
lifted in full.

(d) The allocation of wheat and vice from
the Central Pool for Public Distribution Sys-
tem to various States/Union Territories is
made on a month to month basis taking into

account the stock position in the Central

Pool, relative needs of various States/Union

 MARCHS3, 1982
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Territories, off take trends, seasonal availa-
bility and other related factors.

Levy Sugar aliocations i most of the
States/Union Teritories are made on uni-
form norms of ensuring minimum 425 grams
per capita monthly availability for the pro-
jected population as on 1.10.1986.
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mmmemsﬁAHmmmwmqmd
States/UTs since 1.2.1987 to January, 1992.

S. No. State/U.T. Monthly Monthly 5% ad-hoc ~ Festival
nomal increase (aflowed fom  quota for
quota August, 1991 1o each year

March, 1992) ; .
1 2 3 4 5
1. Andhra Pradesh 25281 1264 7614
2. Andaman Nicobar 247 12 74
3. AwunachalPradesh 314 186 94
4 Assam 9617 481 2896
5.  Bihar 33459 1673 10078
8. Chandigarh 372 19 112
7. Dadra & Nagar Haveli 51 3 14
8. Dethi 8721 436 2316
9 Goa 500 25 150
10. Daman 24 - 1
12
1. D 15 1.
12. Gujarat 16194 810 4878
13.  Haryana 6386 319 1924
14.  Himachal Pradesh 2019 101 608
15. __Jammu & Kashmir zau - a8
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StateU.T.

Tamil Nade

S. No. Monthly Monthly 5% ad-hoc Festival
nomal increase (allowed from  quota for
quota August, 1991 to . each year

. March, 1992)

1 2 3 4 5
16. Karnataka 17769 888 5350
17. Kerala 11953 598 3600
18. Lakshdweep 71 4 22
19. Madhya Pradesh 25031 1252 7535
20. Maharashtra 29938 1497 9014
21. Manipur | 694 | 35 263
22. Meghalaya 662 33 200
23. ~ Mizoram - 261 13 78
24, .Nagaland 426 21 128

. 25.  Orissa " 1230 620 3730
?6. Pondir;herry 305 15.2 64
7. Karikat 73 V 37 18
28. Mahe 15 07 4
20, Yanam 7 0.4‘ 2
.30. . Punjab 7945 397 : 2;392
%1, Rajasthan 16914 845 5092
32. Sikkim 165 A8 50
33. . 22547 ‘ 1127

6790
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Will the Minister of ‘-HEALTH AND
FAMILY WELFARE be pleased tu state:

(a) the number of casas of MaLaié re-:
ported during the last twu years, State-wise;

(b) whether the incidence of Malaria is
increasir 5y in India; -

(c) if so, the reasons therefor;

(d) the remedial steps taken or .pro--
posed to be taken to control the diseas. and
amouiit earmarked for this purpose during
1992-03; :

. (e) whether aécording to a study by :ha
Word Health Organiszsion, Malaria can be
controlied but not eradicated; :

(f) whether the WHO has suggested

103 Written Answers MARCH 3, 1992 . Writton Answers -
S. No. State/U.T. " Monthly Monthly 5% ad-hoc Festival -
’ normal increase (allowed from  quotafor
_quota August, 1991 to ~ each year
March, 1992) o
1 2. 3 a4 s
34. Tripura 1001 50 302
35.  Uttarpradesh 52026 2646 15936
36. West Bengal 25888 1294 7796
TOTAL 333068 16654 99,950
*Includes increase in quotaof-1032tonnes in Delhi and 108tonnes in Pondicherry made from
May, 1990 onwards. -
- Note: Levy sugar allotments are not based on demands received from the State Govern-
ments/Union Territories.
Incldenceé of Malaria “any integratéd strategy to control the dis; ‘
: ease;
*95.  SHRIMATI BASAVA RAJES- _ .
WARI: : . ‘{9) if =0, the details therecf;
SHR! MOHAN RAWLE: ’

{r) whether india has sought any assis-

tance from WHO in this regard; and

(i) if so, the details thereof?

THE MINISTER OF HEALTH AND .
FAMILY WELFARE {SHRIM.L. FOTEDAR):
(a) The numberof malaria cases reported by
the State/UT Governments during the iast
twayearsisgiveninthe Statement attached,

(b) No. Sir. Ahhough the Incldence of
Malaria significantly declined from the peak
of 6.47 million cases in 1976 it has stabilises
at alevel of a~ound of around 2 million cases
in the last few years, '

 {c) Does rot arise, in view of (b)

. {d) Duringthe 8th Five vear Plan period
(1992-97) it is proposed to adopt a selective.

approach by judicious use of anti-vector and
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an’n—parastte measures in duﬁenm mahna

areas, based on enderr:icity of disease, vector:

resistance to the use of insecticides and
drug resistance to the parasite. In the hard

core hilly areas with a concentration of tribal -
population i is proposed to implement a -
_stratagy which wouid emphasize early de-

tection and treati~ent of cases to interrupt
transmission of the malaria: ‘parasite as well
as adopt environmentally sound methods to
control mosquitos. It is propc3ed to enhance
community participation through education,

" involvement of comniunity volunteers and'

by employing and training workers from the

community. It is also proposed io strengthen

laboratcry services and survsillance capac-
ity. Alternative methods of malaria control
will also be attempted through biological,

environmental and personal protection meth-

ods.

An-outiay of Rs. 50 crores has been
earmarked as Central share forimplement-

PHALGUNA 13 1913(SAKA)
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ing. the malana control pmgramme m'
1992-93.

(e) to (i). After a global review of the
malaria situation, the World Health Organi-
sation has emphasised the need to reorient
the strategy for malaria control based on the

following four broad elements:

- ' prompt dlagnosts and treatment of
caSes '

effective vector cont:o!l.

= - prevention and control cf epidemics.

—  effective programme managen.ent.

Assistance from W.H.O. will be obtained for
orgamising training, conducting gsoup edu-
cationz| activities and for procurement of
essential supplies required for contrc!’ of

) maiaria.
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[Translation]

Train Accidents

*96.  SHRI SIMON MARANDI:
SHRI SRIBALLAV PANI-
GRAHI:

Will the Minister of RAILWAYS be
pleased to state:

(a) the railway accidents which took
place since November, 1991, zone—wise;

MARCH 3, 1992
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(c) the loss of life and property caused
by these accidents/deraiiments during the
said period; '

(d) the compensation paid to the fami-
lies of deceased and to those injured; and

(e) the steps proposed to be taken to.
prevent such accidents/derailments in fu-
ture?

THE MINISTER OF RAILWAYS (SHRI

C.K. JAFFER SHARIEF): (a) Railway-wise
and category—wise position of train acci-
+dents which occurred during the period

(b) the main causes thereof; 1.11.1991 to 15.2.1992 is as under:-
Railway Colli- Derail- Level Fire Total
sions ments Crossing in
: Accidents trains
Central 2 13 1 1 17
Eastern 1 13 - 1 15
Northern 2 13 1 . 1 17
North Eastern - 5 3 —. 8
Northeast Frontier - 14 - - 14
Southern - 19 5 2 26
SouthCentral 1 18 1 T2 - 22
South Eastern 1 24 1 - 26.
Western . 1 - 8 2 - 11

(b) Accidents took place mainly due to
failure of railway staff, equipment failure,
- negligence of road users and sabotage.

(c) 73 persons, including 29 passen-
gers, lost their lives in these accidents. The
cost of damage to railway property has been
estimated at Rs. 5.42 crores.

_(d) No compensation has been paid by
the railways as no award has been made by
the Railway Claims Tribunal so far.

(e) Some of the important steps being taken
to reduce the accidents are induction of
technical devices to aid the human element,
intensive and frequent inspections of sensi-
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tive . installations, monitoring the perform-
ance of the staff of critical safety categorias
such as drivers, guards, station masters,
efc., intensive training including psychologi-
cal checks of staft in operational categories,
surprise checks against carriagé of infla-
mable/explosive materialin passengertrains,
provision of whistle boards/speed brezkers
and road signs at the approaches of un-
manned level crossings and improving visi-
bility for road users and train drivers.

Poliution Control Measures by
industries

*97.  SHRIJANARDAN MISRA:
SHRI RAM BADAN:

" Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the decisions taken at the last meet-
ing of the Envircnment Ministers of States
held recently;

(b) whether the Government have de-

cided to extend the period for adopting pol-
lution control measures by the industries
beyond December 31, 1991;

(c) if so, the details thereof alongwith the
reasor:s therefor; and

(d) the State-wise details of the units
which have complied with the order of adopt-
ing pollution control measures till Pecember
31,1991? S

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The sub-
jects covered in consultations held on 18th
and 19th February, 1992 with Environment
Ministers of States and Lt. Governors of UTs
were:

() Drawing up an Action Plan
1992-93forthethrust areas of

PHALGUNA 13, 1913 (SAKA)

(i)

(i)

(iv)

v

e

(vii)
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moomimnmentaldoncemof
the country;

Active involvement of the State
Governments both for the for-
mulation and implementation
of the National Policy on the
abatement of poliution;

Matters having serious impact
on the environment like fast
eroding natural resources,
extinetion of species, waterand
air pollution, noise pollution,
automobile emissions, fly-ash
disposal, aerobicdigestion and
hazardous waste manage-
ment;

Approach to UN conference
on Environment and Develop-
ment;

A-Th_e conference took a deci-

sion that an Action Plan for
effective utilisation of fly-ash
should achieve 50% utilisation
by the turn of the century as
against the 3% utilisation which
stands today. Action Plan
should be drawn up by the
State Governments and UTs
Administration within a period
of three months;

The conference also agféed

"that the State Gowvts. and the

Administration of UTs would
initiate steps for checking the
poliution caused by automo-

_bile exhausts. An agreement

was further made to restrict
and minimise the noise pollu-
tion particularly for places like
hospitals, offices and Residen-
tial Complex;

The conference agreed to
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(viii)

from organic waste along
abatement of water and land
pollution; '

An Action Plan to be drawn by
the States including prepara-
tion of on-site and off-site
plans, siting of hazardous
waste disposal sites and im-

plementation of Water (Pre-

vention and Control of Pollu-
tion) Cess Act, 1977. -

(b) and {c}. The decisions on this are:

1.

Anindustry, operation or proc-
ess which has commenced
production on or before 16th
May, 1981, and has shown
adequate proof of at least
commencement of physical
work for establishment of fa-
cilities to meet the specified
standards withinatime-hound
programme, to the satisfac-
tion of the concemed State

‘MARCH 3, 1992 Written Answers 120
encourage the anaerobic di- Pollution Control Board, shall
gestion for the generation ot comply with such standards

~ gas/electricity and manure Iatostby31stDeeember.1_993.

2. Anindustry, operation or proc-
ess which has commenced
production after the 16th day
‘of May, 1981, but before the-
31st day of December, 1991,
and has shown adequate proof
of at least commencement of
physical work for establish-
ment of facilities to meet the
specified standards within a
time—bound programme, tothe
satisfaction of the concerned
State Poliution Control Board,
shall comply with such stan-
dards latest by the 31st day of
December, 1992.

(d) According to the information pro-
vided by the State Governments, the num-
ber of large and medium scale industries in
the identified highly polluting categories,
which haveicomplied or have taken steps for
adopting pollution control measures are as
follows:

Sl. No. States Number of units which
have complied or have
taken steps for
compliance ~ .

1. * Madhya Pradesh %
2. Gujarat 193
3. . West Bengal 58
4., Chandigarh 1
5. Uttar Pradesh 701
6. Meghalaya 4
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SL No. - 'St.-a‘tes_

" Number of units which -

have compliod or have
taken steps for -
oomplianoo :
.  TamiNadu | 014
8. l : Kerala 28
90 Kamataka 114
10. Himachal Pradesh %
"1 1. Orissa 76
12, Maharashtra 461
13. Rajasthan 27 |
i4, Purjab 4¢
15. Daman & Diu 1
16. Dalhi 5
17. Anghra Przdech 185
{Englist) ;nithout relecourse to surgery for the success
ot family planninq; and -
Research In Family Planning - (d) if so, the detanls thereof?

*38. SHRI S.M. LALIAN BASHA: Wil
the Minister of HEALTH AND FAMILY
'WELFARE be pleassd to state:

*(a) the total funds provided for the re-
search component in the family planning
programme during the last two years;

(b)the datanlsoﬂhe achoevements made
in this regard so far;

(c) whether there is any proposal to
develop a simple effective contraceptive

* THE MIN!STER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
{a)*o (d). The dctails o funds provided tothe
Indian Council cf Medical Research (ICMR),
New Delhi, the Cental Drugs Research
Institute (CDRI). Lucknow and the Central

- Council for Research in Ayurveda & Siddha,

New Delhi during the last two years for
cairying out basic, clinical and operational
research undar the Family Welfare Pro-
gramme are indicated in the enclosed state-
ment. They have completed clinical trials on
various types ot Cu-T, combined Oral Con-

»
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umnpm.wammmw
implants like Norplant etc. Further, they are
. undertaking mwehlmdsonmn-curgienl
methods of terminations of pregnarncy and
research is one for improving the utilisation
of available technology and knowledge, basic

research for contraception/reproductive

biology and other related studies for improv-
ing Family Welfare Services.

A non-steroidal weekly oral contraceptive
pill developed by the Central Drugs Re-
search Institute, Lucknow has already been
"introduced in Delhi area. Besides, research

MARCH 3, 1992

is being carried unonvaﬂomolhum
surgical contraceptive devices/methods.
These include (i) Vaso—occlusive Device for

* blocking vas of the males (i) Spermicidal

creams (iii) Conraceptive Vaccinesfor males/
females (iv) Quanacrine pallets for female

sterilization. The Central Council for Re-
search in Ayurveda & Siddha, New Dethihas
also been conducting screening and phar-
macological studies of he oral Contraceptive
agents. Under this programme, studies are
continuing on AYUSH AC-IV, K. Capsule,

- Pippalyadi Yoga and Vandhyavari (vicca

indica).
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‘I'nd.hl-im&m (a)mmumheilylspm-
) vided to the passengers only up to Miraj in
“100. SHRIMATI GIRWA DEVI: the trains running between Dethi and Goa;
SHRIMAT! GEETA MUKHER- .
JEE: (b) ¥ so, whether passengers travelling

~ Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether an organised trade in hu-
man organs has been going on for some
time in Leprosy Institute in Agra which is
affiliated to the Indian Council of Medical
Research;

{b) i so, whether any inquiry has been
conducted in this regard; and

{c) ¥ so, the outcome thereof?

- THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FGTEDAR):
(a) 1o (). The allegations that the Central
Jalma institute of Leprosy, Agra is involved
in removal of eyes and kidneys of poor and
helpless lsprosy patients and selling and
trading these organs with a view to get
money, as published in the New Delhi Edi-
tion of the Times of India dated 16.1.1992,
have been looked into and found to be totally
baseless, reckless and malacious. The Insti-
tute has neither the technical competance
nor the physical infrastructure  required for
organ removal transplaniation surgery: it
can perform only curative and restorative
surgery. These are alsothesub}ectmanerd
the Writ Petition (CMl) No. 1085 of 1991 —
Shri Sushil Kumar Verma V. Union of India
and others, which is pending before the

Honble Supreme Court.

[Transtation] -
Reservation for Mira]
*924. SHRISURYA NARAYAN YADAV:

Willthe Ministerof RAILWAYS be pleasedto
state:

uproahavobMMMqaha
Miraj; and

(c) i so, the manner in which reserva-
tion charges for Delhi-Goa joumney are ob-
tained by Reservation Office, Dethi?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Though reserva-
tions upto Vasco are being given at Dethi

‘and other stations in 2702/2704 Goa Ex-

press trains to the axtent of through quotas
earmmarked at various stations. A past of the
accommodation on 2702 is available only

upto Miraj.

(e) A single reservation-cum--journey
ticket is issued to passengers booked from

- Nizammuddin to Miraj by 2702 Goa Express

and Miraj to Vasco by 2704 Goa Exprese
treating the entire joumey as one journey
and fares are collected as per the normal
rules.

[English}

Rehsbilitation of Tribals Affected under
mmnm

925, smlPAnAsam wmuwu
Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(2) the action taken for rehabilitation of
tribals and otherfamilies affecied underplans
of the Project Tiger areas, National Parks
and Sanctuaries in Madhya Pradesh and
Gujarat; ‘ ‘

(b) the amount of financial assistance
provided for rehabilitation of tribals during
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and

(c) the other beneficiary oriented
schemes introduced for providing alternate
sources of incomes to the tribals displaced
and deprived of collecting tendu leaves,
salwood etc.?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

[ Transtation}

*926. SHRISANTOSH KUMAR GANG-

.oadldllnl_utﬂwoeyeushﬂ\ismsd;»

WAR: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state the number of small and big stadia of
mcketﬂootballmdotbersportsmﬂiecoun-
try, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): The State-wise number of
Stadia for Cricket/Football and other sports,
for which Central assistance has been pro-
vided under the Department’'s Scheme of
Grants to State Sperts Councils, etc. and
have been completed,is indicated as un-

der—

S. No. Name of State - No. of Stadia completed
1 Bihar 1
2. Gujarat 4
3 Hatyana 1
4 Himachal Pradesh 4
5. " Kamataka
6. Kerala 4

Maharashtra 10
X Mizoram 2 .
9.  Rajasthan 2

0. Sikkim 3
11. Tamil Nadu 3
12 Uttar Pradesh 37
13. West Bengal 1

Total
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Overtridge in Ambaiapuzha
WSG-IRITI-IAYILJOI-INANJALOSE

Willthe Ministerof RALWAYS be pleased to
state: : .

(a) whether there is any proposalforthe
mamnmm
crossing on National Highway No. 47 in

mmmmmm
rnilmylm-~

(b)l.o.lhidotdhm-ld

(c)ﬂnﬂupbywlﬁmkmﬂbbrﬂgo
is likely to be started?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

)'l'hopmpoodbhmda

MdMi“ﬂdm .

Mmdns.z.smt)bom
bylhoﬂdnys.

(c) The work will be commenced, after
the estimate is sanctioned and the contract
awarded. .

[Transiation] |

the Minister of RAILWAYS be pleased o
cietor

(a) whether the survey and demarcation
of Muzafisspur-Sitamartii rallway ine in Biher
and the acquisition of iand: therelor was
complsted in 1084; ‘

@)ln.un“w-\dhm

by which the work on this line is lely 10 be
started ;and

MARGH 3, 1082 .

(c) ¥ not, the reasons therefor? -
THE MINISTER OF STATE IN THE

‘WNISTRYG:MII.WAYS(SI'WMAL

LIKARJUN): (a)Yu.Slr
v@)mmhummm
(c)mwmdono ln 1984 and up-.

dhted in 1991 hmnvnbdanogdlvom

ofmndmlspmha.

Sanftary Conditions in Hotels

929. SHRI MAHESH KANODIA: Wil
the Minister of HEALTH AND FAMILY
WELFARE be.pleased 0 siate: :

(a)méawnmmkwhunh
mwmmmum

p)lao.whﬂlnranymuh-

- sued to hotels in this regard;

(©) i 80, the number of hotels in the
Caphtal which have not been issusd such
corniicatés; and

(d) whether owners or officers of any
mmmmmwm
mmmammm
eaRiieRs?

THE MINISTER OF STATE IN THE MINIS-

. TRY OF HEALTH AND FAMLLY WELFARE

(SHRIMATI D.K. THARADEVI
SDII-W!‘I’HA) (ammmmm-

’ being collected and wil be laid on the Table

d’ﬁuﬂoun.

wmmamm
Unclalmed Bodiss

930, SHRI RAM NAIK: Willthe Minister

of HEALTH AND mvmu

,Mbm
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-(a) whaether a legisiation to aliow doc-
tors to remove eyes from unclaimed bodies
in hospitals is under consideration of the
Govemment;

®) whether a draft byblaﬁononmm
mhabunawnhdbymoEyoBanlt
Association of India;

(c)anadvamg.smmhodom.d
from such a legisiation; and

(d) the time by which legislation is likely
10 be introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) The Central Legislation
has been introduced in Union Territory of
Delhi and majority of the States. This legis-
lation has been passed by the Parliament

and the Sate Legislatures respectively.

(b) Yes, Sir.ThoEyoMAssoeiation
of India (EBAI) is of the view that the existing
Comeal Grafting Acts passed by the State
Legisiatures and by the Parliament are not
adequate to provide more donor eyes and
these Acts should be amended or fresh Acts
be passed which would overcome the defi-
ciency of these Acts. They have forwarded a
model Comeal Grafting Act to be forwarded
o the State Governments so as to enable
them to enact more effective legisiation.

(c) it will provide for procuring more
donor eyes from postmortom cases and
unclaimed bodies from hospitals which can
be a very large source of donor eyes.

*(d) A decision can only be taken in this
regard after thorough examination of the
proposal in consultation with the Ministry of
Law. No time limit can be prescribed for
this.

Monuments at Mamafispuram

931. SHRI C.K. KUPPUSWAMY: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: '

(a) whether the monuments at Mamal-

" lapuram near Madras have developed some

cracks and some of them are in dilapidated
condition; and

(b) i 50, the details thereot?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN

-SINGH): (a) No, Sir.(b) Does not arise.

[Transiation]

Ubs.vhgbmgslormmum
Victims

932. SHRI BARE LAL JATAV: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether lite saving drugs which were
sent to the victims of earthquake in Garhwal
were of superior quality and not outdated;

(b)ifnot.thomMu;

(c) whether the Government propose to
inquire into the matter; and

(d) i 30, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE  (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (d). Ministry of Health
& F.W. has notsupplied any life saving drugs
to the earthquake victims in Garhwal.

Anganwadi Kendras in Araria

- 933 SHRI SUKDEO PASWAN: Willthe
Minister of HUMAN RESOURCE DEVEL
mmmnm C

]



135 Witten Answers

(a) the total number of Anganwadi
Kendras in Araria area;

(b) whether there is no Anganwadi in
Chhatapur even after getting approval in this
regard; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) In Arariadistrict there are 3
sanctioned ICDS projects viz. Raniganj,
Jaukihat and Bhargawan with 180, 100 &
132 sanctioned Anganwadis respectively.

(b) There is no sanctioned ICDS project
in Chhatapur block.

(c) Question does no arise.
[English)’

Hydro—Electric Project In Sikkim

934. SHRI PIUS TIRKEY: Wiil the Min-
ister of ENVIRONMENT AND FORESTS e
pleased to state: '

(a) whether some environmentalists
have raised objections against the
hydro—electric project in the tribal areas of
North Sikkim;

{b) if so, the details thereof; hazards to
be created by the construction of this; and

(c) the time by which the project is likely

to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMAL NATH): (a) and (b). No,
Sir. No representations have been recelved
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- against hydro~electric projects unrbal re-
gbnofﬂonhSl(klm

(c) No project from NonhSMmbponding
fofenvmnmemalorforestrydegmm

Thalassemia among Chiidren

935. PROF. K.V. THOMAS: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the number of newly born children in
the country in 1991 having thalassemiagene
and thalassemia major separately; and

(b) the steps being taken to help these
children?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): {a) Considering the gene
frequency of 2-3% in general population, it
has been estimated that approximately 6,000
new cases of thalassemia- are born each
year.

1b) The Indian Council of Medical Re-
search has intimated that they have created
a favlity for preriatal ciagnosis of thalas-
semia atits Institute of Inmunohaematology
(1iH), Bombay. Council is also supporting a
project at the University College of Medical
Sciences, Delhi, to study the gene frequency
and improve prenatal diagnosis to cut down
the frequency and thereby decrease the
incidence of the disease.

[Translation)
Reserved Vacancies of Trained Gradu-
ate Teachers in Dethl Administration -
936. SHRI SURENDRA PAL PATHAK:

Will the Minister of HUMAI{ RESOURCE
DEVELOPMENT be pieased to state:
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(a) the number of vacancies of Trained
Graduate Teachersinthe Education Depart-
ment of the Delthi Administration declared in
1991 as reserved for Scheduled Caste and
Scheduled Tribes candidates under the
special recruitment drive; )

{b) the numYer of posts filled up out of
these; and

{c) the raasons for not filing up all the
posts?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH}): (a) and (b). The number of vacan-
cies of Trained Graduate Teachers in the
Education Department of the Dethi Admini-
stration declared in 1991 as reserved. for
Scheduled Castes and Scheduled Tribes
were 383 and 260 respectively, out of which
225 and 64 posts have been filled up by
recrutment from the Scheduled Castes and
Scheduled Tribes respectively.

(c) Dethi Administration have intimated that
all posts resorved for SC/ST could not be
filled up due to non—availability of eligible
candidates and late finalisation of the total
number of vacancies to be filled in 1991-92,
as the matter was under consideration of the
Finance Department of Delhi Administra-
tion.

- Construction of New Raliway Colonies

937. ACHARYA VISHWANATH DAS
SHASTRI: Will the Minister of RAILWAYS
be pleased to state: ’

(a) whether the Government propose to
construct new railway colonies;

(b) if so, the details thereof; and
(c) the name of places underthe North-

‘em Rallway where such colonies are pro-
posed to be developed?

Written Answers 138

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS be (SHRI.MAL-

LIKARJUN): (a) No, Sir.
(o) and (c). Do not arise.

[English

Discretionary Guota for allotment of
Berths in Trains

938. DR. C. SILVERA: Will the Minister
of RAILWAYS pleased to state:

(a) the details of discretionary quota for
allotment of berths in various trains by Rail-
way Board, Northern Railway or any other
authorities in Defhi.

(b) the criteria fixed for afiotment of
berths out of these quota;

(c) whether the criteria are being ob-
served regularly;

* (d) if not, the reasons therefor;

(e) whether such allotments deprive the

scope of genuine and needy passengers;
and

(f) if so, the remedial steps taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) A limited number of berths
on treins ofiginating from ar 2255y inrough

" stations in Delhi area has been earmarked

as Emergency Quota for comphing with
high official requisitions, VIPs and other
emergent requests. This quota is jointly
controlled by Ministry of Railways and North-
em Railway.

(b) to (f). Requests are received from
various quarters for release of berths from
Emergency Quotawhich is normally released
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o genuine and needy passengers taking
into account factors like status of he passen-
gers traveliing, nature of urgency like Gov-
emment duty, bereavement, sickness elc.
This criteria is followed regularly.

Sedical Supplies 1o Primary Heelth

939. SHRIGEORGE FERNANDES: Wil
the Minister of HEALTH AND FAMLY
WELFARE be pleased 10 state the steps
taken by the Government 0 provide ade-
quate medical supplies and drugs to the
hospitals particularly 1o primary health centres
in various States, State-wise?

THEMINISTEROFSTATEINTHEMIN- -

ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): The Central Government,
" under the National Family Welfare Pro-
gramme, provide Central assistance 1o the
States for the purchase of medicines at the
rate of Rs. Z,000/-per annum per sub-centre.
As regards Primary Heakh Centres and
hospitals, the medicines and other supplies
are provided by the State Govemments
Certain medcines are also provided to the
States free cost, like anti-TB drugs ,
anti-Leprosy drugs, drugs and vaccines for
Matemal and Child Heaith—-Care programme
*. .

Sale of Banned Drugs
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Will the Minister of HEALTH AND FAMILY

- WELFARE be pleased to state:

(a) whether some drugs have been
banned by W.H.O. and Indian Government;

() if s0, the details thereof;

(c)wln&mﬂno‘dmbsmboimnld
in the market; and .

(djiso.ﬂnn;uomtbereiorwpn-
ventive measures proposes 1o be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA):(a) to (d). W.H.O. has so far
intimated that some countries at different
period of time have preferred to withdraw 44
drugs. Out of these 44 drugs, 26 drugs were
never approved for marketing in the country.
11 drugs were banned and 7 were allowed
for continued marketing with ‘cautions’ in
some cases in consultation with experts and
expert bodies like indian Council of Medical
Research. ' '

The names of drugs banned by Govern-
ment of india and the names of drugs al-
lowed for continued marketing in consulta-
tion with experts along with the reasons is
given in the Statement attached.
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Pollution Control Measures taken by .
FACT

841. SHRI P.C. THOMAS: Wil the
MndeNVHONDENTANDFORESTS

be pleased to state:

(a) whether the Fertilizers and Chemi-
cals Travancore Limited (FACT) Cochin
division in Kerala has taken measures to
avoid poliution of Chithirapuzha river by ef-
flux of waste and chemicals thereto as per
directions of this Ministry of giving time for
the same upto December, 1991;

(b) if so, thomoasumtakonmthls
regard; and

. (c) the steps proposed to be taken to
compensate the loss caused to cultivators of
land who sustained loss due to the efflux of
effluents from FACT to Chithirapuzha river?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT-AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
The Fertilizers and Chemicals Travancore
Limited (FACT) Cochin Division in Kerala
have augmented their effluent treatment
facilities. A time-bound progra~ime for

"~ compsance with the prescribed standards
have ..ee . susiited by the industry to the
Ctate Pollution Control Board.

(c) 1* is reported that the damage to cultiva-
tion iz not known to have been assessed.

Allocation for Adult Education Pro-
gramme ) :

842. SHRI SYED SHAHABUDDIN: Will

the Minister of HUMAN RESOURCE DE-

VEI.OP\ENTbopbmd_bm:

(a) the amount aliocated by the Govern-

' MluﬂnMulEdueuanmnmmo

during 1991-92 State-wise;

(b) the number and names of voluntary
agencies, State-wise, under the Central
Scheme of assistance fo voluntary agencies
in the field of Adult Education; and

(c) the target in terms of number of
adults, State-wise, for the current year
1991-927?

THE MINISTER OF HUMAN RE-

- SOURCE DEVELOPMENT (SHRI ARJUN

SINGH): (a) In the central sector no specific
allocation is made to States/UTs for the adult
education programme. Grants are released
on the basis of the requirement projected by .
each State/UT. However, a statement indi-
cating State-wise the amount so far sanc-
tioned to State Governments/UT Admini-

- gtrations and other agencies engaged in

programmes relating to adult education is
given at Statement-1. A statement showing
the State-wise allocations made in the State
sector during 1991-92forthese ptogrammes
is attached at Statement-l.

(b) Statement-lll showing, Staic—.. .,
the r2mes oi voluntary agencies which iave
received financial assistance under the
Central Scheme of Assistance voluntary
agencies working in the field of adult educa-
tion during 1991-92 is enclosed.

(c) Statement-IV showing the State-wise
targets of enrolmerit of leamers under the
adult education programme during 1991-92
is attached. -
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STATEMENT-
(Rs. in lakhs).
SL No. Name of StatetUTs B Amount of Grant released

1. Andhra Pradesh 564.11
2 Aunachal Pradesh : 8.43
3. Assam 5414
4 Bihar 226.66
5. | Goa -
6. Gujarat 254.18
7. " Heyana | 158.50
8. " Himachal Pradesh 31.00
0 " Jammu & Kashmis 32.00
10. Kamataka ' 513.08
11. Kerala 2159
12. Madhya Pradesh 301.19
1. Mzaharashtra 426.35
e Meghalaya 1001
15. Manipur 23.63
16. Mizoram 4.15

17. Nagaland ; 14656

18. Orisea | 41438
19. Punjab ‘ £ 96.20
2.  Rajasthan 350 60

21, Sikkim , -
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(Rs. in lakhs)
S No. ~ Name of StatelUTs AmountofGrammleased‘
22, Tamil Nadu ‘ 649.93
23. Tripura | 5.13
24. Uttar Pradesh | 490.09
25. West Bengal 656.28
26. A & N Islands » 2.7
27. Chandtgarh | 10.23
| 28. D & N Haveli 3.29
29. Daman & Diu 0.27
30. Dethi 33.34
31. Lakshadweep -
32. Pondicherry 11.00
ST. AWJ
Statement showing State—wise the allocations made in the State sector for adult education
during 1991-92
S. No. . StateUT ARs. in lakhs
1. Andhra Pradesh 195.00
2 Arunachal Pradesh 88.00
3. Assam 300.00

4. Bihar 1200.00
40.00

Goa
6. Gujarat 300.00
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S. No. State/UT Rs. in lakhs
7. Haryana 100.00
8. Himachal Pradesh 50.00
9. - Jammu & Kashmir 111.00

| 10. - Karnataka 332.00

1. Kerala 25.00
12, Madhya Pradesh 55000
13. Maharashtra ’ 297.00

- 14, Manipur ' | ' 65.00

15. Meghalaya . 89.00
16. Mizoram 15.00
17. Nagaland 27.00
8.  Orissa ‘ 310.00
19. Punjab . 101.00
20. » . Rajasthan 115.00
21. Sikkim | - 800
22, Tamil Nadu 345.00
23. Tripura 58.00
24, * Uttar Pradesh 340.00
25. West Bengal 450.00
26. A & N Islands . 5.00
er. Chandigarh 5.00

28. D & N Haveli . 2850
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S. No. State/UT Rs. in lakhs
29. Daman & Diu 225
30. Delhi 40.00
31. Lakshadweep 3.00
32. Pondicherry 8.00
STATMENT-il Section Mahila Mandal
Guntur - 522 033
Statement showing State—wise names of
voluntary agencies which received Sri Rama Mahila Mandali -
financial assistance during 1991-92 Mothadaka Guntur Dt.
Soujanya Mahila Mandali
Andhra Pradesh Krishna Street, Prakasham Nagar

Sri Veera Brahmam Educational Society,
Andhra Pradesh - 515231.

Sega Mandir

ANDHRA PRADESH - 515212

Rayalaseema Seva Samithi
Tirupati-517501, Dt. Chittoor
A.P.

Downtrodden and Community Devebpmeﬁt :

Society,
Cuddapah - 516002

- Maharashi Sambamurty. Institute of Social
and
Development Studies

Assist India
_ Guntur Distt. 522616

Prakasam Nagar Mahila Mandali
Guntur-522001 .

Jhansi Mahila Mandali
Manipuram Guntur-522001
Indira Kiran MahilaMandali
Guntur-522022

Sri Ganapathi Weaker

Sri Indira Mahila Mandali
Guntur Distt - 522 002

Abyudaya Youth Association
Warangal Dt. - 506346.
Good Samaritans Rural
Development Society .

AP.

Comprehensive Rural Operations Service
Sociely (Cross),
Hyderabad - 501507 (A.P.)

Andhra Mahila Sabha , College Campus,

'Hyderabad-500007

Academy of Rural Development and Re-
search,
Guntur Distt. -

" SRC for Adult Educaiton, Literacy House

Andhra Mahila Sabha
Hyderabad-500 007 .
Udayasri Mahila Samajam
Maidupet, Guntur-522007
Adarsh Seva Sangham
Thadagonda, Karim Nagar Distt.

Devi ‘Seema Deena Jana Samkshema
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Krishna DL

Netaji Youth Association
Vatapagu, Paldwnda
Srikakulam Dist.

- Mahila Mandali

Rajam.
Assam

Biswaijyoti Mahila Samity
Bajali Dev. Block
Distt. Barpeta (Assam)

Popular Progressive Unit
Halakura, P.O. Halakura,

Distt. Dhubri

Darus Salam
Hafizee—0—Kariana Islamic
Madrassa Committee
Distt. Nowgong (Assam)

Totat Rural Development Project

Distt. Nabbari.

Bihar

The Charitable Association for Rural Educa-
tion and Development

West Champaran Distt.,

Shri Durga Pustakalaya, Manpur, Durga
Asthan,

Dist. Gaya-823003.

Vikas Bharati

Dist. Gumla-835331

St. ignatius Uchcha Vidyalaya
Dist. Gumia-835207

Nav Bharat Jagriti Kendra
District Hazaribagh,
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Willen Answers 160

Mithila Lalit Shodh Sansthan,
District - Madhubani (Bihar)

ShramBhwaﬁqum
Dist. Moughyr.

Bihar Dalit Vikas Samiti
Bihar-803213 -

State Resource Centre,
Deepayatan,
Patna-800001

JmViasKen&a
Bariatu, Ranchi-834009.

J.P. Saraisa Sevashram

Dt. Samastipur

Altemnative for India Development
Madras-600056, Tamil Nadu

Xaviers Chaibasa
StXavmsHQhSd\oolChabasa{mm

* Bharatiya Jan Utthan Parishad

Nalanda (Bihar) -803001.
Jan Jagran Sansthan
Nalanda Distt., Bihar — 803101
Gujarat

Ahmedabad-380001

Lok Sevak Mandal

Paidi, Ahmedabad-380007.

Guijarat State Crime Pmenﬁon Trust
Ahmedabad-380027

smmcm.ﬁmm
Guijarat Vidyapesth.
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~ Sarva Mangalam, Surendranaar District
Palanpur-385001 Educational Development Trust
Surendranagar-363001
Gram Nirman Kelvani Mandal . »
Gujarat i ’ Vanavasi Seva Parishad
Anand Niketan Ashram
The New Progressive Education Trust Udaipur Dt. Vadodara
Mehsana-384002 :
Education Society,
Shri Sidhdhartha Chhipadi-387635
Shramijivi Vikas Trust, Distt. Kheda
Patan-384265 '
] Thasra Taluk Yuvak Mandal
Bhil Seva Mandal ) ~ Associaiton, Distt. Kheda
Gujarat-389001
Shree Sanskar Rashtriya .
Manav Seva Mandal Trust | Kelvani mandal, Dist. Kheda - 387635
Rajkot-360001 : ‘
Haryana
Shantiniketan
Distt. Sabarkantha-385001 Janta Kalyan Samiti,
Shramik Vidyapith,
Surat-395003 Lucky Education Society
. Maham, Rohtak Distt.
Guiarat Rajya Harifan
Samaj Seva Sangh Vidya Mahasabha Kanya
Surat. : Gurukul Mahavidyalaya
-Kharkhoda, Distt. Sonepat.
Lok Vidhyalaya .
Distt. Bhavnagar-364250 o Kamataka
Shree Sarvodaya Kelavani
Mandal, " Foundation for Educaitonal
Distt. Bhavnagar. Innovations
In Asia (Fedana)
. Saraswatham, Bangalore-560038.
Kachch, .
The Bharat Scous and Guides
Chickmagalur-577101
Kapadwanj Taluka Yuvak
Mandal Association Shri Karatak Educaiton Soaely
Distt. Kheda-387635 Bharwad-580008
Anand Taluka Yuvak Kasurba Gandhi National
Mandal Associaiton Memorial Trust,

Anerd-382004 Arsikare-573103, Ot Hasan.
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Sri Adichunchanagiri Shikshana Trust National Centre for Rural Development
Mandya Dist. - 571811 Nagpur-440010
State Resource Centre for Adult Education  Gram Vikés Shikshan Sanstha
Kamataka State Adult Education Council, Nanded.

501, Kuvempunagar,
Mysore-570023

Kerala

Shantinketan, Kattakkada P.O.,
Trivandrum Distt.

" Madhya Pradesh

" Bharatiya Grameen Mahila Sangh,
Indore.

Disha Trust,
M.P.-482001.

Maharashtra
Parth Vidya Prasarak Mandal

Society for Action in Creative Education -
and Development (SACRED),Aurangabad-
431001 (M.S.)

Shri Yoganand Shikshan Prasarak Mandal
‘Maharashtra-431501

Sarodaya Shikshan Mandal,
District Nagpur.

Samaj Kalyan Mandal,
Nagpur :

Vidarbha Pradeshik Basava Samiti, _
Nagpur-440012.
Committee of Resource Organisations

for Mass Programme of Functional Literacy,
Bombay-400019.

Ramabai Ambedakar Shikshan Prasarak
Mandal,
Maharashtra-431 401

Nutan Vidyalaya Shikshan Sanstha
Distt. Parbhani :

Maharashira Magas Varga Seva Sangh,
Dist. Parbhani

Indian Institute of Education
Pune-411029

Bhartiya Samaj Unnati Mandal,
Solapur (Maharashira)-413003

Late Motriram Nak Education Society,
Dist. Yeotmal.

Shri Vishuddha Vidyalaya,
Yeotmal Distt.

Manipur

Manipur Adult Education Associaiton,
m. -

imphalDt.

The Rural Development Society,
Thoubal Dist., Manipur-795148.

Orissa

. Balasore Distt. Nari Sangh,

Distt. Balasore (Orissa)

vasmm
D. Balangir.
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Arthik-O-Samaik-Hith-Ayog (Asha),
Balangir. . .

Ganapati yubak Sangha
Distt. Cuttack, Orissa.

Jatiya Yuak Sangha
TQ. Taicher, Dt. Dhenkanal

NYSCAP (National Yuva Sansad
for Communicy Action Programme)
Distt. Dhenkanal.

Sriram Yubak Sangha,
Distt. Bolangir, Orissa-767030

Gram Mangal Pathagar
Bolangir, Orissa-767067.

Ramjee Yubak Sangha,
Distt. Balangir,

Sarbodaya Seva Samithi
Orissa-753001

Netaji Yubak Sangh,
Rampur, Distt. Kalahandi(Orissa)

Lokadrusti, .
Khariar, Distt. Kalahandi.

Jagrata Shramik Sangathan
District Kalahandi

Durarsani Sharmik Sangh,
Kalahandi Dt. )
Durasani Sharmik Sangh, Kalahandi Dt.

Dengaborei Mahila Samiti
Dhenkanal

Nysasdri :
Via Go_ndia Dhenkanal Dt.

Moon Light Club,
District Dhenkanal

Khatékote Mardaraj
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Sanskrutika Parishad,
Gangam Dt.

Friends Association for Rural Reconstruc-
tion,
Distt. Kalahandi (Orissa).

Bidyut Club
Puri Dt.-752060

State Resource Centre for Adult Education
Bhubaneshwar, Puri District.

Punjab
Local Committee,

The Chief Khalsa Diwan,
Tarn Taran, Amritsar.

Punjab Backward Classes Development
Board
1143, 36-C, Chandigarh

Sarv Bharat Sri Ravidas

Parchar Foundation,
Chandigarh-160036

Rajasthan .

Ajmer Proudh Shikshan Samiti
Ajmer-305006.

Sri Hari Krishan Shiksha Parsar Samiti
Alwar-301001

Bikaner Adulot Education Association

" Bikaner-334001.

Prayas
Dt. Chittorgarh

Gandhi Vidya Mandir
Sardarshahar.

_ Mahila Lok Jagruti Samiti

Jaipur-302013
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Radha Bal Mandir _ Kandaswamy Kendar’s Trust Board
Vidya!ay Samiti,Jodhpur Velur, Salem Distt. :
Grameen Bal Vikas Sanstha, Madhar Nala Thondu Niruvanam
Pipad Shahar, Jodhpur

Jain Vishva Bharati,
AVP.O. Ladnun,
Nagore Distt.

* Seva Mandir
Udaipur-313001

State Resource Centre for Adult Education,
Rajasthan Adult Education Association.

Tamil Nadu

Duraiswamy Generous Social Education
Association
Chenglepattu Dt., (T.N.)

Shri Vivekananda Charities & Endowments

Dharmapuri-636701

Tamil Nadu Basic Educaiton Society
Madurai-626702

Gandhi Niketan Ashram
Madurai Dt.,

Weltare Association for the Rural Mass
North Arcot Distt.

Tirupputur Rural uplift Project Associaiton
Pasumpon Muthuramalingam
Distt. T.N.-623215.

Young Women Christian Association
Madras-600084.

Women’s Voluntary Service of Tamil Nadu

Madras-600031.

Women's Indian Association
Madras-600028.

South Arcot Distt. -

Christian Educational Development Society
Villupuram, S.A. Distt., -

Congregation of the Sisters of the Cross
of Chavanod,
Teppakulam, Tiruchirapalli.

Amad Velalar Sangam
Tiruchirapalli-620005

Khajamalai Ladies Association
Tiruchirapalli Dist.,

Punjab Association Royapettah,
Madras-600014.

Jayaprakash Youth Research Centre,
Madras-600090.

SRC for Non—Formal and Adult Education
Tamilnadu Board of Continuing Education, .
Madras-660020.

Uttar Pradesh
Bharatiya Shikshan Seva Sansthan
U.P.-221502.

Vinoba Adarsh Shiksha Samiti
Naini, Distt. Allahabad.

Shri Kashi Prasad Gram
Vikash Sansthan,
Allahabad.

Akhil Bhartiya Nirbal Vikas Sansthan
Distt. Farrukhbad-209732. )

J.P. Seva Samiti
Farukhabad Distt.
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Shanti Samaj Sevi Samiti
Farukhabad, Distt.

Gramya Vikas Seva Sansthan
Allahabad

Nehru Bal Mandal
Allahabad-211091.

Sarvodaya Shiksha Sadan
Distt. Allahabad -

Gramin Vikas Avam Shikshan Sansthan
Distt. Allahabad-212403 ’

Dr. Ambedkar Samaj Seva Mandal
Dt. Allahabad U.P.-221508

Baghambari Awas Shiksha Samiti
Aliahabad.

Samaj Uthan Evam
Anusandhan Sansthan,
Aliahabad-211003

Shri Lal Bahadur Shastri
Smarak Gramodyog Pratishthan
Distt. Allahabad

Shramik Vikas Seva Ashram
Allahabad

Mahila Udyog Prashikshan Kendra
Allahabad-211003.

Jan Shikshan Academy
Allahabad.

Janpad Vikas Evam Samaj Kalyan Samiti
Dist. Azamgarh-276001.

Atodar Gramodyg Seva Mandal,
Distt. Baharaich - 271 801

Nari Vikas Sanstha
Bijnor Distt.

Witten Answers
Mahila Seva Sansthan

_ Bijnaur Distt.

Janata Adarsh Inter College
Distt. Farrukhabad-209625

National Harijan School
Distt. Ghazipur

R.V. Asahay Mahila Grah

‘Udyog Sansthan

Distt. Gonda.

Urmila Gramodyog Seva Sansthan,

.Dt. Gonda, U.P.

Sarvodaya Ashram

Dist. Hardoi

Amar Shaeed Narpati

Singh Samarak Samiti

Dist. Hardoi, U.P.-241302.
Asha Singh Purv Madhyamik
Vidyalaya,

Dist. Hardoi.

Sudhar Samiti

- Distt. Jaunpur.

Nehru Seva Sansthan,
Kanpur, U.P.

Samajik Uthan Samithi
Kanpur :

Swargeeya Shri Beni Singh
Seva Sadan,
Distt. Kanpur.

Indian Women'’s Industrial .
Training Institute and Rehabilitation,
Lucknow. (U.P.) PIN- 226017.

. New Public School Samiti

Lucknow.

170
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Faizabad.
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Samajik Eam Arthk vikas Sansthan Ratan Gramodyog Sewa
Lucknow. Sansthan, '
~ Dist. Faizabad.
Gram Seva Niketan,
Lucknow — 226003. Pholmati Devi Balka
Vidyalaya
india Literacy Board, Distt. Farrukhabad.
Literacy House, P.O. Alam Bag,
Lucknow. Akhill Bhartiya Anath
Ashram Seva Sansthan
Myana Gramodyog Seva Dist. Bulandshahr.
Sanstha.
Shri Mahila Udyog Samaj
Gomati Prayag Jan Kalayna Parishad Utthan Samiti
Dist. Chamoli Distt. Mathura.
Akhil Bharatiya Samaj Gramodaya Vikas Mandal
Kalyan Pratishthan Meerut.
Deoria =
Irshad Academy
Manav Seva Sansthan ~ Meerut, U.P.
Atharha,
Distt. Mirzapur (Sonbhadra).
Suman Technical Institute
Vishwanath Narsury
indian Academy Vidyalaya Samiti
Etah, (U.P.) Mirzapur.
. Swargeeya Ram Charan Mahila Punrothan Samiti
Shikshan Evam Samaj Dist. Mirzapur.
Etawah U.P. - 206122 Swami Vivekanand Shiksha Samiti
- Mirzapur.
Shri Hari Gram Udyog
Seva Sansthan Vindhya Shiksha Samiti
Etawah, U.P.-208001. Mirzapur.
Saghan Vikas Kshetra Samiti Sarvadaliya Manav Vikas Kendra
Uttar Pradesh-224132. Bahjoi, Distt. Moradabad.
institute of Social Adarash Seva Samiti
Health Welfare Rural Muzzafamagar.
Development and
Educational Society, Nishat Shiksha Samiti,
Haldwani, Distt. Nainital.

172
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~ U.P. Rana Beni Madhav Jan Kalyan Dt. 24-Parganas
Samiti
Raebareli. Sree Ramkrishna Satyananda Ashram
Calcutta - 35.
Gramin Samaj Kalayn Samiti :
Distt. Saharanpur. State Resource Centre for Adult Educa-
. tion
Vinoba Seva Ashram, Calcutta - 700009
Delhi
Samaj Kalayan Seva Samiti Jan Jagriti Educational Society
Distt. Sultanpur. Delhi - 110083.
Yuvak Mangal Dal, Mahila Chetna Kendra
Distt. Unnao. New Delhi - 110003.
_ Dr. A.V. Baliga Memorial Trust
Rakakrishan Vevekananda Mission : New Delhi - 110002.
STATEMENT-IV

Targets of Enrolment of Leamers under Adulk Education Programme for 1991-82

S. No. State/Union Territory No. of persons
: (in lakhs)
1. Andhra Pradesh 93.99
2 Arunachal Pradesh ' 0.37
3. Assam - . , © 555
4 Bihar o 31.38
5 Goa 1.00
8 Gujarat 6.00
7. Haryana | 256
8. Himachal Pradesh 072
9. . Jammu & Mmir . 128

10. Kamataka 16.71
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S. No. StateUnion Terriory ‘ No. of persons
(in lakhs)

1. Kerala ' , -
12, ' Madhya Pradesh 17.50°

13, Maharashtra 11.60
14, Manipur , 0.87
15. Meghalaya 0.33
16. Mizoram ' 0.14
17. Nagaland 0.24
18. Orissa 28.49
19. Punjab 1.62
20 Rajasthan 432
21.  Skkm 0.07
2 " Tamil Nadu 9.48
23, Tripura 137
24. Uttar Pradesh 23.61
25 West Bengal 28.06
26 A& Nislands 0.06
27 Chandigarh 0.09
28 D & N Haveli 0.06
29. Daman & Diu 0.01
30. Dethi ’ 0.99
a1, Lakshadweep 0.03

32 Pondicherry 0.15
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Express Train from Pathankot to
Baijnath -

943, SHRI D.D. KHANORIA: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of Express Trains run-
ning from Pathankot to Baijnath, Kangra
Valley Section of the Northem Railways; -

(b) whether the Government propose to
introduce another expresstrain on this route;

(c) if so, the details thereof; and
(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALIKARJUN): (a) One pair.

(d) No, Sir.
(c) Does not arise.

(d) Operational constraints and tack of
fesources.

Worid Conference on ‘Poliomyelitis and
Meals; Vaccine and immunisation’

944. SHRI ARJUN CHARAN SETHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{a) whether the experts from different
countries at a World Gonference on ‘Polio-
myelitis and meals; vaccines and immuniza-
tion’ have called for effective measures to
eradicate major child—killing and crippling
diseases; and

(b) it so, thedetails of suggestions made
in this regard by the experts?

" THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WEFARE (SHRIMATI D.K. THARADEVI

SIDDHARTHA): (a) and (b). Yes, Sir; A
Statement is attached. : '

STATEMENT

The international Comparative Virology
Organization, Canada, in collaboration with
the WHO organised ameeting entitied “World
Conference on Poliomyelitis and Measles:
Vaccines and immunization™ in New Dethi
from 7th to 12th January, 1992. A summary
ofthe reportonthe above Conference, based
on the draft Minutes received from WHO, is
an under:-

1. Poliomyelitis

. The Conference noted the progress
towards global polio eradication, using pres-
ently recommended strategies in-countries
inthe Americas, Europe and the Arab world.
High levels of Immunization coverape and
marked reducation in diseaseincidencewere
aiso reported in China and india. The maijor
constraint lkely to delay or prevent the eradi-
cation of poliomyelitis was resource limita-
tions, especially shortages of finance to
purchase vaccine and additional resources
to implement essential mass campaigns in
‘high risk areas and for mop-up activities. The
importance of polio surveilance for early
detection of possible cases and institution of
energetic control measures was stressed. in
fooking at strategies, the importance of us-
ing the primary hedlh infrastructure was
emphasized. .

Debate was focussed on the use of
currently available polio vaccines. (OPV)is
the vaccine of choice for the eradication of
the virus in endemic countries. There was a
place for inactivated polic vaccine (lPV) in
combined scheduled in countries with no
‘known wild virus transmission, good surveil-
Iatuandﬂluomeostsanmtm
inhibiting factor.

Development of polio virus laboratory ‘
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network and environmental sampling of wild
viruses in the context of polio eradication
was also discussed.

2. Measios

it was noted that measies remains a
major cause of childhood mortality, aithough
immunization coverage levels have in-
creased worldwide. Children living in poor
urban environment were a high risk group
and needed special attention. Other high-

risk groups were children in low coverage

areas, hospitalized children ‘and refugee
camps. Case fatality rates could be reduced
by early treatment of post-measles compli-
cations.

Studies on strategies using a two dose
measles schedule to cover older children in
many industrialised countries was presented.
it was noted, however, that further research
was needed to evaluate the optimum strat-
egy in a given epidemiological situation.

The Conference took note of the safety
of measles vaccine. Eradication of measles
was recognised a possibility, although note
was taken of the immense problems associ-
ated with this goal.

Drop-outs among Tribal Students

945. SHRIBHAGEY GOBARDHAN: Wil
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the reasons for continuing high rate
of drop-outs of tribal students at primary and
secondary school levels vis-a-vis others;

(b) The measures taken by the Govern-

ment to reduce the rate of drop-outs; and
(c) the results thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN

MARCH 3, 1992
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SINGH): (a) Drop-out rates can be traced to
- socio-economic factors such as:

—  Children being required to work to
supplement the family income or
otherwise assist their parents;

—  Girls having to attend house hold
* chores and looking after the sib-
lings;

—  Schools having inadequate facili-
ties and insufficient instructional
material;

— Rohclanooofpatemsbsondtheir'
wards to schools.

(b) Some of the measures taken to
reduce drop-out rates are:

—  Provision of incentives such as

" scholarships, uniforms, textbooks,

" attendance scholarships to girls,

provision of mid-day meals, hostel
facilities, etc.;

—  Improvement of facilities in primary
schools under the scheme of Op-
eration Blackboard;

—  Programmes of non-formal educa-
tion for those who cannot attend
whole day schools;

—  Opening of new schools in SC/ST

(c) As a result of these measures their
drop-out rate is gradually declining.

Incentive for Family Planning Pro-
grammes’

946. SHRIR. SURENDER REDDY:
SHRI G. M.C. BALAYOGI:
. Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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) (a) whether the Government have an-
nounced any measures and incentives to
implement the family planning programmes
more vigorously and effectively;

(b) if so, the details of incentives being
- provided to States to achieve greater suc-
cess in the family welfare programme; and

(c) the names of states which are more
advanced in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARADEVI
SIDDHARTHA): (a) and (b). (i) A result-
oriented and purposive Action Plan has been
evolved in consultation with the State Gov-
emments and Union Territories Administra-
tion to impart a new thrust and dynamism to
the Family Welfare Programme, and is being

(ii) A committee of the National Devel-
opment Council (NDC) comprising Chief
Ministers of Kerala, Rajasthan and Tamil
Nadu, Union Minister of Health and Family
Weltare Union Minister of State in the Minis-
try of Personnel, Public Grievances and
Pensions, Dr. Farooq Abdullah, Ex-Chief
Minister of Jammu & Kashmir and Proft. J.S.
Bajaj, Member, Planning Commission, has
been constituted to go into the various as-
pects of the Population Control Programmes
and make appropriate recommendations for

working out effective population control poli- -

cies and strategies. A copy of the requisite
order is enclosed as statement-I.

iii) The National Development
Council has also approved the new formula
for the distribution of Central Assistance to
non-special category States. As per the
revised formula, 7.5 % of Central Assistance
will be distributed on the basis of perform-
ance under different sectors; including popu-
lation control. -

Written Answers 182

(iv) No other new incentives to State/
UTsto achieve greater success in the Family
Welfare Programme, have so far been final-
ised.

(c) A list of good performing States in
terms of Birth Rates (States with Birth Rates
lower than the All india Average) is enclosed
Statement-lI.

STATEMENT-I

F. No. 47y91-H & FW
Govemnment of India
Planning Commission

Yojana Bhawan
Sansad Marg,
New Delhi.
Dated 19th Feb., 1992.
OR
Subject:  Setting up of Committee of the

National Development Counci
(NDC) on Population.

The National Development Council
(NDC) in its meeting held on 23rd and 24th
-December, 1991 has decided to set up a
Committee of the National ‘Development
Council on Population.

2. A Committee of the NDC on Popula-
tion is, accordingly, constituted as under:-

1. ShriK. Kamnalaran, C.M. Kerala-
Chairman ’

2. Smt. Margaret Alva, Minister of

‘ State in the Ministry of Personnel,

Public Grievances and Pensions—
-Member

3. Dr. Farooq Abdullah—Ex-C.M.,
Jammu & Kashmir—Member
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Shri Bhairon Singh Shekhawat,
C.M., Rajasthan—Member

Dr.J. Jayalalitha, C.M., TamilNadu
— Member

ShriM.L. Fotedar, Ministerof Health
and Family Welfare —Member

Prof. J.S. Bajaj, Member, Planning
Commission—Member—Secre-

tary.

3. The terms of refarence of the Com-
mittee will be as follows:

1.

L

To review the social and demo-

_ graphic dimensions, existing and

requisite infrastructure at the com-
munity level, and the needsoftech-
nology development, relevant to
the formulation of National Popula-
tion Policy:

To identify intervention strategies
for population control, both at the
macto and micro levels, on a holis-
tic and intersectoral basis;

Tosuggeslmedtaﬁstﬁiorsowr— V

ing commitment and support of
leadershipof alldenominations, and
at ali levels, for the National popu-
fation policy and the implementa-
tion of population control pro-
grammes;

Torecommend ways and means of
achieving participation of the
people, particularly women and
youth, and through people’s insti-
tutions such as NGs as, Voluntary
organisations, professional organi-
sations, of all categories of health

-sector and media, etc.
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v.  Tooutlinepolicies and programmes
for raising the social status of
women, bridging the gender gap in
literacy and health care, and pro-
motion of health and welfare of the
mother and the child, as essential
inputs into population welfare pro-
gramme;

vi. - To'review and recommend appro-
priate changes in system of financ-
ing family welfare programme;

vii.  Taking into cognizance the abore
recommendations, o suggest
appropriate formulations for a Na-
tional population policy; :

To identify and recommend suit-
able mechanism (s) for a continu-
ous review and monitoring of the
implementation of National Popu-
lation Policy and the intervention
strategies, recommended therein;
and

&

ix. To make any other recommenda-

tions that may be appropriate ei-

“ther for the formulation of National

Population Policy or for the imple-

mentation of population control
programmes.

4. The Committee is authorised to spe-
cially invite any other persons, Official or
Non-Official, to participate in the delibera-
tions.

5. The Committee will submit its report
within four months for consideration by the
National Development Council.

6. Officials will be entitled to TA/DAfrom
their own establishments. Non-Officials will

-be paid TA/DA by the Pianning Commission.

' 7.The Committee will be assisted by Dr.
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LC. Tiwari, Adviser (Health), Planning
Gommission in day-to day work.

Sd/-

) (N.K. Malhotra)
Dy. Secretary 1o the Gowi. of India.

Chairman and mniprsomie Commit-

Principal Secretary to P.M.
Secretary to the President of india
Secretary to the Vice President of
India '

All Secretaries to the Gowt. of india
All Chief Secretaries of State Govis./
Uts.

PS to Prime Minister.

teo Standard Distribution in Planning
Commission.
Copy to:
) sd/-
All Members of the NDC (N.K. Malhotra)
Members, Planning Commission Dy. Secretary to the Gowt. of
" Cabinet Secretary India.
STATEMENT-II
List of Best performing States adjudged on the basis of SRS (Provisional) estimates Birth
Rate for the year 1990
SI. No. States Birth Rate (1000)*

1. Goa 155
2.  Nagaland 16.2
3. Kerala 19.0
4.  Manipur 21.0
5.  Tamil Nadu 224
6.  Tripura 247
7. Andhra Pradesh 256
8. Skkim 26.4
9.  Himachal Pradesh 27.0
10. West Bengal 27.3
11.  Maharashtra 275
12.  Assam 275
13.  Punjab 27.6
14. Kamataka 278
Al India 29.9
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Financlal Assistance to Students
Studying in Russila

947. SHRI VISHWANATH SHASTRI:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have for-

mulated any scheme to provide financial

assistance to the Indian students during
their post graduation and Ph.d. in Russia;

~ (b) if so, the details thereof;

(c) the number of such students who
have been selected for this purpose and the
criteria adopted in this regard;

(d) whether the students gone there for
study on free scholarship from various cul-
tural or friendship societies have also been
included in this scheme; and

(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (e). The Ministry of Human
Resource Development have , onthe advice
of the Indian Embassy in Moscow, sanc-
tioned an emergency assistance of Rs. 500/
- per month per student in hard currency to
19 students officially sponsored by Depart-
ment of Education and still pursuing their
studies in the erstwhile USSR for the period
from December 1991 to March 1992.

As regards other students who had gone
to the USSR on their own, the Ministry of
Human Resource Development is not in a
position to grant direct financial assistance.
However, on the advice of the Ministry of
External Affairs, the Reserve Bank of India
have issued instructions to Banks and For-
eign Exchange dealers to allow parents and

_ MARCH 3, 1992
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guardians of all students already studying in
the former USSR to remit upto US Dollars 50
per month. Reserve Bank of india has also
authorised the purchase of retum tickets
from Moscow in Indian rupees. ‘

The Ministry of External Affairs have
also issued an advisory notice in the Pressto
the effect that no Indian students should
seek admission to institutions in the former
Soviet Union on a self-financing and non-
governmental sponsoring basis, until such
time as the situation crystallises in those
countries, and that those who did so would
be doing so at their own risk as Government

" liability does not arise for them.

[English]
Study on lodisation in Salt

948. SHRI BHUPINDER SINGH
HOODA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

" (a) whether any study has been under-
taken to monitor the levels of iodisation in
saltto eliminatethe risk of iodine toxicity; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D. K. THARADEVI
SIDDHARTHA): (a) and (b). Under the Na-
tional Goitre Control Programme, levals of
iodisation in salt are monitored at two levels
viz manufacturing and distribution channel
including retail level. Necessary standards
for iodisation salt have been laid down under
the prevention of Food Adulteration Act/
Rules. These Rules envisage minimum lev-
els of 30 PPM and 15 PPM at the manufac-
turing and retail level respectively. Both these
levels are absolutely safe. However, no
reports of iodine toxicity have been received
tilldatesinoetheinceptiondmosalndisa
tion Programme in 1962.
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[Transiation]
Conservation of Energy

949. SHRI ARVIND TRIVEDI: Will the

Minister of RAILWAYS be pleased to state:

(a) whether the Government are mak-
ing efforts in Dethi and other divisions to
save the energy in railway operations;

(b) if so, the total quantum of energy
saved in Delhi division during last year and
the target fixed to save energy in the current
year;

(c) whether the Govemment propose to
brmhewspoculsdmeimmma—
tion of energies in railway; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI' MAL-
LIKARJUN): (a) Yes sir.

(b) On the non-traction side in Delhi
has come down in 1990-91 as compared to
1989-90 by 1.7 million units. Target for the
current year is 3.0 million units. Specific

energy or fuel consumption are strictly not -

divisional indices but pertain to a railway as
a whole.

(c) Yes Sir.

(d) Energy conservation is sought to be
achieved mainly by phasing out the ther-
. mally inefficient steam locos strict watch on
eleciricity consumption as also by installa-
tion of fuel efficient kits, fitment of energy
meters, coasting, installation of capacitor
banks etc.

Homoeopathic Medical Colleges
950. SHRIDAU DAYAL JOSHI: Willthe

Minister of HEALTH AND FAMILY WEL-
FARE be pleased to stata:

(a)wlﬂwalﬁnsualuvoi-b-
moeopathic Medical Colleges;

(b) i not, whether Government propose
fo set up Homoeopathic Medical Colleges in

" those States which have no such colleges;

and .
(c) if 50, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI

~ SIDDHARTHA): (4) All States except Goa

Haryana, Himachal Pradesh, Jammu &
Kashmir, Manipur, Meghalaya, Mizoram,
Nagaland, Sikkim and Tripurahave Homoeo-
pathic Medical Colleges.

(b) There is not such proposal, at pres-
ont. g

(c) Does not arise.

[English} "
Pollution caused by Steel Piants
951. SHRI GOPI NATH GAJAPATHI:

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state: -

(a) whether the Government have iden-
tified the steel plants which are causing
poliution;

(b) if so, the details thereof;

(c) the extent of poliution being caused
by these steel plants; .

(d)whdhumdﬂnseshdm
have been issued notice by the Central and
State Poliution Control Boards; and
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{e) if so, the outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMAL NATH): (a) to (d). Yes,
Sir. Certain pollutants such as phenolinthe
coke oven effluents and particulates in the
steel melting shop emissions, exceed the
prescribed limits. The Central Pollution
Control Board has issued directions to the
State Pollution Control Boards of Orissa
Madhya Pradesh West Bengal and Bihar to
ensure that the steel plants namely, Rour-
kela Steel Plant, Durgapur Steel Plant.
Indian lren & Steel Company Bhilai Steel
Plant Bokaro Steel Plant and Tata lron and
Steei Company to comply with the prescribed
standards within a specified time-bound
programme.

(e) The units have initiated action to
meet ths prescribed standards.

[ Translation)
Renovation of Bridges

952. SHRI GOVINDRAO NIKAM: Will
the Minister of RAILWAYS be pleased to
state:

(a) the number G majcr .'a}!'.‘:w bridges
intha country that are morethan 60years oid
and need tobe raconstructed;

(b) whether any survey has been con-
ducted by the Government in this regard;

1 {e)if so, the details thereof;
(d) whether an old bridge between
Bombay and lgatpuri, needs to be recon-
structed; and

(e) if so, the details thereof?

THE MINISTER OF ‘STATE IN THE
MINISTRY OF RAILWAYS' (SHRI MAL-
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LIKARJUN); (a) 55 nos. have been identified
for rebuilding.

(b) and (c). All bridges are inspected
annually to identify the bridges required tobe
rebuilt/stregthened/repaired.

(d) Yes, Sir.

(e} The existing 2/4.57 m Arch Bridge at
Km. 113/1-2 on Bombay-igatpuri Section is
being rebuilt.

Train Linking Eastern Part with
Agra

- 953. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government proposeto
introduce super-fist trains linking Eastern
part of the country and Bombay with Agra in
order to facilitate tourists;

(b) if so, the details thereof; and

{c) if not, the reasons therefor?

THE MINISTER OF STATE iN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

{1} Does not arise.

{c) Due to operational and resource
constraints.

“Rail Projects in Karnataka

954. SHR! RAMCHANDRA ' VEER-
APPA: Will the ‘Minister of RAILWAYS be"
pleased to state: 5

(a) whether the Government of Karna-
taka have forwarded certain proposalsto the
Unjon Government for laying new railllilnes;
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(b) it so, the details thereof and the THE MINISTER OF STATE IN THE
action taken thereon; and ©  MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). A statement is at-
(c)thedetailsofthe otherraillinesbeing  tached.
laid in the State?

STATEMENT
(a) Yes Sir.

(b) The details of the new fines requested by the State Government of Kamﬁakaandihe
position thereof is as under: .

Sl. No. Proposal sent Position
1. Hospet-Hubli : Gauge Conversion of Hospet-Hubli section forms
part of the gauge conversion proposals in the
(280 Km.) budget for 92-93. The survey for a new BG

rail line between Hubli and Ankola has been
recently updated. - This line is considered
Justified to bring about the speedy develo-
pment of the backward areas and is being
referred to Planning Commission for their
consideration. Further consideration of the .
proposal would depend on the approval of the
Planning Commission and the availabifity of
resourcas in the coming years.

2. Kotturu-
Harihar railway
line (68 Km.) : The survey for a new rail line between Kotturu-
Harihar is in progress alongwith an alternative
link between Gadag and Harihar. Further consi-
deration of the proposal will depend on the resu-
Its of the survey and availability of resources in
the coming years.
3. Bangalore : This concemns local authorities State Govt.and
Gircular Ministry of Urban Development. Railways are
railway " prepared to render technical assistance if funds

are made available by the State Govt. and the
Ministry of Urban Development for this project.
However, action has akready been taken to
rationalise and upgrade the railway network
facilities in the Bangalore area.
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© O mmmm-.
in progress in Karnataka;

1. Bmgdoto—MysonmdBangabra-
Yelahanka Gauge Conversion.

2. Chitradurg-Rayadurg New Line.

3. Part of the Konkan Railway in Kar-
nataka from Mangalore side.

(i) Keeping in view the need 1o bring
about speedy development of the
transportation infrastructure in the
backward areas, the following
sections have been included inthe
budget for 92-93 for conversion

from MG to BG.
1. Bangdom—l-Iuinme.
2. Miraj-Londa (Partly in Mahamsh—
tra) 188 km.
3. Hospet-Hubli-Goa (Partly in Goa)
489 km.
[Engtish}

Rall Line from Kalka to Parwanoo

955. PROF PREM DHUMAL: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether the Government have re-
ceived any proposal from the Government of
Himachal Pradesh for extending the broad
gauge railway line from Kalka (Haryana) to
Parwanoo (H.P.);

(b) f so, whether the proposal has been
approved;

(c) i so, the details thereof; and
(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWAYS (SHRI MAL
LIKARJUN): (a) Yes, Sir.

{b) to (d). Consideration of the proposal
would depend on the resutts of the study now
in progress and availability of resources in
the coming years.

[Tmluan]'
Electrification of New Dethl-
Bhiwani and New Dothi-Amvritsar
Routes

956. SHRI JANGBIR SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to
electrify the railway line between New Dethi-
Bhiwani and New Delhi-Amritsar;

(b) if so, the time frame fixed for the
execution of this project; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Electrification of Delhi-Ludhi-
anavia Panipat, apartof New Delhi-Amritsar
section is an approved work. However,
there is no proposal to electrify Delhi-Bhiwani

(b) Dethi-Ludhiana section is planned
for completion by 1995-96.
(c)Duobconstrathreswrcesand

relative priorities for electrification of other
high density routes.

[Engkish)
Grant of Licences to Sugar Milis
957. SHRI DHARAMPAL SINGH

MALIK: .
SHRI HAR! KISHORE SINGH:
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SHRI RAMCHANDRA VEER-
APPA:

Will the Minister of FOOD be pleased to
state:

(a) whether the Government have re-
ceived proposals from State Governments,
particularly from Haryana for setting up of
new sugar mills during the current year;

(b) If so, the number of licences granted
under the new guidelines for setting up of
sugar mills during 1991-92 with locations

" thereof; State-wise;

(c) the number of proposals pending
clearance with the Government and the
reasons therefor; and

(d) when these pending proposals are
likely to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir.

(b) No Letter of Intent/Licence for set-
ting up of a new sugar factory has been
granted underthe new licensing policy guide-
lines during the current sugar year (from
October 1991) till date.

(c) and (d). As on 31.01.1992, €89
applications for setting up of new sugar
factories are pending consideration with the
Ministry of Food. Government has an-
nounced the revised licencing policy guide-
lines forthe sugar year 1991-92 and 8th plan
perigd (1992-93to 1996-97) on 08.11.1991.
All pending applications would now be
considered as per these revised guidelines.

insurance Cover of Industries Handling
Hazardous substances
958. SHRI BWOY KRISHNA HAN-
DIQUE: Willthe Minister of ENVIRONMENT
AND FORESTS be pleased to state:
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(a) whether the existing industries han-
dling hazardous substances are bound to
take adequate insurance under the
Public Liability Insurance A% 1991 by March
1992; R

L

(b) whether the General Insurance
Corporation (GIC) refuses to issue any in-
surance cover under the Act unless Govern-
ment puts a limit on claims; and

(c) if so the remedial steps proposed to
be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Yes, Sir.

(c) The Public Liability Insurance
(Amendment) Ordinance 1992 has been
promulgated on 31.1.92 fixing the limits of
insurance cover.

‘[Translation]
Sale of Flour gags through FPS

959. SHRIB.L. SHARMA PREM:
SHRIPHOOL CHAND VERMA:
DR. LAXMINARAYAN PAN-
DEYA:
SHRISURYANARAIN YADAV:
SHRI JEEWAN SHARMA:

Will the Minister of FOOD be pleased to
state:

(a) whether the Government propose to
stop supply of wheat to Fair Price Shops;

(b) if so, whether the Government pro-
pose to sell flour bags to consumers instead
of wheat;

(c) if so, the date from which itis likely to
be started and the reasons therefor;
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(d) the details of the benefits likely to
accrue to the nnnenmoars and to the Govern-
ment; and -

(e) whethe™iheGovernment havetaken
measures for quality control and if so, the
details thereot? -

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD(SHRI TARUN
GOGOI): (a) and (b). The Central Govern-
ment allocates wheat from the Central Pool
to the State Governments/Union Territories
for supply through the Public Distribution
System. However, it is open to the State
Govemments/Union Territories to convert
thewheat into atta and distribute is underthe
Public Distribution System.

(c) to (e). Since these matters fall within
the purview of the State Governments/Union
Territories, the Central Government has no
information to furnish.

Doubling of Kajra-Bhagalpur Rallway

Line

960. KUMARI UMA BHART!:
SHRI BRAHMANAND MAN-
DAL:

Will the Minister of  RAILWAYS be
pleased to state:

(a) when the work of doubling the rail-
way line between Kajra-Bhagalpur on Kiul-
Sahebganj Section of Eastern Railway was
started and the initial total estimated cost
thereof;

(b) the original schedule for the comple-
tion of the project;

(c) the reasons for non-completion of
this-work within the stipulated period;

+ (d) the revised estimated cost of the
project; and
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(e) the progress made so far in the
project and the time by which & is kikely o be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The work was started in
1981-82 at an estimated cost of Rs. 6.8
crores. .

(b) 31.12.1991.

(c) There has not been much delay as
the work is in final stages.

{d) Rs. 32.20 cores.

- (@) Out of 14 sections 12 have alieady
been opened. The remaining sections are
expected to be completed in the current
financial year.

[English]

Primary Health Centres in Chhotan-
agpur, Blhar

962. SHRI KARIYA MUNDA: Wil the
Minster of HEALTH AND FAMILY WEL-
FARE be pleased to state:

{a) whether the Union Government
proposeto open primary healthcentres under
family welfare programmes with Central
assistance in Chhotanagpur, Bihar; and

(b) if not, the reasons thersfor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). Primary Health
Centres are opened by the State Govem-

. ments under the minimum Needs Pro-

gramme. Funds for the same are allocated
by the Planning Commission in the State
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[Transiation]
integrated Chiid Development Schemes
In Aligarh

963. DR. LAL BAHADUR RAWAL: Will

the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

{a) whether the Govemment proposeto
increase the number of Anganwadis sanc-
tioned undarthe Child Development scheme
in Hathras in Afigarh district;

(b)ifs::.whmhermemisanypmposal
to set up these centres at Sindraran, Bar-
bana, Aglash and Salempur in Hathras;

{c) i so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER GF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT (KUMARI MAMATA BAN-
ERJEE): (a) Al present, there is no such
proposalto increasethe numberof anganwa-
dis sanctioned in Hathras project in Aligarh
district. This projectwas sanctioned in 1989-
90 with 127 Anganwadis.

{b) and (c). Two AnganwadiCentres are
functioning in Barbana. No centres are
proposed for the remaining three villages.

(d) In view of resource constraints it is
not possible to sanction additional anganwa-
dis for the present.

Restriction on Movement of Agricul-
tural Produce

964. SHRI RAM PAL SINGH: Wil the
Minister of FOOD be pleased 1o state:

Written Answers 202
(a) whether there is any restriction on

the movement of agricultural produce from
o_neplacebatmherwilhhmeeoum:y;and

(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). There is no restriction
on inter-state movement of levy-free rice,
wheat and coarsegrains throughout the
country. Howevaer, in view of the need to
maximise procurement of rice for public
stocks, the Governments of Andiwa Pradesh,
Karnataka, Punjab, Utiar Pradesh (in certain
divisions) and Chandigarh Administration,
have imposed restrictions on interstate
movement of paddy. Rajasthan, Tamil Nadu
and Pondicherry have allowed movement
outside the state of paddy after payment of
respectively, 25%, 50% and 30% export
levy.

Construction of Over-Bridges on N H.
NO. 24

965. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of RAILWAYS

be pleased 1o state:

(a) the number of railway over-bridges
approved for construction on the Hapur-
Moradabad-Rampur Highway No. 24;

(b) the time by which the over-bridges
are like to be completed; and

- (c) the expenditure likely to be incurred

" thereon? .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Only one, viz. road overbr-
idge in replacement of level crossing No.
369A near Parsakhera.

(b) March, 1994, subject to the comple-
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tion of bridge approaches by the National
Highway Authorities.

(c) Rs. 4.83 crores
[Englsh

Electrification of Bangalore-Mysore
Raltway Line

966. SHRI G. MADE GOWDA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether any survey has been con-
ducted for the Electrification of Bangalore-
Mysore railway line;

(b) if so, the estimated cost of the proj-
ect; and :

{c) the time by which the project is likely
to be taken up for construction?

THE MINSTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). The cost-cum -feast
bility survey for electrification of Bangalore-
Mysore section will be undertaken during
1992-93. Final decision will, however de-
pend upon the results of the study as well 2s

availability of resources and priorities for

electrification of other high density routes.
Grant to Hindi Vidyapith, Guwahati

967. SHRI PROBIN DEKA: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

{a) whether the Government have
stopped giving grant to Hindi Vidyapith,
Guwahati under the auspices of Asom Ras-
trabhasha Prachar Samiti;

(b) if so, the reasons therefor; and

(c) whetherthe Govemmaﬂ,propo@ to
revive the grant to the Vidyapith?
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) o (c). Under the Scheme of
Assistance to Voluntary Hindi Organisations
for Promotion of Hindi, grants have been
sanctioned to Asom Rastrabhasha Prachar
Samiti, Guwahati. During the current Finan-
cial Year, a grant of Rs. 13,70,550/- has
been released to the Organisation. Besides,
an additional grant of Rs. 1,36,500/- has
been approved, which is being released,
separately.

No proposal for Financial Assistance
from Hindi Vidyapith, Guwahati is pending
consideration of the Government.

Tarapur-Bhavnagar Railway Line

968. DR. K.D. JESWAN!:Will the Minis-
ter of RALWAYS be pleased to state:

{a) whether there is any proposal for
construction of Tarapur-Bhavnagar railway
line in Gujarat; ‘

(b) if so, the details thereof including the
estimated cost of the project; and

(c) # not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sk.

(b) Does not arise.
(c) Constraint of resources.

Treatment of Myopla

. 969. SHRIAVTAR SINGH BHADANA:
Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether myopia (acute/normal) is
curable these days by corrective diamond/
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laser surgery based on latest Japanese/
Russian/American techniques;

(b) ¥ so, the details in this regard
alongwith the names of the Govemment
Hospitals in Delhi and other major cities
where these facilities are available;

(c) whether C.G.H.S. beneficiaries can
also avail those facilities available in private
eye clinics/hospitals in the country on Gov-
emment expenditure;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) Mypoia is not curable
but is comected by spectacles and by a
surgical technique namely Radial kortato-
tomy. This technique was popularised by
Russian ophthalmologists. Inthistechnique
surgery on the comea is done either by
Diamond knife or Excimer laster.

(b) Radial Koratotomy is performed
routinely in cases of myopia in Russia, USA
and Japan. In India this technique is prac-
tised in Government Hospitals like Dr. R.P.
Centrefor Ophthalmic Services, AlIMS, Guru
Nanak Eye Centre, Delhi. The facility is
available in hispitals of major cities and with
private practitioners in Bombay Madras,
Calcutta, Indore, Hyderabad, Bangalore, etc.

(c) to (e). If this treatment is recom-
mended by C.G.H.S. specialists the benefi-
ciaries can avail the facility from Govern-
ment recognised/referral hospital.

Regional Offices of U.G.C.
970. SHRIMATI

KUMARI:
SHRIMATI RITA VERMA:

MAHENDRA

PROF. UMMAREDDY BAN-

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

{a) whether the Govemment propose to
setup regionaloffices ofthe University Grants
Commission;

(b) #f so, location thereof, State-wise;
and

(c) the progress made so far in this
regard? .

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (c). UGCA has taken a deci-
sion in principle, to set up its regional offices
in different parts of the country. No decision
on the location of these offices has been

- taken.

Quality of Condoms

971. SHRI TARA CHAND KHAN-
DELWAL:
SHRIGEORGE FERNANDES:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news-item
Captioned “Indian Condoms of poor quality
WHO" appearing in the Indian Express dated
January 7, 1992;

(b) if so, the facts thereof; and

(c) the staps proposed to be taken to
'mpmvomequai_lyofemdmns?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLLY



207 Written Answers

WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHAY): (a) Yes, Sir.

(b) The present acceptance Quality/
Leve! as per Schedule ‘R’ of Drugs and
Cosmetics Rules 1945 is 1.5.

(c) The quafity of the Condoms pro-
duced in the country conforms to the provi-
sions laid down in Schedule ‘R’ of the Drugs
& Cosmetic Rules. The Provisions of Sched-
ule ‘R’ have been framed keeping in view the
requirement of Condoms for use in the coun-
try.

[ Translation]
Biosphere Reserves

972. SHRIMATISHEELAGAUTAM:
SHRI RAJESH KUMAR:

Wil the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

{a) the total number of biosphere re-
serves in the country so far; and

(o) the extent to which the Genetics is
being applied in conserving the biological
and genetica! diversities?

THE MINISTER OF STATE OF THE
MINISTRY F ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) So far,

seven Biosphere Reserves have been set-

up.

(b) Genetics is applied as an integral
component of the various activities relating
10 surveys, conservation and muttiplication
of species.

[English}
Alr Poliution in Cities

973. SHRIMATI VASUNDHARA

RAJE:
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SHRI PAWAN KUMAR
BANSAL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state: '

(a) whether the Government have iden-
tified the cities which are living under threat
of large-scale toxic emissions;

(b) if so, the details thersof; and

(c) the steps taken by the Govern-
ment to reduce air pollution in those cities
particularly in Chandigarh and New Delhi?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c).
Govemmen of India has identified 17 criti-
cally polluted areas in the country. These
areas are: Pali (Rajasthan), Korba (Madhya
Pradesh, Talcher (Orissa), Greater Cochin
(Kerala), Gobindgarh (Punjab), Manali (Tamil
Nadu), Vishakhapatnam (Andhra Pradesh),
Vapi (Gujarat), Najafgarh (Dethi), Chembur
(Maharashtra), Dhankes (Bihar), North Ar-
cot (Tamil Nadu), Bhadrawati (Karnataka),
Howrah (West Bengal), Digboi (Assam),
Durgapur (West Bengal) and Singrauli (Uttar
Pradesh). Air quality in 43 cities are being
monitored. In Delhi as well as in Chandigarh
the levels of sulphur dioxide and oxides of
nitrogen are well within the prescribed stan-
dards, Suspended partticulate matter is, at
times, on the higher side due to natural dusty
conditions.

The steps taken by the Government to

reduce poliution include the following:

(1) Emission standards have been
prescribed under the Environment
(Protection) Act, 1986.

(2) Ambient air quality standards have
been evolved.

(3 A net work of ambient air quallty
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@

®)

()

®)

9)

(10)

monitoring stations have been set
up.

fied as Air Pollution Control Areas.

Environmental guidelines have
been evolved for siting and opera-
tion of industries.

Industries have been asked to
comply with consent requirements
ofthe State Pollution Control Boards
to keep the discharge of effluents
and emissions within ths stipulated
limits.

Industries have been directed to
install necessary Pollution control
ecuipment on a time-bound basis
and legal action is taken against
the defaulnr\lg units.

17 categories of heavily polluting
thasaindustries have ben askad by
the State Government to comply
with the effluent/emission stan-
dards.

Fiscal incentives are provided for
installation of pollution control
equipment and shilting of polluting
industriesifrom conjested areas.

Gross and mass emission stan-
dards for all vehicles have been
notified under the Motor Vehicles
Rules 1989. The Ministry of Sur-

ates to enforce the gross emission
standards with effect from 1stMarch
1990.

(11)  Pubficawarenesscampaigns have
been launched about vehicular
(12) Prosecutions have been launched
by the State Transport Directorate
against the vehicle owners for vio-
lation of vebicular emission stan-
dards uncder the Central Motor
Vehicies Rules 1989. in Addition,
certificates of witness/pollution
control cettificate of poliuting ve-
hicles are cancelled and their
cwners are inrstructed fo comply
with the prescibed standards be-
fore issue of fresh certificates.

(13) Epidemiplogical siudios havebeen
initiated in heavily poiivied areas.

Raliway Prajocts in Bihar and
Madhya Pradesh

974. SHRIMATI RITA VERMA: Will the
Minister of RAILWAYS be pleased ::. wizo: -

ia)therailuaypmfedsﬂtatmslaﬂed
during 1991-92 in Bihar and Madhya
Pradesh; :

(b) the ysar of completion of each of -
these projects and th cost thereof; and

(c) the details of the railway projects
proposed to b started during the Eighth Plan
in the above State?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). A statement is at-
tached.

(c) Eighth Plan has not yet been final-
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- Lack of Infrastructure in Educational
institutions

975. SHRIMATI MARAGATHAM

CHANDRASEKHAR: Will the Minister of

HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the percentage of the educational
ture;

(b) the steps taken to make the non-
viable educational institutions, viable; and

(c) the steps contemplated to check the
unpianned growth of universities?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) As per the Fifth All-India Educa-
tional Survey, with 30 September, 1986 as
the date of reference, 13.50 per cent of
primary schools and 4.11 per cent of upper
3,000 colleges have beenfound ineligible for
development assistance by the University
Grants Commission (UGC), as these institu-
tions lack adequate facilities.

(b) In addition to the schemes of State
Governments, the Central Government also
initiated in 1987-88 the scheme of Operation
Blackboard to improve the facifities in Pri-
mary schools. The UGC provides financial
assistance to afl eligible cofleges for their
general development as well as for specific
schemes for a five year plan period. The
assistance under general development is
for buildings, equipment and books & jour-
nals.

(c)UGC has circulated guidelines which
should be followed before starting new uni-
versities. Clearance or approval of UGC
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not a legal requirement for establishment of
new universities. UGC gives financial assis-
tance to only those universities which have
the minimum academic and physical infra-
structure and have been found eligible to
receive such grants in accordance with the
provisions of UGC Act.

[ Transtation]

Backlog of Reserved Vacanices in
the Ministry
976. SHRI VILASRAO MAG-
'NATHRAO GUNDE-
WAR:
SHRI RAM VILAS PASWAN:

Will the Minister of FOOD be pleased to
state:

(a) the backiog of vacancies reserved
for Schaduled Castes and Scheduled Tribes
in his Ministry in the beginning of the current
year;

{b) the progress made to fill up the
reserved vacancies during the last two
mnﬂp;aml

(c)the time by which the backlog is likely
to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI):(a) There was a backlog of 18
vacancies reserved for Scheduled Castes
and Scheduled Tribes in Group ‘B’ and Group
*C’ in the Ministry of Food in the beginning of
this year.

{b) and (c). One Group ‘C’ vacancy has
since been filled up. Other vacancies have
been reported to the Department of Person-
nel & Training for nominating candidates.
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[English] —  Information, education and commu-
. icati

DA Loan for Leprosy and Akis .
Control — Control of sexually transmitted dis-
casss
977. SHR! V. SREENIVASA
PRASAD: — Condom promotion
SHRI M.V. CHAN-
BRASHEKARA MUR- — Case management
THY:
. The project for Leprosy covers the
Will the Minister of HEALTH AND following areas:
FAMILY WELFARE be pleased to state:
— Support to implement MDT through
fa) whe*~rthg Govemment proposetc vertical NLEP .
abtain loan from the international Develop-
ment Association for prevention programme — staff in 66 endemic districts.
of leprosv and AIDS; and
— Support to implement MDT (Modi-
(b) i so, the details thereof? fied) in 77 districts with prevalence
. ) rate betweon 2-5 through PH care
THE MINISTER OF STATE IN THE staff.
MINISTRY OF HEALTH AND FAMLY ’
WELFARE (SHRIMATI D.K. THARADEVI - Information, Education and Commu-
SIDDHARTHA). (a) ard {b). Negotiations nication support to NLEP in India.
have been concluded with the Worid Bank '
forproviding an assistance of US $ 85 million ~ Strengthening of Monitoring & Evalu-
(Rs. 229.5 crores) for National AIDS Control ation of NLEP in India.
Projact, which will be implemented for :
period of five years from 1st April, 1992. —~  Supportto disahility & ulcer care and
Assistance of US $ 85 milfion is expected to rehabilitation services in NLEP—india
be provided by the Intemational Develop-
ment Association ( soft loan affiiate of the — Support to training and Man-power_
World Bank). : development for World Bank Proj-
ects in NLEP in India.
A comprehensive project for control of
Leprosy has been sent to the World Bank for Fast Train between Kolhapur and
appraisal. - Bombay V.T.
Aﬁ\iﬁosbrprmnﬁonandeomdd 978. SHRI PRITHVIRAJ D.
AIDS to be undertaken under AIDS control CHAVAN:
project are as under: ) SHRI ARVIND
KAMBLE:

Wil the Minister of RAILWAYS be
pleased fo state: °

{a) whether representations have been
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received to introduce a direct fast train be-

tween Koapur and.Bombay V.T. and So-
lapur and Bombay for the convenience of
‘passengers of South-Western Maharashtra
and Konkan regions;

{b) if so, whether the Government pro-
poss to introduce such trains on the routes;

(c) if 30, the details thereof?-

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): () Yes, Sir.

(b) and (c). At present there is no pro-
posal to introduce an additional train be-
tween Kolhapur and Bombay. However, a
new superfast express train will be intro-
duced between Bombay and Bangalore via
Sholapur with effect from 1.7.1992.

(Transtation]

Construction of a Rallway Station
in Gurgaon

979. SHRI YASHWANTRAO PATIL:
Willthe Ministeroi RAILWAYS be pleasedto
state:

(a) whether there has been a demand
for construction of a railway station in Gur-

gaon on Daund-Manmad line of Central .

Railway;
(b) if so, whether the Government pro-

pose to accord approval to this scheme in
the near future;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

PHALGUNA 13, 1913 (SAKA)
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(®) No, Sir.
(c) Does not ariso

(d)Thepmposalforopeningofahalt
station at Ghargaon between Belvandi-an
Visapur stations has been examined but

. found neitherfinancially justified norfeasible

from the engineering point of view.

" Technical Education in Indlan Lan-

980. SHRI VINAY KATIYAR:
SHRIMATISHEELAGAUTAM:
SHRI RAJESH KUMAR:

Willthe Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to

arrange for proving infrastructure for impart-
ing technical and scientific education in In-
dian languages;

(b) if so, the details thereof alongwith
the progress made, if any, in this regard; and

(c) the time by which tangible result/
progress is likely to be achieved?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) There is no specific proposal at

. present to provide infrastructure for impart-

ing technical and scientific educatiori in-in-
dian languages.

(b) and (d). Does not arise.
Exeqvqtlon inUP.
J81. SHRI RAM NIHORE RAI: Wil the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the places selected by the Archaeo-
logical Department for excavation in
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~ Sonbhadra and erzapur districts of Uttar
Pradesh;

(b) whether the Government propose to
providefinancial assistance for development
of these places from the point of view of
tourism, research and religion; and

(c) if so, the details thereotf?

THE MINISTER OF HUMAN ' RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) There is no proposal in the
Archaeological Survey of India to excavate
anysite in Districts Sonbhadra and Mirzapur,
Uttar Pradesh. However with the concur-
rence of Archaeological Survey of India, the
- University of Allahabad has been carrying
out excavations at Manigara in Mirzapur
district.

(®) and (c). A matching grant of Rs.

25,000/- has been given to Allahabad Uni-
versity for excavating the site at Manigara -

during season 1991-92.
[English)]
Conversion of Mysore-Bangalore Line

982. SHRI K.H. MUNIYAPPA: Will the
Minister of RAILWAYS be pleased to state:

_ (a) the progress made so far in conver-

sion of Mysore-Bangalore railway fine; - .

(b) whenthe project was started and the
time by which it is likely to be completed; and

(c) the total length of this railway ine?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) 85%.

(b) The project was started in 1979-80
. and is targetted for completuon dumg 1992-

MARCH 3, 1992 .

(c)ﬂ!ohnglthmgabro-Myawe

" section is 138 km. .

D.m’otmv.dlelhw

983. SHRI C.P. MUDALA GIRIYAPPA:

~ Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether there is any demand for
establishment of a Central Vedic University
for consolidating, reviving and promoting
vedic leaming and study of sastras;

(b) if so, the details thereof;

(c)whetherthemisanyﬁropou!b
introduce the study of vedic mathematics in
the syllabus of schools; and

(d) if 0, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). A proposal has been
received in January 1992 for setting up a
Central Vedic University for promotion of
Indological Studies. The matter is being

" examined in consultation with UGC.

(c)and (d). Aceordhg tothe information
furnished by NCERT, relevant aspects of
Vedic Mathematics have been included in
the Teachers’ Guide mathematics.

Rallway Lines in North Eastern
States

984. SHRI NURUL ISLAM: Will the

. Minister of RAILWAYS be pleased to state:

(a) the total length of new railway lines
constructed in the country during the Sev-
enth Plan period with zone-wise break up;

(b) the total length of new railway lines
proposed to be constructed during the Eighth
Plan period with zone-wise break-up;
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(c) whether most of the North Eastern
states have not been provided with railway
communication coverage till today; and

" (d) if so, the names of such States and
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a): 881 Kms. Zone-wise break-
up is — Central Railway-91 Km, Northern
Railway-16 Km. Northeast Frontier Railway-
147 Km. Southern Railway-230 Km. South
central Railway-71 Km. South Eastern Rail-
way-53 Km and Western Railway-273. Km.

(6) The new line projects to be con-
siructed during Eighth Plan period have not
been finalised. However, in the first year of
the 8th Plan viz. 1992-93, 367 Km out of the

lines in progress are targetted for comple- ‘

tion.

(c) and (d). AllNorth Eastern States now
have rail head except Meghalaya and
Nagaland. The Amguri-Tuli new line con-
necting Nagaland will be commissioned in
1991-92 itself and the line from Dudhnoi to
Depa providing connection to Meghalaya
has been included inthe Budget for 1992-93.

Employees Representatives on K.V.S.
Board of Governors

985. SHRI MUHI RAM SAIKIA: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased 1o state:

(a) whether representatives of some of
the employees’ associations have recently
been nominated on Kendriya Vidyalaya
Sangathan and its Board of Governors;

(b) if so, the details thereof;

(c) whether these nominations have
been make by name or by designation;
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(d)whother some objections have been
raised thereto; and

(e) the reaction of the Government
thereto? i .

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). Yes, Sir. The details of
the nominations are:—

1. Sh. H.S. Bansal, President, Ken-

©  driya Vidyalaya Sangathan staft
Association, KVS (Hqrs.) New
Delhi- 1100186.

2. Shri M. sadanandan, President,
Kendriya Vidyalaya Non-Teaching
Staff Association, Head Clerk,
Kendriya Vidyalaya ASC Centre
(South) Bangalore-560047.

3. ShriK.M.Yadav, President, all india
Kendriya Vidyalaya Teachers’
Association Kendriya Vidyalaya,
Gomti Nagar, Lucknow (UP). °

4. Shri V.D. Kaushik, President,
Rashtriya Kendriya Vidyalaya
Adhyapak Sangh (Sh. Ujagar Singh
Group), K.V. New Mebrauli Road,
New Delhi-110067.

5. Shri S.S. Jayas, President,
Rashtriya Kendriya Vidyalaya
Adhyapak Singh (Sh. Jagat Singh
Group), K.V. HT Kanpur- 208016.

6. Dr. G.S. Shukla, President, Ken-
driya Vidyalaya Principals Forum,
Kendriya Vidyalaya, RDSO
Lucknow (UP).

(c) The nominations are by name.
indicated only for purposes of clear identifi-
cation.’
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(d) Yes, sk. The General Secretary.of
All india Kendriya Vidyalaya Teachers Asso-
ciation has suggested that:—

1. the nominations should have been
sasked for from the respective
" associations;

2. representation must be on propor-
tionate numerical strength of four
" categories of employees of Ken-
driya Vidyalaya Sangathan.

3. AllindiaKendriya Vidyalaya Teach-
ers Association should be given
three or more seats on Kendriya
vidyalaya Sangathan and its Board
of Governors and the representa-
tion of one seat each to both fac-
tions of Rashtriya Kendriya

Vidyalaya Adhyapak Sangh has

still to prove 15% of total teaching -

staff as their members.

(e) The Govermnment decision was in-
tended to give sufficient broad-based repre-
sentaticn to the employees. [t was not
considered desirable to delay the matter

. further for the sake of agreement among all
the associations. It is forthe Government to
make nominations of such persons whom it
considers may contribute to the objectives of
the Sangathan.

Management of Central Research
institute of Yoga and Vishwayatan
yogashram -

986. SHRI ANNA JOSHI: Wil the Min-
ister of HEALTH AND FAMILY WELFAFE

be pleased to state:

(a) whether the taking over of the man-
agement of Central Research Institute for
Yoga and Vishwayatan Yogashram is under
active consideration of the Govemnment;

(b) if s0, the details thereof;
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(c) whether any case of financial iregu-
larities and mismanagement has come to
the notice of Government; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). Taking over of
the management is only of the several alter-
natives that can be considered.

{c) and {d). On receipt of a number of

complaints regarding alleged administrative
.and financial irregularities in Central Re-

search Institute for Yoga and Vishwayatan
Yogashram, this Ministry appointed Inquiry
Officers in 1986. 'Out of six inquiry reports
submitted by the Inquiry Officers in 1987, for
have been settied. The remaining two in-
quiry reports relating to the accounts of
Central Research Institute for Yoga and
Vishwayatan Yogashram could notbe settled
due to non-convening of meetings of Gov-
eming Body/Board of Trustees by the Direc-
tor/Managing Trustee of these institutions.

Some of the complaints were referred to
C.B.l for investigations. The C.B.l. has
since suggested for departmental investiga-
tion in these cases.

987. KUMAR PUSHPA DEVI SINGH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether child care services avail-
able in the country are inadequate particu-
larly in Madhya Pradesh;

(b) i so, the steps taken to improve
these services in Madhya Pradesh and other

parts of the country; and
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(c)ifso.ﬂn.dotailsthemd?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI - MAMATA
BANERJEE): (a) to (c). child care services
are, interalia provided under the schemes of
Integrated Chiid Development Services,
Creches/ Day care Centres for Children of
Working and Ailing Women, Early Child-
hood Education, Wheat Based Nutrition
Programme and ‘Balwadi Nutrition Pro-
.gramme. There are 220 centrally sponsored
Integrated Child Development Services
projects sanctioned upto 1991. Thescheme
covers 10.80 lakh children and 2.38 lakh
mothers. Scheme of Creche/Day Care
centres for children of working and ailing
women covers about 36,000 children, Wheat
Based Nutrition Programme covers 2.55 lakh
children and Balwadi Nutrition Programme
covers about 12,000 chlldnn in Madhya
Pradesh.

Inaddition, the Adolescent Girls Scheme -

is also being implemented in 48 blocks in
Madhya Pradesh. The Government of india
is to incur an expenditure of Rs. 50.7 lakhs
on this Scheme in one year, in Madhya
Pradesh, while the nutrition cost is to be
bome by the State Government.

Further, the Government has under-
taken an all round effort to bring about a
convergenceof all services relatedtowomen
and children delivered by different Depart-
ments/Ministries of the Government on to
Anganwadis. Appmpnateinstmdims have
been issued by the associated Ministries/
Departments of the Government. '

Thou'nlrochSPlogtammoisbaim.

closely monitored through a computerized
Management Information System on a
monthly basis in respect of programme

coverage & health and nutrition status.

" [ Translation)

Rall Projects in Tribal and Hilly Areas

988. SHRIBHUWAN CHANDRA KHAN-

- DURI: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of the expansion of rail-
way lines undertaken by the Government in
the backward, tribal and hilly areas particu-
larly in the Pauri, Dehradun and Chamoli
districts of Uttar Pradesh in Northern Rail-
way during the last five years;

. (b) whether there is any proposal to
develop/reconstruct the railway stations of
the area;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Nil.

(b) No, Sir.

(c) Does not arise.

(djmafaeamesanhenaimymm

- of these areas are adequate for the level of

tratfic currently handled.
[English]
Doubling of Muradnagar - Meerut Line
989. SHRI RAJVEER SINGH: Will the
Minister of RAILWAYS b pleased ta state:
- (a) whether there is any proposal to

doublethe railway line between Muradnagar
and Meerut; and



. (b)if so, the time by which the proposal -
is likely to be approved and implemented? -

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUNY): (a) No, Skr. .

{b) Does not arise.
New Platform at Kuzuthural

990. SHRIN. DENNIS: Wilithe Minister
of RAILWAYS be pleased to state:

(a) whether the Government have any
proposal to construct a new platform at
KuzmhuralontheTmandmmKawakuman
railway Iine and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(b) Work of construction of a high level
platform at Kulitturai for a length of 193

Metres have been approved. The work wil
be taken up subject to availability of funds.
(Fransiaton]
TPT Point at Gonda Junction
991. SHRI LAKSHMI NARAIN MANI

TRIPATHI: Will the Minister of RALWAYS
be pleased to state:

'(a)whetherﬂnTransh‘pnnMpoiuat‘

Gonda Junction has been closed down;
(b)ifso.thereasonstherabr;

(c) whether any representation hasbeen
received in this regard; _

(J)iao.uheﬂwitispmpnudbho
recpened; -
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(e) whether arrangement for loading of
goods from metre gauge to broadgauge
trains exist on this juriction; and

(f) i not, the reasons thersfor?

" THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(b) With aview to rationalise the working

~ of transhipment points and eliminate such

operation became uneconomical.

(c) Yes, Sir.

{d) to (f). Arangements for tranship-

" ment still exist but there is no justification to

reopen this point.

[English]
anmmyofmrlmhkﬁnma

992. SHRI SHRAVAN KUMAR PATEL.:
Willthe Minister of RALWAYS be pleased to
state:

(a) whether there is a great public
demand for dally running of Amarkantak
Express;

(b)if so, the action taken/proposed to be
taken by the Government in this regard; and

{c) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(o) and (c) Examined but not found
feasbie due 10 ogerational and resource
constraints. ‘
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Marketing of Spurious Drugs

993. SHRI KRISHAN DUTT: Will the

Minister of HEALTH AND ‘FAMILY WEL-
FARE be pleased to state:

(a) the number of cases of marketing of
spurious drugs detected during the last six

mqnths, State-wise; and

(b) the action taken against tﬁe erring
manufacturers? :

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) Under the Drugs and

Cosmetics Act, 1940 and Rules thereunder,
the State Governments are responsible for

" exercising and monitoring control over drugs

manufactured, sold and distributed by tall
companies. Necsessary action under the
relevant Law and the Rules made thereun-
der is also taken by the State Government

" whenever spurious drugs are detected. .

" (b) A statement giving details of raids
conducted by Central Drugs Inspectors on
manufadurersofspuriousdmgsinmecoun- :
try during the last three years attached.
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Construction of legmj-uqla
Raliway Line

994. SHRI BASUDEB ACHARIA: will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Government have ap-
proved construction of railway line from
Raniganj to Mejia on Eastern Railway; -

(b) if so, the details thereof; and

(c) at what stage the project stands at
present?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) and {c). Do not arise.
Renovation of Angkor Vat Tompie

995. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

. (a) whether Archaeological Survey of
India has taken up renovation of the Angkor
Vat Temple in Cambodia;

(b) if so, the details thereot; and

(c) the likely date by which the renova-
tion work will be completed?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) Yes, Sir.

(b) The massive structural complex
which was damaged at various points due to
different reasons including neglect and
vagaries of nature was taken up for archaeo-
logical conservation and preservation from
1986 onwards under a bilatral agreement

m 234
M Govommomsd Combodia arc¢
India. :

A number of items including the famous
Samudremanthan Gallery, parts of towers,
portticos, pavilions, galleries, library build-
ings; esplanade and steps of the moat have
been subjected to archaeological conserva-
tion and preservation. The work is presently
in progress.

(c) As conservation and preservation of
Angkor Vat Temple complex is a time con-
suming process it is likely to be completed
within next two years.

Vocational Education in Navodaya

Vidyalayas

996. SHRI ATAL BIHARI
VAJPAYEE:

SHRI SHANKERSINH
VAGHELA:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether vocational education has
been made compulsory in Navodaya
Vidyalayas;

A (b) it so, whether these Vidyalayas are
well equippad technically to impart such

‘ education;

(c) if so, the details thereof; and

(d)i(ﬁot,ﬂiestepstﬂcanbyheswew
mentto equip these Vidyalayas forimparting
vocational education?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN

. SINGH): (a) No, Sir. However, vocational

courses have been started in 16 Navodaya
Vidyalayas at “plus two" level from the cur-
rent academic year.
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(b)b(d).Sm,itisﬁnfmyard

introduction of the vocational courses, ef-

forts are being made to provide vocational

equbmeﬁneodedforhadmglhovoa—
subjeds.

_Slmrdhghhrutof'mlnhh
Andaman & Nicobar isiands

997. SHRI MANORANJAN BHAKTA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the forests belonging to the

tribals have been categorised for some other -

purposes without the consent of the tribals
people in the Union Territory of Andaman
and Nicobar islands; and

THE MINISTER OF STATE OF THE
- MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMAL NATH): (a) No forests
in the Union Territory of the Andamans and
Nicobar Islands are reported to be under the

ownership of the tribals as such;
(b) Does not anse
[Translation}
Riegal Kiiling of Animals
998. SHRI RAM TAHAL CH-
OUDHARY:
SHRI RAM LAKHAN SINGH
* YADAV:
SHRI RAJENDRA AG-
NHOTRE:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a)whﬂmGwemomafeame
flegal killing of animals is being carried outin
various parts of the country; and -

(b) # so, the number of such cases

registered during each of the last threeyears, -

HARGHSJM

State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Reports of
poaching of wild animals are received by the
Central Govemment from time to time.

(b) Information is being collected and
would be laid on the Table of the House.

[English]

Scholarship to Students from La-
kshadweep

999. SHRI P.M. SAYEED: Wil the

Minister of HUMAN RESOURCE DEVEL-

OPMENT be pleased to state:

(a) whether the students from La-
kshadweep studying at Delhiand other places
have not been paid scholarship for the year
1989-90 and 1990-91 till now;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government
to release their scholarship and other allow-
ances on time in future?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (<). According to the informa-
tion received from Lakshadweep Admini-
siration no payment of scholarships to eli-
gbie students from Lakshadweep studying
at Dethi and other places is pending for the
year 1989-90 and 1990-91. Scholarships
are sanctioned by Lakshadweep Admini-
stration on receipt of applications with Nativ-
ity Certificate and Progress Reportetc. Delay
in payment of Scholarship occurs when
applications are not received or incomplete

“ Certificate, Progress Report efc.
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Encroachment on Ridge by CRPF.

1000. SHRI JEEWAN SHARMA: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to the news-item
captioned “Encroachmentor Ridge by CRPF"
appearing in the Hindustan Times dated
December 21, 1991;

(b) if so, the tacts thereof; and

_ (c) the steps taken to get the encroach-
ment vacated?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH):(a) Yes, Si.

{b) The Central Reserve Police Force
has established tents and certain semi-pucca
structuras in Central and South Central Ridge
in the Capital.

{c) Tne concemed authorities, Delhi
Development Authority and the Central Public
Works Department have taken up the matter
with Ministry of Home Affairs and the Direc-
tor General, Central Reserve Police Force,
Govermment of india.

Worid Bank Assistance to Karnataka
for Hospltals

: 1001. SHRIOSCAR FERNANDES: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the assistance from the
World Bank or modernisation of the existing
hospitals and setting up of new hospitals in
Kamataka has been obtained; and

{b) it not, the progress made in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLY
WELFARE (SHRIMAT! D.K. THARADEVI
SIDDHARTHA): (a) and (b). A project report
for improvement of secondary level hospi-

- talsin Kamataka at an estimated costof Rs. .

172.00 Crores was received by the Govern-
ment in October 1991 for posing for World
Bank assistance. The project is being re-
vised by the government of Kamatakaonthe
basis of the comments received from the
World Bank in respect of a similar project
sent 1o them for implementaticn in Andhra
Pradesh.

Cataract Control
1002. PROF. UMMAREDDY VE-

NKATESWARLU: Will the Minister of
HEALTH AND FAMILY WELFARE bo

.pleased fo statc:

(a)Merﬂ\eeahradhdueadbﬁ\d-
ness is increasing in the country;

* (b) # 50, the details thereof during the
last three years, State-wise;

(c)mereasonsbrscnhanm;
and

{d) the remedial measures taken by the
Union Govermnment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). Yes, Sir. The
prevailence of blindness is only found out by
surveys which are notconducted every year.
three years are not available. However, as
per WHO-NPCB survey 1986-89, estimated
number of cataract cases (Statewise) as per
1981 census is given at Statement.

{c) The inéid.m of cataract is more
common in elderly group of persons. Better



health care services have increased longev-
ity. life expectancy. Thus more people are in
elderly age group. With the increase in
population and longevity, cataract cases are
also increasing. _ _

(d) 1.The Govemment of India launched
a National Programme for Control of Blind-
ness in the year 1976 which is an ongoing
programme in which eye care services have
been developed in the peripheral sector
(Primary Health Centre) intermediate Sector
(District Hospitals and District Mobile Units)
and Central Sector (Medical Colleges, Re-
gional Institute of Ophthalmology, etc.). The
‘eye camps approach’ has been adopted
through Mobile Units. These Mobile Units
organise frequent eye camps in peripheral
areas for doing cataract operations.

2. Atintermediate level, District Hospi-
tals have upgraded. Ophthalmic Surgeons

MARCH 3, 1992
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vided alongwith Ophthalmic equipment to
_ perform cataract surgery.

3. At Central Sector level, Government
of India has so far upgraded the Department
of Ophthalmology of 60 Medical Colleges
and 10 Regional Institute of Ophthalmology
in the country. They are also performing
cataract surgery apart from other activities.

4. Voluntary organisations also organ-
ise camps for cataract operations. Govern-
mentof Indiais giving financial assistance @
Rs. 60/ per cataract operation when the
Voluntary Organisations are not using Gov-
emment Mobile Units and Rs. 40/- per cata-
ract operation is given to those using Gov-
emment Mobile Units.

5. Further development and strength-
ening of Community Health Centres and
small eye hospitals in the mofussil areas as
well as sub-divisional areas (Taluk area) is

and Ophthalmic Assistants have been pro-  planned in a phased manner.
STATEMENT
S. No. StatesUTs No. of Cataract cases
(In millions)
1. Anidhra Pradesh 1.5690
2 Amunachal Pradesh 0.0154
‘ 3. Assam NA
4. Bihar 1.9140
5. Goa 0.0320
6. Gujarat 0.7100
7. Haryana 0.2280
8. Himachal Pradesh . 0.0520
9. Jat'nmu & Kashmir 0.2540
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S. No. States/UTs

No. of Cataract cases

(in millions)

10.  Kamataka 15120
1. Kerala 1.6610
12. Madhya Pradesh 0.8000
13. Maharashtra 0.6560
14.  Manipur 00146
15.  Meghalaya 0.0000
16.  Mizoram 0.0000
17.  Nagaland NA
18. - Orissa 09212
19. Punjab 0.1870
20 Raigsthan 1.0776
21. Sl;l(im 0.0026
22.  Tami Nadu 0.7350
23 Tripura 0.0383
24.  Uttar Pradesh 06060
25.  WestBengal - 0.4000
26. Poﬁdunny 0.0031
27.  Andaman & Nicobar Islands 0.0021
28 chandgarh 0.0152
29.  Dadra & Nagar Haveli NA
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S. No. States/UTs No. of Cataract cases

(In millions)

30. Daman & Die NA
31.  Dehi 0.0530
32,  Lakshadweep 0.0006
Total 18.4656

Raftway Reservation Forms Will the Minister of RAILWAYS be

1003. DR. KARTIKESWAR PATRA:

. Witlthe Minister of RAILWAYS be pleasedto

state:

. (a) whethertherailway reservationforms
_ are.primed in regional languages in States
sicularly in Orissa:

(b) whether there is a demand for print- -

ing these forms in both English and regional
tanguages; and :

(c) # so, the action taken in the matter?

THE MINISTER OF STATE. IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Railway reservation
forms are printed in Hindi and English in
_Hindi speaking areas and Hind/English and
the regional languages in non-Hindi speak-
ing areas. InOrissa, these forms are already
being printed in Hindi and English on one
side and Oriyya on the other side.

(c) Does not arise.
EMU Trains on Bardhaman-Asan-
sol Section

1004. SHRI HARADHAN ROY:
DR. SUDHIR RAY:

pleased to state: :

(a) whether the Government are con-
sidering to run EMU trains between Barddha-
man and Asansol section of Eastern Rail-
way; .

(b) it so, the details thereof; and

(c) it not, the reasons fherefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The section between Bardhaman
and Asansol is already well served by con-
ventionaltrains. Dueto resource constraints

the introduction of EMU services is not fea-
sible in the immediate futqre.

Total Literacy Programme in
Kerala

1005. SHRIM. RAMANNA RAI: Willthe

" Minister of HUMAN RESOURCE DEVEL-

OPMENT be pleased to state:

(a) whether the second stage of the
Total Literacy Programme is in progress in
Kerala; and
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(b) i so, the details of the assistance
provided by the Union Government to this
Programme?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN

SINGH): (a) and (b). After conclusion of the -

total literacy campaign in Kerala in April
1991, the Kerala Saksharata Samiti has
: staﬂodonhepostlrteracypmgmmmeov—
ering 12.22 lakh neo-literates in the entire
State. The proposal has been approved by
the Executive Committee of the National
Literacy Mission Authority at an estimated
cost of Rs. 4.20 crores, to be shared by the
Central and the State Governments in the
ratio of 2: 1.

- National Centre for Treatment and
Ressarch of Thalassemia

1006. SHRI SUDHIR GIRI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether any proposal for setting up

of a national centre for the treatment and

. research of Thalassemia has been received
'by the Government; and

(b) i so, the reaction of the Government
thersto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHAY: (a) No, Sir.

(b) Does not arise.

Additional Lines on Howrah-Kharagpur
i Section

1007. SHRI HANNAN MOLLAH: Will .

the Minister of RAILWAYS be pleased to
state:

(a) whether the Govemment propose to

start construction of the fourth line from
Howrah to Panskura and the third line from
Panskura to Kharagpur in Kharagpur divi-
sion on South Eastemn Railway in view of
tremendous growth of passenger and goods
traffic on this route;

(b) if 50, the details thereof; and
(c) if not, the reasons therdor? v

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN]): (a) to (c). A survey has been
carried out and the report is under finalisa-
tion. Further decision would depend on
results of survey and availability of resources
in the coming years.

Proposal for a Nature Park in Andhra

1008. SHRI M.V.V.S. MURTHY: Wil
the Minister of DEVELOPMENT AND FOR-
ESTS be pleased to state:

_(a) whether the Government of Andhra
Pradesh has submitted any proposal to the
Union for conversion of forests land abetting
Visakhapatnam into a nature park; and

(b)ifso.moacﬁontakmmqum?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No such
proposal has been recsived by the Central
Government under the Forest (conso:va-

tion) Act, 1980.

(b) Does not arise.

WagonslorSohpmsutbn

1009. SHRI DHARMANNA MON-
DAYYA SADUL: Will the Minister of RAIL-

- WAYS be pleased to state:
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(a) whether due 1 non-avaliability of

adequate number of wagons at the Solapur
Station of Central Railway a large quantity of

'fruiu:andmindski\smporsheddumg
the last two years;

(b)'ifso.tho mmberofwfqonsmado
available there at the peak season as com-
pared to normal season during the last two
years; and

(é)ﬂweshpspmposedtobetdtenm

~ allot sufficient number of wagons at the

station especially at peak season in near
future?

THE MINISTER OF STATE IN THE
MINISTRY OF RAWLWAYS (SHRI MAL-
LIKARJUN): (a) to (c). The information is
bemeoﬂmdmwlbohidonmenbh
.of the Sabha. -

MARCH 3, 1992

Wiitten Answers. 248

(a)mméeuvemﬁommsup-

 plying any paper for printing of text-books to

the States on subsidised rates regularly;
and . :

(b) if so, the quantum of paper released '
by Government to various State Govemn- .
mmsduringtholastthmym State-

. wise?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) Till 31stMarch, 1990, there was
a scheme for subsidised supply of white
printing paper for the production of school
text books and exercise books. The scheme
was discontinued thereafter.

(b) The following quantity of white print-
ing paper was allotted to the States/UTs

Suppty of Printing Papers for Text ~during the last three years:-
1010. SHRI GM.C. BALAYOGH: Will 1989-90 A statement is attached.
the Minister of HUMAN RESOURCE DE- 199091  : Nil
VELOPMENT be pleased to state: 199182  : Nil
STATEMENT
S.No. StatestUTs Quantity of paper allotted during
1989-90 (in MTs.)

1 Andhra Pradesh 5278

2. Assam 2,720

3 Bihar 5312

4 Gujarat 4,208

5 Haryana 1,496

6. Himachal Pradesh - 1,140
7. J&aK 624
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S. No. Swutes/UTs Ouanﬂydpq:ordubddlm

1989-90 (in MTs.)
8. Karnataka 5,480
9. Kerala 4392
10. | Madhya Pradesh 5,496
11.  Maharashtra 8,835
122 Manipur 208
13. 'Wa 204
“. w 1w
15.  Orissa | 2,148
16. Punjeb 1,980
17. Rajesthan 3,256
18.  Sikim ' 48
19.  TamiNadu " 6768
20.  Tripua 308
21 Ustar Pradesh 10,364
22,  West Bengal 7,780
23.  A&Nisiands ' 39
24. WMh_ | 56 -
25.  Chamdigerh “
26.  D&NHawel 20
27.  Dehi . 1,178
28. . GoaDeman & Diu 272
29.  Lalshedweep 20




ICMR Ressarchon Bhopal Gas Tragedy
1011. SHRI MRUTYUNJAYA NAYAK:
SHRI BARE LAL JATAV:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether indian Council of Medical
Research (ICMR) has conducted any re-

search on Bhopal gas tragedy;

{b) if so, whether it has been found that
the symptoms of the intake of poisonous gas
have started appearing on the victims of
Bhopal gas tragedy who have shown no

such symptoms during the last seven years; _

(c) it so, remedial steps being taken by

the Government to contain the problem and -

details thereof; and

(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) Yes, Sir.

(b) Community based study carried out

by ICMR has revealed that some exposed *

people, who were asympotomatic during
1085 have since developed symptoms at-
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S. No.  States/UTs Quantlty of paper afiotied
' 1989-90 (in MTs.)
30. Mizoram 88
31. Pondicherty N 100
Total 80,000
 [Translation) trbutaﬁloboxpowrebbxic gas.

(c) and (d).Amewaehb
Bhopal studies has been established through
the Bhopal Gas Disaster Research Centre. -

Soclal Forestry
1012. SHR! ARJUN SINGH YADAV:
SHRI RAM LAKHAN SINGH
YADAV:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the State-wise target foi
social forestry scheme during the Seventh
Plan has been achieved;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-

- ESTS (SHRI KAMAL NATH): (a) to (c). The

State-wise targets and achievements of af-
forestation and tree planting activities under
the 20 - Point Programme, including social
forestry, during the Seventh Five Year Plan
period (1985-90) are given in the Statement
attached. On an overall basis, against the
target of 8.6 million hectares forthe five-year
period, the total achievement was 8.8 million
hectares. ‘
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. STATEMENT
S. No. States/UYs. " Tarets Achievements
1. Andhra Pradesh - 750000.00 - . 72757950
2. - AwunachelPradesh  31500.00 . 3127650
‘Assam 110000.00 . -115107.00
4 Bihar 700000.00 866970.50
5.  Goa 1 _ 16600.00 ~ 16878.00
6. Gujarat . 56155000 - 74060650
7. Hafyana 178750.00 v 159346.50
8. Himachal Pradesh 158750.00 164760.50
9. Jammu & Kashmir 111350.00 © 113306.00
10. Kamataka 655000.00 666984.50
1. Kerala ‘ - 287500.00 310827.50
12, ‘ Madhya Pradesh ’ 975000.00 992115.00
13. Maharashtra 72250000 858193.00
14 Manipur ' : 42500.00 . 4416250
15. nghalaya : 48750.00  57067.00 -
16. Mizoram 157650.00 102777.50
17. Nagaland ' 65500.00 82675.00
18. Orissa 637100.00 - 552234.50
19, Punjab 121350.00 132301.00
20. Rajasthan o zésooo.oo 284945.00
_ 21 Sikkim ' 30100.00 3004550

22. Tamil Nadu 455000.00 . 42924350
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5. No.  States/U.Ts. Targets Achiovements
23, Tripura €2500.00 63356.50
24, ' Uttar Pradesh 1127500.00 1189689.00
2s. West Bengal 396000.00 . .3”“,’""‘.’
26. A& Nisiands 25750.00 26585.50
27. .Chandigarh 810.00 721
o8, D & N Haveli 9250.00 8349.50
29. Daman & Diu 1450.00 202.00
30. Dehi | 925000 10749.00
at. " Lakshadweep 188.00 296.50
32. Pondicherry 2450.00 2777.00, |
8656578.00 8885539.00
[Engfish) () the names of members of the Com-
mittee?
Goiden Jubiiee of “Quit india Move-
ment” THE MINISTER OF HUMAN RE-

1013 SHRI DEVI BUX SINGH:
DR. RAMESH CHAND
TOMAR:
SHRIMATI
CHIKHLIA:
SHRI RATILAL VERMA:
Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

BHAVNA

(=) the reasons for not calling the meet-
ing of the National Committee constituted by
the Union Government for cslebrating the
Golden Jubilee of the “Quit India Move-
ment”;

(b) whather the Govemment propose to
call the meeting of the Committee soon; and

SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) The names of the Members of
the National Commitise are being finalised.

(b) Yes Sir, atter it is consiituted.
(c) Does not aries.
[Transtation]

mnbnolmm
wmu‘o

-1014. SHRI RAMESHWAR PATI-
- DAR:
SHRI ARVIND NETAM: )
. Will the Minister of RAILWAYS be
plugod 1o state:
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(a) the date on which the survey of Dalli-
Rajhara-Raughat-Narainpur-Kondagaon-
Jagdalpur broad-gauge railway line was
completed and the estimated cost thereof;

(b) whether the said railway line has
been approved by the Gavernment; and

(c) if so, the funds allotted therefor dur-

ing 1992-83 and the time by which the work -

is likely o be started?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) 1985-86. Thethen costwas
Rs. 218.6 crores.

(b) No, Sir.
(c) Does not arise.
[English .

Introduction of Nor Plant 6 Contracep-
tives

~ 1015.SHRIMATISUSEELAGOPALAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Indian Council of Medi-
cal Research propose introduce Nor Plant 6
contraceptives into the family planning pro-
gramme in urban centres; -

(b) i 80, the details of tests and trails
condudoduhraﬂwsafdydthom
ceptive is concemned;

(c) whether the minimum four phase
trials have been conducted as part of the
pre-programme introduction stucy; and

(d) the details of the foliow up studies
done on earlier use of implant contracep-
tive?

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) The proposal of the Indian Council of
Medical Research (ICMR) to initiate pre-
programme introductory study of Norplant 6
in the medical colleges in aphaudrnanner
is undoreomidombn

(b) and (c). Earlier in 1980s. with the
approval of the Drug. Controller of india, the
ICMR had conducted a Phase Il compara-
tive clinicaltrials with Norplant 6 and Norplant
2, both containing the same hormone. The
observations indicated excelient contracep-
tive protection with both types of implants,
except menstrual iegularities. The ICMR
conducted Phase |l clinical trials and pre-
programme introductory studies with
Norplant 2. The result of these studies indi-
cated that Norplant 2 device provides excel-
lent contraceptive protection. However, in
view of the lack of commercial availability of
Norplant 2, it was decided, based upon the
recommendations of the Expert Committee,
that a pre-programme introductory study of
Norplant 6 be initiated in a phased manner in
the medical colleges.

(d) Results indicated that efficacy of
Norplant was very high upto five years, re-
turn to fertility after removal of norplant was
normal and no adverse pregnancy-outcome
after removal was found.

[ Transtation]

implementation of Academic Calender
Yeoar :

1016. SHRI BHOGENDRA JHA: Wili
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the Universities in the country par-
ticularly in Bihar which have implemented
academic calendar stipulated by the Univer-
which have given assurance in this regard;
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(b) the steps being Yaken to ensure its STATEMENT - I
compliance; and

) Names of Universities/insthutions which

(c) the States in which pay-scales and have adopted the Academic Calendar -
service conditions forteachers as prescribed
by the University Grants Commission are 1. Jawaharlal Nehru Technological
being implemented to toto? University

2.  Telugu University

THE MINISTER OF HUMAN RE-
" SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). According to the infor-
mation furnished by UGC, 20 universities,
have adopted the academic calendar; 13
have given assurance to implement the
academic calendar whereas 18 universities
have informed the Commission that the
Matter is under consideration. The names of
the above universities are given in the at-
tached statements-LILlll. In Bihar, only
Magadh University has fumished informa-
tion régarding adoption of the academic
calendar. The Commission is pursuing the
matter with the State Governments and
universities to implement the academic cal-
endar.

(c) The Scheme of revision of pay scales
of teachers in universities and colleges and
other measures for maintenance of stan-
dards of higher education was notified by the
CentralgovernmentinJune, 1987. The State
Governments were advised that, after taking
local conditions into consideration, they may
decide in their discretion to introduce scales
of pay different from those mentioned in the
Scheme, and may give effect to the revised
scales of pay from 1.1.1986 of a later date.
The payment of central assistance for imple-
mentation of the Scheme was subject to the

" condition the entire Scheme together with all
the conditions attached to it except the date
of implementation and the scales of pay is
implemented by the State Governments as a
composite scheme. All States except Bihar
Meghalaya & Sikkim have availed of central
assistance for implementing the Scheme.

3.  Arunachal University
4.  Gauhati University

5. Mangalore Umversny
6. Kuvempu University

7. Cochin University of Science &
Technology

8.  Central Institute of Fisheries

9. Intemational Institute for popula-
tion Studies

10. North Eastem Hill University
11.  Punjab University
12. Banasthali Vidyapeeth

13.  School of Planning and Architec-
ture

14.  LSM., Dhanbad

15.  Sri Krishnadevaraya University
16.  Anna University

17. Magadh universiy

18.  National Museum Institute

19. Roorkee University

20.  Manipur University
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STATEMENT - H

Name of Universities/Institutions have
given assurance to implement the Aca-

10.

11.

12.

13.

demic Calendar
Gulbarga University
Deccan Institute, Pune
North Maharashtra University
Avinashilingam Institute
Bharthidasan University
Mother Teresa University
Agra University
Ravindra Bharti
Andhra University
Dayalbagh Educational Institute
Guijarat Vidygpeoth
C.ILE.F.L., Hyderabad

Saurashtra University |

STATEMENT - lll

The following Universities have informed
that the matter is under consideration of

their respective bodies
Alagappa University
Marathwada Univarsit)i
Pondicheny University
Himachal Pradesh University

Devi Ahilya University

PHALGUNA 13, 1913 (SAKA)
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6.  Shivaji University
7. Rashtriya Sanskrit Vidyapeeth
8.  S.P.University
9. North Gujarat University
10.  M.D. University, Rohtak *
11.  Jammu University
i2. Bangalore University
13.  Mysore University
14. Vikram University
15. Tilak Maharashtra Vidyapeeth
16.  Y.C.Open Univéfsﬁy
7. BITSPiani
18. Kota Open University
[English]

Conversion of Latur-Miraj Line and
Construction of Latur-Latur Road line.

1017. SHRI ARVIND TULSHIRAM
KAMBLE: Will the Minister of RAILWAYS be
pleased to state:

(a) whether the project for conversion of
Latur-Miraj line into broad-gauge and con-
struction of new line from Laturto Latur Road
have been approved;

(b) if so, the details thereof and the
action taken so far in this regard alongwith

funds allotted therefor; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!I MAL-
LIKARJUN): (a) No, Sir.
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(b)DoundarEe.

(c) Updating of survey for conversion of
Latur-Miraj NG to BG and its extension upto
Latur Road has been proposed inthe Budget
of 1992-93. Further action would depend on
results of the survey and availability of re-
sources in the coming years.

Mass Rapid Transport System,
o Madras

1018. SHRI K. RAMAMURTHEE
TINDIVANAM:
DR. SHRIMATIK.S. SOUNDA-
RAM:

_ Will the Minister of RAILWAYS be
pleased to state:

(a) whether the work on the Mass Rapid
Transport System on Madras suburban is
being the schedule;

(b) if so, the reasons therefor;

(c) the target set for completion of the
work between Madras Beach-Luz and
Taramani;

(d) the details of phase-wise work of
various segments of the project; and

(e) the expenditure incurred thereon so

far and the amount still required for the

completion of ghe,projoct?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) and (d). A single line section from
Madras Beach to Park Town (2.55 km) has
since been opened to traffic on 16-9.91.
Target for complation of the balance section
will depend on availability of funds and the

'MARCH 3, 1992

acquisition of land by State Govt. of Tamil
Nadu.

Extension of MATS from Luz to
Taramani is not an approved scheme.

(e) An expenditure of Rs. 53.50 crores
has been incurred upto 31.3.91. Balance
amount required at 1986-87 price levelis Rs.
54.71 crores.

Bridge over Gandyk River
1019. SHRI HARI KISHORE SINGH:

- Willthe Minister of RALWAYS be pleasedio

state:

(a) whether any substantial progress
has been made in the construction of bridge
over river Gandak on Gorakhpur-Chhitausi
Ghat Section;

(b) i 50, the details thereo;

(c) if not, the reasons therefor; and

{d) the steps being taken by the Govern-

mentto implementthe project expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Ne, Sir. :

(b) Does not arise.

(c) and (d). The project is sanctioned on
the basis of cost sharing by Governments of
Uttar Pradesh, Bihar Ministry of Water Re-
sourcés and Railways. Ministry of Railways
have provided full share. The co-sharers
particularly Government of Uttar Pradesh
has not been forthcoming with their share of
cost and even Bihar & Ministry of Water
Resources have paidonly partof their shares.
The work can be progsessed only if all co-
sharers come up with their shares so that
adequate resources are available for pro-
gressing this worlk.
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WHMSM

1020. SHRI P.G. NARAYANAN: Wil
" the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state; the
amount proposed to be aliocated for various
child welfare sch>mes during tho current
year plan, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT): (KUMAR) MAMATA
BANERIJEE): The budgstary aliocation for
various importart child weifare schemes in
the Plan during 1991-92 is as follows:
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Poliution Cases

1021. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) the number of prosecutions filed
under the Air and Water Poliution Control
Acts during each of the last three years,

separately; and

(b) the number of cases where the
decisions have gone agairst and in favour of

PHALGUNA 13, 1913 (SAKA) Written Answers 270

the Pollution Control Boards?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
The number of prosecutions filed under the
Air (Prevention & Control of Pollution) Act,
1981 and Water (Prevention & Control of
Poliution) Act, 1974 during the last three
years and the number of cases where the
decisions have gone against or in favour of
the Pollution Control Boards are given in the
table below:-

Year  Total Number of The Number of decisions gone
prosecutions filed In favour of against
under Water Act & Pollution Poliution
Air Act. Control Control

Boards Boards

1989 791 182 208

1990 625 214 121

1991 752 107 136

Assistancs of States Under Centrally
Sponsored

1022. SHRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whetherthe union Government have
released money to the State Governments
under Centrally Sponsored Schemes for
family welfare in 1991-92; and

(o) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). Funds amount-
ing to Rs. 59633.20 lakhs have been re-
leased to various States and Union Territo-
ries with legislature during the current finan-
cial year (upto February, 1992) under the
National Family Welfare programme. De-
tails are indicated in the enclosed statement.

STATEMENT

(Rs. in lakhs)

S.No. Name of States/UTs

(Amount released upto Feb., 1992)

1. Andhra Pradesh

2. Assam

4787.55

1802.49
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(Rs. in lakhs)

S.No.  Name of StatesUTs

(Amount released upto Feb., 1992)

3.

4.

10.
11.
12.
13.
14.
15.
16.
17.
18.

19.

21. .

24,

Bihar

Punjab

Rajasthan

Tamil Nadu
Tripura
Uttar-Pradesh
West Bengal
Arunachal Pradesh

Jammu & Kashmir

437285
2620.06
1276.36
1536.99
169133
1520.67
4558.11
5464.45
258.82
127.34
127.34
3247.13
1653.21
3203.78
4715.40
210.77
805207
5788.83
102.62
96.75
114.00

1092.93
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(Rs. in lakhs)

S.No. Name of States/UTs

'(Amoquloasodnlpno Feb., 1992)

106,52
26. Pondicherry 4524
Total 59633.20

Doubie Line Between Andal-Sainthia

1023. DR. SUDHIR RAY: Wil the Min-
ister of RAILWAYS be pleased to state:

(a) whether there is any proposal for
construction of double line between Andal
and Sainthia of Eastern Railways;

{) 1 50, the time schedule fixed for
completion of the project; and

(c)im.unnmm:‘

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) to (¢). The survey for dou-
bling of Andal-Sainthia section is proposed
1o be taken up in 1992-83. Further consid-
eration of this project would depend on the
results of the survey and the availability of
resources in the coming years.

m&mm%m
Gujarat

1024. SHRIHARISINGH CHAVDA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the names ofthe Schemes being run
under Rural Health Services in Gujarat, dis-
trict-wise;

(b) the detalls of the work done in this
regard during the last three years, year-
wise;

1]

" (c) the district-wise target fixed under

. Rural Health Services inthe State during last
- three years, year-wise and extent to which

the same have been achieved; and

(d) the funds aliocated under the
schemes to various States, district-wise
during the Eighth Plans?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLY
WELFARE (SHRIMATI D.K. THARADEV!
SIDPHARTHA): (a)to (d). The information is

{being collected.

Revision of Pay Sceles of Kendriya
Vidyaisya Empioyses

1025. SHRISATYAGOPAL MISRA: wil
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased 1o state:

. (a)whether there is wide spread resent-
ment among the teachers and employees of
the Kendriya Vidyalayas on the revision of
their pay scales; and .

(b) # so, the details thereof and the
steps taken in the matter?

THE MINISTER OF HUMAN RE-
SOURCES DEVELOPMENT (SHRIARJUN
SINGH): (a) and (b). Rashtriya Kendriya
Vidyalaya Adhyapak Sangh (ShriJagat Singh
Group) have submitted a memorandum to
the Union. Minister for Human Resource
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exist anomalies in the prescribed scales of
pay of teachers and also discrimination in
prescribing replacement scales by the Fourth
Pay Commission for the teaching communi-
ties as compared to other posts having equal
or lower pre-revised scales of pay. The

Kendriya Vidyalaya Sangathan. (HQ) Staff

Association have also made similar repre-
sentations for, revision of scales of pay of
certain categories of posts.

The Govemnment have prescribed the

scales of pay, takmgallrolcvamfadsmo
consideration.

[Transiation)

_ New Train betwsen Chhapra and New
Delhl

1026. SHRI LAL BABU RAI: Will the
Minister of RAILWAYS be pleased to state:

‘(a) whether the Government prapose to
introduce a new train between Chhapra and
New Delhi (via Gorakhpur) in view of the
increase in passengers from Chl'mra and
Sewan for Dethi;

(b) it s, th® details thereof; and -

(c) # not, the reasons therefor?

“THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Operational constraints and lack of
resources.

[English]

. Calcutta Metro Project

1027. DR. DEBI PROSAD PAL: Willthe

Minister of RAILWAYS be pleased to state:
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(a) whether the construction work on'
the Metro Railway, Calcutta was stopped for
more_than one year;

(b) if so, the reasons therefor;

(c) whether the work has since been
resumed;

(d) the estimated additional expendi-
ture on account of the temporary suspension
of work; and

(e) the present stage of the project and
by when it is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) and (c). Work betweenEsplanade
and Belgachia being done by the main civil
engineering contractor remained suspended
for about 5 1/2 months from 12.11.90 to
29.4.91 due to labour problems. Work has
since been resumed by the contractor.

(d) Not estimated.

(e) About 10 km of the project length
from Tollyganj to Esplanade and Dum Dum
to Belgachia has been opened for tratfic.
Work on the balance length is likely to be
completed by 1995.

Day Time Train between Hyderabad and
Tirupati

1028.DR. Y.S. RAJASEKHARREDDY:
Willthe Minister of RAILWAYS bepleasedto
state:

(a) whether there is any proposal to
introduce a day time train between Hydera-
bad and Tirupati; and

(b) if so, the time by which it is Iikelyto»
be introduced?



THE. MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI MAL
LIKARJUN): (a) No sir.

(b) Does not arise.

[Translation)

New Express Train on ‘Deih-Bombay’
" Route

1029. SHRIMATI KRISHNENDRA
KAUR (DEEPA): Will the Minister of RAIL-
WAYS be pleased to state:

(ﬁ) whetherthe Government proposeto
introduce a new Rajdhani type Express train
on Delhi-Bombay route; and

(b) if so, when it is Ilkelytobeintro-
duced?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, sir.

{b) Does not arise.
(English)

Inadequate Dental Care in Delhl
Hospitals

1030. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state: .

(a) whether the. CBHS beneficiaries
receive proper and adequate dental care in
the Safdarjung and Dr. Ram Manothar Lohia
Hospitals of Delhi;

(b) if not, the reasons therefor; and

(c) the steps taken to improve the qual- -

ny'q_s service in these hospitals?

THE MINISTER OF STATE IN THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHAY): (a) Yes, Sir.

(b) and {(c). In view of (a) above the
question does, not arise.

" [ Translation)

C.G.H.S. Dispensaries in Bihar

1031. SHRIMUMTAZ ANSARL: Willthe
nister of HEALTH AND FAMILY WEL-
E be pleased to state:

(a) the district-wise number of C.G.H.S.
dispensaries/hospitals in Bihar;

(b) the names of the places where more
such dispensaries/hospitals are proposed to
be opened by the Government during the
Eighth Five Year Plan; and

(c) the pariiculars of the new schemes -
of the Union Government to make the health
services better in the State?

THE MINISTER OF STATE IN THE

- MINISTRY OF HEALTH AND FAMILY
" WELFARE (SHRIMATI D.K. THARADEVI

SIDDHARTHA): (a) There are five CGHS
Allopathit dispensaries in the city of Patna.
There is also one Ayurvedic and one Ho-
moeo Unit functioning in Patna. there is no
CGHS hospital at Bihar. .

(b) There is no proposal under consid-
eration for opening new CGHS dispensa-
ries/hospitals in Bihar during the Eighth Five
Year Plan.

. (c) One CGHS Polyclinic which has
already been sanctioned is expected to set
up in the near future to make the health:
services better in the States.
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{English]
mnaﬁ Factories
1032. SHRIANKUSHRAORAOSAHEB

TOPE: Willthe Minister of FOOD be pleased
fo state:

- (a) whether attention of the Govern-
ment has been drawn to the news item
captioned “Sugar industry needs urgentsteps
to prevent sickness” appearing in the Eco-
nomic Times dated November 22, 1991;

(b) if so, whether the incentives an-
naunced by the Union Government are suf-
ficient to make the sugar factories economi-
cally viable; and -

(c) i not, the steps proposed to be taken
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGO!): (a) Yes, Sir.

{b) and (c). Central Govemment is for-
mulating a new incentive scheme so as o
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enable new sugar factories and expansion
projects to generate surplus funds and util-
ise the same for repayment of term loans

taken from financial institutions for the proj-
octs.

Post Graduate Madical Colleges

1033. SHRI K.V. THANGKABALU: wrill
the Minister of HEALTH AND FAMILY
WELFARE be pisased to state:

(a) the details of the post-graduate
medical colleges in the country state-wise;
and .

~ (b) the number of seats aliotted to each
such colieges for admission?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT] D.K. THARADEVI
SIDDHARTHA): (a) and (b). A stmiement
showing the aumber of Post-graduate Medi-
¢2' Colleges/institutions Statewise and the
number of seats, as per the records of the
Maedical Council of india, is enclosed.
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Special Syllabi for Schools

1034. SHRI CHITTA BASU: Wili the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether attempts are being made to
introduce an alternative special syllabi in
Primary and Secondary schools in certain
States of Northern region; and

{b) if so, the reaction of the Government
thereto?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) No, Sir.

(b) Does not arise.
Trivandrum as a Mode! Station

1035. SHRI A CHARLES: Will the Min-
ister of RAILWAYS be pleased to state:

(a) the amount spent so far for making
the Trivandrum Central Station as a model
station; and

(b) the target date by which the mod-
ernisation work is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Rs. 104.15 lakh upto Janu-
ary, 1992.

(b) Works are expected to be completed
by December , 1992,

[ Translation]

Encouragement of Official Language in
Medical and Technological Education

1036. SHRI RAM NARAIN BERWA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Government propose to
encourage the use of official language Hindi
in the medical and technological education
in all Universities gradually;

(b) if so, the details thereof; and

(c) the arrangements being made for
Hindi translation of text books and reference
books of medical and technology for imple-
menting the policy?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): {a) Yes, Sir.

{b) and (c). In pursuance of the directive
of the Parliament a programme to produce
suitable standard books in Hindi and Re-
gional Languages was launched in 1968 to
facilitate the changeover to Indian languages
as the medium of instruction atthe University
level and to make available text books and
reference books in Science and Technol-
ogy, medicine, engineering and agriculture.
Under this Scheme Financial Assistance is
provided to the concerned state Govern-
ments and University Cells.

The Commission for Scientific and
Technological Terminclogy (CSTT), a sub-
ordinate office of the Ministry of Human
Resource Development has been entrusted
with the production of books in Medicinse,
Engineering and Agriculture, as also to
monitor the activities of book production by
State Governments and University Cells.

Moreover, the CSTT has been engaged
in Evolutio ation of technical terms,
preparation of Definitional Dictionaries, Ori-
entation Training to University/College
Teachers and Computerisation of Terminol-

ogy.
Leprosy Control

1037. SHRIRAJESH KUMAR:
SHRIMATISHEELAGAUTAM:
Will the Minister of HUMAN AND FAM-
ILY WELFARE be pleased to state:



280 Whitton Answers PHALGUNA 13, 1913 (SAKA)  Whitten Answers 290

(a) the districts which are identified as
high disease prone and low disease prone
district under National Leprosy Control Pro-
gramme for multi-medicinal treatment; =

(b) the districts where treatment for
leprosy is available and the names of the
centres in each such districts where this
treatment is available; and -

(c) whether the concemned State Gov-
emments have extended desirable coop-
eration in making available the necessary"
infrastructural facilities therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) Names of the districts

high disease prone (endemic)
::'mnpmm(mmlyuﬂomb)
under NLEP are given in enclosed state-
ment | & li respectively.

(b) Underthe National Leprosy Eradica-
tion Programme treatment with dapsone
therapy for leprosy patients is available
through the length and breadth of the coun--
try. Mukti Drug Treatment programme cover-
age is being extended in a phased manner.
So far MDT has been sanctioned for 201
endemic districts. Out of these, 66 districts
aregetting treatment through Primary Health
Care set up (Modified MDT).

(c) Yes, Sir. However due to financial
constraints some of the State have not been
able to provide adequate infrastructure.

STATEMENT -1

wdommmmrmo(sndam)
{I)mdorthuegularpdbm

Andhra Pradesh (23) 1.

10.
1.

12.

East Godavari -
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13.  Warangal

14.  Nalgonda

15.  Cuddapah

16.  West Godavari

17.  Karimnagar

18.  Medak

19.  Nellore

20. Kumool

21.  Prakasam

22.  Adilabad

23, Hyderabad
Assam (1) 24, MAmbny
Bihar (4) 25.  Deogarh

26, Singhbbum

27. " Bhagalpur

28.  Rohtas
Gujarat (6) 29. Dangs

"30.  Panchmahal (Godhra)

31, Surat

22 Bhanch

33.  Baroda

34.  Vaisad
'Kamataka (8) 35.  Belgaum

36.__ Dharwad
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Kerala (5)

Madlvya.l’radosh (11)

Maharashtra (19)

37.

=

®

51.

52.

g

57.
58.
59.

60.

& & R & B

Bidar
Gubbarga
Raichur
Bijapur
Bellary

Trichur

Trivandrum -

Quilon

Palghat _
Durg
'Ra]nvandgaon
Raigarh

Bilaspur

.Bhind

Gwalior
Rewa
Ujjain
Sagar
Wardha

Amravati
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61.  Chandrapur ‘
62.. Nanded
63.  Usmanabad
64.  Yavatimal
65. Latur
66.  Gadchiroli
67. Bhandara
68. Nagpur
69. Thane
70.  Solapur
7. . Satara
72.  Parbhani
73. Raigad
74.  Akola
75.  Buldhana
76. Beed
77.  Bombay

Nagaland (1) 78. Mon

Orissa (9) 79. Ganjam
80. Puri
81.  Cuttack
82.  Dhenkanal
83.  Mayurbhanj

Balasore
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85. - Sambhalpur
86.  Bolangir
87.  Koraput
Tamil Nadu (20) 88.  North Arcot
89.  Chingalpattu
' 90 Salem

91. PMR. Sivaganga

Ramanathapuram

92.
93
94. Dharmapuri
95
96

Thanjavur
Periyar
97.  Dindigul
98. Madurai
99.  South Arcot

100.  Pudukottai

101.  Trichirapali

102.  Nelai Kattam Bomman
103.  V.D. Chidambaranar

104. Coimbatore

105.  Nilgiris
106.  Kanyakumari
107. Madras

Uttar Pradesh (18) 108.  Varanasi
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109. Barabanki
110. DehraDun
111, Faizabad
112.  Skapur
113.  Kheri
114, Kanpur (Urban)
115.  Kanpur (Dehat)
i16. Uttar Kashi
117.  Piht
118.  Bahraich
119. Deoria
120. Hardoi
121.  Rae Bareilly
122.  Azamgarh
123. Baftia
124.  Gazipur
125.  Mirzapur
West Bengal (5) 126. Punsia
127. Bankura
128. Burdwan
129. Midnapore
130. - Bibhum
Lakshadweep (1) 131.  Lakshdweep
Pondicherty (3) 132.  Pondicheny
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Manipur (1)

133.

134.

135.

Karaikal (Pondicherry)
Yanam (Pondicherry)
Bishhupur (Mani pur)

Il. Districts covered under Modified MDT Scheme (endemic

Arunachal Pradesh (4)

Bihar (13)

Kerala (5)

138.
137.
138.
139.
140.
141.
142.
143,
144,
145.
146.
147.
148.
149.
150.
151.
152.
153,
154.

155.

it
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180.

156 Malapuram
157.  Kozhikode
Madhya Pradesh (11) 158.  Bhopal
‘ N 159.  Indore
160. Khandwa
161. Satna
162 Datia
163. Mm
164.  Chattarpur
165.  Jabalpur
166.  Balaghat
1 67.  Shahdol
168.  Surguja
Manipur (2) 169.  Zaminghlung
170.  Chandel
Orissa (4) - 171.  Phubani
| 172. . Sundargarh
173.  Kalahandi
174.  Keonjhar
A & N Islands (1) 175.  Andaman
- Sikkim (2) 176.  East District
177.  South District
Uttar Pradesh (14) 178.  Gorakhpur
179.  Lucknow
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181. Rampur -

P

183.  Shahjahanpur .

184.  Etawah

185.  Fatehpur

186. Banda

187.  Hamipur

188.  Jalaun

189.  Bast

180. Gonda

191.  Bareily

West Bengal (10) | 192.  Cooch Behar

' 193, Howrah

194.  Hooghly

195.  Jalpaiguri

196. Malda

197. . 24 Parganas (South)
198.  Nadia A

199. 24 Parganas (North)
200.  West Dinajpur

. 201.  Murshidabad.

STATEMENT -l

List of Moderatel andemic districts i.e. low diseases prone

2. HazariBagh
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3.  Giridinh
4. Ranchi
5. Monghyr
6. Begusarai
_ 7.  East Champaran’
8.  Madhubani
9.  Samastipur
10. ~ Nalanda
11. Palamu
12. Saheras
13, Saren
14.  Gopaigani
Daman & Diu 15. Daman
' Kamataka 16.  Bangalore (Uy
17.  Kolar
18, Mandya
19.  D.Kannada
Kerala 20.  Pathanamthitta’
21.  Kottayam
22.  Wyanad
23, ldukd
Madhya Pradesh 24.  Hoshangabad
25.  Ratlam
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27. Jhbua
28.  Barwani
29 Guna

32. Mandla

33 Sidhi

34. Betul

35. Rajgarh

36. Dewas

37 Shajapur’

Shivpur

3. Morena

40.  Seoni

41 Panna

42, NWr
Maharashtra 43, Jalna

44.  Jalgaon

45.  Kothapur

46.  Sangh

47.  Ratnagiri

48. Dhula .
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51.  Aurangabad \
Uttar Pradesh 52, Farukkabad

53.  Jhansi

54.  Partapgarh

5§5.  Sultanpur

56.  Chamoki

57. Nainital

58.  Moradabad

59.  Jaunpur

60.  Aligarh

61.  Atahabad

62. Lalitpur

63.  Tehri Garhwal

64. Pithoragash
Waest Bengal 65.  Calcutta

66.  Darjesling
Himachal Pradesh 67. Chamba

68.  Shimla

69.  Sirmaur
Rajasthan 70.  Ajmer

71.  Bharatpur

72. GangaNagar

73.  Jaipur

74.  Jodhpur
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75. S. Madhopur
"76.  Sirohi
77. Udaipur.
[English) THE MINISTER OF STAT»EI'IN THE
MINISTRY OF ENVIRONMENT AND FOR-
Coach Factory in Allahabad ESTS (SHRI KAMAL NATH): (a) The total

1038. SHRI SHASHI PRAKASH: will
the Minister of RAILWAYS be pleased to
state: T

(a) the reasons for dropping the pro-
posalfor setting up of a railway coachfactory
in Chail area of district Allahabad;

(b) whether the proposal for setting up
of this factory is likely to be revived;

(c) if so, the details thereof; ahd
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! MAL-
LIKARJUN): (a) There was no proposal to
set up a coach factory in Chail area of District
Allahabad at any stage.

(b) to (d). Do not arise.
Wildlife Sanctuaries and National Parks

1039. SHRI ASHOK ANANDRAO
DESHMUKH: Willthe Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) thetotal forest area declared as Wild
Life Sanctuaries and National Parks State-
wise; and

(b) the schemes for protection, preser-
vation and expansion of such Sanctuaries
and National Parks?

area under wildlife sanctuaries and national
parks is reported td be 1,40,382 sq kms. Itis
however not possible to state precisely the
total forest area declared as wildlife sanctu-
aries and national parks as many of them
contain non-forest areas like villages, reve-
nue lands, wetlands, oceans etc. with no
survey and demarcation between forest and
non-forest areas carried out in many cases.

(b) The Centrally sponsored/Central

- sector schemes under which assistance is

provided to the State Governments for the
protection, preservation and expansion of
sanctuaries and national parks are as fol-
lows:-

(i) PmiectTnger(forﬁationalpaﬂcs
and sanctuaries constituting
Tiger Reserves.)

(ii) Assistance for the develop-
ment of sanctuaries and na-
tional parks.

Ecodevelopment aiound na-
. tional parks and sanctuaries,
including Tiger Reserves.

(i)

Project Elephant (for sanctu-
aries and national parks con-
sigriing elephants).

(iv) .

(v) . Beneficiary Oriented Scheme

for Tribals (forthe resettiement

* of tribals from inside national
parks and sanctuaries.



315 Written Answers

(vi) Strengthening management
and ecodevelopmentplanning
capability.

[ Translation)
Study of National Movement

1040. SHRI MOHAN SINGH: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether the Government propose to
make the study of history of national move-
ment and its values compulsory upto the
Primary and Secondary education;

(b) if so, whether any syllabus has been
prepared for that purpose; and

(c) if not, the time by which the said
syllabus is likely to be implemented?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) The National Policy of Educa-
tion (NPE) 1986 has identified the history of
India's freedom movement as the first of the
ten components of the core curriculum atthe
school stage.

(b) Yes, Sir. keeping the postulates of
the NPE in view, the NCERT brought out in
1988, a National Curricular Framework for
all stages of school education. On the basis
of the Framework guidelines, the NCERT
revised the School syllabi and brought out
revised textbooks for classes | to XII in
phases up to December, 1990. the NCERT
syllabi of courses in History include the his-
tory of India’s freedom movement. Many
elements of the history of freedom move-
ment have also been integrated into the
NCERT syllabi of Civics and languages.

1 Does nct arise.
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[English]
UN Environment Programme Meeting
at Nairobi
1041. SHRI RABI RAY;
SHRI SANAT KUMAR MAN-
DAL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether India attended the special
session of the Governing Council of the
United Nations Environment Programme held
at Nairobi during the first week of February;

(b) if so, the details thereof;

(c) the reaction of the council theretc;
and

(d) the stand formulated by the Council
particularly India which is to be taken at the
forthcoming Earth Summit in Brazil?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir.

(b) A Special Session of the Governing
Council of the United Nations Environment
Programme (UNEP) was held at Nairobi
from FEB; 3-5, 1992. The mainitems consid-
ered in this sessicn were:

iy The State-of-the-Environ-
ment Report of the Executive
Director of UNEP for the
United Nations Conference
on Environment and Devel-
opment (UNCED).

i) Plan of Action to Combat
Desertification and its financ-
ing.

ii) UN Secretary General's
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Report on follow up to UN
General. Assembly Resolu-
tions 42/186 and 42/187.

(c) and (d). The decisions adopted at
this Special Session of the Gweming Coun-
, Cil, which includes India, are’ given in the
Shtement attached.

STATEMENT

Decisions adopted by the Governing
Council of the United Nations Environment
Programme (UNEP) at its Special Session

held in Nairobi from February 3-5, 1992.

Decision No Title

SS.nn1 Status of desertifi-
"cation and imple-
mentation of the
United Nations
Plan of Action to
Combat Desertifi-
cation.

SS.2 " Consolidated re-
port of the Secre-
tary General on
furthersubstantive
follow-up to Gen-
eral Assembly
resolutions 42/186
‘and 42/187.

SS.i3 The state of the
environment

(1972-1992)

. Status of desertfi-
cation and imple-
mentation of the
United Nations
Plan of Action to
Combat Desertifi-
cation

ss.iin.

PHALGUNA 13, 1913 (SAKA)

Wtibn Answers 318
The Governir.g Council,

Recalling General Assembly resolution
32/172 of 19 December 1977 on the United
Nations Conference on Desertification,
specifically paragraph 8 thereof whereby the
General Assembly, inter alia, entrusted the
Governing Council and the Executive Direc-
tor of the United Nations Environment Pro-
gramme with the responsibility of following
up and coordinating the implementation of
the Plan of Action of Combat Desertification.

lution 44/172 A of 19 December 1989, by
paragraph 6 of whichthe General Assembly,
inter alia, invited the Govermning Council of
the United Nations Environment Programme
to contribute substantially to the discussion
on desertification at the United Nations
Conference on Environment and Develop-
ment, inter alia, by undertaking a general
evaluation of the progress achieved in im-
plementing the Plan of Action. “

Recalling further its decision 12/10 of
28 May 1984, by paragraph 28 of which it
dacided that an overall assessment of prog-
ress in the implementation of the Plan of
Action should be carried out in 1992.

Taking note of the report of the Execu-
tive Director on the status of desertification
and implementation of the United Nations
Plan of Action to combat Desertification,

Recognizing that desertification is a
process of land degradation resulting mainly
from adverse human impact in the specific
conditions of arid, semi-arid and dry sup-
humid climates and from complex interac-
tions among physical, chemical biological,

. sodib-economic and political factor which

are of local, national and global nature,

Recognizing further that desertification
is a global phenomenon requiring a global
response and that it occurs in all continent~
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directly affecting more than 60 percentofthe
countries of the world in both northern and
sourthern hemispheres,

Noting that desertification might have
an adverse impact on global climate change
and biodiversity, besides diminishing the
world food security base and contributing to
the growth of poverty,

Recognizing that the cost of anti-deser-
tification measures is escalating from yearto
year because the areas affected are grow-
ing, the degree of damage is increasing and
world prices and costs of preventive, correc-
live and rehabilitative measures are rising,

Awara that existing studies and esti-
mates indicate that failures to combat deser-
tification has resulted in the loss of vast
amounts of income,

Awgre also that the annual costs of
combating desertification have been esti-
maredtobe lass that half the annual costs of

inaction,

Concerned at the continuing and ex-
panding rates of land degradation and de-
sertification, estimated to involve about 73
per cent of the rangelands, 47 per cent of the
rainfed croplands and 30 per cent of the
irrigated lands in the drylands, thus affecting
more than 3.6 billion hectares of the total
world area of arid, semi-arid and dry sub-
humid lands, or about 25 per cent of the total
world land area and about 900 million people,
or one sixth of the world population,

Also deeply concerned about the im-
pact of desettification on Africa in particular
where it is a serious contributory factor to
famines, such as those which occurred in
1984 and 1985, affecting between thirty
million and thirty-five million people, and in
1991, when some thirty miflion people were
threatened by famine and needed urgent
external fopod aid un order to survive,
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Recognising that it is imperative to
combat desertification in all parts of the
world’s arid, semi-arid and dry sub-humid
areas,

Also recognizing that sustainable so-
cio-economic development and the protec-
tion and enhancement of the environment
are inseparable prerequisities of human
survival and hence anti-desertification cam-
paigns should be managed as integral parts
of socio-economic development of the terri-
tories and societies of the drylands,

Further recognizing the significant dif-
ferences in implementing the Plan of Action
to Combat Desertification in industrialized
countries, where development generally does
not depend on drylands, and in developing
counicies, panicu!arfy-'in the Sudano-Sahe-
lian belt of Africa, whare the develnoment
process relies almost entirely on the natural
resource base,

1. Notes with appreciation the reports
of the Exzoutive Director cn the
siztys of desertificatiorr and impie-
mentation of the United Nations
Plan of Action to Combat Desertifi-
cation;

2. Reaffirms that desertification is a
global environmental and socio-
economic problem requiring spe-
cial attention and global interna-
tional eccoperation in implementing
the United Nations Plan of Actionte
Combat Desertification:

3. Aftirms its conviction that the priori-
ties set in combating desertifica-
tion should normally be site-spe-
cific and should be decided upon
by the people concerned in accor-
dance with the actual situation in
each particular country and local-

ity;
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4.

Stresses the importance of inte-
gration the policies for combating
opment plans, strengthening ca-
pacities at the national level for
research, planning, monitoring and
implementation activities, and inter-
national supportforthese purposes;

Recommends, bearing in mind
paragraph 3 of the present déci-
sion, that the Governments partici-
pation:in the United Nations Con-
ference on Environment and De-
velopment consider, with a view to
coinbating desertification with
maximum cost-effectiveness, the
following actions and their required
resources, in the following order of
priority:

(a) The first priority action on a
global scale, estimated to cost
between $ 4.2 billion per year
for twenty years, should in-
volve relevant preventive
measures to halt the advance
of desertification in non-de-
graded or only slightly de-
graded dry-lands;

(b) The second priority action,
estimated to cost between $
2.4 billion and $ 7.2 billion per
year for twenty years, should
involve implementing correc-
tive measures, in and sustain-
ing the productivity of, moder-
ately degraded drylands;

(c) The third priority action, esti-

mated to cost between $ 6.2

billion and $ 11 billion per year
for twenty years, should in-
volve the rehabilitation of se-
verely and very severely de-
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graded drylands;

Recommends that Governments
identify ways and meansto provide
adequate new and additional fi-
nancial resources and technical
assistance, as well as the transfer
of environmentally sound technol-
ogy on most favourable terms®, in
particular to the developing coun-
tries, to deal with the pmblem of
desertification;

‘Further invites the countries par-
ticipating inthe Global Environment
Facility to favourable consider fi-
nancing programmes to combat
desertification;

Strongly recommends that Agenda
21, being prepared within the con-
text of the United Nations Confer-
ence on Environment and Devel-
opment should address the prob-
lem of desertification and that the
necessary attention is given to
special financing measures to

_ combat desertification;

Also strongly recommends that
cooperation atthe international level
to combat desertification should be

" strengthened in the following ar-

eas, particularly with a view to
assisting countries, that cannot
cope with the problern by sthem-
selves;

(a) Development of pricing and
trade policies that would pro-’
mote sustainable land use and
productivity of drylands;

(b) Provision, when required, of
technical assistance and ap-
propriate training programmes;

*In accordance with section | Paragraphs 15 (J) and (M). of General Assembly resolution “
226 of 22 December 1989
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(c) Development of appropriate
anti-desertification technolo-
gies;

(d)  Development of appropriate
management systems for dry-
lands and transfer and adap-
tation of existing and traditional
systems;

(e) Monitoring of desertification at
the global and regional levels;

() Monitoring and coordination of
anti-desertification activities at
the global and regional levels;

(@) Information exchange and
transfer;

(h) Development of necessary
national legislation;

Requests the Executive Directorto
transmit his refibrt on the statues of
desertification and the implemen-

tation of the Plan of Action to

Combat Desertification together
with the present decision, to the
Secretary-General of the United
Nations Conference on Environ-
ment and Development for it to be
made available to the Preparatory
Committee for the Conference at
its fourth session;

Invites the Secretary-Generalofthe
United Nations Conference on
Environment and Development to
bring the report of the Executive
Director on the status of desertifi-
cation and implementation of the
Plan of Action to Combat Desertifi-
cation, together with the present
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decision, to the attention of the
Conference through its prepara-
tory Committee;

Further requests the Executive
Director:

(@) To give strong emphasis in
the work programme of the
Desaertification control Pro-
gramme Activity Centre of
the United Nations Environ-
ment Programme to:

i) Refiningtheassessment
of the status of desertifi-
cation especially at the
regional and national
levels;

ii)y Promoting the adoption
and the monitoring and
evaluation of the effec-
tiveness of the policy
guidelines.and course of
actionpresented inchap-
ter lll of the report of the
Executive Director;

iii) Assigning benchmarks
and indicators of prog-
ress;

(b) To report on the implementa-
tion of the present decision to
the Goveming Council at its
seventeenth regular session.

5th meeting
5 February, 1992

Consolidated report of the
Security-Generalon Further
substantive follow-up to
General Assembly resolu-
tions 42/186 and 42/187.
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The Govemning Council,

Recalling General Assembly resolu-
tions 42/186 of 11 December 1987, in
which the Assembly adopted the Environ-
mental perspective to the year 2000 and
Beyond, and 42/187, also of 11 December
1987, in which the Assembly welcomed
the repott of the World Commission on
Environment and Development,

Recalling also General Assembly reso-
lution 44/227 of 22 December 1989, in
which the Assembly expressed its views
and recommendations for facailitating and
promoting the implementation of resolu-
tions 42/186 and 42/187, based on the

consideration of the report of the Secre- .

tary-General on action taken by Govern-
ments and the organs, organizations and
programmes of the United Nations System
in connection with sustainable and envi-
ronmentally sound development,

Noting that the Secretary-General, at
the request of the General Assembly, sub-
mitted a progress report on the implemen-
tation of its resolution 44/227 to the As-
sembly at its forty sixth session, through
the Goveming Council and the United
nations Environment programme and the
Economic and Social Council, and to the
Preparatory Committee for the United
Nations Conference on Environment and
Development,

Recalling that the General Assembly,

by paragraph 20 of its resolution 44/227,

also requested the Secretary-General to
prepare for submission to the United Na-
tions Conference on Environment and De-
velopment and to the General Assembly at
its forty-sevenths session, through the Gov-
eming Council of the united national Envi-
ronment Programme and the Economic
and Social Council, a new consolidated
raport on further substantive follow-up to
resolution 42/186 and 42/187 by Govern-
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ments and the organizations of the United
Natlions system,

Also recalling General Assembly reso-
lution 44/228 of 22 December 1989, in

_ particular section |, paragraphs 15 (j) and

(m) thereof,

Recognizing that the Environmental
Perspective to the Year 2000 and Beyond

. and the report of the World Commission

on Environment and Development have
contributed to a significant increase in the
awareness of environmental and develop-
mental issues at all levels, and to the
increase involvement of citizens at the local
level, and also have contributed to an
increased mobilization of political will to
take the required action,

Also recognising the important role
that the Perspective and the report of World
Commission played in the decision to con-
vene the United Nations Conference on
Environment and Development, as reflected
in General Assembly resolution 4/228 o°
22 December 1989, .
1. Notes with appreciation the con

solidated report of the Secre
tary-General on the implemen-
tation of General Assembly
resolution 44/227 on further sub-
stantive follow-up of General As-
sembly resolutions 42/186 and
42/187, the report being based
on information received from
thirty-eight Governments and
twenty-nine organizations and
bodies of the United Nations
system;

2. Expresses its satisfaction at the
following actions and develop-
ments at national level in some
developed and developing
countries.
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(@

(®)

(©

(d)

(e)

U]

The preparation of white
papers, national environ-
ment plans or formal pol-
icy statements on the
environment and sustain-
able development reflect-
ing the trans-sectoral
nature of these issues;

The issuance of presi-
dential decrees and the
holding of national-level
conferences, workshops

-or round tables to build .

consensus on policy and
to mobilize funds to im-
plement environmental
action plans within the
goal of achieving sustain-
able development, in-
cluding natural resources
use and green plans;

The highlighting in na-
tional policies of the re®

. lationship between na-

tional action and interna-
tional cooperation to
address global problems,
and the increasing par-
ticipation of concerned

" groups in the population.

The establishment,
strengthering or reor-
ganisation of institutions
for environmental action
and coordination and the
relating of them to de-
velopment;

The incorporation of en-
vironmental concerns
into the policies and pro-
grammes of development
sectors;

The strengthening of
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' environmental legislation

relating to areas of prior-
ity concern and the de-
velopment of umbrella
environmental laws;

Examination and appli-
cation of economic pol-
fcy instruments to
achieve environmental
goals, including through
the application of the
polluter-pays principle
and financial measures
such as charges, levies,
taxes and cash-deposit
systems;

The examination of the
use of pricing as a tool
for water and forest con-
servation and for guiding
land use to control and
degradation;

The use of environmental
impact assessment as
the pre-eminent tool of
environmental decision-
making at the project
level;

The upsurge, over the
last four years, int he in-
volvement of non-Gov-
ernmental organizations,
community groups and
local people in environ-
mental awareness-build:

ings;

The taking of action to
encourage the private
sector especially multina-
tional corporations, to
participate fully and ef-
fectively in the protection
and rehabilitation of the
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ensure the sustainability
of the development proc-

3. Notes that organizations and

organs of the United National
system have taken steps to ad-
just their programmes and ac-
tivities lo contribute to the
achievement of sustainable de-
velopment and have:

(a) Expaneded, accelerated
or intensified activities for
environmental awareness-
building, information dis-
semination, expert consul-
tation, intergovernmental
consultation and consen-
sus-building, technical
cooperation, training, re-
search and development,
and institutional network-
ing and strengthening;

(b) Made organizational ad-
justments to link environ-
mental initiatives to devel-
opment activities and, to
monitor and pursue . de-
velopment objectives in
tandem with environ-
mental goals, while up-
holding the necessity of
development in order to
achieve environmental
objectives;

(c) Undertaken additional ac-
tivities arising from the

clarification and strength-

ening of mandates for ac-
tion for environmental as-
sessment and manage-
ment and for sustainable
development;

(d) Provided global, regional
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and national-level support
for the preparations for the
United National Confer-
ence on Environment and
Development;

4. Reaffmnsthepwvisiénsofeov-

eming Council decision 16/1 of
31 May 1991 and recognizes
that the capacity of the United
Nations Environment Pro-
gramme to fuffil its original man-
date as set out in General As-
sembly resolution 2997 (XXVI1)
of 15 December 1972 may need
to be reviewed in the light of
the results of the United Na-
tions Conference on Environ-
ment and Development and the
decisions adopted by the Gen-
eral Assembly at its forty-sev-
enth session;

. Wel-comes the positive devel-

opments in international coop-
eration global environmental
issues since the adoption by
the General Assembly in 1987
of resolutions 42/186 and 42/
187, through inter alia, the
adoption of the London Amend-
ment of the Montreal Protocol
on Substances that Deplete the
Ozone Layer, the adoption of
the Basel Convention on the
Control of Transboundary Move-
ments of Hazardous Wastes
and their Disposal, the negotia-
tions for global treaties on cli-
mate change and biodiversity,
the numerous regional initia-
tives, as well as the prepara-
tions for the United Nations
Contsigncs o Environmem and

Development; Co

Recognizes, however, that the

progress towards achieving
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10.

sustainable development re-
mains very limited and uneven
in many areas and that further
action is required, where ap-
propriate, inter alia, such as is
recommended in chapters V
and VI of the consolidated re-
port of the Secretary General;

Calls upon Governments to
devote increased attention to
implementation of action to
achieve sustainable develop-
ment and to allocate and re-
sources required;

Also calis upon governments to
identify ways and means to pro-
vide, in particular to developing
countries, adequate new and
additional financial resources,
as well as transfer of environ-
mentally sound technology on
most favorable terms, for this

purpose;

Further calls upon Govemments
to consider the outiook on sus-
tainable world development pre-
sented in chapter V of the Sec-
retary-General's report and,
where appropriate, to acceler-
ate further the actions they have
already started, as relected in
paragraphs 2,3 and 5 of the
present decision and take new
actions to respond to the points
raised in that chapter of the
report, to further progress to-
wards environmentally sound
and sustainable development;

Recommends to the General
Assemhly that the Progress
towards environmentally sound
and sustainable development be
periodically reviewed and that it
request the Soentary General
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to bring to its attention any in-
novative or promising initiatives
in that regard;

Invites the Committee of Per-
manent Representatives to-

‘gether with other interested

Government and in cooperation
with the secretariat of the United
Nations Environment Pro-
gramme to study and prepare
proposals fo the seventeenth
session of the Government
Councii for enhancing the ef-
fectiveness and efficiency of the
United Nations Environment
Programme in fulfilling its man-
date, in accordance with the
results of the United Nations
Conference on Environment,
and Development and the deci-
sions taken by the General
Assembly at its forty-seventh
sassion, also taking into account
relevant reports, especially the
first - and second - phase stud-
ies on the management and or-
ganization of the United nations
Environment Programme, pre-
pared in accordance with gov-
emment Council decision 16/6
of 31 May 1991;

Invites the Secretary-General of
the United Nations Conference

“on Environment and Develop-

ment to bring the present deci-
sion and the Secretary-Gen-
eral's consolidated report on
further substantive follow-up to
General Assembly resolutions
42/186 and 42/187 to the atten-
tion of the conference through
its Preparatory Committee at its
fourth session.,

Requests the Executive Direc-
tor to report to the Council at its
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seventeenth regular sessionon  graph 15 (a), of which the Assembly de-
the implementation of the pres-  cided that one of the objectives of the
ent decision. Conference, in addressing environmental

issues in the development context, should
5th mesting be to examine the states of the environ-
5 February ,1992. ment and changes that have occurred since

SS. lIV3. The State of the environment
(1972-1992)

The Governing Council,

I. Analytical Report of the Executive
Director on the state of the envi-
ronment (1972-1992) (“the State

- of the environment (19972-1992):
saving our planet-challenges and
hopes”) .

Recalling General Assembly resolu-
tion 2997 (XXVIil) of 15 December 1972 on
institutional and financial arrangements for
international environmental cooperation in
particular section |, paragraph 2 (d) thereof,
by which the Assembly decided that one of
the main functions and responsibilities of
the Governing Council would be to keep
under review the world environmental situ-
ation in order to ensure that emerging en-
vironmental problems of wide international
significance receive appropriate and ade-
quate consideration by Governments,

Further recalling its decision 15/13 A
of 23 May 1989, by Paragraph 7 (b) of
which it requested the Executive Director
to prepare, for presentation to the United
Nations Director too prepare, for presenta-
tion to the United Nations Conference on
Environment and development planned for
1992, a brief analytical report on changes
in the state of the world environment since
1972,

Recaliing alsc General Assembly reso-
lution 44/228 of 22 December 1989 on ihe
United Nations Conference on Environ-
ment and Development, by section |, para-

the United Nations Conference on the
Human Environment, held in 1972, '

‘1. Takes note with appreciation
of the analytical report of the
Executive Director entitled
“The state of the environment
(1972-1992): saving our
Planet-challenges and

hopes”.

2. Expresses its deep concem
at the evidence adduced in
the report and elsewhere of
the continued deterioration of
the state of the environment
in many areas;

3.  Requests the Executive Di-
rector to bring his analytical -
report on the state of the en-
vironment (1972-1992) and
the present decision to the
attention of the United Na-
tions Conference on Environ-
ment and Development,
through its Secretary-General
and the Preparatory Commit-
tee for the Conference as its
fourth session;

Il. The state of the environment re-
sulting from the situation between
Iraq and Kuwait_

Expressing further its deep concern
over the environmental consequences
resulting from the situation between lraq
and Kuwait and the resulting serious dete-
ricration of the marine, Coastal, and ter-
restrial envionments and the possible long
term effects of atmospheric poliution, as
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well as over the adverse socio-economic
impacts of these environmental conse-
quences on the States of the region and
neighbouring countries,

. Having taken note with appreciation of
the efforts of the Secretary-General of the
United Nations, through his personal rep-
resentative, in confirming the nature and

extent of the environmental and socio-eco-

nomic damage suffered in the regions,

Having also taken note with apprecia-
tion of the efforts of the United Nations
inter-agency task force established by the
United Nations Environment Programme,
the plan of Action that it developed, and
the contributicns by various donors to two
trust funds established by the Secretary
General of the International Maritime Or-
ganization and the Executive director of
the United Nations Environment programme
respectively to deal with the emergency
situation in the region,

Also recognizing the fact that dealing
with this environmental catastrophe goes
beyond the capabilities of the countries of
the region, and hence the need for strength-
ened international cooperation to deal with
the issue,

1.  Brings to the attention of the
Governments the urgent need
for the rehabilitation of the
environmental destruction in
the region, with particular

emphasis on marine life

cydes (fisheries) and possible
long-term deleterious effects
on human health, as made
evident by the findings of the
Uniied Nations inter-agency
task force established by the
United Nations Environment
Programme fo assess the
environmental situation in that
area, in accordance with the
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Consolidated Rehabilitation

- programme prepared by the

governments of the region in
cooperation with the United
Nations Environment Pro-
gramme, the United National
Development Programme and
all relevant United Nations
agencies and organs as well
as other international organi-
zations;

Invites the international Com-
munity, Governments and
intergovernmental organiza-
tions - within and outside the
United Nations system - to
participate actively, techni-
cally, and financially, in reha-
bilitation programme aimed at
the mitigation of the environ-
mental deterioration of the
region, and in the strength-
ening of the Regional Organi-
zation for the Protection of
the Marine Environment to
enhance its capability to
courdinate and implement
these programmes;

Requests the Executive Di-
rector to bring the Present
decision and the Consolidated
Rehabilitation Programme to
the attention of the United
Nations Conference on Envi-
ronment and Development
through its Preparatory Com-
mittee, and to cooperate fully
with the Regional Organiza-
tion for the Protection of the
Marine Environment in the
Implementation of the Reha-
bilitation Programme.

-5th meeting

5 February 1992.
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[Translation]
Computers purchased by N.C.E.R.T.

1042. SHRI HARI KEWAL PRASAD:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of computer purchased
by NCERT during the last three years
alongwith their costs; and

(b) the number of education all courses
started during the three years and the
number of students benefited there from?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) The NCERT has purchased
21 computers during the last three years
i.e. 1989-90 to date, at a total cost of Rs.
11,78,540.00.

~ (b) The NCERT ic 3 jasearch 2nd
training institution. The computers in the
NCERT has used for research and training
the Teacher - {rainers and sciicol teach-
ers. According to the NCERT, during the
last three years, the NCERT has organ-
isad 62 training programmes it which 157
Trainersfteachers have been trained. The
NCERT does not cffer educational courses
for schools students.

Computerised Reservation facility in
u.pP.

1043. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of RAILWAYS be plsascd
1o state:

(a) whether reservation system is being
computerised on large scale at various
railways stations in the country;

(b) if so, the railway station in Uttar
Pradesh where computerised reservation
facility is being introduced;
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{c) whether there is any emergency
reservation facility for general public in the
event of death, serious illness and such

- other emergencies;

(d) if so, the details thereof; and

(e) if not, the time by which this facility
is likely to be introduced by the Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Passenger Reservation
System is being computerised at various
railway stations, on year to year basis, de-
pending &n availability of funds.

{b) In the state of U.P. computerised
reservation facility has so far been intro-
duced at Lucknow, Allahabad, Kanpur and
Gorakhpur.

The system is 1t ive giocess of being
introduced at Agra and Varanasi.

(c) to (e). A limited number of berths/
seats have already been earmarked on
some important trains as Emergency Quota
at the Headquarters, Zonal and Divisional
levels for complying with requests received
from high officials and emergent requests
like government duty, bereavements, sick-
ness, etc.

[English)

More Trains baiween Bangalore and
Madras

1044. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of RAILWAYS be
pleased to state:

(a) the number of trains running be-
tween Bangalore and Madras every day;

(b) whether there is a demand for one
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more train between Bangalore-Madras,
during moming hours; and

) (c) if so, the steps proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY RAILWAYS (SHRI MAL-
LIKARJUN)- (a) 6 pairs of passenger car-
rying trains including 4 daily services run
between Madras and Bangalore.

() Yes, Sir.

(c) A new superfast intercity express
leaving Bangalore during the morning hours
will be introduced w.ef. 1.7.92.

AIDS Detection Facilities

1045. SHRI V.S. VWAYARAGHAVAN:
Wiil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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facilities for AIDS detection tasks, state
and Union Territory-wise; and

(b) whether the Union Government
have made it compulsory for foreign na-
tionals visiting the country to prove that
they are not HIV positive? '

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI D.K. THARADEVI
SIDDHARTHA): (a) There are 62 Medical
Colleges/Hospitals in 22 States/U.Ts pos-
sessing facilities for AIDS detection. A state-
ment showing State/U.T. wise break-up is
enclosed

(b) Yes. All foreigners intending to
stay in India for more than one year are
required to undergo AIDS test within one
month of amival or produce AIDS free
certificate issued by WHO collaborating
laboratories, not more than one month

(a) the numbér of hospital possessing  before his departure from his country.
STATEMENT
SlL.No. Name of the State/lUT No. of Centres.

1 2 3

1. Jammu and Kashmir 1

2. Himachal Pradesh 1

3. Chandigarh 1
4 Haryana 1

5. Rajasthan 1

6. Dethi 7

7. Uttar Pradesh 4

8. Guijarat 1

9. Madhya Pradesh
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SI.No. Name of the State/UT No. of Centres.

1 2 3
10. Bihar 1
1. Assam 1
12. Nagaland . ’ 3
13. Manipur 2
14. - West Bengal » 2
15. Orissa 2
16. Goa 1
17. Andhra.Pradesh 4
18. Karnataka 2
19.  Pondicherry 1
20. Kerala 2
21, Tamil Nadu 8
22, Maharashtra 13
Total 62

Destruction of Forest in Tamil Nadu

1046. DR. SHRIMATI K.S. SOUNDA-
RAM: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether large scale destruction of
forests is taking place in Tamil Nadu par-
ticularly in Nilgiris, Thalavadi and Koadika-
nal Hills;

(b) if so, the reasbns therefor and the
steps taken by the Government to save

these forests; and

(c) the details of area granted lease
for mining and the area proposed to be de-
leased to save the forest in Tamil Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The State
Government of Tamil Nadu have informed
that no large scale destruction and denu-
dation of forests is taking place in Tamil
Nadu.
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(b) Does not arise.

{c) Under the Forest (Conservation)
Act, 1980. Central Government have ac-
corded approval for diversion of 118.09
ha. of forest land for mining proposes in
Tamil Nadu. The State Government of
Tamil Nadu have not submitted any pro-
posal for deleasing the area under mining.

Schemes for welfare of Women and
Chilidren in Sikkim

1047. SHRIMATI DIL KUMARI BHAN-
DARI: *Will the Minister of HUMAN RE-
SGURCTE DEVELOPMENT be pleased to
state; )

(a) whether some Central Schemes
for the welfare of women and children
-have been iaunched in Skkim;

(b) it so, the details thereof;

(c) the details of amount spent on
these schemes; and

(d) the progress made so far?

* THE MINISTER OF STATE OF THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AMD THE Dt-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) Yes, Sir.

() to (d). A statement is attached.
STATEMENT

(i) integrated Child Development
Services:

In Sikkim, the ICDS Scheme is being
implemented since 1975. As of now, there
are 4 Centrally Sponsored ICDS Projects
providing the following package of serv-
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ices to pregnant women, nursing mothers
and children from 0-6 years of age;

1.  Supplementary nutrition;

2. » Immunisation;

3. Health Check-up

4. Referral services;

5. Nutrition and Health education;

6.  Non-formal education;

The expenditure incurred on ICDS
Scheme in Sikkim during 1990-91 was Rs.
63.12 lakhs. Rs. 1.66 lakhs were also

spent during 1990-91 on training of the
functionaries of the scheme.

The scheme is covering about 2.90
lakh pre-school children and 0.96 lakh
pregnant wvomen. '

i) Scheme for Adolescent Girls

The Scheme for Adolescent Girls fo-
cuses on adolescent girls in the age group
11-18 years, with a view to cater to their
health, nutritional and educational needs
as well as tapping their poteniia! as future
sociai animaic's.

In Sikkim, the Adolescent Girls Scheme

is being implemented in Gayalzing Block

of North Sikkim District. The Government
of India is to incur an expenditure of Rs.
1.20 lakh on the Scheme in one year in
Sikkim while the cost of Nutrition is to be
bomne by the State Government.

(i)  Creches/Day Care Centres:

The Scheme of running Creches/Day
Care Centres was started in 1975 in pur-
suance of the priority objectives of the
National Policy for Children adopted in
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1975, It aims to‘provide day care services
for the children (0-5 years) of mainly cas-
ual, migrant, agricultural and construction
labourers.

During the year 1990-91, an amount
of Rs. 13.11 lakhs was incurred under the
scheme. 104 creche units covering about
2600 beneficiaries are being run in the
state.

(iv)  Hostels for working Women:

Financial assistance is given to volun-
tary organisations for the construction of
hostels for working women. An amount of
about Rs. 5.28 lakhs and about Rs. 12.40
lakhs has been released during 1976-77
and 1984-85 respectively for the construc-
tion of two working women hostels in
Sikkim. Both the hostels have been ¢om-
pleted and are functioning.

(v)  Short Stay Homes:

Under this Scheme, grant-in-aid is
given to Voluntary Organisations for estab-
lishing and running Short Stay Homes.
The main objective of the Scheme is to
protect and rehabilitate those women and
girls who are facing social and moral danger
due to family problems, mental strain, social
ostracism, exploitation or any cause which
may expose women to any kind of danger.
An amount of Rs. 1 lakh has been re-
leased for setting upto of a short stay
home to ‘Association for Social health in
India’ during 1990-91.

(vi) Development of Women & Chil-
‘dren in Rural Areas (DWCRA).

The Programme of DWCRA aims to
provide suitable self employment opportu-
nities to rural women headed households
and women members of rural families below
the poverty line. An amount of Rs. 1.01
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lakh was released under the DWCRA
Scheme in the State during 1990-91.

(vii)  Universal Immunization Pro-
gramme (U.L.P.)

The Universal Immunization Pro-
gramme was started in the country in 1985-
86 with the objective of protecting in-
fantsfrom six vaccine preventable diseases
and mother are immunized with tetanus
toxoid to protect them and the newborns
from tetanus. During 1990-91, an amount
of Rs. 6.37 lakhs has been released to the
State under this Scheme. :

[Translation)

SOtihg up of Degres Colleges in
.Orissa

1048. SHR! SRIKANTA JENA: WAI
the Minister of HUMAN RESOURCES DE-
VELOPMENT be pleased to state:

(a) whether the Government prop&sa
to set up some Degree Colleges in Orissa
with the grants advanced by he University
Grants Ccmmission; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) No, Sir.

(b) Does not arise.

[English]
Sick Sugar Mills in Gujarat

1049. SHRI HARIN PATHAK: Will the
Minister of FOOD be pleased to state:

(a) the total number of sugar mills in
Gujarat and the number out of them func-
tioning at present;
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(b) whether there are any siek sugar
mills in the State at Present; and

(c) if so, the annual loss of revenue as
a result thereof and the steps taken to
improve the cofidition of such mills?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) There are 17 installed co-op-
. erative sugar factories in the State of
Gujarat, out of which 14 are reported too
be functioning.

~ (b) and (c). Information regarding sick
sugar factories in the co-operative sector
and loss of revenue to the government
due to sickness is not maintained. The
sickness fo a sugar factory depends upon
a variety of factors which include cane
availability, technical and managerial
competence, size and condition of the plant
and machinery and certain other factors.
In order to help such factories, the Gov-
emment is providing financial assistance
on soft term basis for cane development
schemes and modernisation/rehabilitation/
of the sugar factory.

[ Translation]
Suspension of Train between Delhi
and SIyaIdah

1050. SHRI SURYA NARAYAN
YADAV: will the Minister of RAILWAYS be
pleased to state:

(a) whether 13-Up and 14-Down run-
ning between Delhi and Siyaldah on Sa-
hibganj loop line on the Eastern Railway
has been canceslled:

(b) if so, the reasons thereof;

(c) the action being taken by the Gov-
ernment to restore these trains in view of
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the mconvonienoe faced by the passen-
gers on the route?

THE MINISTER OF*STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The erstwhile 13/14
Siyadah-Delhi Upper India Express train
has been cancelled between Mughalsarai
and Delhi. the train now runs as 3133/
3134 Express between Siyaldah and
Mughalsarai.

(b) Due to poor commercial justifica-
tion.

(c) At present, there is no proposal to
restore this pair of trains.

[English)
Excavation in Phulbani District

1051. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether archaeological treasures
of Buddhist history lie buried at various
places in the tribal dominated phulbani

- district;

(b) v-vhether there is any plan to exca-
vate these treasures and to take measures
to protect the Buddhist monuments and ar-
tefacts in the area;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.
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(d) Excavations are taken up with the
approval of the.competent authority to re-
solve specific archasological problems and
not for just collecting antiquities. The Ar-
chaeological Suivey protects only such
monuments/ remdins which are of national
importance.

Taking over of Manipur University

1052. SHRI YAIMA SINGH YUMNAM:

Will the Minister of HUMAN RESOURCE:

DEVELOPMENT be pleased to state:

(a) whether the Government propose
to convert the Manipur University into the
Central University of the North Eastern
Region of the country;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and
. (d) details of any other steps taken to
provide assistance to Manipur University?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (c). Manipur University has
been established under an Act of State
Legislature, and as a matter of policy, the
Central Government does not convert State
Universities into Central Universities.

(d) UGC provides development grants
to State Universities for strengthening in-
stitutional infrastructure such as buildings,
books and joumals, equipment and other
facilities designed to pramote the quality
and-level of teaching and research. The
Commission also provides grants under
various Schemes of special assistance.
Accordmgton\emmfumushodby
UGC, the Commission provided financial
assistance amounting to Rs. 254.20kakhs
to Manipur University during the 7th Plan
and a grant of Rs. 135.00 lakhs has been
allocaled in the 8th Plan. .

National institste of Sports

1053. SHRI K. MURALEE DHARAN:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
set up a National Institute of Sports;

" (b) if 50, the place at which it is fikely
1o be set up; and

_(c) when the work is likely to be started
in this regard and its target date of com-
pletion?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN, AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) and (b). There is already
a National Institute of Sports at Patiala, es-
tablished in 1961. lts branches have been
established at Bangalore, Calcutta, Gandhi-
nagar and Imphal, and Sub-Centres at Au-
rangabad and Guwahati. There is at pres-
eMnoiehneedtosetwanothorNatnnal
Institute of Sports.

(c) Does not arise.
Students Studying in USSR

1054. SHRI RAMESH CHENNITHALA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government are aware
of the plights of the students studying in
different colleges and Universities of the
erstwhile USSR;

(b) whether the Government propose
to accommodate the students in-the Uni-
versmosandeollegeinlndlamsavcm

»amdemlc year; and-
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(c) # not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (c). R was ‘brought to the
notice of the Government that some of the
Govemment have also through the Minis-
try of Extemal Aftairs taken up the matter
with Repubfics of the former USSR. On
the advice of the Indian Embassy in
Moscow, the Ministry of Human Resource
Development have sanctioned a special
gramt of Rs. 590.00 per month to bé paid
in hard cumrency to each of the students
studying in the USSR who were deputed
officially through the Ministry of Human
Resource Development, over and above:
the scholarships they are already getting.

in addition, on the advice of the Ministry of .

External Affairs, the Reserve Bank of india
have issued. instructions to Banks and
Foreign Exchange dealers to allow parents
and guardians of all students already study-
ing in the former USSR to remit upto US
Dollars 50 per month. Reserve Bank of
india has also authorised the purchase of
retum tickets from Moscow in Ingian

rupees. The Ministy of External Affairs -

"have also issued an advisory notice in the

Press to the effect that no Indian students

should seek admission to institutions in the
former Soviet Union on a sel-financing
and non-govemmental sponsoring basis,
until such time as the situation crystallises
in these countries, and that those who did
so would be doing so at their own risk as
Government liability does not arise for them.

'Publlé Grlwlneo Ceil’
1055. DR. R. MALLU: Will the Minis-
ter of ENVIRONMENT AND FORESTS be
pleased to state:

{a) whether govemment have set up
a Ecological public grievance cell;

MARCH 3, 1992

(b) # 50, the detalls thersof indicating
the number of grievances received and

(c) the total expenditure incurred
thereon; Lo

* (d) whether similar experiments will
be tried out in other branch such as pollu-

tion;

(e) whether any guidelines have been
issued for public and Non-Govemment
Organisations in this regard; and

(f) if so, the reaction of Non-Govern-
taken by the govemment in this regard?

- THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHR! KAMAL NATH): (a) The Min-
istry of Environment and Forests have set
up a Public Grievances Redrassal Cefi.

(b) Till 31st January 1992, 103 griev-
ances were received, of which 56 were
disposed of.

%) Separate expenditure is not in-
volved as the cell has been set up within

the existing staft strength of the Ministry.

(d) The cell deals with grievances re-
lating to the areas of environmenial degra-
dation, pofiution, cruelty to animals and
release of grants to various organisations.

(e) The order setting up the Public
procedure to be followed for registering
grievances, has been given wide publicity
through the Press.

(f) Non-Government Organisations are
also free to register grievances with the
Grievances cefl and some of them have
availed of this facifity.



363 Willen Answers  PHALGUNA 13, 1913 (SAKA) . Wiiien Answers - 354
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1056. SHRI R. JEEVARATHINAM: Witl
‘the Minister of RAILWAYS be pleased to
state:

(a) the progress made in construction
of over-bridge at Arakkonam station in
Soull'qmeaiwuy:,md

(b)mninseupododbbacom-
pleted?”

~ THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The Railway has mgisp
tered 24% progress on its portion of work.

(b) It will depend on the completion of
the approach road work by the Highways

Department of the State Government, who °

have not yet started the work.

wudondwhhphm.m
Sambalpur Divisions

1057. SHR1 SRIBALLAV PANIGRAHI:
Wil the Minister of RAILWAYS be pleased
to state:

(a)wlmﬂnewemmnthavon-
cewedrewmbrhdusbnof.lhar—
suguda and Places along the Howrah-
Bombay rail line from Bandomunda to
Himgir under the jurisdiction of Sambalpur
Division;

(b)ilso.moddaﬂsw;w

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RALWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sk.

{®) and (c). Representations raceived
form various quasters have been exam-

ined and found to be not feasible on op-
erational grounds.

[Translation]
Afforestation programmes in Bihar

1058. SHRI RAM LAKHAN SINGH
YADAV: will the Minister of ENVIRON-
MENT AND FORESTS be pleased fo state:

(a) the details of the various afforesta-
tion programmes being implemented in
Bihar, district-wise; and )

(b) the number of saplings planted
dunngeachdmelastmfeoymwﬂn
number of saplings swvusd.diand-iae
and year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): () and (b).
The information is being collected and will
be laid on the Table of the House.

[English)
) Shortage of Foodgrains
. 1059. SHRI R. DHANUSKODf
ATHITHAN: Will the Minister of FDOD be
pleased to state:

(a)moemddmdm
grain-wise as compared to the levels pre-

“scribed under the buffer stocking policy;

{b) the quantum of minimum stock re- -
quired to be maintained under the policy;

(c)tﬁormhrtlns'honhl;

(d)macmpwdmomonm )

Pubiic distribution system; and

(e)ﬂnstepsbongtdtmhmﬂn
shortfall?
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THE MINISTER OF STATE OF THE

MINISTRY OF FOOD (SHRI TARUN

GOGOI): (a) and (b). The total minimum

MARCH 3, 1992 -

public agencies on 1st January of a year
and the existing stocks as on 1.1.1992 are

detsrequimdtqbemaiﬁaiﬁedby.ﬂn " as under-
(Million Tonnes)
As on Raquimmtasporm
1.1.1982 stocking pokcy
Rice 93 | ' 77
Wheat 54 7.7

{c) The reasons for the shortfall in the
stocks of wheat are low procurement dur-
ing 1991-92 marketing season, higher re-
leases from the Cential Pool for Public
Distrbution System and open sales of
wheat. _

(d) There will be fio impact of the
shorttall on Public Distribution System.

(e)Govammemha;:o decided to im-
port one million tonnes of wheat. Steps will
also be taken to maximise procurement in
.[fmm'm-"l

‘Sefting up of Ayurvedic Colleges and
Hospitais in Gujstat

1060. SHRI KASHIRAM RANA: will .

the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

. (a) the proposals submitted to the
Union Government_ by the Government to
Gujarat for setting up of Ayurvedic col-
leges and hospitals and for expansion and

increasing grants for the existing ones;

‘and

(b) the action taken thereon?

THE MINISTER OF STATE IN THE -

MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). No proposal-
for setting up of Ayurvedic College and
hospitals has been received from the
Govemméit of Gujarat. In fact, the Minis-
try of Health and Family Welfare does not
provide assistance to State Governments
However, request for expansion of Gulab
Kunwarba Ayurvedic Mahavidyalaya, and
for Reorientation Training Programme from
the Gujarat Ayurved University, Jamnagar,
were received. These proposals have been
" considered “and assistance will be pro-
vided to these institutions.

[English]
Food Stocks

1061. SHRI KP. UNNIKARISHNAN:
Will the Minister of FOOD be pleased to
state:- ’

(a) the foodgrains stocks as on June
30, 1991 and December 31, 1991;

{b) whether there has been a deple-
tion of stocks of rice and wheat during this
period; - ‘

c) i 90, the m?\uﬂu: and
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 (d) the total stocks released to the dif-
fevantsmtesunderPDs during the same
period?

THE MINISTER OF STATE OF THE
MINISTRY - OF FOOD (SHRI TARUN
GOGOI): (a). The Stocks of foodgrains
(wheat and rice) as on 30.6.1991 and
31.12.1991 in the Central Pool wére of the

order of 19.78 million tonnes and 13.90

million tonneg, respectively.

(b) and (c). There has been depletion

of stocks of wheat during the period mainly °

due to higher offtake from the Central Pool
for the Public Distribution System.

{d) The offtake of foodgrains (wheat and

_ rise) from the Central Pool during July to
December, 1991 by the Statés/ Union Ter-
ritories was 9.57 million tonnes.

Shortage of Space at Natlonal Library,
Calcutta

- 1062. PROF. MALINI BHATTACHAR-
AYA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether there is shortage of space-

for proper preservation of newspapers, peri-
odicals and documents at National Library,
Calcutta; .

" (b) if s0, the steps proposed to be taken
1o solve the problem; and

(c) the amount sanctioned for the pur-
pose? y

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) Yes, Sir.

() A new Annexe to the Nagional Li-

brary is to be constructed at an estimated
cost of Rs. 35.34 crores.

(c) Rs. 50 lakhs for 1992-93.

Written Answers 358
Studles of Poputation Control

1063. DR. VISWANATHM.A KANITHI:

Will the Minister of HEALTH ANIS FAMILY

WELFARE be pleased to state: :

(a) whether any study has been made
with regard to the incentives offered to the

acceptors of small family norms;

(b) the recommendations of the similar
studies made, if any, by other organisations
like W.H.O. on this matter;

(c) if not, whether the Government pro-
pose to make afresh study with regard tothe
financial incentives; and®

(d) if so, the details thereof particularly
of those having two daughters and reached
at advanced age? .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). No specific study

* with regard to the incentives offered to the

acceptors of small family norms either by the
Departments of Government of India or by
an International agencies like W.H.O. , has
come to the notice of this Department.

" (c) and (d). There is no proposal under

.consideration of Government at present to

make a fresh study with regard to the finan-
cial incentives to those who have reached

the advanced age and have two daughters.

[Translation]

Construction of Kendrlya Vidyalaya in
Dhanbad

1064, SHRI UPENDRANATH VERMA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the progress made in
the construction of Kendriya Vidyalaya in

_Maithan, Dhanbad, Bihar;

(b) whether the construction of the
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Vidyalaya is much behind tho schedule;
(c) if so, the reasons therefor; and

(d) the steps takén by the Government
for timely and speedy construction of the
Vldyalaya building?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH}: (a) to (d). The Kendriya Vidyalaya
in Maithan is a Project Sector school and the
construction of the school building is the
responsibility of the Project authorities i.e.,
the Damodar Valley Corporation as per their
commiitment. The construction work for the
" school building was started in September,
1987 by the project authorities but it was
stopped on the advice of the District Admini-
stration on account of obstruction from local
people. It will be for the project authorities to
find a solution to the problem.

[English]
Modernisation of Quilon Station

1065. SHRI KODIKKUNNIL SURESH:

Willthe Minister ot RAILWAYS be pleasedto

stato:

(a) Whether there is any proposal for
modemisation of Quilon Station-in Kerala;

)i so..details of the steps proposed to
be taken during the current plan?

_ THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): () No, Sir. -

(b) Does not arise.
[ Transiation)
~ National Public Health Scheme

1066. SHRI BRAHMANAND MANDAL.:

Will the Minister of HEALTH AND FAMILY -

WELFARE be pleased to state:

(a) the namos of the special schemes

" MARCH 3, 1992

being implementeéd in the country at present
under tho National, Public Health Scheme;

(b) the States where these special
schemes’ are being implemented for eradi-

- cation of leprosy and since when;

(c) whether Munger district has boen

" included under this scheme;

(d) whether any survey has been con-
ducted inthe past about the hpmyeascsm

Munger district; and

() il s0, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). There are sev-
eral National Programmes for eontrol of dif-
ferent diseases like AIDS, Malaria, Kala-
Azar, Cancer, Blindness, Tuberculosis,
Leprosy etc. National Leprosy Eradication
Programme aims at arresting the transmis-
sion of disease by the year 2000 A.D. Na-
tional Leprosy Control Programme hasbeen
in implementation since 1955-56. It was
redesignated as National Leprosy Eradica-
tion Programme in 1982-83. Muiti Drug

.Therapy (MDT) is extended to all endemic

areas in a phased manner. MDT is being
implemented in 201 endemigc areas in a
phased manner. MDT is being implemented
in 201 endemic districts in the States/UTs of
Tamil Nadu, Andhra Pradesh, Kamataka,
Kerala, Maharashtra Gujarat, West Bengal,
Orissa, Madhya Pradesh, Uttar Pradesh,
Bihar, Pondicherry, Lakshadweep,
Nagaland, Assam, Manipur, Sikkim, An-
daman and Nicobar Islands and Tripura. 43
low endemic districts mainly in the states of
Punjab, Haryana, Rajasthan and Himachal
Pradeshhave alsobeencoveredunder MDT.

(c) District Munger has not yet beem
covered by Multi Drug Therapy as the district
has prevalence rate of less than 5 per 1000
population. However, Munger district has
been proposed to be brought under MDT
Scheme by 1995.
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(d) and (e). Yes, Sir. According to the
_report of State Leprosy Officer, Bihar, the
dotailsdhpmymuumerdmm:mgivon
atuusmmmmm

STATEMENT
Detail of leprosy in Munger district of
Bihar.

1. -Population in 1991 — 30,55,135

2. Cases on
) 31.391-11193

rocord .as on
3. Prevalence of leprosy as on
31.3.91-4.71 per 1000 population

4. No. of leprosy cases under treat-
ment as on 31.3.91-10,376

5.  No. of new leprosy cases detected '

during 1990-91 — 553

6. New Cases put under treatment
during 1990-91 — 532

7. No. of leprosy patients discharged .’

during 1990-91 — 206

Leprosy infrastructure in the dis-
trict

Leprosy Control Units — 2
Modified Leprosy Control Units— 1
Leprosy Centres —3

Survey Education and Treatment
Centres - 28

Temporary hospitalisation Ward -1
[English) '
Payment to Karmataka for Liftirig of
: Sugar ‘
1067. SHRIMATI BASAVA RAJES-

WARI: Will the Minister of FOOD be pleased
. lo state: .

(a) whither the Kamataka Govemment
has urged the Union Government to lift its
share of sugar produced in that State;

(b) if 50, the total quantity of sugar lifted
from the State during the last three years;
and’ .

(c) the total amount payable to the State
Govemnment therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD {SHR! TARUN
GOGOI): (a} to (c). No such proposal has
been received from Karnataka Government. .

Legisiation to Prohibit Smoking in
Public Places

1068. SHRIMATI BASAVA RAJES-
WARI: Will the Mijnister of HEALTH AND
FAMILY WELFARE be pleased to state: -

(a) whether the Government propose to

enact laws for prohibiting smoking in public
places; and

() if so, the details thereof? )

.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT1 D.K. THARADEVI
SIDDHARTHA): (a) and (b). Administrative
instfuctions have already been issued to
prohibit smoking, 10 start with, in a few se-
lected public places namely*hospitals, dis-
pensaries and other health care establish-
ments, educational institutions, conference
rooms, domestic air flights, air conditioned -
chaircars and air conditioned sleeper
coaches in trains, sub- urban trains and air-
conditioned buses.

[ Translation] »
Conversion of Samastipur, Narks-
tiaganj Raliway Line into Broad Gauge

1069. SHRI NAWAL KISHORE RAI:

Willthe Minister of RAILWAYS be pleasedto



(a)wlnmemneovammntpmpoub
convert the Samastipur-Narkatiaganj rail-
way fine into broad-gauge;

" (b) # 50, the details thereof; and

(c) the time by which the progect is likely
o be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The work is not an approved work.

Express Train from Kiul to Gaya

1070. SHRI NAWAL KISHORE RAL

Willthe Ministerof RAILW/.YS bepleasedto
state:. -

(a) whether the Government propose to
introduce a new Express train from Kiul to
Gaya in Bihar;

() if 0, the details thereof; and

(c) i not, the reasons therefor? -

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LCARJUN): (a) No, Sir.

() Does not arise.

(c) Due to operatienal anc' resource
roicts. -

[English)

Doubling and Electrification of Secun-
dersbad-Guntur Line -

1071. SHRI J. CHOKKA RAO: Will e

Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal for
doubling and electrification of the railway
fine between Secunderabad and Guntur (via)
Naigonda in Andhra Pradesh during the

MAHOH31992‘

EWPlanPﬂbdand
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(b)if'so, the asﬁnmdwstoﬂhopmha
andﬁntmoframﬁtedbﬂhompleﬁond

_ this work?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL- .
LIKARJUN): (a) and (b). Secunderabad —
Bibinagar section is already doubled and is
being electrified. There is no proposal to

-double or electrify Bibinagar-Nalgonda-

Guntur section during the 8th Plan period.
[Transiation]

Expenditure on Mother Chiid Health
: Programme

1072. SHRI SUKDEO PASWAN: Will
the Minister of HEALTH AND FAMILY

" WELFARE be pleased to state:

" (a) the total amount spent on Maternal

‘and Child Health Programmein Araiya, Bihar;

and

(b)thetargetfixed underthe programme
and the achievements made during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARADEVI
SIDDHARTHA): (a) and (b). The information
is being collected and will be laid on the table
of the House.

Felling of Trees in Bheem Bandh

1073. SHRI PIUS TIRKEY: Wil the
Ministerof ENVIRONMENT AND FORESTS
be ploased to state:

(a) whether the attention of the Govem-
ment has been drawn to the newsitem cap-
tioned “Lakhon ke ped roj kut rahai hain,
Bheem Bandh Jungle Mein appearing in the
Nav Bharat Times, dated January 21, 1992;

(b) if so, the facts thereof; and
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(c) the steps taken or proposed to be
taken to prevent felling of trees on such a
large scale?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir.

(b) it has been reported by the State
Govermnment that it is not a fact that trees
worth lakhs of rupees are being out in the
forests of ‘Bheem Bandh’ in Bihar State.

. (c) Does not arise.

[English]
Multiple Sets of Examination Papers

1074. SHRI SANAT KUMAR MANDAL :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Central Board of Secon-
dary Education propose to use the multiple
sets of papers for X and Xil Class axamina-
tion to.check the unfair means;

(b) ¥ so, the rationale for such a move;

(c) steps taken by the Govemnment to
check the disparities that may occur in the
final marks due to this methodology?

THE, MINISTER OF HUMAN RE-

(b) it has been decided to use muttiple
sets of question papers in Delhi w.ef. 1992
Examinations to be conducted by the CBSE,
in order to control mass copying and mini-
mise the use of unfair means in the Board

(c) Due care and necessary appropriate
mmmmawwdm
of question papers and of ques-
tion papers so that there is no adverse effect
on any section of the student community

- because of any possible dispaiily in the

difficulty level of multiple sets of question
papers.

In additionto these, all possible care will
be taken by the Head Examiner at the time of
finalising the Marking schemes so that there
is no imbalance any candidate
because of different sets of question papers
andthat justice is done to them according to
their performance. Besides this, analysis of
results obtained in each set of question
papers vis-a-vis other sets of question pa-
pers administered in the same subjects will
be undertaken to identily whether the candi-
dates have been put 10 any disadvantage -
because of the multiple sets of question
papers used by the Board. Incaseitisfound
that such a disadvanthge has actually oc-
curred, remedial steps will be taken before
the declaration of results.

[Translation] . )
increass In Stipend {o Meritorious
Students of Poor Famities

1075. ACHARYA VISHWANATH DAS
SHASTRI: Will the Minister of i 'UMAN
RESOURCE DEVELOPMENT be pleased
1o state:

(a) whether the Government propose to
increase the amount of stipends being given
1o the meritorious students of the poor fami-
fies;

{b) if so, the details thereof; and

(c) ¥ not, the reasons therefor?

urmammmm The
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constraint of rescurces does not permit us to
enhance the stipend atpresent. -

[English] ~

Proposal for Assignment of Forest
Land in Kerala -

1076. SHRI P.C. THOMAS: Wil the
Minister of ENVIRONMENT AND FORESTS
be pleased to state: *

(a) whether the Government of Kerala
has sought approval for issue of Patta (as-
signment of forest land) to cultivators and
others; and

(b) if so, the details of steps taken in this

-. regard??

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir.

* (b) The proposal was examined and
certain necessary information sought from
the Govemment of Kerala on 15.1.1892.
The information has not been made avail-

MARCH 3, 1982

the Minister of HUMAN RESOURCE DE-
VELMTbomaom: .
(a)mmmmwmew

ommmtandmsoumsniudbyﬂnlrﬂan
National Trust for At and Culture Heritage

- from sources ather than the Union Govem-

merg;sinee-lsirupﬁon.yoa‘m;

+(b) the break-up of the expenditure io-
curred by the Trust under major heads;

©) whethetd\eremmlthavem-
viewed the working of the Trust;

(d) if so, the outcome thereof; and

(e) the details of the fresh directions
given to the Trust? -

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) As part of corpus fund of Rs. 5
crores an amount of Rs. 1 crores each was
released during the years 1984-85 to 1989-
90 in addition to Rs. 5 lakhs sanctioned in
1984 by the Government of India. The

able by the State Government so far. indian National Trust for At and Culture
: Heritage has also raised Rs. 2,85,14,433/-
indian National Trust for Art and from sources other than Union Government.
Culture Hetltage A statement showing the year-wise break-
. up of the funds. raised from sources other
1077.SHRISYED SHAHABUDDIN:Will  than Union Government is aftached.
M) 1. Rocumng expenses Rs. 12,73,988
2. Regional Chapters’ expenses Rs.18,00,067
3. Conservation Centre, Lucknow ... Rs. 18,19,616
4. Conservation Centre, Dethi ... Rs. 2,10, 897
5. Project Expenses = ... Rs. 15 97.559
6. Media Cell Expenses . ns 3.38,006
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7. Confarences/Mestings Expenses ..... Rs. 2,26,511
8. Envionmert Coll Expanses ... Rs. 6,63,261
9. Scholarship Expenses R Rs. 18,981
10. Purchaseoffixed assets =~ ... Rs. 11,50,659
11.  Expenditure against grants Rs. 64.60,908
" Total ) e Rs. 1,55,61,253
(c) No, Sir.

(d) and (e). Do not arise.
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* infant Mortality Rate
1078. SHRISYED SHAHABUDDIN: Wil

the Minster of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a)thereasonsbrwidedisparityhme
infant mortality rate among the major States;

(b) whether there is wide disparity in the
infant mortality rate within the same State,
between one district and another; and

(c) if so, whether the districts with high
mortality rate have been ‘identified and
brought under the various programmes to
control infant mortality?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) Disparity in the infant
mortality rate among the States can be at-
tributed to the diversity of languagé, religion
and culture traditions leading to different
levels of socio-economic development,
quality of the health services and demo-
graphic characteristics in different parts of
the country.

(b) Yes Sir. The estimates of infant
mortality rate, however, unlike in the case of
State level estimates, are not generated
through the sample registration system of
Registrar General of India. These estimates
are available only for 1981 through the data
collected during 1981 census.

(c) All districts, including the districts
with high infant mortality rate, of the country
have been brought under the MCH Pro-
gramme in so far as the programmes of
Deptt. of Family Welfare are concemed.

Encroachment of Land

1079. SHRISYED SHAHABUDDIN: Will
the Minister of RAILWAYS be pleased to
state:

(a) the break-up of the railway land
under unauthorised occupation, State/Un-
ion Territcry-wise;
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_(b) the break-up of such land, zone-
wise; = :

(c) the areas of railway land under
unauthorised occupation for which action
hasbeen initiated underthe Public Premises
(1E9\;n1:\l;:d of Upauthorised Ogcupants) Act,

(d) the time normally taken for the evic-
tion of unauthorised occupation under this
Act and the area restored during 1991-92
upto 31 December, 19927

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (d). The information is
being collected and will be laid on the Table
of the Sabha.

Conversion of Rupsa-Bangriposhi Line

1080. SHRI BHAGEY GOBARDHAN:
Willthe Minister of RAILWAYS b pleasedto
state: . '

(a) whether the Govermment have re-
ceived representations for conversion of
Rupsa-Bangriposhi railway line and its ex-
tension upto Tatanagar-Badampohar sec-
tion;

(b) if so, the action taken so far in that
regard; and

(c) the reasons for the delay in imple-
mentation of this project?

THE MINISTER OF STATE IN THE °
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(b) and (c). The survey‘carried out in
1979 for conversion of Rupsa-Bangriposi
(89 km) N.G. line to B.G. and extension to
Dalbhumgarh/Gorumahisani on the Tatan-
agar-Batlampahar section (42 km) has been
updated in 1990-91. The project was found
to be grossly unremunerative and hence
could not be taken up.
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Dissases In Tribal Areas

1081. SHRI BHAGEY GOBARDHAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state:

(a) the diseases prevailing in tribal
dominated areas and economically back-
ward areas of the country;

(b) the reasons for high rate of incidence °

of such diseases;

(c) the action taken by the Government
to eradicate such diseases;-and

(d) the achievemerits.in that regard so

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELPARE (SHRIMAT! D.K. THARADEVI
SIDDHARTHA): (a) The major diseases are
malaria, goitre, gastro-enteritis and diairthoeal
diseases.

(b) The forest environment; poo” eco-
nomic status, taboos, beliefs and attitudes;
paucity of safe drinking water, unsatisfactory
hygienic and sanitation conditions, etc.etc.
are the main reasons ‘or the high rate of the
said diseases. .

{c) and (d). The State Governments
have a net-work of sub-centres, primary
health centres and community lealth hospi-
tals in the tribal areas in accordance with the
prescribed norms. In addition, the Centre
assists through the National Programmes
for control of diseases like malaria. Many
States have banned the sale of non-iodized
salt. Over a period of time, it has been
possible 10 manage the diseases more
promptly and effectively.

‘MARCH 3, 1992
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[Translatiar)
Alrcraft given by U.N.D.P.

" 1082. SHRIJANARDAN MISRA:
SHRIMAT!I VASUNDHARA
RAJE:

Wilithe Minsterof ENVIRONMENT AND
FORBBTS be pleased to state:

(@) whether the United Nations Devel-
opment Programme had given a four-seater
aircraft to the Ministry;

(o) if so, the details of the purposes for
which it has been used during the last one
year and the names of places where it was

- used and the reasons theretor;

(c) the expenditure incurred on the air-
craft in the forest fire control project during
July, 1991 to Feb, 1992;

(d) whether the aircraft has been used
{or any other purpose during that period;

(e) if so, the details thereof; and

} the steps taken to check the misuse
of the aircraft?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir.
TheU.N.D.P. had given a low-flying 4 seater
Aircraft to the Ministry.

(b} The Aircraht was used to vist Dehra
Dun, Chandigarh/Bhunter, Varanasi/
Lucknow, Bhopal/Chhindwara for official
purposes and for technical landing/refuel-
ling and also for Con-Training (endurance
check).

(c) The expenditure incurred for the
maintenance and running of the Aircraft
during the period July’ 91 to February ‘92 is -
Rs. 2,60,321 (Rs. Two lakhs sixty thousand
three hundred and twenty one only).

(d) and .(e). The Aircraft went to Jaipur/
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Ahmedabad/Bombay for snag rectification
of radio equipment yedrly servicing/certifica-
tion; it also went to Jabalpur against pay-
ment and also for Con-Training.

) The Aircraft has not been misused.
Refunds for Cancelled Ticksts

1083. SHRI ANAND RATNA MAURYA:
Will the Minister for RAILWAYS be pleased
to state:

(a) whether the Government are aware
of the problems faced by the commuters in
getting the refunds after cancellation of tick-
‘ets (Reservation) purchased from the Gom-
puter Reservation Centres in the country;

(b) if so, the reasons for the delay in
getting refunds;

(c) whether the Govemment propose to
modify the system in this regard;

(d) if not, the reasons therefor;

 (e) the total number of persons who
returned reservation tickets and got the re-
fund during the last six months and the
number of persons still waiting for refund;
and

(f) the steps proposed to be taken by the
Gowt. to refund the amount within a week?

THE MINISTER OF STATE IN THE

WINISTRY OF RAILWAYS (SHRI MAL-’

LIKARJUN): (a) and (b). No such problems
have come to notice. Under the existing
Rules, refund on cancelled tickets is granted
at the computerised Reservation counter
tself till the printing of charts of the relevant
train, and upto 6 hours after the departure of
the train at the station. In cases where
refund is not admissible at the station, the
icket is deposited at the station and ticket
deposit receipt issued to the passenger.
Refund is granted by the CCS (Refund) of
theticket issuing Railway based ot the merits
of each case.

PHALGUNA 13, 1913 (SAKA)
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(c) and (d). The existing procedure is
working satisfactorily and there is no pro-
posal to modify these rules.

(e) The total number of cases received
for refund on all zonal railways from July '91
to Dec. '91 were 1,46,075. Out of them,
refund has already been granted in 1,32,022
cases and 14,053 cases were pending ason
31.12.1991.

(f) Refynd is granted on the spot in
respect of the tickets cancelled atthe Reser-
vation Counter before printing of the charts
and upto 6 hours after the departure of the
train at the station. inother cases, refund is
normally granted within 16 days provided
timely request accompanied with relevant
documents is recsived.

[ Translation)
Primary Education for Childesn

1084. SHRI BARE AL JATAV: Willthe
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased 1o state:

(a) whether it is a fact that UNICEF in its
Report for the 1992 has pointed to the fact
that even the primary education is not being
imparted to a major section of children’s in
our country; and

(b) if so, the reaction of the Government
thereto? .

THE MINISER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) In its Report titled ‘The State of
the Worid’ Children 1992'the UNICEF docu-
ment mentions that in India approximately
half of the nation's children fail to finish
primary school.

) Govemment is aware that the reten-
tion in primary schools is unsatisfactory.
According to latest available statistics relat-
ing to 1987-88, retention rate at the primary
stage is 53.03%.

The Nationa! Policy on Eduastion, 1988, -
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lays emphasis upon improving retention and

suggests measures in this regard. Some of
the main measures being taken are:-

i) Provision of Central Assistance
under the scheme of Operation
Blackboard for improvement of
physical facilities in Primary
schools;

i)  provision of Central Assistance for
establishment of District Institutes
of Education and Training for im-
proving teacher effectiveness;

iii) provision of incentives to socio-
economically backward childrenfor
free uniform, free textbooks, atten-
dance scholarship for girls and
provision of mid-day meals;

iv) recruitment of women teachers in
latger numbers to improve reten-
tion of girls;

v) laying down of Minimum Levels of
Learning for the primary stage and
setting up a procedure for improv-
ing the teaching-leaming process
and making it more activity based
and child centred.

[Engkish}
Export of Sugar

1085. SHRI DHARAMPAL SINGH
MALIK: Willthe Minister of FOOD be pleased
to state:

(a) whether the price of sugar has in-
creased in the Intemational market; and

(b) if so, the quantity of sugar permitted
10 be exported by the Government during the
last three years?

THE MINISTER OF STATE'OF THE
MINISTRY OF FOOD -(SHRI TARUN
GOGOI): (a) The price of sugar in the inter-
national market keeps on fluctuating.

MARCH 3, 1992
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(b) The quantity of sugar allocated for
export during the last 3 sugaryears (October
to September) is given below:—
(Lakh tonnes)
Quantity permitted
0.33

Year

1888-89
1989-90 051

1990-91 5.61

Procurement Price of Wheat, Rice and
-Sugar

1086. SHRI BHAGEY GOBARDHAN:
Will the Minister of FOOD be pleased to
state:

(a) the number of times procurement
price of wheat, rice and sugar has been
increased during the last two years;

(b) the factors leading to such increase
each time; ’

(c) whether procurement of wheat, rice
and sugar in the last season had been satis-
factory; and :

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Twice, Sir.

(b) The minimum support price of wheat
and paddy is fixed on the basis of recom-
mendations of the Commission for Agricut-
tural Costs and Prices (CACP) which takes
into account cost of cultivation, inputs and
reasonable return to farmers etc. The pro-
curement prices of levy rice are determined
each year on the basis ot M.S.P. of paddy.
statutory taxes payable by millers/dealers.
efc.

Ex-factory prices of levy sugar are fixed
for each sugar year as per formula recom-
mended by expert bodies like B.L.C.P.
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(Bureaue of Industrial Costs and Prices)
having regard to the statutory minimum
sugarcane price, manufacturing costof sugar,
duties or taxes and reasonable return on the
capital employed by the manufacturers of
sugar.

(c) and (d). The procurement of wheat,
rice (including paddy in terms of rice) and
sugar during 1990-91 Rabi and Kharif mar-
keting seasons was satistactory.

- [Translation]
Loan to Sugar Miiis in Rajasthan

1087. SHRI DAU DAYAL JOSHI: Will
the Minister of FOOD be pleased to state:

(a) whether the sugarcane produced in
Rajasthan is being utilised only by the Sugar

(b) if so, total number of sugar mills in

" the State and the quantity of sugarcane
: uﬁlisodbymesemillsduring_m last three

years;

(c) whether any loan has been provided
to those mills for the development and re-
search from the Sugar Development Fund
during the last three years; and

(d) if so, the amount thereof and if not,
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) No, Sir.

(b) There are 3 installed Sugar mills in
Rajasthan. The Quantity of sugarcane util-

mills in that State; ised by these mills is given below:-
No of Factories Quantity of cane
Season in operation crushed (Lakh Tonnes)
1888-89 : - 3 1.39
1989-90 2 1.06
1990-91 3 256

(c) and (d). No loan has been provided
to these mills for development and research
from the Sugar Development Fund during
the last three years.

[English)

Child Welifare Schemes

1088. DR. LALBAHADUR RAWAL : Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the details of the welfare scheme
launched by the Government for the benefit
of the children of less than ten years of age;

(b) the number of children benefited by
these schemes during each of the last three.
years; and

(c)the effective steps beingtaken by the
Government to make these schemes more
popular?

THE MINISTER OF STATE IN THE
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MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) KUMAR!I MAMATA
BANERJEE): (a) The major Schemes
taunched by the Government, for the benefit
of the children of less than ten years of age

MARCH 3, 1982 .
are Integrated Child Development Services

(1CDS), Early Child-hood Education (ECE),

(b) The number of beneficiaries cov-
ered under these schemes are as under:-
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~ (c) Efforts have been made to popular-
ise these schemes by involving voluntary
agencies inimplementation of some ofthese

F.C.L. Godowns in Uttar Pradesh

1089. DR. P.P.GANGWAR: Wil the
Minister of FOOD be pleased to state:

(a) tholnumbor of permanent and tem-

MARCH 3, 1992

(b) the districts where foodgrains are

gmmnhhmpomygodmmssim
1989-90; and,

(c) the details of the foodgrains rotting
andthoshpsmnbythoewommentm
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Revenue District-wise position
a3 on 1. 2.1992 regarding the number of
permanent and temporary godowns in Uttar .
Pradesh is given in the statement attached.

(b) In no district, foodgrains are getting

rotten in temporary godowns since 1989-90.

porary godowns of the Food Corporation of
india in Uttar Pradesh district-wise; (c) Does not arise.
STATEMENT
S.No.  Revenue District No. of permanent No .of temporary
godowns owned by takon
FClI (@including CAP on hire by FCI
godowns) from other agencies
. (including CAP
godowns)
1 2 3 4
1. Agra 2 -
2. Aligarh 5 -
3 Etah 2 -
4, Mainpuri 2 1
5. Mathura 2 -
8. . Bareilly 2 4.
7. Pilbhit 1 8
8. Bulandshahr 7 1
9. Barabanki 2 -
10. Faizabad 1 -
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S. No. - Revenue District No. of permanent No .of temporary
godowns owned by godowns taken
- FCl (inciuding CAP on hire by FCI
godowns) from other agencies
‘ (including CAP
godowns)
1 2 ‘3 ' 4
1. Sultanpur - 2
12, Basti 2 1
13. Deoria - 2
14. Gorakhpur 2 1
15.  Ghazisbad 2 2
16. Meerut 1 -
17. Haldwani - ' 3
Js. Nainital : 4 15
19. Pithoragarh 1 -
20. . Rampur - 4
21. Jalaon 1 1
22. Jhansi 2 -
23 Lalitpur - 1
24. Etawah 1 1
25. Farrukhabad - 1
26. Kanpur 3 -
27. Lucknow 3 1
28, Raibareilly 2 -
29, Unnao . = 1
30.
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S. No. Revenue District No. of permanent No .of temporary
godowns owned by godowns taken
FCl (including CAP on hire by FCI
- godowns) from other agencies
(including CAP
godowns)

-
N
W

&

32, Moradabad 2 . 6
33.  Muzaffar Nagar - . 1
34. Saharanpur - 1
35. Jaunpur _ - | 1
36. Mirzapur 2 2
37. Varanasi .3 | -
38. Dehradun - 5
39, Allahabad ' 2’ 4
40, Fatehpur | 1 1
41, Pratapgarh - 1
42 Azamgarh 2 -
43 Sidharthnagar - 1

- M Banda 3 .2
45 Hamirpur 2 -
46 'Ballia - 1
47. Ghazipur - 1
48. Bahraich - 1
49. Gonda 1 -
50. Sahajahanpur 2 5
51. Hardoi 3 ‘ 3

52. Lakhimpur Kheri 1 . 5
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S.No.

Revenue District No. of permanent No .of temporary
godowns owned by - godowns taken
FCI (including CAP on hire by FCI
godowns) _ from other agencies
(including CAP
godowns)
1 2 3 4
53 - Sitapur 1 : 1
54, Hardwar - 4
55, Pauri Garhwal - 1
Total: 75 106
Rearing of Honey Bees coaches are proposed to be replaced

1090. DR. P.R. GANGWAR: Wil the
Ministerof ENVIRONMENT AND FORESTS
be pleased to state: -

(a) whether the Department of Forest
formulated a scheme for rearing of honey
bees;

(b) if so, the details thereof; and

(c) the procedixe followed for so'iﬁng
this product?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). The
Ministry of Environment & Forests have not
received any report from the State Govis
regarding formulation of scheme by forest
departments for rearing honey bees.

Repiacement of Old Coaches

1091. DR. P.R. GANGWAR: Will the
Minister of RAILWAYS be pleased 1o state:

(a) whether the old coaches are pro-
poses to be replaced; and

(b) if so, the names of trains in Bareilly
division on North Eastern Railway where

- alongwith the number thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Oid coaches are replaced
on age-cum-condition basis regularly on
Railways.

(b)Replacemsmdcoachesistbtdom
rake-wise. Oid coaches are condemned

and replacement provided to the Railways.
(English]

Privatisation of Rallway Sectors

1092. SHRI VWAY NAVAL PATW:

SHRI J. CHOKKA RAO:

SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:

SHRI R. SURENDER REDDY:

KUMARI UMA BHART!:

SHRI CHITTA BASU:

Will the Minister of RAILWAYS be
pleased fo state: ’

(a) whether the Government have set



up a panel to suggest ways and means for
improving the railways; -

(b) i 50, whether this panel has recom-
_ mended privatisation of several railway
sectors,

(c)lso.modotailsdmenebmmenda-
tions made by the panel; .

~{d) the number of recommendations
. pxanined by the Govemmont'

(e) the stepstaken to implement these
reeommendm

(f)thesegmelnswhiehhavebeenalot-
" ted/proposed to be allotted to private sector
and details of proposals received in this
regard; and

: (g) the number of employees likely to be

rendered surplus as a result thereof and
whetherthose employees wouid be absorbed
in other segments of operations?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No panel has been set upto
suggest ways and means for improving the
railways.

(b) Railway transport is reserved for the
public sector in the new industrial policy of
the Government. An intemal committee of
Advisers in the Railway Board has been
constituted to examine areas of possible
privatisation of railway activities within this
policy framework. The Committee has not
yet submitted its report.

(c) to {e). Do not arise.

(g) No employee will be retrenched.
My Rate of Cancer Patients

1093. SHRI VWAY NAVAL PATIL:Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state: - -

MAHOH3. 1982
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(a) whether the recovery rate of cancer
patients in the country is lower than that of

* the rate in advanced countries;

(b) if s0 the reasons therefor; and

(c) the steps-taken or proposed to be
taken to provide medicines at bwereostto
the poor cancer patients?

THE MINISTER OF STATE IN THE
MINISTRY GF HEALTH AND FAMILY

« WELFARE (SHRIMATI D.K. THARADEVI
" SIDDHARTHA): (a) and (b). There is no

reliable data to indicate that the recovery
rate of cancer patients in India is lower than
that of the rate in advanced countries.
However, a large number of cancer patients
in this country come for treatment at an
advanced stage of the disease when no
meaningful treatment is possible. There-
fore, in the National Cancer Control Pro-
gramme a much greater emphasis is now
being given on prevention and early detec-
tion of cancer.

{c) In Government Hospitals treatment
is provided to cancer patients either free or at
a subsidised cost depending on the financial
status of the patients.

New Coaches for ‘Palace on Wheels’

1094. SHRiI GIRDHARI LAL BHAR-
GAVA: Will the Minister of RAILWAYS be

pleased to state:

(a)whether the Union Government have
asked the Govemment of Rajasthan to pay
its share for manutacturing of new coaches
for the ‘Palace on Wheels’;

(b) if so, the details and the out come
thereof;

{c) the cther steps being taken by the
Government for manufacturing new coaches
for this train;

(d) whether the number of passengers
travelling in the train is decreasing; and
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(o) if s0, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Rajasthan Tourism
Development Corporation as wellas Depart-
ment of Tourism, Government of India, were
requested to share the investment. Neither
ofthem has agreed to make any investment.

(¢) The new air-conditioned rake has
since been tabricated and put into operation
from October 1991.

~ (d) and (e). The percentage occupancy
Pduring the last four years has been as un-
der—

Year Percentage
occupancy
11987-88 75.1
1888-89 93.4
1989-90 95.06
1990-91 80.10

The decline in tourist traffic in 1990-91
has.been largely due to global crisis like Gulf
War, disturted conditions in the country, etc.

Assistance to T.B. Hospital In Jalpur

1095. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government propose to
provide financial assistance to the T.B.
hospnalanapurfordlggmgofwollsand
lmproving environment;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM. L. FOTEDAR):
{a) to (c). There is no provision for cash
financial assistance under the National
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Tuberculosis Control Progmnmo

Only
drugs material and

ents are supplied

. to States/Union Territories and voluntary

organisations under the Programme as per
Expansion of Jalsaimer Station
1096. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government propose to

-expand the Jaisalmer Station and convert

the metre gauge line into broad gauge link-
ing it with other routes; and

(b) i so, the details of the schemes
prepared in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALIKARJUN): (a) Yes, Sir.

(b) The conversion of this mutofmm
MG to BG is included in the action plan, for
being taken up in the VIl Five Year Plan.

[Transiation]

Theft of Raliway Property at Tundis
Junction

1097. SHRI SURESHANAND SWAMI:
Willthe Minister of RAILWAYS be pleased to
state:

(a) whether thefts of railway property
worth lakhs of rupees are being committed,
frequently at Tundla Junction;

(b) whether any inquiry has been con-
ducted in this regtd.
" (c) whether Railway Security Force
Personnel have also been found involved in
such cases; and

. (d) if so, the details thereof alongwith
the action taken against those found gquilty?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-

LIKARJUN): (a) No, Sir.
(b) to (d). Do not arise.

[English)
&mﬂhhmm

1098. SHRI SUDHIR SAWANT: Willthe
Minister of FOOD be pleased to state:

(a) whether there is any proposal for
setting up of a sugar factory in Sindhudurg
district of Maharashtra;

(b) whetherthere is any move to change
the site of this sugar factory b Kothapur
district; and

 (c) ¥ 50, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir. A proposal to set up
a new co-operative sugar factory at Amboli,
Tal. Sawantwadi, District Sindhudurg in the
State of Maharashtra has been received.

(b) So far, Ministry of Food has not
received any proposal from the Co-opera-
tive Society for change
proposed sugar factory to Kothapur District.

{c) Does not arise.
Assistance for Playgrounds
1099. SHRISUDHIR SAWANT: Willthe

Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

() the number of schools provided with

the Central assistance for playgrounds in
Maharashtra during Seventh Plan period;
.and

, (b)whdﬁrthﬂubanymm
assistance on the number of schools per
district per year?
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THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND DEPART-
MENT OF WOMEN AND CHILD DEVEL. -
omemommmmnama
(a) Fiftyone.

(b) No, Sk.

Allocation o Colieges of Maharashtra
by UGC

1100. SHRISUDHIRSAWANT: Wilithe
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased o state:

(a) the amount of grant sanctioned to
colleges of Maharashtra by the University
Grants Commission dumg 1989-90 and
1990-91;

(b)ﬂnnamesolﬂweoﬂegé’smwhid\
these grants have been allocated, district-
wise;

(cj whether the Government give any
priority/preference to colleges located in hilly
and backward areas; and

(d)ifnot.thomma?"

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). UGC provides develop-
ment grants to all eligle colleges for
strengthening institutional infrastructure such
as buildings, books and joumnals, equipment
and other facilities designed to promote the
quality and level of teaching and research.
The Commission also provides grants under
various Schemes of Special Assistance.
According to the information furnished by
UGC, eligible colleges affiliated to various
universities in Maharashtra were provided
grants amounting to Rs. 258.47 lakhs during

. 1989-90 and Rs. 229.49 lakhs during 1990-

1. Womoﬂlmeolhges, university-

.wise, have been included in,the list of cor

leges maintained by UGC under Section 2
() of the UGC Act. A copy of the printed
doamueonﬁtimmisliuhasbunmado
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available to the Parkament Library for refer-
ence.

(c) and (d). The Commission provides
financial assistance to colleges located in
hilly and backward areas by relaxing the
conditions of minimum enroiment of stu-
dents and number of teachers.

[Transtation)]
State Soclal Welfare Advisory Boards
1101. SHRI DEVI BUX SINGH:
SHRI RATILAL VERMA:

DR. RAMESH CHAND
TOMAR:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to
reconstitute the State Social Welfare Advi-
sory Boards;

(b) ¥ so, the time by which these are
likely to be reconstituted; and

(c) the new schemes, if any, imple-
menteditaken upbytheBoardsdunng the
last one year? _

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) and (b). The reconstitution

of the State Social Weltare Advisory Boards

is done by State Govemments in consulta-
tion with the Central Social Welfare Board as
and when the reconstitution becomes due.

(c) The new schemes taken up by the
State Boards during 1990-91 arethe Aware-
ness Building Programme about the condi- _
tion 6f the Girl Child, Awmnmﬁdmn

for poor woimen, and “Yuvati

Programme
Shivirs®, a scheme for educational camps for »

adolescent girls.

[Engésh)
Food Security System

1102. SHRI BHAGEY GOBARDHAN:
Will the Minister of FOOD be pleased to
state:

(a) whether the Government have any

plan to strengthen food security system of
the country;

(b) if so, whether agro-productive zones
for the main cereals have been identified for
widening the base for the country’s food
security;

- {c) whether many major States have not
been able to contribute foodgrains to the
central pool substantially and if so, the rea-
sons therefor; and

(d)ﬁso.tuwhrﬂnoxismgbod@

rity system mainly dependent on a small
region, sustainable?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): {a) fo (d). The buffer stocking pol-
icy of foodgrains assumes willing and ready
participation of the State Governments. The .
implementation of the policy, of which pro-
curement is an important element, has to be
done in coordination between the Centre
and the States and their agencies. Various
schemes are being implemented for step- -
ping up and broadbasing the production of

foodgrains in the country.

Reservation in Post Graduale Courses
In Medical Sciences

1103. SHRIRAM VILAS PASWAN: wm
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Dethi University is pro-
vndmgmervationhPosthadumcoum

in Medical Sciences which is followed in All

India Institute of Medical Sciences, Post
Graduate Institute of Medical Education and
Research, Chandigarh, Jawahar Lal Nehru



Institute of Post Graduate Medical Educa-
tion and Research, National Institute of
Mental Health and Neuro Sciences and the
other States/Union Territories; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY .OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). The Delhi Uni-
versity has intimated that the Faculty of
Medical Sciences have uniformly decided
thatitwas againstthe ideaof any reservation
in post-graduation. However, the candi-
dates belonging to SC/ST categories are
given aweightage of 20 marks in the screen-

ing test for ranking them in the merit list for

purposes of their selection to the course
concerned. Howaever, the matter has again
been taken up with the concemed authori-
tiesto see that Delhi University, strictly follow
the UGG guidslines concerning filling up ot
SC/ST seats in accordance with the pre-

scribed percentage in the post-graduate
medical education.

‘ﬁvo Goa’' Campaign

1104. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to news-item cap-
tioned, “campaign launched in UK to ‘save
Goa’ appearing in the Times of India dated
February 6 1992;

(o) so,thefactthereot and the reaction
of the Government thereto; and

{c) the number of industrial and mining -

projects cleared by the Government in Goa
during the last one year?

THE. MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir.

(®) and (c). The information is being
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coliected and will be placed on the Table of
the House.

Central Laboratory Facliity at AMS

1105. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of HEALTH AND

- FAMILY WELFARE be pleased to state:

-(a) whether the demand for a Central
Laboratory Facility at the All india Institute of
Medical Sciences has been pending with the
Union Government;

() if so the reasons therefor; and

(c) the time by which a decision is likely
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV|
SIDDHARTHA): (a) No. Sir. AlIMS hospital
has a Department of Laboratory Medicine
consisting of Clinical Chemistry, Haematol-
ogy; Fluid & Excretion Lab; Emergency
Laboratory; O.P.D. Specimen Collection
Centre. Thedemand ofthe Society of Young
Scientists working on difterent schemes and
projects of AIIMS have been referred to
AUMS authorities.

(b) and (c). Do not arise.
[ Translation)
Survey of Bairagarh in Bihar
1106. SHRI DEVENDRA PRASAD
YADAV: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased 1o
state: -

(a) whether the Archaeological survey
of India has surveyed Balrajgarh, an old
historical place in Madhubani district of Bihar.

{b) whether there is any proposal to
under take excavation work in that area and
.also to develop it as a tourist spot; and

(c) if 50, the details thereof?
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) The ancient site at Balrajgarh in
Madhubani district, Bihar had already been
excavated by the Archaeological Survey of
India during season 1962-63 and by the
Déepartment of Archaeology, Government of
Bihar during the seasons 1972-73, 1974-75
establishing the antiquity of the site from the
2nd century B.C. to Pala period.

(b) No, Sir.
(c) Does not arise.
Assistance for Bird Hosplital

1107. SHRIRAJNATH SONAR SHAS-
‘TRI: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Government propose to
give financial assistance for setting up of a
bird hospital in Uttar Pradesh fo protect the
birds, especially the migratory ones;

(b) whether a large number of migratory
birds are found injured near Hindon river;
and

(c)if so, the action being taken to protect
these birds?

THE MINISTER OF STATE IN THE |

MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) There is no
such proposal under consideration of the
Central Government.

(b) and (c). Information is being col-
lected and will be placed on the Table of the
House.

Deforestation In Nagaland
1108. SHRI RAJNATH SONKAR
SHASTRI: .
SHRI SURENDRA PAL PA-
THAK:
Will the Minister of ENVIRONMENT
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AND FORESTS be pleased to state:

(a) whether a large scale deforestation
has taken place in Nagaland between 1982
and 1987 and the process is still going on ;
and

(b) ¥ s0, the steps taken bytheGoﬁm-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) State
Govemment of Nagaland have informed that
no large scale deforestation has taken.place
in Nagaland between 1982 to 1987.

(b) Does not arise.
[English)
Land Management Corporation

1109. SHRIMATI BASAVA RAJES-
WARI:
SHRI GURUDAS KAMAT:
SHRI BJOY KRISHNA HAN-
DIQUE:

Will the Minister of RAILWAYS be
pleased to state: :

(a) whether there is any proposal to set
up a Land Management Corporation with
equity participation in abid to raise resources
for financing Eighth Plan Programme for
expansion and modernisation of Railways;

(b) if so, the main features of the plan
and the area of railway land to be made
viable asset;

(c) the area of idle iand in Karnataka to
be made viable; and

(d) the total area of surplus railway land
and the areaoutofnunderunaumonsod
occupation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a)No Sir. .
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(b) and (c). Do not arise.

(d) About 61,000 hectare of raliway land
is lying vacant and about 2,000 hectare is

under encroachment at present. The rail-

way land lying vacant or encroached upon at
present is required for Railways’ future de-
velopmental works.

[Transiation]

Raitway Projects In Blhar

- 1110. SHRI SIMON MARAND!: Wili the
Minister of RAILWAYS be pleased to state:

(a) the action taken by the Government
during the last three years for the expansion
of railway lines, improvement and develop-
ment of various railway stations and plat-
forms on Railway Divisions covering Santha!

" Pargana, Chhota Nagpur and Bhagalpur
commissionaries in Bihar and the progress

made in the construction and expansion of

railway wotkshops in Sahiganj; and

(b) the details of the expenditure in-
cumred on these works so far and yearly
income eamed from this area?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). The information is
being collected and will be laid on the Table
of the Sabha.

Recruitment of Subordinate Staff

1111. SHRI JANARDAN MISRA: Wil
the Minister of RAILWAYS be pleased to
state:

(a) whether.the Government have de-
cided not to make direct recruitment to one-
forth posts in subordinate categories during
the next two years;

(b) i so, whether the commercial clerks

ofspeaalwegoryhavobeenuompted
from this ban; and

(c) if so, the reasons therefor and the
time for which they are exempted?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) It has been decided nottofill
up vacancies falling to the direct recruitment
quota, to the extent indicated against each,
in the following categories; for a period of 2
years: -

(i) Clerks in scale Rs. 950-1500 25%
(i) Senior Clerks in scale Rs. 1200-2040 25%
(i)  Junior Accounts Assistants in scale Rs. 1200-2040 20%
(iv) Accounts Clerks in scale Rs. 950-1500 20%
" () Commercial Cletks and Enquiry- [Engfish]
cum-Reservation Clerks are exempled.
- Health Centres in Gujarat
(c) Exemption in respect of Commercial
- Clerks has 1112 DR. KD. JESWANI: Wil the
been made in view of theirdirectrelationwith  Minister of HEALTH AND FAMILY WEL-
operationalAransport needs of passengers/  FARE be pleased to state:

goods, being public dealing categories.
These orders are operative for the vacan-
cies occurring during the next two years
reckoned from December, 1991.

(a) the number of Primary Health
Centres, Health and Family Welfare Train-
ing Centres, Community Health Centres and
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Sub-Centres functioning in Gujarat, district-
wise; ‘

(b) whether these centres are sufficient
1o cater to the needs of the people; and

(c) if not, the steps taken for providing
further financial assistance in this regard?

PHALGUNA 13, 1913 (SAKA)

Written Answers 410

THE MINSTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) As per the information
received from the State Government of
Guijarat, the total number of Health Centres
is as follows:— :

Primary Health Centres

Health & Family Welfare training Centres

State Instt. of Health & Family Welfare

..... 907
..... ' 5

..... 1

District-wise details are given in the Statement attached. In addition, 6433 sub-Centres

are functioning in the State as on 1.4.90.

(b) and (c). The above Centres are con-
sidered to be adequate to cater to the needs .

of the population (as per 1981 Census).
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1113. SHRI J. CHOKKA RAO: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether there is any propasal to
translate Vedas into regional languages to
make them available to the common man;
and

{b) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): (a) No Sir.

(b) Does not arise.

Periormance of indlan Cricket Team in
Australla

1114. SHRIMATI GiRWA DEVL
SHRI MRUTYUNJAYA
NAYAK:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased o state:

(a) whether the Government have con-
ducted any analytical study by professional
experts on factors responsible for the dismal
performance of Indian cricket team during
recent foreign tour in Australia;

(b) i so, the findings thereof and the
measures proposed to be taken to ensure
improvement inthe performance of theteam;
and

(c) the steps proposed to be taken to
ensure fair selection of sportsmen and pro-
viding better training and infrastructural fa-
cilities to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHUD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) No, Sir.
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(b) Does not arise.

(c). The Selection of National Cricket
Team and providing training facilities etc. o
the team is being done by the Board of
Control for Cricket in India (BCCI) which is
an independent autonomous body for pro-
motion of Cricket. The BCCI have not ap-
proached the Government for any assis-
tance in this regard.

World Bank Assistance for Aid in
Karnataka

1115. SHRIG. MADE GOWDA: Wilithe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Karnataka Government
had submitted two projects for the world
Bank acsistance for the detection of AIDS
ard rehabiiflatiui: Ot infacied persons:

(d) ¥ so, the amourt of World Bank
assistance sdught for;

(c) whether the projects have been
posed to the World Bank for assistance; and

(d) if so, the outcome thareof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (d). Under the Na-
tional AIDS Project for which negotiations
have recently been concluded, Karnataka
will be provided assistance both in cash as
well as in kind for undertaking Prevention
and Control activities int he following areas:

- Programme Management
- °  Surveillance
- Blood Safety

- Information, Education and
Communication

1- Control of sexually transmit
ted diseases
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- Condom promotion
- Case management

The project would be implemented for
five years from April, 1992 as a 100% Cen-
trally Sponsored Scheme.

Sports Tournaments

1116. SHRIMATI MAHENDRA
KUMARL:
SHRIMATI RITA VERMA:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):
DR. LAXMINARAYAN PAN-
DEYA:

Willthe Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

- (a) the details of the All India Rural

PHALGUNA 13, 1913 (SAKA)
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Sports Tournaments and Women Sports
Toumament Programmes organised during
each of the last three years;

(b) the amount spent thereon, yea'r-
wise; :

(c) the steps proposed to be taken to

- encourage such programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH

. AFFAIRS AND SPORTS AND THE DE-

PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) These tournaments are
organised at Block, District State and Na-
tional levels. The details of tournaments
organised at National levels are given int the
attached Statement. '

() Year Expenditure (Rs. in lakhs)
All India Women
Rural Sports
Sports Toumaments
Toumaments
1988-89 45.63 19.35 (approx).
1989-90 20.84 28.98
1990-91 31.02 42.10

(c) Government of India have set up a
Committee to review all the schemes of
Sports Department and 8Alincluding that of
All India Rural Tournaments and Women'’s

Sports Toumaments. The Committee will
make suitable recommendation make to the
above schemes more effective, purposeful
and result-oriented.
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Transiation]

Recommendations of the World Confer-
ence of United Nations Women's
Decade :

-1117.  SHRIMATISHEELAGAUTAM:
SHRI RAJESH KUMAR:

Willthe Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have ex-
amined the recommendations made in the
World Conference of United Nations
Women's Decade held in Nairobi;

(b) ¥ so, the outcome thereof; and

(c) the manner in which Government
propose to ensurs participation of women in
the matter of decision making and policy
making procedures at National, State and
local levels?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-

VELOPMENT (DEPARTMENT OF YOUTH

AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) to (c). The Worid Conter-
ence on the UN Decade for Woman chalked
outand adopted the Nairobi Forward looking
Strategies for Women (1986-2000} to achieve
the goals and objectives of the UN Decade.
The Government, which is one of the signa-
tories ofthe document, is committed toensure
participation of women in all sphares of
National Development. The setting up of the
National Commission for Women is a step in
this direction. Bilis have also been intro-

- duced in Partiament for reservation of seats
for women representatives at all leve!s otthe
Panchayat System and in local Municipal
bodies.

- MARCH 3, 1992 -
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Setting up of Sports Schools in Aligarh
" and Gaya '

1118.  SHRIMATISHEELAGAUTAM:
SHRI RAJESH KUMAR:

Willthe Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Govemment proposeto
set up schools on the pattern of National
Sports Institute of Patiala particularly in Ali-
garh, U.P. and Gaya in Bihar;

(b) it so, the details in regard thereto:
and

" (c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEEY): (a) and (b). No, Sir.

(c) The National Institute of Sports at
Patiala and its Units functioning at Caleutta,
Bangalore and Gandhinagar take care of ali
preseaiit requirements of Regilar Coaching
Courses and Academics, including Sports
Sciences.

Implementation of Family Welfare
P:ogramme with Fofelgn Assistance In
States

1119, SHRI RAM BADAN: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: :

(a) the number of family welfare pro-
grammes being implemented with foreig?
assistance, State-wise;

(b) the targets fixed &nd achievements
made in this regard so7ar; gnd -
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(c) the reasons for not achleving the
target?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY

. WELFARE (SHRIMATI D.K. THARADEVI

SIDDHARTHA): (a) to (). The information is

being collected and will be laid on the table
of the house.

Canceljation of Trains

1120, SHRI ABHAY PRATAP SINGH:
Wilithe Minister of RAILWAYS be pleasedto
state:

(a) whether the Unchahar Express has
been cancellad recently;

(b) it so, the reasons therefor;

(c) whetherthe Govemment propose to
introduce any other train in its place;

(d) if not, the reasons therefor; and

(e) whether some passenger coaches
of the train have been attached to other
trains? :

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (d). Unchahar Express
has been withdrawn temporarily to conserve
diese! locomotives to cater to peak season
goods traffic. This train will be restored
during April, 1992.

(e) No, Sir.
Technical assistance to Zimbabwe

1121. SHRI RAM BADAN: Will the
Minister of RAILWAYS be pleased to state:

.(a) whether Rail India Technical and
Economic Services Limited (RITES) have
signed any contract with the World Bank to
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provide technical assistance to Zimbabwe;
(b) if so, the details thereof; and

(c) the number of experts and other
personnel proposed to be sentto Zimbabwe
by the Government under the contract?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). RITES have signed a
contract with the National Railways of Zim-
babwe (NRZ) on December 17, 1991, to
provide technical assistance to strengthen
the maintenance and operations of the NRZ
system for the calander year, 1992. The
NRZ is being provided aid by the World Bank
for the project. RITES envisages deputing
38 persons, including computer specialists,
engineers, supervisors and techricians from
India to undertake the work.

[English]
Production and Export ot Sugar

1122. SHRIMAT!I VASUNDHARA

- RAJE: Will the Minister of FOOD be pleased
- to state:

(a) the details of the steps taken to
increase the production and export of sugar
during the current year;

(b) the quantity of sugar pruduced and
exported during 1990-91 and 1991-92;

(c) the details of incentives introduced
to increase the production of sugar during
the current year; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE

" MINISTRY OF FOOD (SHRI TARUN

GOGOI): (a) For increasing sugar produc-
tion during the current 1991-92 season,
Government ha:- taken various measures
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such as revision of Statutory Minimum Price
of sugarcane at Rs. 26.00 per quintal of cane
finked to a basic recovery of 8.5%, advance
announcement of Statutory Minimum Cane
Price at Rs. 27.00 per quintal of cane for
1892-93 season, continuationof levy-freesale
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form of additional free-sale for early crush-
ing. :

.

() The quantity of #igar produced and
oxpomdduimthommom 1990-91

ratio at 45: 55 and grant of incentives inthe  and 1991-92 are as follows:—
(Lakh tonnes)
Season Quantity produced Ouanﬁ;v exported
1990-91 120.47 . 207
1991-92 60.45 _ 284
(Upto 7.2.92) Upto 25.2.92)

(c) and (d). Government has announced
incentives for early crushing undet which
sugar factories would be granted 72% free-
sale on the sugar produced during the period
01.10.1991 t0 15.11.1991.

Save Grain Campalgn

1123. SHRIMATI VASUNDHARA

RAJE:
SHRI NITISH KUMAR:
DR. VISWANATHAM KANITHI:

Will the Minister of FOOD be pleased to
state:

(a) whether the Government have

launched a ‘Save grain campaign’ scheme .

in the country;

(b) if so, the main objectives of the
scheme and the administrative body consti-
tuted by the Government in this regard;

(c) the year-wise expenditure incurred
thereon during the last three ycars;

(d) whether the Govemment have
worked out the estimates of the total quantity
of foodgrains being spoiled without use from

the production to consumers stage;
(e) if 0, the details thereof ; and

(f) the steps taken so far at various
stages to check these losses and the per-
centage of success achieved in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir.

(b) The main objective of the scheme is
to educate motivate and persuade the farm-
ers to adopt scientific methods for the stor-
age of foodgrains. The organisational set-
up of the scheme comprises of 17 Save
Grain Campaign teams which operate in
different parts of the country under the
administrative control of the Ministry of Food.

(c) The Qear-wisa expenditure for the
last three years is as under:—

(Fig(;ros'in lakh rupees)

1988-89
1989-90
1990-91

' 130.36
172.95-
188.44
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(d) and (e). An expert committee set up Birds : - 0. 85%
inthe past by the Government had estimated } )
the losses of foodgrains at various stages as Insects - 255%
under:— : )

. Moisture - 0.68% -
Threshing - 1.68% - -
Total: - 9. 33%
Pmees.sing - 0.92%

(f) The steps taken under the Save
0.15% Grain Campaign to minimise foodgrain
: losses and the corresponding achievements
. Bodent = __2.50% are given in the Statement enclosed.

Transport
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Amendment to indian Medical Council -

1124. SHRIMATI RITA VERMA:
SHRIMAT!I DIPIKA H.
TOPIWALA: .

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Govemment propose to
amend the Indian Medical Council Act, 1956
to check the growth of medical colleges
without appropriate facilities; and

(b) if 50, the details thereof?
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHAY); (a) Yes, Sir.

(b) At present, prior permission of the "

Madical Council of India is not required to

start a medical coflege. Hence some medi- -

been set up during the last few years. In
order to plug this loophole, it is proposed to
suitably amend the Indian Medical Council
Act, 1956.

[Transiation]

Working Women’s Hostels in Mahar-
ashtra

1125. SHRIVILASRAO NAGNATHRAO

MARCH 3, 1992

GUNDEWAR: Wil the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the amount sanctioned by the Gov-
emmentfor construction of working women'’s
hostels in Maharashtra; and

(b) the number of such hostels under
construction and the details thereof?

THE MINISTER OF STATE IN THE

"MINISTRY OF HUMAN RESOURCE DE-

VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) ( KUMARI MAMATA

" BANERJEE): (a) Since the inception of the

Scheme of Assistance for Construction of
Hostel Buildings for Working Women with

- Day Care Centre for Childrenin 1972-73, an
, amount of Rs. 7.12 Crores against the

approved grant of Rs. 8.41 Crores has been

- released to the Voluntary Organisations in

Maharashtra for construction of 79 Working
Women's Hostels with an intake capacity of
5271 Working Women with Day Care Centre
facilities for 725 Children in 32 Hostels at an
estimated cost of Rs.11.30 Crores.

(b) 36 Hostels for 2690 Working Women
with Day Care Centre facilities for 486 Chil-
dren in Maharashtra are under construction.
A statement showing Organisation-wise
position of these Hostels is attached .
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Salaries of Anganwadi Employees

1126. SHRI YASHWANTRAO PATIL:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to
increase the salaries of the employees work-
ing inthe anganwadis under Integrated Child
Development Scheme and their helpers as
per their demands;

(b) if so, the details thereof;

(c) whether it is aiso proposed to priva-
fise this scheme; and

(d) if so, the reasons theraof?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) and (b). Under thé inte-
gratad Child Development Services (ICDS)
Scheme Anganwadi Workers and Helpers
are voluntary, part-time workers drawn from
the iocal community. They are expected to
work for four hours in the anganwadis and
spent half an hour on home visits daily. They
are given fixed honoraria presently in the
range of Rs. 275/- p.m. to Rs. 325/- p.m.
. depending upon their experience and edu-
cational level. The grant of revision of the
rates of honorarium is under consideration
of the Government.

- {c) and (d). No such proposal is under
consideration by the Government of India.
However, the Government of India has re-
quested State Governments to favourably
consider the involvement of voluntary or-
ganisations in the running of ICDS projects
on the concept of community participation
which is the basic to the ICDS Programme.

MARCH 3, 1992
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Kailwa-Nerul-Belapur and Mankhurd-
New Bombay Sections

1127. SHRI YASHWANTRAO PATIL:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether works relating to the laying
of railway line between Kalwa-Nerul-Belapur
and Mankhurd to New Bombay has been
completed;

{b) if so, the details thereof and the time
by which the local passenger trains are likely
to be introduced on these routes; and

{c) if not, the tims by which these proj-
ects are likely to be completed and opened
to traffic?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN)}): (a) No, Sir.

(b) and (c). (i) Kalwa-Turbhe-Juinagar is a
siding for goods traffic under
construction as a deposit
work for CTDCO. Kalwa-
Turbhe portion of the siding
has been completed and
construction of Turbhe-Jui-
nagar portionisin  prog-
ress. Kalwa-Turbhe-Juinagar
being a gocds siding there is
no planto run passengertraf-
fic thereen.

(i) Juinagar-Nerul-Belapur forms
a part of Mankhurd-Belapur
rail line projectwhichis
expected to be opened for
commuter traffic in 1992,

Facllities on behare Railway Station
1128. SHRI YASHWANTRAO PATIL:

Wilithe Minister of RAILWAYS be pieasedto
state:
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(a) whether the Station Master has not
been posted at Dehare Railway Station on
Daund-Manmad rai! line of Central Railway;

(b) if so, the time by which the Station
Master and other employees are likely to be
posted thers;

(c) whethertickets forallthe stations are
not available and no arrangements have
been made for loading and unloading on this
station; and

(d) if so, the time by which these facili-
ties are likely to be provided there?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! MAL-
LIKARJUN): (a) and (b). Dehare is a halt
station. There is no provision of posting a
Station Master at a halt station.

(c) and (d). Tickets for all stations on
Daund-Manmad Section are available atthe
Dehare Halt Station. Loading unloading
facilities have not been provided as provi-
sion of these facilities is not financially vi-
able.

[English]

Pollution by Hindustan Company and
High Tech Carbon Industries

1129. SHRI RAM NIHORE RAI: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Hindustan Aluminium
Company and the High Tech Carbon Indus-
tries at Renukodt under Sonbhadra District
of Uttar Pradesh have installed pollution
control plant by December, 1991; and

(b) if not, the penalty imposed on them
under the Pollution Control Act?

THE MINISTER OF STATE OF THE

PHALGUNA 13, 1913 (SAKA)
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MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRt KAMAL NATH): (a) Hindustan
Aluminium Company has initiated steps to
instal pollution control equipmentin its smelter
shops/potrooms in atime-bound programme.
Theother units of the plant are equipped witi
appropriate pollution control devices.

High Tech Carbon Industries have in-
stalled the required air and water pollution
control systems.

(b) No penalty has been imposed on
them since they have shown a clear proof of
intent for compliance with the standards.

Decline in Reading Habit

1130. SHRIPAWAN KUMAR BANSAL:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is a decline in the
reading habit in the country;

{b) if so, the steps proposed to be taken
to arrest this trend and promote reading
habit;

(c) whether the need to observe a 'Li-
brary Day’ has been considered to focus on
the importance of books; and

{d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) No Sir, as per statistics avail-
able in the National Library Calcutta and the
Delhi Public Library, Delhi.

(b) Does not arise.
(c) No, Sir.

(d) Does not arise, in response to part
(a) above.



451 Written Answers
Doubling of Madras-Bangalore Line

1131. SHRIK.H. MUNIYAPPA: Willthe
Minister of RAILWAYS be pleased to state:

(a) the total distance of railway [ine
botmeandmandBangalorowhH\has
bundocbhd

(b) whether there is any proposal to
double the remaining portion of the sald line
during 1982-83;and -

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY .OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The distance between
Madras Central and Bangalore City is 358
km. and out of it 277 km has already been
doubled.

(b) and (c). Doubling between Kuppam

andwmoﬁold (81m. )hasboenpmpoaedm

the budget for 1992-93.
Restoration of Dhubri-Gauhati Train
Services

1132. SHRI NURUL ISLAM: Will the
Minister of RAILWAYS be pleased to state:

(2) whether the Government have de-

ddcdtombhwﬁ-ewhntnhuw
ice;

(b) H 90, the details thereof; and
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‘(c)lnot.tbom'mordor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). It is proposed to
restore the train dufing April, 1992 subjectto
security clearance from the State Govern-
ment of Assam.

New Raliway Projects

1133. SHRIANNAJOSHE: = .
SHRIMATI _DIPIKA H.
TOPIWALA: ,
DR.. LAXMINARAYAN PAN-
DEYA:

Will the Minister of RAILWAYS be
pleased to state:

(a) the names of the Railway pvopds
started during 1991-92, zone-wise;

(b) the expected year of completion of
each of such project and the cost thereof;
and

(c) the details of the programme for

taking up new rallway projects during the

Eighth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). A statement is at-
tached.

(c) Eighth Plan has not yet been final-
ised. :
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integrated Chiid Development 1990-91 and 1991-92; and :
Schemes (o) the extent to which these targets
) have been achieved, State-wise?
1134. SHRI ANNA JOSHI:
SHRIMAT{ DIPIKA H. THE MINISTER OF STATE IN THE
TOPIWALA: MINISTRY OF HUMAN RESOURCE DE-
SHRI DATTATRAYA BAN-  VELOPMENT (DEPARTMENT OF YOUTH
DARU: . AFFAIRS AND SPORTS AND THE DE-

~ WilitheMinisterof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the targets fixed for the

implementation of the Integrated Child De-
velopment Scheme in each State during

PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA

BANERJEE): (a) and (b). The position show-

ing the targets with reference to ICDS proj-
ects during 1990-91 and 1991-92 is as fol-
lows, Alitargets have been achieved ineach
state. .

Targets During

Name of the States/UTs

1999-91 1991-92
1. Andhra Pradesh 13 29
2 Awnachal Pradesh 8 11
3. Assam 1 6
4 Bhar % )
5. Goa 1 0
6. Gujerat 0 . 19
7. .Huyqna. 2 10
8. Himachal Pradesh 2 9
9 'Jammumdlhshmir 2 15
10, Kamaka 14 28
1. Kerala 5 8
12, Madhya Pradesh - 31 pr]
13. Maharashtra 17 33
14.  Manipur 3 4
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Name of the States/UTs

Tagets During
1990-91 1991-92
15. Meghalaya 4 6
16. ,Mizoram 3 3
17.  Nagaland 3 4
18. Orissa 21 29
19. Punjsb 5 12
20. Rajasthan 0 26
21.  Skkim 0 0
22. Tami Nadu 13 a3
23. Tripura 1 5
24.  Uttar pradesh 28 83
25. West Bengal 14 36
[ Transtation] (d) if 30, the details thereot?

institute for the Expioration of Herbs

1135. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of HEALTH
ANDFAMILY WELFARE be pleased tostate:

{a) whether any instRute is functioning
in the hilly districts of Uttar Pradesh for the
exploration of herbs and manufacturing of
drugs from herbal extracts; -

(b) if s0, the details thereof;

{c) whather the Govemmant propose to
setupany such instiute in Chamoli district of
thie area which is a non-industry district;

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). The indian
Institute of Ayurvedafor Drug Research under
the Central Council for Research in Ayur-
veda and Siddha is functioning at Tarikhet in
the hilly district of Uttar Pradesh. The insti-
tute is spread in three locations covering
‘Almorah, National and Tehri districts. Be-

" sides other programmes, this institute is

conducting research in the field of medico-
botanical exploration of forest areas of Uttar
Pradesh. The indian Medicines pharmaseu-
tical Corporation Limited at Mohan in the
Almorzh district of Kumaon hils of Uttar

Pradesh is manufacturing the quality ayur- »
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vedic and unani drugs.
(c) and (d). The Central Govemment
have no proposal io set up any such institute
in Chamoli district of Uttar Pradesh.
Utllisation of Wasteland
1136. SHRI RAJVEER SINGH;
SHRI PAWAN KUMAR
BANSAL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether there is any proposal to .

develop and utilise wastelands on the sides
of roads and railway lines in the country;

(b) if so, the details thereof;

(c) whether landless rural poor are likely
to be given lease of such wastelands for this
purpose;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE

MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).

Tree Planting onthe wastelandsby the sides *

of roads and raliway lines is an on-going
activity underthe Social Forestry Programme
unduimplemonﬂbnalavgrthoeomtty.

(c) Leasing or alfotment of land is done

at the State level by the concemed State

(d)anq(g).oorma'm.
(Engtst] -
| mmmw
© 1137. SHRIN. DENNIS: Will the Minis-
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ter of RAILWAYS be pleased 1o state:

(a)ﬂnnunbwdexptwmm

. from Kanyakumari to other parts of the coun-

try; _
(b) the places connected; and

(c)ﬂnmpomﬁitvmom
train services from Kanyakumari?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Two pairs of trains.

(b) These frains connect Bombay
(Maharashtra) and Jammu Tawi (Jammu &
Kashmir) and different stations in various
States enroute.

{c) There is no proposal at present.

Expansion of Levy Sugasr Zone in
Maharashira

1138. SHRISHANKARRAO D. KALE:
Will the Minister of FOOD be pleased to
state:

(a)whether the Union Govemment have
received representations trom Maharashtra
Govemment regarding expansion of levy

sugar zones and fixing levy price of sugar;

(b)ltao.ddaﬁﬂmoof;and '

(c) the steps taken or proposed to be
taken in the matter?

. THE MINISTER OF SATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI)(a)and(b)Nosuan
tion has been received recently.

(c)ﬂhm'm;dmendm'dm
sub-zone in Maharashtra for levy price fixa-
tionwas referred in April, 1989 to the Bureau

of industrial Costs & Prices (BICP), which
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undertakes investigation inta the cost struc-
ture of the sugar industry. The BICP in its
Report submitted in November, 1990 did not
favour creation of more Sub-zones. Accord-
‘ngly this matter was not pursued further.

N
Y Protection of Animals in Kaziranga
National Park

1139. SHRI SHRAVAN KUMR
PATEL:
SHRIGEORGE FERNANDES:
SHRI GURUDAS KAMAT:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to the news-item
captioned “Poachers kill 17 rhinos in
Kaziranga” appearing in The Hindu dated
December 11, 1991;

(b) if so, the facts thereof;

(c) the population of rhinos and deer in
Kaziranga National Park during 1990, 1991
and 1992; and

(d) the steps taken or proposed to be
taken fo preserve and protect animals in this
| park?

THE MINSTER OF STATE IN THE

MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes Sir.

> (b) Poaching of rhinos for horns and the
recurrent floods continue to pose a serious
problem of conserving and protecting the
Kaziranga National Park in Assam. Accord-
ing to the information provided by the Chief
Wildlife Warden Assam, during 1991, upto
10.12.1991, 19 rhinos were poached in the

 area, including 4 killed outside the Park. The
Park protection staff succeeded in recover-
ing 8 horns from the above poaching
cases.

PHALGUNA 13, 1913 (SAKA)
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(c) It has been reported by the Chief
Wildlife Warden, Assam, that during the
census carried out in March, 1991, there
were 2995 deer and more than 1120 rhinos
in the Kaziranga National Park. No such
census has beendone in 1990 0rin 1992. In
1990, however, the population of rhinos in
the Park was estimated to be-1250.

(d) Steps taken/proposed to be taken to
preserve and protect animals in the Park
inciude:

(i) The anti-poaching measures, in-
cluding the deployment of addi-
tional protection staff equipped with
arms, wireless sets, vehicles, boats,
efc., have been stepped up.

(i) Government of India under the
Centrally sponsored scheme
“Conservation of rhinos in Assam”,

* whichwasiaunchedinthe 7th Plan,
have been providing financial as-

" sistance to the Government of
Assam to strengthen anti-poach-

- ing measures and effectively pro-
tect and develop the Kaziranga
National Park and other areas in
Assam containing rhinos. A sys-
tem of rewards and incentives for
obtaining intelligence about poach-
ers has alsobeen introduced under
this scheme. Steps to protect the
animals of the Kaziranga National
Park from floods have also been
taken.

(iii) A number of endangered species
found in the Park like the rhinc,
tiger elephant, wild buffalo, swamp
deer, hoolook gibbon etc. are in-
cluded in Schedule | of the Wild Life
(Protection) Act, 1972, thus bring-
ing them under maximum possible
legal protection. The Act has also
been amended to provide deter-
rent punishment against poaching



illegal trade in wildiife and its prod-
ucts”, assistance is provided to the
State Govemnment of Assam totake
.effective steps 10 prevent poaching
and illegal trade in wildille outside
the national parks and sanctuaries.
Under the Wild. Life (Protection)
Act, 1972, thero is a complete ban
on hunting of wildife.

(v)” india is a signatory to the Conven-
tion on International Trade in En-

~ dangered Species of Wild Flora
and Fauna (CITES) under which

_ 1140.SHRISHRAVAN KUMARPATEL:
Wl the Minister of RAILWAYS be pleasedto
state:

(a) whether the Asian Development
Bankhas recently approved a loan for devel-
opment of the Railways, especially to aug-
ment the carrying capacity and improve effi-
ciency on the Northern Railway and New
Delhi and Calcutta route;

(b) i s0, the quantum of the loan and the
details of the projects to be financed there-
with; and

(c) the terms of the loan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-

LIKARJUN): (2) and (b). ADB recently ap- -

m.lmdt%*nﬁiuhm
' Nm ’

() Linecapacity expansipn:
@) Electrification of Patratu-

Somqws.eﬁononEw
eom Railway.

(i) Construction of an electri-
fied 3rd line on Sonnagar-
Mughalsarai section of
Esstern Raliway.

(4] Procurement of 5000 high
capacity BG bogie wagons
(BOXN) '

(%)) Pmauu.mutd Unit Ex- -

(c) This loan has been extended to
Govemment of india (Ministry of Finance) on
standard terms.

Lalitpur-Singraull Line

1141. KUMARI UMA BHARTI: Will the
Minister of RAILWAYS be pleased to referto
the reply given on 17th December, 1991 to
Unstarred Question No. 4113 regarding

- Lalitpur-Singrauli line in Madhya Pradesh

and state:

(a)the date on which survey for Lalitpur-
Singrauli railway line was started; and

- (b) the details of the survey work carried
out so far?

THE MINISTER OF STATE IN. THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Survey work for
Lalitpur-Singrauli New raliway line has been
taken up in April 1990 and it is likely to be
completed during 1992-93. . .

Sanskrit Vidyalayss In the Country

1142. SHRI KRISHNA DUTT SUL-
TANPURL Will the Minister of HUMAN
mn&mhm
o stale:
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(a) the datails of Sanskrit Vishvav-
idyahya/colognmmwmoew-
emment in the country; and

(b) the expenditure ineured.onmem

annually during the last three years?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) The following Sanskrit Vishvav-
idyalayas (Deemed to be Universities/Col-
legos(Vidyapodm)havobunuhblishod

by the Government:
Deemed to be Universities

1. ShriLalBahadur ShastriRashtriya
Sanskrit Vidyapeeth, New Delhi.

2. Rashtriya Sanskiit Vidyapeeth,
Tirupati. .

Vidyapeethas  (Constituentbodies ofthe
Rashtriya Sanskrit Sansthan)

1. Ganga Natha Jha,

3.  Shri Sadashiva Kendriya Sanskrit
Vidyapeetha, Puri (Orissa).

4.  Shri Ranbir Kendriya Sanskrit

Vidyapestha, Jammu (J8K.)
5.  Guruvayur Kendriya Sanskrit
~ Vidyapeetha, (Kerala).
8.  Kendriya Sanskrit Vidyapestha,
Jaipur (Rajasthan).

7. Rajiv Gandhi Kendriya Sanskrit
Vidyapostha, Sringeri(Kamataka).

The expenditure incurred on them dur-
ing last three years was as under:—

(Rupees in lakhs)
1990-91 -

1988-89 1989-9

23149 28599 390.36

Budget for Urdu Prometion Bureau

1143. SHRISYED SHAHABUDDIN: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the budget allocation for the Urdu
Promotion Bureau during the last three fi-
nancial years and for the current financial
year;

(b) the actual expenditure incurred by
the Bureau during the above period; :

(c) the achievements and the major
programmes undertaken by the ‘Bureau;
and .
(d) the progress made in respect of the

. projects of compilation of dictionaries and

encyclopaedia a\dmwonofwmtsiy
level text books?

THE MINSTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). A statement of budget
allocation for the last three financial years
and for the current financial years alongwith
the actual expenditure in respect of the
Promation of Bureau is given in attached
statement 1.

(c) and (d). The major programmes
undertaken by the Bureau; achievements;
the progress made in respect of compilation
of dictionaries, Urdu encyclopaedia and
transiation of university level text books is
given in attached statement —IL -
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The Buciget aflocatior and actual expendilure for Bureau for Promotion of Urdu during

(Rupees in lakhs)
8. No. Yoar Afiocations Expenditure
1. 1988-89 81.60 8850
2 1989-90 "84.50 72.93
3. 1890-91 87.50 749
‘8 19192 112.00 ' 57.98
STATEMENT -l (i) URDU CALLIGRAPHY TRAIN-
. . ING CENTRES
The Majoi Programmes Undertaken by
the Bureau for Promotion of Urdu Thirty Nine Urdu Caltigraphy Trair-
v . " ing Centias havabeen sanctioned
The Major programmes of the Bureau indifferent parts ot the country. So
far, 3, 200 persons have receivesd

are as foliows~

e

"FINANCIAL ASSISTANCE TO

VOLUNTARY ORGANISATIONs
FOR PUBLICATION AND OTHER

MOTION OF URDU LANGUAGE

Financial assistance under the

()

v&bﬁoﬁnmm o

Scheme is being provided, inter alia
to 14 reputed organisations for
maintenance and p ac-
tivities. Five Seminars of National
lovel on important subjects were
organised by the Bureau.

PUBLICATION OF URDU

conoerning various discipiines of
knowiedge have been brought out.

W)

v

@

training unaer this scheme.
SALE OF BOOKS

Books worth Rs. 53 74.551/-have
30 far been sold.

DICTIONARIES AND
URDU ENCYCLOPAEDIA

umMumzm
has been gomplied First 2 vol-

~ umes, consisting of key articles.
- @ro press ready. These ase to be

brought out in one volume. Third
and fourth volume-aiso 0 be
broughtinone voluma-are atproot
reading state. '



_madyiorpm\tim. Wotkonsewnd
) vohmousgmngcn

(© Manusamufomvoldmoof

Urdu—-Urdu Dwonary is roady

(d) MukhtsarUrdu Lughat in one vo-
' ume has been compiled and pub-

(e) The Bureau has translated and

printed 71 books relating to Univer-
sity level studies. The Bureau has
received four translated manu-
scripts which are ready for printing.

Electrification of Adra-Midnapore
° Section
1144, SHRI BASU DEB ACHARIA: Wil

the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal to
electrify Adra-Midnapore section of South-
Eastem Railway;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
lMlNISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). Cost-cum-feasibility
study for electrification of Adra-Midnapore
saction has been ordered. Final decision
'wili;‘hgiavﬂ.depmdmonme results of the
study as well as availability of resources and
priorities for electrification ot other high trat-
fic density routes.

mm

RAOVM VMN‘MOIW
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‘RESOURCE DEVELOPMENT be pléasod )
to state:

(a) whetherthoeovomm.mdmm; .
PradoshharequostedmeUnbnGwom- -
ment to aliocate Rs. 11cmmshrslm|¢m-
ening the vocational courses in the Higher
Secondary Schools in the State; = -

(b) i 50, the details thereof; and

(c) the reaction of the Govammom
thersto? -

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (c). Under the Certrally
Sponsored Scheme of Vocationalisation of
Secondary Education at + 2level, an amount
of Rs. 23.86 lakhs was sanctioned to Gov-
emment of Andhra Pradesh upm the year -
1990-01.

During 1991-92, the Government of
Andhra Pradesh made a request for ap-
proval of 521 new vocational sections and
central assistance of Rs. 2191.87 lakhs. The
Central Govt. hassmcempmodmof
501 new vocational sections in the State and
have sanctioned an amoumafRs 1010.23
lakhs so far.

[Tmnslatvon]' '
of Aligarh Musim University
1147. SHRISURENDRAPAL PATHAK:

Will the Minister of HUMAN RESOUROE
DEV:LOPMENTbophuOdtom ‘

(a)wnmnaemumm,n—-‘
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" (b)ifso, the actiontaken by the Govern-
ment in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (4,/and (b). According to the infor-
mation furnished by Aligarh Muslim Univer-
sity, a news-item had appeared in a local
newspaper on 7.12.1991 regarding alleged
tampering with the marks of some students
who had appeared in the M.B.B.S. (First
Professional) examination conducted by
Jawaharlal Nehru Medical College of Aligarh
Muslim University in 1991. Subsequently,
the University also received a representa-
tion containing similar allegations. The
University is looking into the matter.

[Enghish]

AlDSSnrouGuuTogBalndu
Hospital, Dethi

1148. SHRISURENDRA PAL PATHAK:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news item
captioned "AlDS scare in Guru Teg Bahadur
Hospital, Doctors agitated over lab lapse’
appearing in the Hindustan Times dated
January 15, 1992; and

{b) if so, the steps proposad to be taken
to avoid recurrence of such cases in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) Govergment has seen
the News item.

. (b)hpornponne-mdmemu
rqammmmmvmm
. mm»umm Shamim, 18

MARCH 3, 1992

blood at the time of operation and was rou-

tinely tested for HIV infection and found
positive. The biood was discarded and sent

. for inciheration.

The patient Shamim receivedthree units
of biood from three different HIV negative

" donors. The patient was also tested for HIV

test and found negative. Hence therewas a
no exposure of the hospital staff to possible
infection from AIDS virus during the opera-
tion. Also, there was no lapse on the part of
lhoBloodB-nkatGumTogBahadurl-lospi-
mlinlhlsease

So far as the smuggling of chemical/
reagents, used in AIDS kits is concerned, an
enquiry was conducted by the Hospital au-
was stolen but the culprit was apprehended
by the security staff and handed over to the
police authorities.

[Transtation]

vmmmhmm
and sanclusries

1149. SHRI. RAM TAHAL CH-
OUDHARY: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether the facility of veterinary

,wbmmmamm

Parksmdsmarles
(b) if so, the details thereof; and

{c) the names of the National Parks an\
Sanciuaries where veterinary hospital facil-
ity has been provided alongwith the year-
wise expenditure incurred thereon duling
the last three years?

THE MINISTER OF STATE OF THE

. MINISTRY OF ENVIRONMENT AND FOR-
.youolimdn). Pmmm N

ES"'S(SI’!R!KNMLNATH) mmm
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mation is being colleced and willbe laid on -

* the Table of the House.

Complaints against Wiidilfe
Managers

1150. SHRI RAM- TAHAL CH-

OUDHARY: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a)mmoewunmhavon-
ceived complaints against some Wildlife
Managers during the last three years;

{b) ¥ so, the region-wise details thereof;
and

(c) the steps taken by the Govemment
'in this 2

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Enforcement of Wildlife (Protection) Act and
Management of National Parks and Sanctu-
aries is mainly thé responsibility of the State
Govemnments and Administrations of Union
Termritories. There are 413 Sanctuaries and
73 National Parks in the country. The num-
ber.of Wildife Managers in the country will
be in thousands. There is no system of
centralised collection of information about
complaints that may have been received in
lup-dddwldlcmlualovu
the country. :

(c) Measures are being taken to ensure
that the complaints received are promptly
. looked into by the concemed authorities.
Where such complaints are received by the
- Contral Govemment they are forwarded to
State Chief Wildie Wardens ¥ they are
found gulty. The problems in connection
with the administration of protected areas
and implementation of Wildiile Conservation

of Forestry and Wikilife Departments of

ﬁnm.mﬁﬁomﬁd
on in-service training o; =fficials on various
aspectsof management including techniques
of improving pubilic relations. )
[Engést]

Worid Book Fair heid in Dethl

'SHRI P. M. SAYEED:
SHRI SANAT KUMAR MAN-
DAL:

1161

Wil the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether any assessment of the
achievements of the recent World Book Fair
houhﬂncwhlhasbunm;

(b) if so, the outcome thereof;

(c)ﬂ\oshpcpmposodbboﬁmnﬁ
encourage publishers to bring outmore books -
in regional languages; and

(d) the steps taken to make popular
books available at reasonable prices?= .

SINGH): (a) and (b). No formal assessment
has been made. However, the Tenth New
Dethi World Book Fair was highly successful
hmawmdw
and visitors.

(c)NaﬂondBodtme
publishers to bring out more books in re-

gional languages under the following
schemes:—

b(i) : mwm
% publishers, auttiors and Bustie-.
for o Talag et e g chikirn;

() “mm oviding esian
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o publishers, authors and flustra- DEVELOPMENT) (KUMARi MAMATA
tors to bring out books for neo-  BANERJEE): (a) and (b). The students of all
literates;

(iii) the scheme for subsidised publica-
tion of books under which assis-
tance is provided to publishers and
authors for bringing out books for
higher education sector;

(iv) the publication of the catalogue of
books recommended for transia-
tion; and

{v) the publication of the catalogue of
select Indian books for children.

(d) National Book Trust brings out popu-
lar books on a variety of subjects, including
translations of significant creative works ot
indian languages, in Engiish, Hindi and 11
other indian languages. The Trust also
provides assistance for publishing books for
children, neo-literates and the higher educa-
tion sactor on the condition that these are
made available at reasonable prices under
its different publishing series.

Financial Assistance for Sports in
/ Lakshadweep

1152. SHRI P.M. SAYEED: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether the Government proposeto
provide any findncial assistance to students
showing excellent performance i in sports at
Lakshadweep; and

(b) it 50, the details thereof?

THE MINISTER OF STATE.IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH

PARTMENT OF WOMEN AND CHILD

the States/UTs, who are proficient in sports:
and below the age of 17 years are eligible for
scholarship under the “Sports Talent Search
Scholarship® Scheme being operated by
Sports Authority of india. There are 1200
nos. of National scholarships and 2095 nos.
of State/UT scholarship of Rs. 2700 and Rs.
1800 each per annum respectively. How-
ever, so far no students from Lakshadweep
are receiving assistance underthis Scheme.

[ Transtation]
Canceliation of Chandigarh Express

1153. SHRI MANPHOOL SINGH: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the 4587/88 Chandigarh
Express between Lalgadh and Chandigarh
has been cancelled;

(b) i so the reasons therefor;

(c)whetherthe Dethibound bogies which
used fo be attached to Chandigarh Express
from Lalgarh via Suratgarh and Bhatinda
previously have been detached now; and

(d) whether the said bogies are now
being attached to Udyan Abha train in Bhat-
inda and remain there for six hours and the
passengers have to suffer inconvenience as
a result thereof?

THE MINSTER OF STATE IN.THE
MINISTRY OF RAILWAYS (SHRl MAL-
LIKARJUN) (a) YOS.

(b) Due to difficult law and order situ-
ation in Punjab.

(c) and (d). Yes, Sir.



481 Whitton Answers - PHALGUNA 13, 1913 (SAKA)

[English]
" AHotment of Levy Sugar to Sikkim

1154. SHRIMATI DIL KUMARI BHAN-
DARI: Will the Minister of FOOD be pleased
to state:

(a) the quantity of levy sugar being
allotted to sikkim per month;

(b) whether this allotment is based on
1981 census figures; )

(c) whetherthe Sikkim Government has
requested for enhancement of quota of levy
sugar with justification for its demand;

(d) whether the Government propose to
take some action on the request; and

() if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). At present, monthly
levy sugar allotment of Sikkim is 165 MT
based on ensuring 42gms. percapitamonthly
availability for the projected population as on
1.10.86. In addition, an adhoc increase of
5% in the monthly levy allocation has been
allowed from August, 1991 to March, 1992
and accordingly an additional quantity of 8
tonnes isbeing allotted to Sikkim each month.

(c) Yes, Sir.

(d) and (e). In view of the present limited
availability of levy sugar, it is not possible to
further enhance the levy allocation of any
State.

Ban on sale and distribution of com-
mon Sait

1115. SHRI SANAT KUMAR
MANDAL:Wl the Minister of HEALTH AND

Written Answers 482
FAMILY WELFARE be pleased to state:

(a) whether the Union Government
propose to persuade some of the States to
issue notifications banning the sale and
distribution of commonsalt, in abidto achieve
the target of the universal iodisation of salt;

(b) if so, the name of these states and
their reaction thereto; and

(c) the progress made so far towards
the banning of the use of common salt par-
ticularly in the hilly and tribal areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K.. THARADEVI
SIDDHARTHA): (a) to (c). The Union Gov-
emment have been persuading All States
and Union Territories for quite some time to
issue notification banning the sale of salt
The following States and Union Territories
have already issued the ban notification in
their entire States/Union Territories:

STATES

1. Arunachal Pradesh

2. Assam
3. Biﬁar
4. Haryana

Jammu & Kashmir -

6.

7.  Madhya Pradesh
8.  Manipur

9.  Meghalaya

' 10. Mizoram"
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11.. Nagaland Quota of Ration Rice to Kersla
12.  Punjab 1156. SHRI P.C. THOMAS: Wil the

. Minister of FOOD be pieased 10 state:
13.  Skkim o :
: (a) the quota of Rice given to the State
14.  Tripura of Kerala during the last one year including

. month-wise details thereof;
15.  Uttar Pradesh ‘ -
(b) whether the price of Rice has been
UNION TERRITORIES increased and i 3o, by how much;

1.  Chandigarh {c) whether the Government of Kerala
has requested for exempting the State from
2. Dehi increase of price of rationed rice and if so, the

- Ddu&!_lqul-lanll
4. Daman& Diu

. Fheuwldhnhmbunm
umcuamamommsm
by the Union Minister of Health and Family
Welfare for issuing the ban notification in

Similarietters have also been addressed
tothe Administrators of the remaining UTs at

response of the Union Government thereto;
and :

(d)whether any assistanceis ikelytobe
given to the State to overcome the rise in
price?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The State of Kerala has been
aliotted a quantity of 17.75 lakh tonnes of
rice for the public distribution system during
the last one year (March, 1991 to February,

the level of Secretary (Health). 1992). The month-wide details are as under:
(in 000 Tonnes)

March, 1991 1425 Septomber, 1991 . 150.00
Agpil, 1991 1425 Octaber, 1991 150.0
May, 1991 1425 November, 1991 - 1500

© June, 1991 1425 December, 1991 150.0

© July, 1991 1425 January, 1982 150.0
August, 1991 102,5' February, 1982 150.0

* Includes allocaion of 20,000 MT for Onam.

o) and ). The Contral lssus prices of
allvaristies of rice supplied from the Central

Pool for the Public Distdbustion System have
mwn&.wnqﬂmﬂ.
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28.12.91. The Central issue prices of rice
are uniform throughout the country. The
Govemment of Kerala has represented
against the increase in the prices and re-
quested for thbir withdrawal. As the Central
issue prices are uniform throughout the
country, menesptnncanbomadehtho
case of Kerala

(d) No, Sir. _
Supply of Foodgrains to Kerala

1157. SHRI K.P.‘UNNIKRIS_HNAN: Will
the Minister of FOOD be pleased to state:

(a) foodgrains, rice and wheat sought

by the Government of Kerala for the Public
Distribution System in the State from June to
December 1991 month-wise; °

*(b) the amount sanctioned by the Union

- Govermment during this period; and

(c) foodgrains a:tually released during
the same period?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (c). The demand, allotment
and off-take of rice and wheat in respect of
Kerala for the monhs of JunoDoeombor
1991 is as under:

(In ‘000 Tonnes)
Rice Wheat
Month Demand  Allotment  OffTake Demand Alotment Off-Take
June 160.0 1425 140.7 300 300 ° gé.o
July 160.0 1425 145.6 300 300 298
August  160.0 1625 1917 300 300 303
September 160.0 150.0 1356 300 300 204
October  160.0 150.0 1466 300 300 30.1
November 236.7 150.0 155.7 50.0 30.0 30.7
December 236.7 1495 500 270 25.9

150.0

* includes allocation of 20,000 tonnes for Onam Festival.

MhPrhnofMl?bomw
1158. SHRI K.P. UNNIKRISHNAN:

SHRI NITISH KUMAR:
SHRI SUDHIR GIRL:,

Will the Minister ot FOOD be pleased fo

-(a) whether the Government have an-
noumodahitomthoissuogﬂeaotwhat.
rice, and sugar recently;

(b)ﬂao.ﬂumwmdmome
prices per KG in different states;

(c)MdMshwobem
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wnthdravm from Public Dlstrbution Syshm
_and

@ ifso,memisaving effected?

. THE MINISTER OF STATE OF THE
‘MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir.

. (b) The Central issue price for Public
Distribution System is uniform (ex-FCl
godown) throughout the country. The CIP of
wheat has been raised from Rs. 2.3 to Rs.

2.80 per kg. and that of rice from Rs. 2.89t0

Rs. 3.77 per Kg. for common, from Rs. 3.49
1o Rs. 4.37 per Kg. for fine and from Rs. 3.70

. to Rs. 4.58 per Kg. for superfine varieties
w.ef. 28.12.1991.

The retail levy sugar price has been
raised from Rs. 6.10 to Rs. GQOperKg
w.e.f. 21.1.1992.

(c) No, S|r.

(d) The actual savings in the Food
Subsidy due to recent increase in Central
issue prices of wheat, rice and retail levy
sugar price would depend on actual offtake
of stocks by State/Union Territories for P.D.S.

MARCH 3, 1992
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Supply of Increased Quota of Rics,
Wheat and Sugar to Karnataka

1159, SHRIMATICHANDRA PRABHA
URS: WillthewmstefofFOODbophaud
{o state:

(a) the total requirement of rice, wheat
and sugar under Public Distribution System
of Kamataka every month;

(b) the quantity of rice, wheat and sugar
supplied every month during January, 1991
to the end of December, 1991 month-wise;

(cj whether the Karnataka Government
has sought increase in the quota thereof;
and .

(d) if so, whether the Government have
increased the quota of Rice, Wheat and
Sugar to Karnataka?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (d). A statement giving the
required information is attached.
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Closure of Pollution Causing industries

1160. SHRIR. SURENDER REDDY:
SHRIMAT]I BASAVARAJES-
WARI:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Union Govemment have
issued notices to 500 industrial units and 17
major sectors for contravention of the Envi-
ronment (Protection) Act of 1986;

(b) if so, whetherthe Union Government
have prepared another list of 900 units which
have also been found for contravention of
Environment Protection Act;

(c) it so, the number of units so far

responded to the notices;
(d) the details of their offences; and

(e) the action being taken against these
units and the time by which a final decision
forclosure ofthese units is fikely to betaken?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d).
According to the information provided by the
States, there are 3094 large and medium
scale polluting units in the 17 major sectors
out of which 150 units have not initiated
action for complying with the prescribed
standards. The State Pollution Control
Boards have been advised to issue notices
o the recalcitrant units.

(¢) 1. An industry operation or process
which has commenced production
on or before 16th May 1981, and

has shown adequate proof of at-

lsast commencement of physical
work for establishment of faciities

o meet the specified standards
" within a time-bound programme,
1o the satisfaction of the concemned
State Pollution Control Board, shall
comply with such standards latest
by the 31st day of December 1993.

2. An industry, operation or process
which has commended production
after the 16th day of May, 1881 but

- before the 31st day of December,
1991, and has shown adequate
proof of at least commencement of
physical work for establishment of
facilities to meet the specified stan-
dards within a time-bound pro-
gramme, to the satisfaction of the
concerned State Pollution Control
Board, shallcomply with such stan-
dards latest by the 31st day of

- December, 1992.

Smyggling of Scndalmosd,

1161. DR.- RAJAGOPALAN
RIDHARAN: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether smuggling of sandalwoodis
on the increase in Kamataka and Tamil
Nadu;

(b) whether these States have sought
assistance from the Union Govemment %o
launch a special drive to apprehend sandal-
wood 5

(c) ¥ so, the details thereol; and

(d) the assistance given to these States
by the Union Govemment during 1990-917?

THE MINISTER OF STATE OF THE |
MINISTRY OF ENVIRONMENT AND FOR-

- ESTS (SHRI KAMAL MATH): (a) Smuggling.

of Sandalwood is not on increase in the
states of Kamataka and Tamil Nadu as in-
formed by those State Governments.
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{b) No such assistance was sought from
the Government of India by these States.

(c) Does not arise.

{d) The financial assistance provided by
Govemnment of India during 1990-91 to the
State Government of Kamataka and Tamil
Nadu exclusively for checking smuggling of
Sandaiwood has been to the tune of Rs. 20
lakhs and Rs. 40 lakhs respectively.

Poliution by Pesticides

1162. DR. R. MALLU: Will the Minster of
ENVIRONMENT AND FORESTSbe pleased
to state:

(a) whether the Government are aware
that Pesticides are causing considerable soil
damage and water poliution;

(b) the total quantity of pesticides used
in 1960, 1970, 1980 and 1990 indicating the
quantities imported and indigenously manu-
factured;

.

(c) the estimated annual sales of im-
" ported and indigenous pesticides for the
years indicated in (b) above;

(d) whether any estimate of human loss
due to use of pesticides has beea made on
account of pest resistance; food contamina-
tion; water contamination; poisonings; losses

'MARCH 3, 1992
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due to soil fertility, bees and earthworms,
etc. and

(e) if so, the details thereof and remedial
steps proposed to be taken in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) There are
no reports of considerable damage to water
and land in the country due to pollution from
pesticides; thought there are some- reports
of minor contamination. Regular monitoring
of the River Ganga and a few of its tributaries
has been started since November, 1986 on
a monthly basis by collecting water samples
from 27 different locations in U.P., Bihar and
WestBengal. The water samples have been
analysed for residues of 12 major pesticides
and their metabolites/isomers. The analyti-
cal data collected so far did not show any
definite pattern of variation. The residues of
pesticides are also monitored in sediments
at 173 stations all along the coast-line of the
country.

(b) and (c). Directorate of Plant Protec-
tion, quarantine & Storage (PPQAS) has
been consolidating information on the con-
sumption of pesticides in the country. Astfar
as sale of imported and indigenously pro-
duced pesticides in the country is concemed,
it may be considered at par with thefollowing
statistics and the consumption of pesticides.
As such, the statistics for relevant years are
as under:~

(MT Tech. Gr.)
Year Consumption Import
1960-61 8,620 NA.
1970-71 24,320 NA.
1980-81 45,000 2,486
1990-91 - 75,000 1,094
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(d) Pesticides being toxic in nature, their
misuse/abuse can cause hazards. Cases of
accidental and non-accidental nature of
pesticides poisoning including deaths of
human beings are being reported by the
State Governments from time to time. Dur-
ing the last three yearsi.e. 1988-89 to 1990-
91, more than 3,000 case of pesticide poi-
soning were reported by the State Govern-
ments, as per available statistics. There are
no chances of human loss due to pesticide
resistance in different pests. No separate
statistics are available for human loss dueto
food contamination. Howaever, it is pre-
sumed that the statistics on pesticide posion-
ing cases include cases of human loss due
to poisoning/contamination as well. Never-
theless, under the Insecticides Act, 1968
and the Rules iramed thereunder there is a
provision of prohibition on admixing of pes-
ticides in foodgrains legally avoiding thereby
the phenomenon of pesticide contamination
in foodgrains. There are no reports of con-
siderable damage to water in the country
dueto poliution from pesticides; thoughthere
are some reports of minor contamination.
No systematic stucies are readily available
to quantity the losses in soil fertility due to
pesticides. However, some pesticides have
been reported toxic in earthworm. Consider-
ing the usefulness of bees in pollination of
crop plants such a study has been made as
an important parameter of registration re-
quirement for insecticides under the Insecti-
cides Act, 1968. .

{e) The Govemment has taken a num-
ber of steps io prevent the health hazards
_ due to use/abuse of pesticides. The pesti-
cides which are safe to human beings, ani-
mals and the environment, are allowed to be
registered for use in the country. Farmers
are trained in safe and judicious use of
pesticides by Extension Officers of the
Government and other voluntary agencies.
As a preventive measure, many of the
extremely toxic pesticides have beenbanned
or refused registration. To reduce/minimise
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the over-dependence on pesticides, Gov-
emment have adopted Integrated Pest
Management approach which inter-alia in-
cludes need-based application of pesticides
at economic threshold levels of pets and
diseases. Considerable attention is being
paid to this concept of pest control which
encompasses the use of cultural, mechani-
cal and biological measures and only limited
use of pesticides wherever necessary.

indo-Venezuelan Cuiltural Agreement,
1984

1163. SHRI BLOY KRISHNA HAN-
DIQUE: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

{a) the salient features of indo-Vene-
zuelan Cultural Agreement, 1984;

(b) the progress made sofar in its imple-
mentation;

(c) whether any initiatives have been
under way to achieve joint collaboration in
the fields of agriculture, oil technology and
bio-medicine; and

(d) if so, the details thereot?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) The indo-Venezuelan Cultural
Agreement signed on 13.9.1984 provides
for promotion of beiter mutual understand-
ing in the fields of art, litarature, education,
history, sports and other cultural and aca-
demic disciplines.

(b) Efforts are underway to conclude an
executive programme of cultural exchanges
with Venezuela.

kc)au(d).Dommasb&ueom-
ration in thesae fiekls are not covered by the
Cultural Agreement.
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12.00 hrs.
[Transiation]

SHRI RAM NAIK (Bombay North): Mr.
Speaker, Sir, the Bombay suburban train
commuters have been badly affected by the
rail fare hike. One crove people travel by train
daily. Out of those 50 lakhs travel in Bombay.
Public movement has been started in Bom-
bay to oppose the proposal of increasing the
fares. Trains are not running since 27th of
this month. But the Government is indifferent
and not making it clear that what it wants o
do. The Chief Minister of that State has also
demanded it. This proposal is very danger-
ous. kt is an attack on the people. it has been
increased more than double in the last three

years.

So, | demand that the Prime Minister
should intervene in it. if it is not done, the
agitation in Bombay may cause a unpleas-
ant results. So, my request is that the Prime
Minister should take Members from Bombay
in to confidence and to withdraw this hike.
Alongwith i, he should also take a decision
about projects for Bombay, invalving Rupees
two thousand crore .

[English}

SHRI MURLI DEORA (Bombay -
South): We support you.

[ Transiation

SHRIDIGVUJAYA SINGH (Raijgarh): Mr.
Speaker, Sir, | would like to make a request
that Shri Jamuna Prasad was appointed
receiver, atthe disputed place of Ram Janam
Bhoomi-Babri Masjid, according to the deci-
sion of A. D. M. in 1988. After that he had
appointed priests there. Receiver died on
20thFebruary, 1992. D. M. was given charge
arrangements. D. M. did not act according to
the wishes of Vishwa Hindu Parishad. The B.
J. P. Govemnment transferred him. The new
D. M. was pressurised. He went on leave, A.
D. M. changed the priest for which he was
not empowered. Sir, uncertainty is prevailing
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at the disputed place. Vishwa Hindu Par-
ishadis in tension since is to
demolish the structure for which the court
has issued stay order. The Bhartiya Janta
Party Govemment has surrendered this struc-
ture to V. H. P. How will it be protected? |

Sundqsoﬂmﬂ\oycouldmtgobuneom
A. D. M. has no right. The order was issued
on Sunday. Monday it was Shivratri. | de-
mand that it should be stopped immediately
and the Home Minister should make his
statement in this regard.... (Interruptions)...

[English)

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, | rise to draw the attention
of the Government to a quaestion that is
before the U. N. Human Rights Commission
which has been in Session at Geneva since
the 27th of January. The Session is continu-
ing and the Resolution is before the Session.

---(interruptions)

SHRI DIGVJAYA SINGH: Sir, would
you like to have the reaction from ShriLal K.
Advani also? We want to know the reaction
of the Government. (Inferruptions)

SHRI LAL K ADVANl: Obviously he
does not trust his own colleaguesinthe U. P.
Assembly. Obviously they want to raise it
here. k relates to the U. P. Govermment, the

U. P. Assembly.(interruptions)

SHRI DIGVIJAYA SINGH: |t relates 1o,
the Government of india also. The Govemn-
mentof india should intervene in this matter.
They have raised this issue here many times.
(Interruptions)

SHRI LAL K. ADVANL!: Our colleagues
in the U. P. Assembly are absolutely well-
equipped to deal with the situation.

SHRI DIGVWJAYA SINGH: We want to
know the reaction of the Government. Thisis
a very burning issue. The Home Minister
should come out with the facts. Violent
communal clashes took place because of
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that. Now the BJP Government is trying to
demolish the shrine. The court orders have
not been followed. (interruptions)

MR. SPEAKER: Please take your seat.
This is not correct. '

(Intemruptions)*

MR. SPEAKER: Nirmal Kantiji, | have
not allowed you. Why are you standing up.

(interruptions)*

MR. SPEAKER : What Nirmal Kantiji is
saying is not going on record. Please take
your seat.

(Interruptions)

SHRI LAL K. ADVANI: | wish the Extemal
Aftairs Minister were here so that we could
have know first hand from him as to what
precisely is the Govemment of India’s stand
on this Resolution which has been spon-
sored by 23 different countries. And for the
firsttime, aformal Resolution has come upin
the UN Human Rights Commission which
calls upon China to respect human rights
and fundamental rights in Tibet Chinaalso is
a party and a signatory to the World Human
Rights Charter as we are and, therefore, like
us, they should also be concemed. Thisis a
matter in which | can understand about cer-
tain requirements of foreign policy. But here
is a situation where we have to reconcile our
own commitment, traditional commitment to
human rights with the country’s enlightened
self- interest. What do they require? | thing,
in our process, in our attempt to normalise
relations with China, which my party wel-
comes, we will not be at a loss if we support
this Resolution. But we would certainly be at
a very great loss if, as | hear from some
members of the Tibetan community living in
India, the Government is thinking of even
opposing the Resolution. This would be to-
tally retrograde, it would be wrong. At most,
| can conceive of a situation where India
abstains from voting, but certainly we cannot
oppose the . My own plea wouid

be that in this regard particular matter, we
call for the Govemment of the People’s
Republic of China to take measures to en-
sure full observance of the human rights and
the fundamental freedom of the Tibetans.
Therefore, we would think that we should
support it, If the Government does not find
itself ina position to support it, at least, it
should abstain from voting. This is my plea.
(interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): The question of human rights
which has been mentioned by our Prime
Minister also, should not be unnecessarily
related to the question of foreign assistance
or aid.

MR. SPEAKER: | am allowing Shri Nir-
malKanﬁtoformuhtehisspeee!lpnpuly.

SHRI NIRMAL KANTI CHATTERJEE:
What, Sir?

MR. SPEAKER: | am giving you a
chance. | hope, you are not surprised.

{interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
The question of human rights as has been

"pointed out both by China and India, is

entirely an intemal madter of the country.
Now, more developed countries of the West
have started interfering, after so may events
have taken place in the intemational arena,
inthe internal matter of the developing coun-
tries. Our Government will be wise in not
surrendering to such questions when they
are raised in the international fora. R has

- been pointed out that the question of human

rights varies from place to place. In South

-Africa, it takes one form. in the United States

itself, ittakes another form. Everybody know,
that in the United States, the blacks still
suffer from discrimination. But they ignore

- suchquestions and try to interfere and meddie

into the aftairs of either China or India whom
they feel, as foreigners because of certain

“*Not recorded.

intemational development. Therefore |
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strontly urge the Government to take a firm
stand against the interference by the ad-
vanced West in the interal conditions of the
country.

[Translatiori]

SHRI MOHAN SINGH (Deoria): Mr.
Speaker, Sir, | am sorry that 1 do not agree
with my friend Shri Nirmal Kanti Chatterjee,
because Tibet issue is related to India’s
sovereignty and its borders. Indian has al-
ways been in the forefront in raising its voice
against the violation of human rights any-
where in the world. It is very unfortunate that
our neighbouring country, with whom matter
of security of ow borders are related, is
openly violating the human rights and reac-
tions in the other countries of the world are
against it but India is not even supporting
those countries and ignoring the security of
its borders.

Sir, | am not against any treaty between
india and China rather ! ‘'want that good
relations should continue between the two
countries. But as far as Tibet issue is conce-
rued, | would like to say that there has never
been common borders between India and
China, While india and Tibet has a common
border. We have been always maintaining

. this stand that Tibet has been a buffer State.
between India and China. So if human rights
are violated there India should raise this
issue first of all. This is my request.

[English]

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, from the text of the resdlution,
it is clear that countries who are trying to
miove this resolution are not at all clear as to
what they want to achieve by raising this in
the Human Rights’ Commission. ft calis upon
China to maintain, to ocbserver human rights
of the Tibetans. But then, what is the con-

~crete that they want to reise? What
kind of violations are taking place?They are
not clear and in this way no resolution canbe
really supported by our country. In this
manner, there may be ?gang? up of some
courttries who can raise questions about
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India and on various questions about U, S.
A., saying that we call upon the USA to
observe human rights of the Red Indians.
These are not the things and it has to be
based on a concerte situation.

Anotherthing isthis. We should not lose
sight of the fact that in this omnibus manner,
some countries in the world are tryings to
interfere in the internal affairs of many third
world countries. We have to be very cautious
about this and we should keep the interests
of our country’in our mind.

It is very necessary that in the Asian
countries, in our neighbourhood, we should
try to develop good neighbourly relations,
which is very much necessary to thwart any
attempt by other developed countries who
are trying to penetrate into the internal affairs
of our country and the countries in our neigh-
bourhood. This is very important. We always
support any human rights situation or condi-
tion, if that question is raised. Everyone has
to have the enjoyment of this right and there
is no question about it. But the people of any
country are mainly responsible to achieve
those rights for themselves. No country, no
Govt. can violate human rights of its people
then they will be facing worldwide criticism.
But this casual manner and the most non-
concrete wordings, this resolution is not at all
helpful for any situation. We should not be
tempted to rush for support for this kind of a
resolution.

[Transtation]
SHRI RABI RAY (Kendrapada): Mr.

.. Speaker, Sir india should support the issue

of violation of human rights in Tibet by China
when it is raised in Intemational forum in
Geneva, but | am surprised that somefriends
in this House are opposing it. Sir. | would like
to apprise this House that India had raised a
voiceinU. N. O. in 1965 againstthe violation
of human rights in Tibet by China. | do not
know what are the reasons that why our
Government is ignoring the Geonocide of
Tibbetans and dumping of nuclear waste in
Tibet by Chinese Government, Shri Advapi_
hasinformed us aboutthe violationothuman .
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rights ln Tibet and why our Government is
neglecting this issue when these things are
before us. Instead of raising the voice against
it the Government is advocating the case of
China. | will request that the Government
should restrain itself from such things and
should not support China. It will be a terrible
blow to the dignity of india and belief of its
people in human rights. Therefora, we have
a -special duty towards the people of Tibet
and if there is any violation of human rights,
then we should whole heartedly support the
cause of the people of Tibet and should
oppose any such thing.

[English]

SHRICHITTA BASU (Barasat): With all
due respect to other colleagues, particularly
the Leader of the Opposition Shri Advani and
Shri Rabi Ray, | would- like to make this
humble submission. ltis knownthatthe Tibet
policy of the Government of India is that
Tibet i3 an autonomous region of China, itis
an intagral part of the People’s Republic of
China. So any attempt on behalf of the

Government of India to raise this question .

whichi is exclusively an internal aftair of the
Peopie's Republic of China would be unjus-
tified.

' Having regard to this problem in the

context of our own country, we have gotthe -

Jammu and Kashmir problem. We hear
western agencies who want and who pro-
nounce throughout the world that human
rights are being violated in Kashmir. We

have prevented many international organi- _

sations, particularly the Amnesty Interna-

tional to come to Kashmir and have an

independent enquiry. We all support human

rights. But the human rights violation should

be considered in the context of a particular

situation, in a particular part of the world and
“in a particular part of a country.

Our Government's policy has been not
to interlink the human rights with the ques-
tion of giving aid. Here, in this case*the
question of human rights in Tibet automati-
cally amounts to the interference in the

internal affairs of a sovereign and friendly
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State. Our country wants to improve the
relationship between China and India. Dur
ing the visit of the Prime Minister of China to
our country, it had been publicly stated that
Shri Li Peng, the Premier of China was
willing to have some discussions with the
representatives of the Tibet provided they
don’t demand independence and secessior:
from the People’s Republic of China.

Having regard to this development be-
tween India and China, 1 think the Govern-
ment of India should not support the Resolu-
tion which has been initiated, as has been
reported by the Leader of the Opposition.

[Transiation)

SHRI ANAND AHIRWAR (Sagar): For -
the last four or five days there has been
acute shortage of Petrol and diesel at Petrol
pumps in Sagar Districtin Madhya Pradesh.
The people of Sagar are thus facing serious
crisis. Allthe activities that depend on diesel
and petrol, are lying paralysed and normal
lifs has baen disrupted there. Before the
presentation of the Budget, the petrol and
diesel pump stations piled up stocks of petrol
and dissel at their depots. An artificial scar-
city has been created and this is encourag-
ing blackmarketing.

In this regard, | would like to request tha.
the hon. Minster of Petroleum should give
directives immediately to take stern actionto
curb laxity and blackmarketing and order
investigation into the matter and ask for a
report within fifteen days and punish the
guilty officials.

SHRIMAT!I RITA VERMA(Dhanbad):
Mr. Speakéer, Sir with your permission | would
like to draw the attention of the House, inthe
2ero hour, tothe bloodshed and naked dance
of bestiailty which took place on the 12,
February in Bihar, The situation in Bihar is
still explosive and communal frenzy may
erupt any time and there can be a caste war. -
On 12, February this year, at Bara village in
Gaya District, in the Bihar three thousand
supporters of N. C. C. beseiged the village
and set it on fire, and looted houses and
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fields. Petrol bombs were exploded and
persons belonging to the Bhumihar caste
were singled out and butchered like hens. Is
it not ablot on the face of the modern civilized
society ? Is it social justice? Is it not an
example of communal frenzy and caste
revenge only?

Mr. Speaker, Sir, more important than
the number of persons who have been killed
is the question as to who has been behind
this massacre. There was a police post at a
distance of one kilometer, but the police did
not reach the spot even often four hours.
Theygave the culprits an opportunity toflee.
lt means that the police were in collusion with
the culprits. All this is beirg incited by the
police and State Government is providing

. protection. ! would like to draw the attention
'of the entire House towards it. If attention is
not paid to it, Bihar will turn into a big “Slum’
where armies of different castes would be
deployed in different streets and they would
fight among themselves continuously. The

situation has become very explosive. (Inter- .

ruptions)
[English]

MR. SPEAKER : Only Shri Manorajan_
Bhakta will speak.

(Interruptions)
[ Translation)

SHRI MADAN LAL KHURANA(South
Delhi ): Taking the situation of Bihar into
account, the Bihar Government should be
dismissed...(/nterruptions) | would like to
know whether the State Government would
be dismissed. This is our demandThe Minis-
ter of Home Affairs should make a statement
regarding the recent development in Bihar.
The Government of Shri Laloo Prasad in
Bihar should be dismissed... (Interruptions)
Such a big incident has taken place in Bihar

1nd atrocities are being committed there. An
M. P, Shri Ishwar Choudhary, was killed
during elections there and the culpritis yetto
be apprehended. Shri Chaudhary who was
the Member of the last Lok Sabha was killed
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. but the culprits have not been nabbed sofar.

Therefore, Mr. Speaker, Sir, my submission
isthat .. (Intamptbns)

[E'UIMI

MR. SPEAKER: Please sit down. You,
the hon. Member, have been telling me that
the State-subject should not be taken up
here. So, when the State-matter is raised,
we can cursorily refer if and sitdown. Instead
of that, if you prolong the discussion, the
valuable time of the House is consumed.

(Interruptions)

MR. SPEAKER: You have the opportu-
nity of discussing this matter in the Home
Minister's Demands also.

(Interruptions)
[Translation)

SHRIVIRENDRA SINGH: Mr. Spl;aker. :
Sir, | would like to submit in regard to the
blood bath that took plac in
Bihar...(Interruptions) ;

(English)

MR. SPEAKER: Shri Khurana, this is
a two edged weapon.

(Interruptions)
[ Transiation)

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, you have called me...

SHRILAL K. ADVANI: Mr. Speaker, Sir,
in my opinion the deteriorating situation in
Bihar is not only a matter of law and order
now. | do not know what kind of report the
Govemor has sent to the Centre. But | have
been told unofficially that the report sent by
the Governor.... .

(Interruptions)
SHRI MOHAN SINGH: Have you ever
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'mmmmmmmh
Uttar Pradesh also. What is the situation
these days in the Terai areas?

(interruptions)

demandthen thisissue canberaised
here. 1 ¢lo not know everything in this con-
nectiony but what 1 know is that several such
episode's have taken place there in the last
two morjths which is an indicator that caste
war has’ been virtually stirred up. Atrocities
on Harij:
ishwar Choudhary was the Member of this
House sind he was a prominent leader there.
He wasémurdemd in that area and no action
hitherto

interverition is justified. Because of this only
such matters are raised here.

* (Interruptions)
[English)

MR. SPEAKER: Every time you need
not get up, Mr. Nirmal Kanti Chatterjee. |
gave you an opportunity , a good opportu-
nity.

) (Interruptions)
[ Translation}

SHRI NITISH KUMAR: Mr. Speaker, .

Sir, the hon, Member has raised the matter
of a massacre. There will be hardly any
person who will not condemn such a mas-
sacre. We all, every Bihari and very Indian -
are perturbed by it. But lwould like to register
my protest against parties which try to derive
- political mileage: from such
violence...(Interruptions)... We have heard
them. They should have patience now to
hear us. We take exception to statements
regarding massacre in Bara. You are rightin
saying thatitis a State subject and it should
not be discussed here. But they are discuss-

the hon. Member feel thatitis a °

are also on the increase. Shri -

has been taken on it. So, Centre’s

ing it again and again. In Jo not have any
objection to it. Discussion may be held on
Bihar or on any State Government. | do not
object to permission being-granted for dis-
cussion. We are not escapists. But the point
here is that it was discussed...more people
would have been killed in Bara if the police
had not rushed there and saved their lives.
The police and the Government there should
be lauded. The second point that they men-
tioned in this reghrd is that this massacre
was in retaliation to a previous massacre at
Main and Barasimla. Just howthe leaders of
opposition Shri Advani and Shri Khurana
told that the State Government should be
dismissed. :

Mr. Speaker, Sir, let us decide in the N.
I. C. that the number of persons killed should
be the criteria for the dismissal of the State
Govermnment. On this basis, after Bihar, the
U. P. Government should also bedismissed.

(interruptions)
[English)

SHRI MANORANJAN BHAKTA (And-
man & Nicobar Islands): Sir, about 1,100
workers, working with the ONGC for the last
510 25 years, have been retrenched. And 11
workers at Calcutta are on hunger-strike.
The condition of 5 of those workers is very
serious. | would like that the Minister for
Petroleum should make a statement about
it. How have these 1,100 ONGC workers
been retrenched in West Bengal? This is a
very serious matter. The Government should
come out with a statement.

Five out of the 11 workers, who are on
hunger-strike, have been hospitalised and
their condition is very serious. | want to know
what action has been taken. | request the
Govemment to come out with statement.

SHRI CHITTA BASU (Barasat): | sup-
port the observation made by Shri Mano-
ranjan Bhakta. | want that the Governmentof

-Indiashould make a statement regarding the

present position of the retrenched workers.
{Interruptions) | want a statement from the
hon. Minister. (Interruptions) .
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SHRI SRIBALLAV PANIGRAHI (Deog-
arh): Mr. Speaker Sir, asyouknow, Kalahandi
is a district in Orissa where poverty is en-
trenthed in its soil. Starvation deaths had
taken piace inthe past which has beenborne
aut by tha report of the Comrnission headed
by a relirad judge appointed by the Orissa
Hign Court. Thal repert ciearly mentions
aboutthe starvation deaths which havetaken
placa in Kalahandi earlier. Inspite of that
report, the situation has notimproved. Rather,
the situstion is deieriorating further inas-
mueh as there is lack of employment oppor-
tunities aise. This makes the people, a large
riumber of poor pecpie to tlee to cther parts
of the cotmtty, Untarruptiong)

SRR T E ey B
WOEL DPEAKLO L Pease conclisde.

ZHF SRIBALLAY PAMIGRAMHL Bven
hatt of the JRY alio!mentis yetta be made 1o
tha dstric interrgptions)... The (iissa
Covvarnment 3 wialy calus about the
mabisr. B0, hwould requast the Gavernmani
1o re-airoduce the ADAPT scheme which
was airgady there during the Rajive Gandhi
Government and alse appoint a committes
of this go inte the starvation deaths and also
other probiems of ths peopie fiving
there (Intarruptions; o

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaaker, Sir, there was rno need for me
to get up, had the leader of the Oppaosition,
Shri Advani nct gotup just now. Mr. Speaker:
Are you raising this issus lateron ?

SHR{ RAM VILAS PASWAN: Yes, |lam
not Yaising that issue now. | am taking of
something else. Just now the attention of the
House was drawn to the humanitarian issue.
1t is really a very serious matier. As a Mem-
ber of Parliament, | would like to say that it
would not be good for the unity and integrity
of the country if the House did not tak * it
seriously.

You may reccllect that six months ago,
on 6th August, 22 Dalits had been mas-
sacred in Tsundur. All of us, the hon.
Members of Parliament, visited the site after
the incident and this House debated the
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matterfor 16 hours.l am sorry to note that the
hon. Minister of Home Affairs is concerned
about the Barah incident and he visited that
place. He should have visited that place. But
{ am equaily distressed to say thal despite
Andhra Pradesh being the home State of the
hon. Prime Minister, neither the Prime Min-
ister himself nor the hon. Minister of Home
Affairs did visit Andhra Pradesh. A 16 hours
discussion was held on that incident. Even
then, the Court acquitied all the culprits
stating that none of their namas appeared in
the chargesheet. All the cuiprits have been
acquifted on this ground.

Bloud is Blood, whethertisof apoor, a
ich, a backward, a Nalit or a persen belorg-
ing to upoer castes. 1Upersone were kilizd in
an mcidant prior to Barah incident but no-
body shed tears or thaught of visiting the
place Dezause the vicdms ware vary poor.
Sirnilarly, scme pespie were aisc killed in
Unar Pradesh. But since people belonging
{0 backward castes, Musiims, Sikiis and
daiits werekilled. nobady ie concerned aboul
them.

i condemn the Barah incident but |
accuse the Government of faking a partisan
stand about the Tsundus incident. { will not
be taken by surprise if the B. J.P. people say
so. | would like fo tell this thing fo Shri
Khurana who has demanded dismissal of
Laloo Prasad Yadav Government ...(/nter-
ruptions) If he has a moral responsibiiity, e
should first demand the dismissal anc resig-
nation of Uttar Pradaesh Government, ba-
cause there is no protection io people be-
longingto backwardciasses in Uttar Pradesh.
1 do not want to go into other points. ... {inter-
ruptions) Mr. Speaker, Sir, the Government
of Bihar has requested for a CBl enquiry irto
Barah incident. A special court has already
beean sst up there, | woouid like to point out
to the Government that though such a big

. incidenttook place in Tsundur, forwhicha 16

hour debate took place in this House, no-
body was punished. lf the Government has
asenseof moral responsibility it should reply
it, otherwise, it should resign. {interruptions)

”n
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12.35 hrs.
[English)
PAPERS LAID ON THE TABLE
Notification under Copyright Act, 1957

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): On behalf of
Shri Arjun Singh I beg to lay onthe Table—a
copy of the International Copyright Order,
1991 (Hindi and English versions) published
in Notification No. S. O. 657 (E) in Gazette of
India dated the 30 September, 1991 issued

-under section 40 of the Copyright Act, 1957.

[Placed in Library See No. LT- 1400/92]

Notification under Water (Prevention and
Controlof Poliution) Cess (Amendment) Act,
1991 and Reviews on and Annual Reports of
Andaman and Niccobar Island Forest and

Plantation Development Corporation Ltd.,

Port Blair and Wild Life of India, Dehra Dun
for 1990-91 etc.

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): | beg to lay on
the Table—

(1) A copy of the Naotification No. S.
O. 78 {E) (Hindi and English
versions) published in Gazette
of India dated the 26th January,
1992, appointing the 26th of
January, 1992 as the date on
which the Water (Prevention and
Control of Pollution) Cess
(Amendment, Act, 1991 shall
come intoforce. [Placed in Library
See No. LT - 1401/92)

(@) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
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section 619A of the Companies
Act, 1956:-

(i) Review by the Government
on the working of the And-
man and Nicobar Islands
Forest and Plantation De-
velopment Corporation
Limited, Port Blair, for the
year 1990-91.

(i) Annual Report of the And-
man and Nicobar Islands
Forest and plantation De-
velopment Corporation
Limited, Port Blair, for the
year 1990-91 along with
Audited Accounts and com-
mentsofthe Comptrolierand
Auditor General thereon.
[Placed in Library See No.
LT - 1402/92]

(3) () Acopyofthe Annual Repornt
(Hindiand English versions)
of the Wildlife India, Dehra
Dun, for the year 1990-91
along with Audited Ac-
counts. :

(i) Acopy ofthe Review (Hindi

- andEnglishversions)by the
Governmenton the working
of the Wildiife Institute on
India, Dehra Dun, for the
year 1990-91

(4) A copy of the policy State-
ment (Hindiand Englishver-
sions) for abatement of pol-
lution. [Place in Library See
No. LT- 1403/92]

Review on and Annual Report of New
Delhi Tuberculosis Centre, New Delhl
for 1990 etc.

THE MINISTER OF HEALTH AND
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FAMILY WELFARE (SHRI M. L.FOTEDAR):
On behalf of Shrimati D. K. Tharadevi
Siddhartha | beg to lay on the Tabie—

m

@

@

@i

A copy of the Annual Report
(Hindiand English versions)

ofthe New Delhi Tuberculo- -

sis Centre, New Delhi, for
the year 1990 along with
Audited Accounts.

- A copy of the Review (Hindi

and Englishversions) by the
Govemment on the working
of the New Delhi, Tubercu-
losis Centre, New Dehi, for
the year 1990.

A statement (Hindi and
English versions) showing
reasons for-delay in laying
tha papers mentioned at (1)
above. [Placed in Library
See No. LT- 1406/92]

Noﬂﬂatbnwﬂorlndhﬂllmm

1989.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): | beg to lay on the Table—

M

0

Acopy each of the following
Notifications (Hindi and
English versions) under
section 199 of the Indian
Railways Act, 1989:-

The Railways Red Tariff
(Second Amendment)
Rules, 1991 published in

Notification No.G.S.R.649

nGazete ot Indiadated the

" 9th November, 1991.

. () The Raiway Red Tariff

MAROH3.1992

@

0]

@)

(i)
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(Third Amendment) Rules,
1991 published in Notifica-
tion No. G. S. R. 650 in
Gazette of India dated the
9th November,
1991.[Placed in Library See
No. LT-1404/92)

A copy each of the following
Notifications (Hindi and
English versions) under sub-
section (3) of section 30 of
the Railway Claim Tribunal

‘Act, 1987:-

The Railway Claims Tribu-
nal (Procedure for investi-
gation of Misbehaviour or
incapacity of the Chairman,
Vice-Chairman and Mem-
bers) Rules, 1991 Published
in Notification No. G. S. R.
699 (E) in Gazette of India
dated the 26th November,
1991.

The Railway Claims Tribu-
nal (Procedure) Amendment
Ruies, 1991 published in
Notification No.G. S. R. 700
(E) in Gazette of Indiadated
the 26th November, 1991.

The Railway Claims Tribu-
nal (Salaries, Allowances
and condition of services of
Chairman, Vice- Chairman
and Members) Amendment
Rules, 1991 published in

. Notification No.G. S. R. 726

(E) inGazette of India dated
the 6th December, 1991.
[Placed in Library See No.
LT - 1405/92]
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rance (Amend.) Ordinance, 1992
12.36 hrs.

PUBLIC LIABILITY INSURANCE
(AMENDMENT) BILL*

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHR: KAMAL NATH): | beg to move
for leaves to introduce a Bili to amend the
public Liability Insurance Act, 1991.

MR. SPEAKER: The question is:

“That Leave be granted to introduce
a Bill to amend the Public Liability
Instance Act, 1991."

The motion was adopted

SHRI KAMAL NATH: | introduce the
Bill

12.361/2 hre.

PUBLIC LIABILITY INSURANCE
{AMENDMENT) ORDINANCE, 1992

Explanatory Statement giving reascns
for Iimmediate Legisiation by Crdinance

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): | beg tc lay on
the Table an explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Public Liability
Insurance (Amendment) Ordinance. 1992.
[Placed in Library See No. LT - 1407/52)

12.37 hrs.

| GOVERNCRS (EMOLUMENTS, ALLOW-
ANCES AND PRIVILEGES) (AMEND-
'MENT) BILL’

THE MINSTER OF STATé IN THE

SEBI Bill 518

MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): On behalf of Shri S. B. Chavan, |
beg to move for leave to introduce a Bill
further to amend the Govemors (Emolu-
ments, Allowances and Privileges) Act, 1982.

MR. SPEAKER: The question is:
“That leave be granted to introduce a
Bill further tc amend the Governors
(Emoluments, Allowances and Privi-
leges) Act, 1982,"
The motion was adopted.

SHRI M. M. JACOB: | introduce the
Bill.

12.38 hrs.

SECURITIES AND EXCHANGE BOARD

OF INDIA BILL*

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): On behalif of Shri Manmo
han Singh, | beg to move for leave to intro-
duce a Billto provide forthe establishment of
a Board to protect the interests of investors
in securities and to promote the develop-
ment of and to regulate, the securities mar-
ket and for matters connected therewith or

v incidental thereto.

MR. SPEAKER The question is:

*That leave be granted o introduce a
Billto provide for the establishment of
a Board to protect the interests of
investors in securities and to promote
the development of, and to regulate,

*Published in the Gazette of India, Extraordinary, Part ll, Section 2, dated 3-3-1992.
**Introduced with the recommendation of the President.
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the securities market and for matters  takais industrially backward. Like Gulbarga,
connected therewith or incidental  Kolar and Bidar district, reinfall is very low in
thereto.” " Chitradurga district. Agriculturists of this

district are completely dependant on rain as
The motion was adopted there are no irrigation facilities. There are

SHRI RAMESHWAR THAKUR: |
introduce the Bill.

12.381/2 hrs.

SECURITIES AND EXCHANGE BOARD
OF INDIA ORDINANCE, 1992

Explanatory Statement giving reasons
for immediate legisiation by Ordinance

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): On behalf of Shri Manmo-
han ‘Singh, | beg to lay on the Table an
explanatory statement (Hindi and English
versions) giving reasons for inmediate leg-
islation by the Securities and Exchange Board
of India Ordinance, 1992. [Placed in Lbrary
See No. LT - 1408/92]

12.39 hrs.
[MR. DEPUTY SPEAKER in the Chaif)
MATTERS UNDER RULE 377.

() Need to declare Chitradurga,
Karnataka on a ‘No industry
district, and to set up indus-
tries all over the district.

SHRI C. P. MUDALA GIRIYAPPA
(Chitradurga): Chitradurga district in Karna-

railway lines not worth mentioning. No prog-
ress in industrial development has boen
madommlsdmnct

Repeated representations have been
made to the Centre to set up medium and
large scale industries in this district, butto no
effect.

|, therefore, urge upon the Central gov-
emment to declare Chitradurga district as a
‘no industry district’ and set up industries all
over the district to save the poor people from
distress.

(i) Need to upgrade TV transmit-
ter at Nagarcoll, Kanyakumari
district, Tamil Nadu

SHRI N. DENNIS (Nagarcoil): A Lower
Power TV Transmitter of 100 watts is in-
stalled at Nagarcoil, Kanyakumari District. It
has the capacity to relay programmes upto a
radius of about 15 kms. only and thus view-
ers beyond that area are deprived of the
opportunity of viewing the National and
Regional Programmes. It is therefore essen-
tial that the Transmitter is upgraded to aone
K. W. Transmitter at the earliest. Alterna-
tively, efforts may be taken to beaw the
Madras Doordarshan Programmes to satel-
lite via the Ground Station at Kalpakam,
Madras sothat alithe L. P. T.s of Tamil Nadu
can relay this programme, as is done in
Andhra Pradesh. Government may also
consider to extend the micro-link which is
presently upto Kodaikanal to Nagarcoil. Ef-
forts may also made to instal the proposed
TV transmitter at a better location so as to

- coverthe entire district of Kanyakumari. The

*Published in the Gazette of India, Extraordinary, Part Il, Section 2, dated 3-3-1992.
’_'Immdueod with the recommendation of the President.
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height of the TV tower at Nagarcoil can also
be increased. | request the Central Govern-
ment to take appropriate steps so as to
enable the TV viewers of the entire Kar:-
yakumari Districtto get the opportunity of TV

() Need t» send a team of spe-
clalists alongwith medicines
to Bastar district of Madhya
Pradesh to check growing

menance of gastroenterltis
there.

[ Transtation)

SHRI MANKU RAM SODI (Bastar): Mr.
Deputy Speaker, Sir, gastroenteritis spreads
suddenly like an epidemic in Bastar district
and every year hundreds of Adivasis die an
untimely death. Last year more than 2000
people died. This year too, in January 1992,

this disease originated from Gangalor vil- -

lage of Bijapur block and by giving rise to
vomiting, dysentery malaria and maningitis it
has so far claimed 160 lives. It is spreading
like any thing. Several villages have come
under its grip and every day the number of
victims is increasing. Thereis nocontrol over
the disease and people are scared of it and
are about to leave the village.

Therefore, | request the Central Gov-
emment to send a team of specialists
alongwith medicines to Bastar and thus check
the untimely death of Adivasis.

(iv) Need to implement the Reso-
lution adopted by the U. P.
Legisiative Assembly for crea-
tion of a separate ‘Uttaranchal’
State.

SHRI BHUWAN CHANDRA KHAN-
DURI ( Garhwal): Mr. Deputy Speaker, Sir
the resolution adopted by the Uttar Pradesh
Legislative Assembly for creation of a sepa-
rate Uttaranchal Stats by uniting eight hill

PHALGUNA 13, 1913 (SAKA)
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districts of Uttar Pradesh has been sent for
the approval of Centre a long back but till
now no action has been taken by the Central
Govemment to give clearance to this impor-
tant proposal. -

_ After independence these hill districts
did not develop as rapidly as other parts of
the country. The people of this region are
making a demand for a separate State since
long for their economic and industrial devel-
opment and it is true that development of
these regions could take place only after
creation of a separate State. The aspirations
of the people of this entire region will be
fulfilled only when a separate State is cre-
ated. Many agitations, hunger strikes, dhar-
anas and meetings have been organised.
Thetotal areaof this proposed State consist-
ing ofthese hill districts is more than the area
of Himachal Pradesh and the population will
be almost the same.

Therefore, the Central Government
should immediately announce the creation
of a separate Uttaranchal State by taking an
immediate, meaningful and appropriate
decision on this matter of urgent public
importance.

| request the Central Government to
take an immediate decision in this matter.

[English]

(v) Need to defer the proposal to
discontinue the postat van
sorviges to Perundural and
Bhavani Towns, Tamil Nadu.

- SHRI P. G. NARAYANAN (Gobichet-
tiyalayam): Perundurai and Bhavani Towns
in my Parliamentary constituency in Tamil
Nadu, receive all postal articles from Erode
HPO by the departmental van inthe morning
which helps the department to deliver the
articles after sorting out without any delay.
Now, itis understood that the Postal Depart-
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ment is planning to discontinue the depart-
mental van services to Perundural and
Bhavani and entrust delivery through private
buses or to private contractors. This would
definitely cause untold hardship to the public
and residents of these areas, since private
contractors may not find departmental tares
economical and further the private bus serv-
ice may not be punctual also. The consum-
ers.and the residents are opposed to this
move. intheinterest ofthe publicof this area,
1 urge upon the Minister of Communications
0 intervene in the matter and issue instruc-
tions to defer the proposed move.

(vi) Nead for reconstruction of

Ghaziabad Rallway Station,
Uttar Pradesh.

[ Transtation]

DR. RAMESH CHAND TOMAR: Mr.
Deputy Speaker, Sir, the population of
Ghaziabad cily is about 8 lakh and it is the
largest industrial city of Uttar Pradesh and
adjacent to Delhi. So far as | know the
decision of reconstructing Ghaziabad rail-
way station was taken in the Seventh Plan
but till now it has not been put into effect.

Siv, | would like to inform that perhaps
Ghaziabad is the only district in the country
where one has to cover many stairs to reach
the Railway platform, and it creates a lot of
problem to patients, who are suffering from
heart allment and passengers who are aged
and handicapped .

Thersefore, | demand from the Central
Government that the reconstruction work of
this railway station should be started imme-
diately so that the peopie of Ghaziabad can
get somae refief .

Statsory Resotion 524
of
RIS
(vi) Need for early completion of
| iateral
road in North Bihar .

[ Transiation]

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): Mr. Deputy Speaker Sir, the
construction work of nearly 135 kilometer
Darbhanga-Forbesganj lateral road in North
Bihar announced by the Central Govern-
ment during 1988-89 and included in the
plan is lying uncomplete. This lateral road is
of national importance. This Indo-Nepal
border area lateral road in backward area is
not only important from the transport point of

- viewbutis also very much important from the

point of view of public welfare and national
security.

In view of strategic importance of the
above mentioned. work, | demand that the
construction work of Darbhanga-Forbesganj
lateral road should be included in the Eighth
Plan in national interest and should be
completed.

(Enghish]

STATUTORY RESOLUTION RE: AP-
PROVAL OF PROCLAMATION IN RELA-
TION TO THE STATE OF MANIPUR
AND
MOTION RE: REVOCATION OF PROC-
LAMATION IN RELATION TO THE
STATE OF MANIPUR- CONTD.

MR. DEPUTY SPEAKER: The Houss
will now take up further discussion on the
Resolution moved by Shri M. M. Jacob and
the Motion moved by Shri Girdhari La) Bhar-
gava on the 28th February, 1992.

Shri Mohan Singh to continue.
[Transiation}
SHRI MOHAN SINGH (Deoria): Mr.
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Deputy Speaker Sir, ¥ you go through the
report of the Governor of Manipur carefully

then you will reach the conclusion that itis .

difficult to run a stable Government there in
the present political situation. The Govemor
makes his assessment and comes to the
of the Central Government. It is the opinion
of the Central Government that the legisia-
tive assembly should be kept under sus-
pended animation and the President’s rule
shouid be imppsed for some time. t means
that the Congress Party and the Central
Govemnment wants to repeat the history of
Meghalayain Manipur. Whenit is the opinion
of the Govemor that it is impossible to have
any stable Government under present cir-
cumstances, then why not the legislative
assembly be dissolved and the opinion of the
people should be ascertained afresh. New
situations and new differences are coming
up there only due to the Central Govem-
ment. In the last election 24 members of
Congress Party were elected from there Out
of those 24 members, 14 members have
resigned from the Congress Party. Seven
member outof those 14 said thatthey wanted
to form a local party i.e. the Manipur Con-
gress Party. The Congress tried to bring
back these 7 members by alluring them. At
this the speaker of the iegislative assembly
dismissed them from their membership.
Then the Supreme Court directed the speaker
to restore their membership. Now, the
Speaker of the legislative assembly wants
that the Supreme Court should make its
judgement more clear. The Speaker of the
legisiative assembly wants this much clarifi-
cation from the Supreme Court of India
whether he should recognise them as inde-
pendent members, or members of the
Manipur Congress party or should they be
allowed to work in the House as the mem-
bers of the Afl india Congress Committee.
Inspite of this the Supreme Court issued
them a notice of contempt of court and called
them inthe court. Due to the political interfer-
enceaithe Central Government a new conflict

ﬂlqsmdumpw
i.e. judiciary versus legisiature is starting
from Manipur.

Sir, therefore, | request that the Central
Govemnment should immediately dissolve
the legisiative assembly and order fresh
elections there and the new Government
elected with the full support of the people
should be installed there and the interfer-

. ence which the Central Government is doing

to serve its political interests should be
stopped immediately. With these words, |
conclude. (interruptions)- :

SHRI SOMNATH CHATTERJEE
(Bolpur): The hon. Minister has not at all
listened.

[English}

MR. DEPUTY-SPEAKER: Shri Kirip
Chaliha. He is absent.

SHRI SOMNATH CHATTERJEE: The
Minister is gossiping all the time.

MR. DEPUTY- SPEAKER: Shri Vijay
Naval Patil. He is also absent.

SHRISOMNATH CHATTERJEE: Does
the Minister know what has happened?

Gupta.

SHRI INDRAJIT GUPTA (Midnapore):
There is acomplaint on this side thatthe hon.
Minister in charge of this item is not Estening
1o the speeches which are baing made.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACORB): | am listening 1o the speeches.’

. SHRI SOMNATH CHATERJEE: | see!
Oh! You can listen and speak !



$27 Statutory Resolution
Re: Amovd

SHRI INDRAJIT GUPTA: The attitude

and behaviour of the Government of India for

the last there or four weeks towards the

situation in Manipur, | should say, is one of
extreme dishonesty and opportunism. What
the Government is trying to do will lead o
great deterioration in the whole situation in
the North-East of our country.

The Govemor’s report which has been
-made available to us cormrectly states the
position. l]uuquohwhghoaya:

“That hide-and-seek game which is
being played for the last three weeks
has generated an atmosphere of
uncertainty which is having serious
repercussions in the administration
of the State.”

Now, what is this hide-and-seek game
which the Governor. has referred to? And
what is the necessity of playing hide-and-
seek? Who is playing it and with what pur-
pose?.

The Assembly was suspended afterthe
prociamation of President’s Rule and it has
been kept in a state of suspension for so
fong. It is true that at the time when the
President’s Rule was promuigated, at that
time, the Governor in his report also said
‘that,

“For the time being 1 do not favour
dissolution of the Assembly and for
the time being | am favouring a sus-
pension of the Assembly. lfeelthaton
the whole it would be preferable only
o suspend the Legiskive Assembly
for the present.

This is dated the 2nd of January.

“However, if after watching the situ-
ation for some time it appears that no
party is able 10 secure an adequate
majority through legitimate means,

MAROH3.1992 of
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. the Assembly should be dissolved,

Now, there is not the remotest chance
for it as 1 see and Shri Jacob be will enlighten
me as to which party, he expects, would able
1o secure a reasonable majority. Already
three or four weeks have gone by and noth-
ing has happened. The whole idea of keep-
ing the Assembly suspended like this is
obviously to encourage some kind of horse-
trading, some kind of buying and selling of
MLASs. | regret to say that this practice does
prevail to a great extent in some of these
North-Eastern States and the Governor has
referred to that also, the instability which is
there because of this attitude of many legis-
lators who either sit on the fence or who are
prepared fo cross sides more than once. But
why is House being kept suspended now?
Now there is a reference, the constant argu-
ment of the Government is regarding this
Supreme Court’s Order setting aside the
disqualification of seven Members by the
Speaker and saying that the Speaker has
violated the Supreme Court’s Order by not
allcwing thess seven people to resume their
seats in the House.

If | am cormrectly informed, there was a
judgement of the Superrme Court of 12th
November 1991 removing the disqualifica-
tion of seven Members. A judgement means
a judgement. A judgement does not mean
simply an Order. Mr. Jacob, a judgement
does not mean simply an Order and they
have referred to it. The fact of the matter is
that up to this day, that judgment giving all
their arguments, their reasons why they have
come to this conclusion, has not appeared
and it has not seen the light of the day.
Perhaps it is not yet ready, | do not know. |
cannot go into that. If no such judgement is
communicated to the Speaker, then you
kindly tell us as to what is the status of these
seven people. Suppose they are restored to
their places in the Assembly, who is 0 de-
cide as to which Party they belong to? They

" came out from the Congress. There was a
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talk then of forming a new Party called
‘Manipur Congress'. But that fell through.
‘Are they now to be treated as independent
‘Members or unattached Members? Or are
they retuming to the Congress? What are
- they doing? Nobody knows. If the judgement
of the Supreme Court, with all its arguments
and reasons produced and given, then who
is to decide? Ultimately if they come back to
the House, whoisto decide asto whatis their
status in the House and then to which Party
they belong to? Are they have to be as
independent Members or unattached Mem-
bers? Nothing is known. And the Speaker
did not act on the basis only of thal Order.
That is true. He is waiting for the judgument,
which has not come to light even today. Now
the Speaker has been summoned, L.am fold,
by the Supreme Court for | do not know -
contempt of Court or something. | do not
know what he proposes to do. | would be
very happy if he does not obey that summon
and he does not appear in the Court. That
has been the tradition and practice when-
ever there is this type of confrontation be-
tween the judiciary and the Legislature.

Our Speaker in this House have several
times been summoned by Courts and asked
to appear and the House has unanimously
decided thatthey will not appear. They cannot
appear and they cannot he made subject to
the decisions of a Court. Let the Court pro-
ceed and do what it likes. So, | do not know
ifhe is goingto appear. ltis upto him. Hecan
appear and argue his case or get somebody
elseto argue his case. If | were the Speaker,
| would respectfully advise him not to ap-
pear. He should not appear. Our Legisla-
tures are not to be subordinated to the Or-
ders of the judiciary in this way. i has never
been done.

Anyway my point is that this very de-
tailed and exhaustive report of the Governor
is worth going into. But it gives many inter-
esting glimpses into the situation in Manipur.
And he has referred apert from what | have

in Relation to

the State of Manipur
said about the hide and seek game to an
extraordinary fickleness of party loyaities in
the present political scenario of Manipur. He
has referred to the fact that political instabil-
ity would lead to a rapid deterioration of the
situation. He has referred to the fact that it
would be wholly unrealisticto expect thatthe
Ministry can function for any lengthoftimea
fluctuating and wafer thin majority in Manipur.
1 do not know i Mr. Jacob has got any plans
by which he can instal a Ministry which will
not have a fluctuating and wafer thin major-
ity. All attempts are being made _ we under-
stand — to instal, to re—instal, a Congress
Ministry by back door taking advantage of
this indefinite suspension of the Assembly.

13.00 hrs.

But | wish to state that if any party or
group of parties or front of parties is to be
calied at all and given a chance 1o form a
Ministry and if they cannot do i, if they
cannot prove the majority on the fioor of the
House, their case will fall through. But, i
anybody is to be given that chance, it should
certainly not be the Congress; it should be
United Front which was in power before the
dissolution and before the promulgation of
the President’s Rule and which still claims to
have a majority and whether they have a
majority or not, let it be decided on the floor
of the House. & cannot be tested in Shri
Jacob's Office. ithas to be tested on the floor
of the House. If You are not prepared to do
that and if the Congress people come for-
ward now and say that they have the major-
ity, well it is equally illogical or equally ridicu-
lous as the gther thing is. Therefore, | would
like to know what is the purpose behind this

- vety prolonged suspension which is being

kepl going, knowing very well that this is
going to affect the whole situation in -

PROF. M. KAMSON (Outer Manipur):
Sir, the Congress is ready to show the
strength on the fioor of the House



Statutory Resolution

Re: Approval of Prociamation

Relation to the State of Manipur and
MR. DEPUTY SPEAKEH: Shri Indrajit
Gupta has not yielded.
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SHRI INDERAJIT GUPTA: All the de-
fections which have taken place were from
the Congress Party. They should nottalk ke
this. It was no the ruling not ruling Front
people. Later on two'people belonging totwo
different parties within the ruling Front has
left these parties on being expelied or some-
thing fke that. Butthe original game of defec-
tion was begun entirely by the Congress.

PROF. M. KAMSON: It is not a fact.

SHRI INDRAJIT GUPTA: The Gover-
nor has said the need of the hour is to restore

the credibility of the Parkamentary Demo-

cratic System. This is not the way to restore * -.
the credibility by keeping something hanging
int the air and going on trying to get together

people and then approach the Governor and
'say that now we are in a majority. They have
not succeeded. They are failing miserably.
They cannotdo it because the people are not
with them. )

You krow a very big agitation is also
going on in Manipur atthis moment on a very
very old and long pending demand which is
‘the inclusion of the Manipuli language under
our Constitutioninthe Eighth Schedule. They
have been agitating for years. We have
taken it up in this House and many people
have taken it up under many different Prime
Ministers and always had been assured of
done. Now, the whole of Manipur is in fer-
ment. All types of people who have nothing
o do with parties, all rections of the people
including students and youth and different
parties and people are agitating on this
common question of their language-Manipuri
~ language-and the refusal of the Government
to heed to this demand has already greatly
strainerd the relations between the people of
Manipur ant the Centre. Now, on fop of this,
this is the way that you are behaving regard-

MARCH 3, 1992
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.ing the Assembly and the Government.

Shri Somnath Chatterjee: THE GOV-
ERNOR IS ALSO IN TROUBLE.

SHRI INDRAJIT GUPTA: Now the
Govemor has said,”lf the Assembly is only
suspended, *here is possibility of supported
being brought by money or through lure.
“That is what you want to do or | do not know
what you want to do?

SHRISOMNATH CHATTERJEE: Now,
they wijl do with foreign exchange.

SHRI INDRAJIT GUFTA: If this is the
difficulty then it is not possible to ascertain
with-any certainly or accuracy as to how
—.many peop'e are on which side; all the more
whenthere is such a wafer thin difference. Of
courss, you could have tried to estabiish iton
the floor of the House but that was not done.
Now,| say that if it is so uncertain that nobody
can ascertain the exact strength of the two
combinations, the only thing to do is to clear
the air by dissolving the House and ordering
a new election. Let the people of Manipur
decide it. Rt is their Assembly. It is not his
Assembly or my Assembly. Let the people of
Manipur be given a chance to go to the polls
again and letthem decide whomthey wantto
instal: whom they want to give a majority in
_their Assembly. It is a very unhealthy and

- undemocratic practice which is being perpe-

trated for four weeks and the Governor had
been constrained to refer it as a hide and
seek game. What could be a more damning
indictment than this Governor's reference to
this hide and seek game? Therefore, | pro-

" pose, that the Government should take a -

serious consideration that further prolonga-
tion of this kind of suspension is only going to -
lead to total break down of any kind of
political stability in that State and it will affect
the other neighbouring States of the North
East also. Therefors, it is not in the interests
of the country to have a North-Eastern bor-
der which is plagued all the time by this kind
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of political instability. Even the security of the
border on the North-East may be endan-
gered if we go on like this. Therefore, let the
people of Manipurfeel that democratic proc-
ess is being utilised so that they can give
their free opinion and instal the people whom
they want.

" Therefore, | would like to know from the
hon. Minister, when he replies, as to what is
the motive of the Government and the Min-
istry of Home Aftairs in going on kaeping this
Assembly suspended in this manner when
they know very well that they cannot produce
any combination which has a clear and defi-
nite majority. This problem is there. There is
no doubt about that. Whenever this kind of
thing happens, there is only one way out.
You cannot do it by any kind of rurepti lious

methads or by any kindl of conspiratorial -

methods. It has to be done by an open and
democratic method. i anybody wants to
form a Government and stakes his claim, he
should be asked to prove itonthefloor of the
House. | say that, inthat case why the United
Front, which was ruling in Manipur, should
notbe asked to prove its majority, They have
also staked their claim. You may think that
their claim is unwarranted. But they should
first be asked to show who are the people
who are prepared to support them. If they
cannot prove it, if they cannot establish it on
the floor of the House, well, they go. Let the
other people do the same. Otherwise, if you
are convinced by these arguments that there
is always a continuing condition of stability of
wafer-thin majority or minority, of people
changing sides and allthese things, thenitis
better-hundred times better - to clear the air.
Let the House be dissolved. Let there be
fresh elections. Let the people of Manipur
vote forwhomeverthey like. Letthem consti-
~ tute anew Assembly and a new ruling party.
That is the only way out.

W, sitting here in the Centre, have got
some responsibility because President’s Rule
is there. We do not want the people of

in Relation to
the State of Manipur -

Manipurittothink thateveryone inthe House
here is interested in prolonging this kind of
suspension and horse-trading and allow
these things to go on. We do not want to be
party to this kind of charge.

I, therefore, appeal to the Government
and the Minister to stop this kind of game
now and to please see to it that the people of
Manipur are not deprived of their legitimate
and democratic right to elect whomever they
want. That is what should be done now.That
will improve matters. Otherwise the aliena--
tion of the people of Manipur from the Center
- which is going on in any case on other
grounds also, including this language issue
- will only get worsened. Then the situation
will become much worse. The crisis will
deepen. We will not be able to get out of it.

[ Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Deputy Speaker Sir, there should
bie a discussion on the circumstances which
led to the imposition of President’s Rule in
Manipur. lwould like to submit that in Manipur
not one or two but seven parties assembled
to form the State Government. The condition
of Maniput is aably be explained in Hindi
Proverb:® Saat Memono Ka Bhanja Bhukha
Hi Sota Hai". Congress and the Janata Dal
have played their roles and have failed to
give a stable Government. My submissionis
thatifthereis instability inthe Eastern States,
whether itis Meghalaya or Manipur, it will be
dangerous for the country. The Congress
Party is in power in the Centre. It is the
special responsibility of this party to stop
such disturbances in the States but it has
failed to perform them. Where the opposition
parties are in power like, Madhya Pradesh,
Uttar Pradesh and Rajasthan, Its role has
not been upto the mark. | would fke to
mention the name of Rajasthan, espacially.
The Rajasthan Government is working prop-
erly. There the border area, the areawhichis
onPakistan border is adesertarea, therethe
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side after training in Pakistan. There is also
drinking water problem in that area. Some
money was allocated by the Centre for the
security of the border. Rajasthan Govemn-
ment has done commendable job in Barmer,
Jaisalmer and Bikaner. The Central Govern-
. /ment should give some more funds for the
security of the border area. Our Chief Minis-
ter has requested time and again in this
regard but Central Government has discon-
- tinued giving the funds allocated last year.
Rajasthan Goverment can not develop the
desert areas with its own resources. Some
.days back when the present Prime Minister
had paid a visit to Rajasthan he had said that-
for the border area and the desert area,
Rajasthan should be provided with more

aiso come upin Planning Commission. When
the Prime Minister of the country is saying
that being a border area Rajasthan should
be given more financial assistance by the
Central Government then why & is not get-
ting? The answer to it is that there is the
Govemment of the Bhartiya Janta Party in
that State, let it be defamed, let the terrorists
intrude into from that State and iet not the
- border be safe. Once when you had given us
money and we did the good work then why
we not getting the money now? it seems that
it is the intention of the Central Government
that there should be instability in Uttar
Pradesh, Madhya Pradesh and Rajasthan.
The Congress men in Rajasthan including
former Chief Minister Shri Harideo Joshiwith
naked swords in their hands...

MR. DEPUTY-SPEAKER : You con-
centrate on Manipur.

SHRIGIRDHARILAL BHARGAVA: Shri
Pares Ram Madema is also among them. |
am taking about Manipur. There is disorder
- and chaos in the Eastemn States and uncer-
tainty is prevailing in the border areas. | am
submitting as to what is happening in the
border areas of Rajasthan. There the Con-
gressmen hold demonstration with naked
swords in their hands to pull down the Gov-
emment of Shri Bhairon Singh Shekhawat.
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Does not it malign their dignity? The Con-
gress men who believe in non-violence, tho
people who pay homage even to antif it dies
are creating a situation of unstability with
naked swords in their hands to pull down our
Govemment. The Government of the oppo-
sition parties in the Eastemn States are also
being treated in the same manner. Today no
Govemment can be formed in Manipur
because the situation there is that: “Saat
Mamono Ka Bhanja Bhukha Hi Sota Hai”

The President had convened a confer-
ence of the Govenors. Some concem was
shown in that also, the behaviour of the
Governors was also a point of worry and the
country was also a point of concemn. The
Spaaker of the Manipur legislative assembly
remarked that whatever be the decision of
the Supreme Court regarding anti-defection
law theruling which | have given will hold

. good and nothing eise. If any Govamment

does things according to his personal whims
and does not pay any head to the decisions
of the Supreme Court, what wi'lbe the fate of
the country. There should neither be any
conflict between the judiciary and the execu-
tive nor between the judiciary and the legis-
fature. i there is conflict between these, we
can not expect any justice from anywhere.
This way, it is an insult to the judiciary, tothe
justice itse¥f. There would be no justice. The
Hon. President has said so because the
Anti-Defection Law of the country is not
clear, and all this is happening as a result of
that. Therefore, the Government should
remove all the lacunae present in the Anti
Defection Law Through legislation. The hon.
President has expressed his concem in the
Conference of Govemors. The conflict that
has taken place in Manipur between Legis-
lative and Executive and the Govemment
should definitely consider it. What | meanto
say is that democracy cannot be maintained

. in the State by simply implementing the

President’s Rule. President’s Rule is not the
alternative to the democracy. Thatis why the
Congress party could not claim a majority of
voles there. You should restore Legislative
not run the State. There is neither Kashmir
nor Punjeb like situation. Therefore, it is
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necessary to dissolve the Legislative As-

' sembly immediately and elections be con-
ducted, so that democracy is restored. And

» ititis not done the restoration of democracy
is not possible. | hope that keeping in view
the present circumstances in the country
and the disturbances in the eastern States
and to provide security the flaws in the anti-
defection law should® be removed. New
ParaMr. Deputy Speaker, Sir, the Govern-
ment should give financial assistance to the
States ruled by opposition party Govemn-
ments. Without taking into consideration the
fact whether some State is rule by BJP
Govemment or Janata Dal Government, the
Central Govemment should consider such
states in accordance with democratic prin-
ciples. Therefore, | would again urge upon
the dissolution of Manipur Legislative As-
sembly and conduct elections there so that
democracy is restored.

[English

MR. DEPUTY-SPEAKER: We willhave
the repiy after Lunch. Now, the House stands
adjourned'to meet again at 2.15 p.m.
13.17 hrs.

The Lok Sabha then adjoumed for
Lunch till fifteen minutes past Fourteen of
the Clock.

[English]

The Lok Sabha re-assembled after Lunch
at eighteen minutes past Fourteen of the
Clock

[MR. DEPUTY-SPEAKER in the Chair]

STATUTORY RESOLUTION RE: AP-
PROVAL OF PROCLAMATION IN
RELATION TO THE STATE OF
MANIPUR — CONTD.

AND .
MOTION RE: REVOCATION OF PROC-
LAMATION IN RELATION TO THE
. STATE OF MANIPUR - (CONTD.)

MR. DEPUTY-SPEAKER: Shri M. M.
Jaocob. . N

in
the State of Manipur

THE MINSTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

 AND MINISTER OF STATE IN THE MINIS-

TRY OF HOME -AFFAIRS (SHRI M. M.
JACOB): Sir, | am thankful to the Members
who have participated in the debate on the
President's rule in the State of Manipur. Itis
a very lively debate. About nine Members
have participated and | am thankful to all of
them, especially to Shri Indrajit Gupta for the
views expressed. -

My motion before the House is for the
ratification of the proclamation of President’s

" rule in Manipur on 7th of January, 1992,

None of the Members of this august House,
who are my friends has opposed the very

. same motion which | have moved here. | am

thankful to them.

The only things suggested by those
Members including Shri indraijit Gupta are—
why do you not hold elections. Most of them
have agreed on the perception of the Gover-
nor in assessing the situation. All of them
agreed that political instability is there, that
changing sides by MLAs is there, that insur-
gency is prevailing in Manipur and that the
situation is not fair enough in Manipur. Actu-
ally, my job is now substantiaily reduced
because | found general support of the
action taken by the President in promulgat-
ing President’s rule.

Well, some of the hon. Members sug--
gested "Why not you dissolve the House
right now?” By and large, they agreed with
the perception of the Govemor in all aspects.
But the very same Govemor who gave the
perception in all matters, gave a well consid- -
ered view that “the conditions are not ripe to
hold anselection in Manipur because even by
holding an election, | do not expect any
positive change.” So, let us watch for some
time to see whether stability can come in a
legalistic and normal manner. We do not
want to do anything out of the way.

in this connection, permit me to point
out one thing. There was some insinuation
on the Congress Parly headed by Shri P. V.
Narasimha Rao here that Congress is trying
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to topple Government in X, Y, Z places. |, for
one, being responsible for some of these
issues, have never gone to the States where
this kind of horse-trading is taking place. We
made it a point not to go and encourage any
of these things because stability is neces-
sary in any part of North-East and in all parts
of India, especially in the North-East where
we are exposed to vulnerable situations of
the border areas. We are very particular that
there should be strengthening of democratic
process. We should not weaken democracy.
We shouild not frustrate the Members of the
Assembly and the people who voted themto
power. After all, in Manipur, there are large
number of people who voted MLAs to power.
These MLAs will have to take a position.

~ Now I come back to the real scenario. In
1990 July, elections took place. The Con-
gress Party got 26 Members. Out of €0,
Congress got 26. Other smaller parties got
different number of seats. The MPP which is
the ruling party till the other day got 11
Member. The Party who got 26 Members
had to lose the Government and a Party with
11 Members instalied a Government. How?
| was just listening. Somebody must come
and say that this happened at that time.
Nobody said now it happened.

The only thing happened in India at that
time was, by some misfortune or whatever it
is,

-Congress Party last power in Delhi.
Nothing eise happened inthis country. Noth-
ing happened in Manipur. Congress Party
lost power in Delhi. Rajiv Gandhi Govern-
ment was unseated. Another Prime Minister
came to power. They also had Home Minis-
ter here slightly more active than me, per-
haps, because they used to visit more often.
| do not visit so much. They visited more
often. The 11 becamemore than 26 and 28
and it goes up. So, the Congress Party
became the Oppossition. (/nterruptions). | do
not accuse anybody of horse-trading. | do
not want to expose a MLA subject to horse-
trading, because they are elected by the

people. | am the last man to denigrate the
position of MLA. | want them to be the real
representatives of the people of this country.
| do not want to denigrate anybody.

SHRIINDERJIT (Darjeeling): They have

. indulged in horse-trading.

SHRI M. M. JACOB: | still believe that
there will be possibilities of corruption. | do
not lose hope on individual like this.

- SHRI YAIMA SINGH YUMNAM (Inner
Manipur): | want a clarification from the hon.
Minister. Has the hon. Minister recognised
that there is a Left Front there?

* SHRIM. M. JACOB: Let me come back.
1 am coming to your point, Mr. Yaima Singh
Yumnam.

You made the 11 to become majority,
reducing the 26 to become minority. (Inter-
ruptions) The Hon. Speaker disqualified
seven MLAs at that time and six people were
declared unattached. (Interruptions)

MR. DEPUTY-SPEAKER: You can ask
clarifications afterwards.

SHRI M. M. JACOB: That the Hon.
Speakerdisqualified seven MLAs is aknowan
tact. The Supreme Court’'s comment is also
there. If | am permitted to read one line, Shri
Bhattacharya told the Bench——Shri Bhat-
tacharya is Hon. Speaker’s counsel— after
they issue the notice to Dr. Singh that he was
withdrawing from the case as he was unable
to defend the Hon. Speaker. Even then | do
not accuse the Hon. Speaker. The Speaker
is a respectable institution. | do not want to
downgrade the Speaker. | will not speak
anything againstthe Speaker. The Speaker's
institution is very sacrosanct. (Interruptions)

MR. SPEAKER: Shri Yaima Singh
Yamnam, let the hon. Minister reply. What-
ever questions you want to ask, please note
themdown. Afterwards youwill have achance
to seek clarifications from the hon. Minister.
At that time, you can make use of it. At that
time, you can utilise it. |
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SHRI YAIMA SINGH YUMNAM : Sir, 1
amon a pointof order, When | spoke, you did
not allow me to mention the Court issue
saying that it was subjudice. But now ShriM.
M. Jacob is referring to that. This is a matter
of apoint of order. Why lwas not allowed and
why he is being allowed to refer to that?
(Interruptions)

SHRI M. M. JACOB: Sir, the hon.
Member had misunderstood me. | was only
supporting him. | will not denigrate the
Speaker's Chair. That is what | was telling. |
wastellingthat | was supporting the Speaker’s
position, place and not otherwise. He got an
opportunity to speak earlier. Now also, | do
not mind his asking questions after | finish
my presentation of facts before the House
because the House is important for me.

Under the Tenth Schedule of the Con-

stitution, disqualification taken place. Thatis
an issue which was debated here. But | will
not waste my time on this issue because the
matter is sub judice almost. The Supreme
Court is yet to come out with whatever
comment onthe Speaker’s action. ltis notfor
me to comment on it. But one thing is there.
It may be unfortunate not to take note of the
Supreme Court’s decision removing the
disqualification of the seven Members dis-
qualified in July 1990. The Supreme Court
removed the disqualification, in an order, in
November 1991. It was said here by Mem-
bers thatthe Speaker did not acceptit, he did
not get the full order. The experience here is
thatwhen a Court passes an order, we desist
the order from the Couirt. We understand it.
Even if you want to file an appeal, perhaps
you may go in for the full text of the order and
all that. The implementation takens place
right then. There area several instances to
point out in this House where the order from
the Supreme Court or any High Court has
been immediately implemented by the au-
‘thorities who have to implement it. It is a
different matter and | leave it at that end. The
question isthat itcan be debated lateron and
not now.

Coming t6 my point, T'would like to say
that after all Section 7 of the Tenth Schedule

in Relation to -

the State of Manipur
of the Constitution was struck down by the
Supreme Court. | also agree that the
Speaker's verdict is final. But, at the same
time, Section 6 is fine. The Speaker is the
final authority in the House. | do not question
that. But we are all the product of the Consti-
tution of this country. The Speaker is crea-
tion of the Constitution. The Supreme Court
is a correction of the Constitution, You are a
creation of the Constitution. We are all part
and parcel of the Constitution-of India and so
there are many things to debate upon at
length. We can do so when they keep the
debate on that subject. My debate is not on
the subject. | am purely confined to the
Presidential Proclamation in Manipur and
not beyond anything else. Incidentally, my
friends mentioned about it.l said that we are
allacreation of the Constitution. The Speaker
is also a creature of the Constitution. Some-
times, you have to analyse things in that
direction. So, | do not want to analyse it
further more.

One situation we have to remember.
Why are we all anxious about Manipur?
Manipur was a very peaceful State, a cultur-
ally elevated Stated. The cultural indentity of
the people of Manipur was respected by the
successive Governments in India. An assur-
ance was given right from the late Shrimati
IndiraGandhi downto late Shri Rajive Gandhi,
if | remember correct. While they were ad-
dressing the people of Manipur, they said
that the cultural identity of the people of
Manipur would be maintained at any cost.
We will respect your sentiments and aspira-
tions. Now you have gotoutfits of insurgents.
The insurgent called PLA has got an outfit
called RPF, which is violentand takingto the
militant activities. The Governor has reported
about that in his report. He has also reported
about the NSCN which is an outfit of Naga
which has spread its arms in most of the
North-Eastern States. We have the informa-
tion aboutthe:ﬂ::ined operationsof NSCN,
PLA militant coupled with ULFA. We
have information that these militants are
getting their training on and off in two neigh-
bouring States acrossthe border. Thetrained
volunteers come back with sophisticated
arms and modem training and even with
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other supporting factors. The Govemor has
mentioned that also in the report. The Gov-
emor has mentioned that this has to be
prevented somehow, it is the immediate
necessity to tackle this problem and the
political instability existing in Manipur will not
be able to handie the situation effectively.
This has been mentioned by the Governor. |
-have not drawn my conclusion. It is a real
study report of the Governor of Manipur. And
that Governor is accepted to all of them.
Nobody objected about him earlier, even
though some people criticised him. Even my
friends sitling now in the opposition were
very much supporting the Governor’s action
on and off They now comse and say that the
Govemnor's verdict is not correct. How can
they say that now when they said that Cov-
emor’s verdict was correct to great extent?

They try to deviate about the last part.
Look at the scenario. What is the scene
today? | will read out one pcrtion of the
Gevemor’s report’ says:

*Hf the Congress Party wanted to
from a Government in the same

analogy..."

Shri Indrajit Gupta may kindly pay
atterttion to this point.

SHRI INDRAJIT GUPTA: | am giving
attention to all ycur points. Notli(ayouto
listen to what Speaker said.

SHRI M. M. JACOB: When the majority
was found to be lost to the MPP, it came
down from 34 seats. After the Supreme
Court’s verdict removing about the disquali-
fication of seven MLAs, immediately the
Congress Party started moving and saying
that they want to form a Government. But in
his wisdom, the then Chief Minister con-
vened the Assembly and he found that inthe
House of 60, he had the support of 29
Members. The Congress boycotted the
session because those Members whose
disqualifications were removed -were not
aflowed to get in and out. In the House of 60,
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29 people voted for the Chief Minister. Now
the Governor sends his report. Of course,
the Govemment continued and only after
some time the President’s rule was recom-
mended by the Governor.

The Govemnor has mentioned in an-
other report that with the support of seven
members who have been reinstated to sup-
port the Congress (l) in the House, the reli-
able strength will be 29 which is only one
majority in the House of 57. 29 people were
there with the Congress in the 57 members’
eﬁectwestrenglh because three members

members. Even when there was suspended
animation, notices were served for disquali-
fication. 1 do not kncw where is the end of
this. | leave the matter in the hands of the
aiders like you, the respectable people fike
you. It is not creditable for the democracy in
India.- The Gevernor says that 28 members
are with the Congress. Even then thers is
slender majority. Mr. Indrafit Gupta has said
that there is slender majority. We never
wanted to form a Government with slender
majority. We did not ask for a Government.
The Govemor did not recommend for a
Government. We wanted a stable Govern-
ment in Manipur. We do not want a slippery
Govemment. We do not want a fluctuating
Govemment. We want a solid Government
because out commitments are too deep and
too much. | am not giving the chronological
base. Alithis is inthe report of the Govemor.
The CLP leader of the Congress | wentto the
Govemor and staked the claim on majority.
He said “| have got 33 members, kindly give
the power to me.” But that was not listened
to. Infact, the Congress-I should have formed
the Government much earlier. We never
wanted to encourage any Sight of hurry in
this thing. We wanted calmness in the situ-
ation; we wanted the things to settie down.
So, we did not jump into k. We went accord-
ing o the recommendations of the Governor
only. :

On 31st December, three more MLAs
were disqualified. A Minister left the ruling
party on 26th Décember. Hejoind the Con-



545 Statutory Resolution
Re: Approval of
Fkhwnbthosmoduanmrand

gress and supported the Congress and said

that he was with the ruling party. The Minis-
ter himselt was telling that he was not with
them. Some of the friends like Shri Paswan,
were saying why you are disturbing like this?

The Janata Dal, at that time, had 11 mem-

bers and they were supposed to be very

good members. But finafly when they found
that the ruling party headed by the Chief

Minister is not conducting th affairs well,

seven of them had left that party and formed

into ancther party called Manipur Janata Dal
and they were offering support to the Con-
gress leader. | can very well understand the

agony and™] am not complaining .

What | say is that, in that situation, the
Congress had six members and three of
them were those who formed into a separate
group and said we are walking away from
this ruling party and we are supporting the
opgosition, that is Congress.” The Congress
had six members including Minister who
crossed the floor and said “we do notwant a
Govemment like this”. The majority mem-
bers of the Janata Dal have said that they do
not want this Government. The Janata Dal
people are very honest. They said “we are
also crossing thefioor, as we do not want this
Govemment”. Finally nobody wanted that
Govemment and that was the situation. The
real situation at that time was that the Gov-
emor has to take a position. The Govemor
took a position saying that the Government
cannot function ke that and he recom-
mended for the imposition of the President’s
Rule. Shri Singh asked another question. He
said, when the Chief Minister of that State
advised you for the dissolution of the House
why did you not dissolve the House? That
was the question.

The Governor has recommended the
dissolution after assessing the situation on
1st January. The Govemor, in his letter of
2nd January has stated that President’s Rule
prociamation in Manipur has an imminent
necessity. The Chief Minister, after his
Cabinet meeting on 4th of January, had
recommended for the dissolution and that
was also conveyed by the Speaker. And the
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Governor, in his report says *l am not acting
on this, as | have already reported on the
situation.” The statement of the Governor
refers to the State Council of Ministers’ rec-
ommendations regarding the dissolution of
the Assembly under Article 174 (2) (b) of the
Constitution. The Governorin his reportdated
2.1.92 had already recommended for the
imposition of President’s rule. This is the
point. The Govemor had already recom-
mended the imposition of President’s rule on
2nd January, whereas the Cabinet had its
meeting on 4th and came out with its recom-
mendation on 5th. But before that, the impo-
sition of President’s rule was fiat accompli
as far as the Governor is concerned.

The Govemnment of India and the Rash-
trrapathiji in his wisdom, considered all
aspects of the insurgency inthé North-East,
considered all aspects of the instability of the
situation, considered the deteriorating the
law and order situation and everything else
hadbeen considered. Why goto other things ?
| was in Manipur a month back, before all this
tamasha was reported, and there was Shri
Ranbir Singh's Government in the State.
Unfortunately, when | went there, there was
an Air crashin Imphal wherein several people
died. Shri Madhavrao Scindia rushed to the
spot. | was there for some time. Aimost at 10
o'clock in the night Shri Madhavrao Scindia
comes to my room and says “Jacob there is
asituation. The dead bodles are lying for the
whole day in the hill top. They are not being
lifted by anybody in Manipur. | am not getting
any help for removing the deal bodies from
the hilltop. Within the city there is nobody to
help me. Can you help with your force?” |
immediately called the BSF and the CRPF
commanders available to me. | asked them
to lift the bodies. They said that the State
police have to do it. Shri Scindia said that
they are not doing it; that is why he is asking
me. It is a quostion of dead bodies. Hun-
drads of people are flocking around in the
airport waiting for the dead bodies to be
broughtin. Some people are waiting nearthe
hospotalthinking that survivors maybethere.
Nobody is there to lift the dead bodies. t was
the BSF and CRPF Jawans who marched in
the dead of the nighton the house tops when
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rains were there. They removed the bodies
and brought them.

SHRI YAIMA SINGH YUMNAM (Inner
Manipur) | contest this point.

MR. DEPUTY-SPEAKER: Youcan note
down this point and you can ask clarification
afterwards.

SHRI M. M. JACOB: Manipur police is
supposed to be a very good police. Some-
how nobody was able to do this job. When |
enquired about the District Magistrate, he
was not to be seen. This is the first-hand
report; not a second-hand report. | say it with
responsibility because | had written to the
Chief Minister after coming here that this is
not the way of handling things; better tighten
it up; otherwise you cannot run a State like
this. This is our country. Nobody can hijack
and give it away. So, with responsibility we
have done it. We have remove the dead
bodies from the hilitop. Later on some people
helped; the local people came and helped;
the local villagees came and helped and the
dead bodies were removed.

What | mean to say is that the Gover-
nor’s report is not misplaced. The situation
existing in the State was more or less the
same. The van of the BSF people who were
ambushed. They were killed and the money
was looted. t all happened in that State.
After all this we come to you with the request
to ratify the President’s rule promuligated on
Tth January. | am not asking for anything
except the minimum things necessary to be
done to Mauntain the normal process of
democracy in this country. | don't want any-

I elections are necessary on a future
date, Shri Inderjit Gupta, my Govemment
will not run away from elections. You know
we have conducted elections in Punjab.
inspite of difficulties we have conducted
them. We can go ahead with elections in
other States. Our Government will conduct

necessary.
Govemment believing infull-fliedged democ-
racy. We will never run away from any place
by not holding elections. if the Govemor
says time is ripe for holding elections in
Manipur, | will be the first man to come and
say, “Okay, let us have elections in Manipur”.
But not now. Now what | want, hon. Mem-
bers is your ratification for thePresident’s
promulgation.

SHRI YAIMA SINGH YUMNAM: Firstly
| protest against the remaries made by Shri
M. M. Jacob against the people of Manipur in
respectofthe aircrash. Itis not afactthatthe
people of Manipur have kept quiet at that
time. They rushed to the accident stpot, the
Chief Minister rushed there, all the MLAs
and other went there. But it was a very stiff
place. So they could not easily reach there.
Even my son Joy Kumar Singh lifted the
deadbody of Shri K. Bira Singh, an MLAwho
died in the crash. So many volunteers went
there. Manipur is not in dearth of volunteers.
1 challenge the Minister's remarks in this

- regard. An Enquiry Commission is now find-

ing the facts. Its report will come to the
House. You can ask tor the report and the
Commission’s report will reveal everything
in the House. | strongly protest Mr. Jacob'’s
remarks against the people of Manipur. So,
1 object to this statement. (Interruptions) So
many volunteers are there in Manipur who
rushed to that place. | am prepared to give
the facts; and so, the Minister cannot mis-
lead the House like this. You may take it that
the people of Manipur are volunteers. Since
there was no service available from the
Paramiltary forces,the bodies could not be
lifted. My second clasification this. (Interrup-
tions)

ber has already spoken and he is now asking

for clarifications. Mr. Singh, please put your
question.

(interruptions)

SHRI YAIMA SINGH YUMNAM : When
Jasked the Minister of State for Home affairs
as to why did the Government not act on the
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advice of the Chief Minister, he said that the
Govemor's report was not available. But, the
Govemor has sent his second report to the
Central Government and | say that it was not
acted upon. Is it a correct answer? The
report was placed before the Central Gov-
emment much before the President’s rule
was imposed. That is the fact, So, there was
sufficient time for consideration of this also.
But, it was not done. (inferruptions)

MR. DEPUTY-SPEAKER: Mr. Singh,
you have made all these points clear in your
speech.You have covered all these points.
Now, you have asked for two clarifications
and the Minister will reply to it. Now, Shri
Kirip Chaliha.

SHR! KIRIP CHALIHA (Guwabhati): Sir,
Iwould like to ask only one clarification from
the hon. Minister. As the hon. Minister him-
self made it very clear during his speech, the
previous Government led by Shri Ranbir
Singh was formed as an act of aberration. It
.was formed due to the pressure of some of
the Ministers. They involved in pressurising
the Governor so as to form a non-Congress
(1) Ministry, when the Congress had amajor-
ity with 26 Members. It was the single largest
party at that time. The Governor at that time
was political pressurised by some Ministers
of the National Front Government who went.
from Delhi. So an act of abetration was done
and the Government was formed with the
support of tean Members.

Now, this Assembly was suspended. As
we know, the Janata Dal Government hardly
knows how to govern and because of their
mal-administration, it broke down. That is
what has happened in Manipur today.

At this point of time, our information is
that the Congress party has got a clear
majority. The Congress has got 38 Member
supporting it, out of 60 Members in the
House. (/nterruptions) | would just like to
know this. Since the Congress party now
commands an absolute majority inthe House,
will the hon. Minister consider calling the
Leader of the.Congress Legisiative Party to

the State of Manipur
form a stable Govemnment which will bring

peace to Manip0r?
[Translation]

SHRI RAM VILAS PASWAN (Rosera):
Mr. Deputy Speaker, Sir, that day aisc !
spoke on Manipur. | would only say that
Manipur is in north-east and north-eastern
State are very important so far the unity and
integrity of the country is concerned. There

~ are afew States where everything is running

smoothly and the law and order situation is
also under control. The other day also a
charge was levelled against the Govern-
ment that it is intentionally creating a situ-
ation of disturbance even in a peaceful area.

_ The Hon. Prime Minister is present here, we

met him already in connection with the situ-
ation in Meghalaya. That time he assured us
that he had understood our feelings and he
would be solving the problem by 16th of
February. But the result was that the Con-
gress people manoeuveredthe situation and
formed a Government of its own. Ultimately,
it is their policy that there should be a Gov-
emment of the Congress alone. Iif Congress
Government is formed, it is O Keyand if
otherwise that would be wrong. Do you want
to give this message? Therefore, | want a
clarification whether Shri Jacob would be
pleasedto state whetherthe governor’s report

“is 80% in favour of dissolution and 10% is

said under your pressure that there is a
possibility of President’s Rule also. What
problem was there to hold elections after the
dissolution of the House? It would result in
horse-trading and there would be law and
order problem. Why the Government is not
conducting the elections straightaway? Why
is the Government afraid of elections?

- [Enghish)

SHRI M. M. JACOB: Sir, some of my
colleagues and friends hon. Members havo
raised certain points. .

. SHRIINDRAJIT GUPTA: Please allow .
me to seek a clarification.

MR. DEPUTY-SPEAKER: All right.We
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will know your point also. The Hon. Membor
willcoverit. |

- SHRI M. M. JACOB: | clarified mostof
_the points.

MR. DEPUTY-SPEAKER: Mr. Indrajit
Gupta has raised certain point. You can
cover that point also.

SHRI M. M. JACOB: | do not mind
yielding Sir, | have aiready taken note to Mr.
Indrajit Gupta’s point.

SHRI INDRAJIT GUPTA: No, no, |1 do
note want that kind of not. | have some kind
of note about what you have said. Of course,

| am not going into that tragic air crahs -

business because that is a diversion cre-
ated. | do not know, why. A very clever
diversion, | must say (interruptions) We are
all very much grieved by that aircrash and
many people lost their lives. So there is
nothing relevant to this subject that we are
debating now. (Interruptions)

Unfortunately | did notknowthathe was
going to raise this. Otherwise, | wouid have
brought the Press cuttings of that time which
showed that a large number of people of
Manipur - ordinary people - rushed to th site
of that accident. Then why he goes on saying
‘nobody could be found’, ‘nobody could be
found'? Anyway we are not discussing that
just now.

My clarification that | am seeking is
whenever it has suited him, he has quoted
some parts from the Governor’s report. But
I had raised some points also to which he did
not reply. Has he - Governor - or has he not
said quite clearly that this hide-and-seek
game which is going on for three weeks or
four weeks, is going to lead to much work -
political instability and uncertainty? He said
it. it means that this should not be allowed to
go on.indefinitely. Has he or has he not said
thatifthe Assembly is only suspended, there
is possibility of support being bought by
money or through lure? That is what we
mean when we say horse-trading is going
on. And you wanted to go on so that people
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could be purchased. Why are you encourag-
ing this unhealthy situation to continue?

"Then, he has said that if after watching
the situationfor sometime, it appears thatno
party is able to secure an adequate majority,
the Assembly should be dissolved. This is
whatthe Governor has said. Mr.Jacob agrees
that there is very wafer-thin majority claimed
by either side. Here some Member of the

- Congress has now claimed that they have

got so many Members. Then, please allow
them. If that is true, you call them and ask
them to form a Government. Let it be tested
on the floor of the House. It cannot be tested
in the Home Minister’s office room. It has to

be tested on the fioor of the House. '

it you cannotdo it and if the situation, as
he and the Governor say, that nobody can
form a Government with any substantial
majority at a wafer thin difference between
the claims of the two sides, then why are you
continuing this drama of keeping the Assem-
bly suspended and encouraging the people
to buy and sell MLAs? Why not clear the air
for afresh election so that people of Manipur
can decide again on their own choice on
whom they want? ls it rnarket economy or
what? (Interruptions)

SHRI M. M. JACOB: Firstly, | must reply
to the hon. Member, Mr. Singh who is from
Manipur. He was making two points. One
was about the air crash about which | men-
tioned that the central paramilitary forces
had helped substantially in removing, the
dead bodies from the hill top. Forces were
required there. And | said that villagers
cooperated. | never knew that his son was
there in the crash or some of his family
members also went and collected the dead
bodies. | did not know it honestly. But when
| said that villagers helped, | meat the local
people of Manipur. | meant only that. You
can check the records. | was only telling that
the State Governmant could not do it prop-
erly and that is why the Central force had to
be used and | am only happy about it be-
cause removal of the dead bodies was a
necessity. it may be asked why it was men-
tioned. | was only supporting the Governor’s
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convention that when the scenario is not
happy, when the law and order situation is
not very sirong, when the situation is slip-
pery, when instability is there and when the
administration there is virtually at a stand-
still, such a décision is taken . There is a
sentence in the Governor’s report that the
administration is ¢! a standstill. And accord-
ing to me standstill means something that is
not functioning.

The other point which Mr. Singh
raised is about the Governor’s report of
Sth January. Sir, the Governor has said
like this about the recommendation of the
then Chief Minister about which | have
already dealt with.

“Accordingly, the then Chief Minister
Shri R. K. Ranbir Singh in a letter
submitted to me today, on 5th Janu-

ary, 1992 had advised me for dissolv- -

ingthe Manipur Legislative Assembly
under Article 174 (2) (B) of the Consti-
tution of India. | am not acting on this
as | have already reporied on the
situation.”

So, he has said, “already reported on
the situation and so, | am not acting.” |
mentioned to you earlierthatthe reportof the
Govemor of 1st January-2nd January was
requesting for President’s Proclamation and
that PR had to be imposed under Article 365
of the Constitution. That was his first recom-
mendation and he has made himself clearin

his report.

Regarding Mr. Indrajit Gupta's point
about the Govemor’s statement, some parts
have already been mentioned by me in my
speech and | mentioned some parts when |
was moving my Resolution. | did not read out
the whole report because both the reports
have been laid onthe Table of the House and
1 thought that the hon. Members must have
seen the reports. | used only those points

whiehmrenaoessutybcmbﬁdlwhyPR‘

had to be imposed.

SHRI RAM VILAS PASWAN: (Rosara):
L have gone through the report thrice.
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SHRI M. M. JACOB: Very good, con-
gratulations! | am dlosing with one more

. sentence. | mentioned that Congress (I) had

staked its claim to form a Government with
33 Members shown in the list on which
nobody acted. The Govemnor did not act and
Idid not act. Secondly, the Governor’s report
says:

“Shri R. K. Dorendra Singh, leader of
Congress (I) came with a list of 38
Members consisting of the flowing:

Congress (I) - 13
Disqualified but reinstated
by the Supreme Court
Unattached Members
Manipur Janata Dal
Manipur Congress (S)
Kuki National Assembly
National Peopels Party

Names of 38 Member were submitted
by the Leader of the CLP to the Governor.
Based on that also, we kept the Assembly
under suspended animationto seethatthere
is stability. We are actuig on the report of the
Govemor. We are acting according to the
Constitution. We do not want to do anything

1] ] 1 L L] 1
4AawNON

MR. DEPUTY-SPEAKER : Mr. Bhar-
gave, are you withdrawing your Mation?

[Transiation)

SHRI GIRDHARI LAL BHARGAVA: |
would like to add only one sentence . No
Government would be able to function there
now. My submission is that it would encour-
age defection. The Anti-Defection law is not
clear. There is conflict between Executive
and judiciary. Thedisputes arise wherethere
are two parties. Where the number of parties
is seven, the restoration of Legislative As-
sembly is not possible. There should be
dissolution of the Legislative Assembly
immediately to conduct elections as was
done by the Government in Punjab, other-
wise there would be corruption and bribery.
| take leave of the House to withdraw my
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[English} Bhonsle, Shri Prataprao B.
MR. DEPUTY-SPEAKER: Has hon. Bhonsle, Shri Tejsinghrao
Member leave of the House to withdraw his '
Moation. Chaliha, Shri Kirip
SEVERAL HON. MEMBEBS:Yes. Yes. Chandrakar, Shri Chadulal
Charles, ShiiA.

The Motion was, by leave, withdrawn.
15.00 hrs. '
[English]
MR. DEPUTY-SPEAKER: | shall not
put the Statutory Resolution moved
by Shri M. M. Jacob to the vote of the
House.
Let the Lobbies be cleared-
Now the Lobbies have been cleared.
The question is:
“That this House approves the proc-
lamation issued by the President on
the 7th January, 1992 under article
356 of the Constitution in relation to
the State of Manipur.”
The Lok Sabha divided
AYES

15.05 hrs.
Ahmed, Shri Kamaluddin
Anthony, Shri Frank
Arunachalam, Shri M.
m.mmm
Bansal, Shri Pawan Kumar
Bhakta, Shri Manoranjan
Bhoi.Dl'Kmpuindhu

" Chaudhyi, Shri Narain Singh

Chavan, Shri Prithviraj D.
Chennithala, Shri Ramesh
Chidambaram, Shri P.

Deka, Shri Probin

Dennis, Shri N.

Deora, Shri Murli

Dev, Shri Sontosh Mohan
Dighe, Shri Sharad

Farook, Shri M. O. H.
Femandes, Shri Oscar
Gehiot, Shri Ashok
Ghatowar, Shri Paban Singh
Gogoi, Shri Tarun

Gomango, Shri Giridhar

Gudadinni, Shri B. K.
inder Jit, Shri

isiam, Shri Nurul

Jafter Sharief, Shri C. K.
Jayamohan, Shri A:
Kaliaperumal, Shri P. P.
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Kamal Nath, Shri

Kamson, Prof. M.

Karreddula, Shrimati Kamla Kumari
Kaul, Shrimati Sheila

Khan, Shri Ayub

Khursheed, Shri Salman
Kudumaula, Kumari Padamasree

Kuii, Shri Bafin

Kumaramangalam, Shri Rangrajan

Kurien, Prof. P. J.
Lakshmanan, Prof. Savithri
Malik, Dharampal Singh .
Malliarjun, Shri
Marbaniang, Shri Peter G.
Mathew, Shri Pala K. M.
Muniyappa, Shri K. H.
Muttemwar, Shri Vilas
Nandi, Shri Yellaiah
Narayar;an. ShriP.G.
Nawale, Shri Vidura Vithoba
Nayak, Shri Mrutyunjaya
Netam, Shri Arvind

Palasholla, Shri Venkata Rangayya
Naidu

Panigrahi, Shri Sriballav
Panja, Shri Ajit

Pahl. Shri Shravan Kumar
g’\

T T
Patel, Shri Uttambhai Harjibghai
Pathak, Shri-Surendra Pal

Patil, Shri Uttamrao Deorao
Patil, Shri Vijay Naval
Pattanayak, Shri Sarat Chandra
Pawar, Shri Sharad

Pilot, Shri Rajesh

Potdukhe, Shri Shantaram
Pradhani, Shri K.

Rahi, Shri Ram Lal
Rajeswari, Shrimeti Basava
Ramamurthy, Shri K.

Rao, Shri J. Chokka

Rao, Shri P. V. Narasimha

-Rao, Shri V. Krishna

Rathva, Shri Naranbhai Jamiabhai
Sangma, Shri Purmo A.

Sayoed, Shri P. M.

Selja, Kumari

Shankaranand, Shri B.

Shingda, Shri Damu Barku

Shivappa, Shri Codakani Gowdana
Sidnal, Shri S. B.,

Silvera, Dr. C

Singh, Shri Dabir

Singh, Shri Khelsai
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Singh, Shri Motilal

Singh, Kumari Pushpa Devi

Singh Deo, Shri K. FE

Sodi, Shri Manku flam

Soundaram, Dr. (Shrimati) K. S.

Sultanpuri, Shri Krishan Dutt

Swamy, Shri G. Venkat

Thakur, Shri Mahendra Kumar

Singh

Thomas, Prot. K. V.

Thore!, Shri Sandipan Bhagwan

‘Thungon, Shri P. K.

Topno, Kumari Frida

Umbrey, Shri Lacta

Upadhyay, Shri Swarup

Verma, Kumari Vimla

Vyas, Dr. Girija

Wasnik, Shri Mukul Bakrishna

Wiliams, ShiR.G.
NOES

Baitha, Shri Mahendra

Barman, Shri Uddhab

Bhandari, Shrimati Dil Kumari

Bhattacharaya, Shrimati Malini

Brohmo Chaudhury, Shri Satvendra

Nath

A N

Chatisijes, Shri Nirmal Kanti

Das, Shri Jitendra Nath
Femandes, Shri George
Ghafoor, Shri Abdul
Gopalan, Shrimati Susee!
Gupta, Shri Indrajt

Jona Shri Srikanta

Kumay, Shri Nitish

‘Madhukar, Shri Kamla Mishra

Mandal, Shri Sanat Kumar
Manjay Lal, Shri

Mohan Singh, Shri
Moliah, Shri Hannan
Mukherjee, Shri Subrata
Mukhopadyay, Shri Ajoy
Murnu, Shri Rup Chand
Paswan, Shri Ram Vilas
Prasad, Shri Hari Kewal
Rai, Shri Lal Babu
Ramaish, Shri Balla Bulli

- Rao, Shri D. Venkateswara

Reddy, Shri A. Indrakarn
Roypradhan, Shri Amar
Sharma, Shri Jeewan
Syed Shahebuddin, Shri -
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Tirkey, Shri Pius
Ummareddy Venkateswarlu, Prof.
, Shri Devendra Prasad
‘av, Dr. S. P.

. "PUTY-SPEAKER: Subject to
Yo result of the division is:

03
36 -
The motion was acopted

15.08 hrs.

MOTION OF THANKS ON THE PRES-
DENTS ADDRESS

QR DEPUTY-SPEAK!-R The House
- take up discussion on the Presi-
drass. Shri P.M. Sayeed.

A P.M. SAYEED (Lakshadweep): |

n move:

-“That an Address be presented to the
rasident in the following terms:—

‘That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the President for
the Address which he has been
pleased 1o deliver to both Houses
of Parliament assembied together
on the 24k February, 1992."

Ms. Deputy Speaker, Sir, even though
this system of Presidential Address and
thanking the President for his Address has
been inherited from the British Parliament,
the Constitution makers have deliberately
retained this position in our Constitutionin as
much as the practice has its inherent quali-
ties as regards the year that has passed and
the year ahead.

The Presidential Address, besides giv-
ing a bird’s eye view of the year that has
passed, also throws light onthe programmes
and activities of the Government in the year
ahead. I is neither a progress report nor a
policy statement but in a sense, it throws
light on the achievements and p'an of action

of the Government in the coming days.

Sir, after the Tenth Lok Sabha slection,
the new Government was instaled. ShriP.V.
Narasimha Rao’s Govemmen! assumed
Office after the brutal assassination of our
beloved Leader Shri Rajiv Gandhi. The
assassination stunned the whole country
and his sudden disappearance gave many
prophets of gloom an opportunity to say that

. india is going to disintegrate. It is after the

results of the election, thopolnwptmdhm
India and abroad got dismayed.

This means, of course, the Indian people
showed their maturity in electing a stable
Govermnment — though required some more
Mambers to be in a majority. lttsaGovem-
rnontnstallodforstabilﬂy

1 would like to bring to the notice of the
House how this Government—whenthey got

“he following members also recorded their votes:—

rgs: S/Shri Bhagey Gobardhan, Harish Narayan Prabhu Zantye,

Naidu

Rajagopal Ramasamy,
amal Chaudhary Jagmit Singh, Gurcharan Singh Galia, Gurucharan Singh Dadahoor and
Sukhbuns

‘wimati Kaur.

oes: S/Shri M. Ramanna Rai, Yaima Singh Yumnam, Ramchandra Marotrao, Ghanga'
saramhinicslam, Thayil John Anjalose and Shri Shiv Sharan Sinha.
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into the office —what was the heritage inher-
ited from the two non—Congress Govem-
ments? The House will be interestedtoknow.
The Govemment inherited a situation viti-
ated by fundamentalism, hatred among
castes and social ynrest. The economy of
the country was in total chaos. The National
Front Government and its successors have
plunged the country into its worst ever bal-
ance of paymentcrisis. The exportboomhas
petered out and imports were rising without
any control. The trade deficit has been ag-
gravated by the deficit of capital account.
There has been a drying up of the net NRI
capitalinflowsintothe economy. india’s credit
worthiness, which used to be unblemished
amongst the best in the world, has plumeted
to the lowest depths ever.

Day in and day out, the moment the
National Front Government came in, their
Finance Minister and their Leaders were
telling the country and the worid that the
cofters were empty. This wrong information
and disinformation and malicious propa-
ganda camied out by two successive
non—Congress Governments created doubts
in the minds of the world community about
the capability of India in the financial man-
agement of the country. These irresponsible
statements made by the National Front and
its successor leaders about the state of the
economy, have wrecked our credibility in
international financial circles. The country
was on the verge of becoming a defaulter,
which has never happended before to India.

The situation —in the words of our Prime
Minister — was as follows:

“The economy is in a crisis. The
balance of payments situation is
exceedintly difficult. Inflationary
pressures on the price level are
considerable. There is no time to
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lose. The Government and the
country cannot keep living beyond
their means and there are no soft
options left. We must tighten our
belt and be prepared to m.'~ "
necessary sacrifices to preserve
oureconomicindependence, which
is an integral part of our vision for a
strong nation.

In the pursuit of this objective, my
Government attaches the highest
priority to restoration of the health
of the economy.”

The translate this resolve into action,
the new Government came out with a revo-
lutionary plan of action in form of new eco-
nomic policy to treat the disease of the
economic health and economic stagnation
created by the two Governments.

15.15 hrs.

[SHRIMAT! MALINI BHATTACHARAYA —
in the Chair

It is in this light that the Government
annou on July 24, 1991, a new Indus-
trial Policy, as a part of a wider package of
economic reforms. We have been accused
of reversal of the policy that was pursued
from 1948. Yes, in 1948 soon after inde-
pendence, an Industrial Policy Resolution
was moved and passed in this House and
that policy outlined the approach to industrial
policy and development.

After the adoption of our new Constitu-
tion the industrial policy was comprehen-
sively revised and adopted in 1956. To meet
the new challenges from time to time it was
modified through statements in 1973, 1977
and 1880. The Industrial Policy Statement of
1980 focussed attention on the need to for-
mulating and promoting competition in the
domestic market, technological upgraciation
and modemisation.
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A number of policy and procedural
changes were introduced in 1985 and 1986
under the leadership of Shri Rajiv Gandhi,
1imed at increasing productivity, reducing
cu.s and improving quality. The accent was
onopeningthedomestic market to increased
competition and readying our industry to
stand on its own in the face of international
competition.

Viewed from this, the new Industrial
Policy has to be valued. What is th aim of the
new Industrial Policy? Over the past forty
years, the Indian industry has been subject
to various administrative and legal controls.
The basic idea behind the controls was to
effectively direct mobilisation and channeli-
sation of the resources according to the
social and economic priorities of the nation.

Now with the economic conditions
changing fast, it is felt that most of the
controls have outlived their utility. The aim of
the new policy, therefore, is to re~cast the
policy inline with the changes in national and
global economic environment. Therefore,
the recent industrial policy announcements
are aimed at enhancing the tempo of growth,
provide for rapid increase in gainful empioy-
.ment; help regional growth, improve produc-
tivity, boost exports; help achieve techno-
logical upgradation and international com-
_peitiveness. Delicensing of industries, eas-
ier access to capital goods, raw materials
and components, freedom to the entrepre-
neurs to make decisions, easier transfer and
inflow of foreign technology and investments
would help in achieving these objectives. On
these linés, a direct investment of 51 per
cent will be allowed to industries and trading
companies primarily engaged in export ac-

Many other measures have been taken
in qrder to pull out the country’s economy
and to take it to the proper track.. It was
plunged into total chaos and confusion. Never
in the history of our country we had such an

adverse balance of payments. When the
Congress Government left, there was more
than Rs. 6000 crores of foreign exchange
reserve.

SHRI SOMNATH CHATTERJEE
(Bolpur) Is it ?

SHRI P.M. SAYEED: When the previ-
ous Govemment left — which your party
alsqsuppomd—whatwasthe position? *

SHRI SOMNATH CHATTERJEE: As
your supported Mr. Chandra Shekhar.

SHRIP.M. SAYEED: When they leftthe
Govemment, an unprecedented situation
was created in the economy of the country.
Only two weeks’ import provision in the
Balance of Payment was there. And inflation

Thanks to the new Government and its new
policy, the BOP position has improved.

You have accused us for the reversal of
our Industrial Policy and said that we have

- given a go—by to Jawaharlal Nehruiji's way of

economy. But that is not correct. | would like
to draw the attention of the House to the new
measures which this Government has taken.
The result is awaited. Of course, it will take
sometime. This Government came to power
only eight months before. It will take at least
two years. ) '

Now, | come to Small Scale Industrial -
Policy. The small scale industries in the
country are playing a very vital role in the
national economy. They contribute t¢ about
35 per cent of the total value of industrial
production and account for over forty per
cent of our export eamings. In order to ac-
cord them a due place in the new economic
measures, the Government has announced

- separate package of measures to provide

growth impetus to this sedor

In the new food security’system for the
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poor, a number of measures have been
taken. The number of target beneficiaries
under the new PDS are the 1600 crores
people living in 1700 blocks of tribal desert;
drought prone and hilly areas. And the urban
poor are also to be covered. Eleven thou-
sand fair price shops in the selected blocks
are to be added to the 78,000 existing shops.
Vigilance Committee is to be formed in re-
gard to ration card holders. The local MPs
and MLAs, Consumer organisations and
women groups will oversee the working of
the fair prica shops; supply of essential
commodities to the beneficiaries and also to

detect bogus ration card holders. These

measures have atleast put the country back
onthetrack to smoothly going infor a healthy
development of our country.

Now | take the House into confidence in
regard to price rise...... (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Come to the Report of the World
Bank President......(Interruptions)

SHRI P.M. SAYEED: | will come to that
iater. Do not worry. They were taking about
the price rise. The Gevernment attaches the
highest importance to the control of inflation
and prices. inflation is a problem inherited in
the past through large tiscal deficits. This
problem is being tackled in two ways; in the
medium term, through bringing down the

Govemment’s fiscal deficit; and in the short’

term, through the following measures:—

(i) revamped and extended PDS and
increased allocations o it,

(i) ofi-loading of stocks of wheat and
rice in the market by FC;

(i) initiating steps to import critical
items such as edible oil, cotton,
wheat; .

MARCH 3, 1992

the President’s Address 568

(iv) administrative actionfordehoarding
and against black marketing.

Madam Chairperson, | would lke to
bring to the notice of the House that during
the National Front's Government, about
40,000 raids were conducted in the black
marketing areas and goods worth of Rs.
1,80,000 were recovered. Within one year,
not even one year, within seven or eight
monthsof this Government, 7,000 raids were
conducted and the amount recovered was
Rs. 55 crores. Now you can understand the
performance of the Naticnal Front Govern-
ment, which you had supported, and alsothe
next Government......(Interruptions) . Who
shielded whom, is avident from this. | do not
want to go into the details.

Asfar as the price rise is concerned, it
is the utmost consideration of this Govern-
ment and a number of measures have been
outlined by Dr. Manmohan Singh in his
Budget speach. Whatarethe results ofthese
measures taken by the Gevemment? The
results could be measured by the votes of
the electorate. Now, people started having
confidence in this Government.

in by-election, as everybody knows,
the Ruling Party invariably loses. {interrup-
tions). Now, during the last six months,
by-eldctions for 15 seats were held for the
Lok Sabha and out of 15 seats, the Congress
Party had secured 8 seats. That is the con-
fidence of the people now having in this
Govermnment.

Coming to Puijab, let me tell what the
President said:

“The brave people of Punjab deserve to
. be congratulated for the courage they
have displayed in re—affirming theirfaith
in the democratic process and in the
adding values of secularism and nation-
hood. The Government is committed to
finding ajust and amicable solutionto all
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the outstanding issues in Punjab. The
Rajiv—Longowal Accord was step in this
direction. The presence of elected rep-
resentatives will strengthen a meaning-
ful dialogue and the participation in the
process of all sections in the State.”

The Prime Minister has repeatedly said

that elected Government is there in Punjab.

You knowwhat is your strength in Punjab. As
far as our strength is concemed, out of 13
seats, we got 12 seats plus the Government.
Till the election was over, nobody from the
Jpposition Parties has said anything about
1@ management of the election. After the
'sult was declared, they said that there
~ere manipulations, and other
things.:./nterruptions). The hon. Prime Minis-
ter has said though the Government is runby
the Congress, we want all sections of the
people in Punjab to associate with the Gov-
emment and to see it as a national problem.
We will have to see a national solution for it.
Therefore, this is an occasion where we will
have to raise above the party line and see
that the nation is strengthened; nation’s unity
and integrity are strengthened.

My friends in the BJP were trying their
level best in all methods. But they also cuta
very sorry figure in Punjab election.

I now come to the elections in Shri Murli
Deora’s Bombay. | am only giving you the
consolidation of all our measures. which is
gained through the confidence of the people.
Let us take Maharashtra’'s Zilla Parishad
elections. Out of 29 districts where elections
were held, all the 29 districts were secured
by Congress Party. All Municipalities were
secured by the Congress. For your kind
information, in all, 6,000 lady candidates
i were elected. | must mention that this is an
| ali-time record. Therefore, this is the yard-

stick in democracy. (Interruptions)

-SHRI RAM KAPSE (Thane): | will give
you first—hand information that it is not cor-

rect to say that all municipalities have voted
for Congress. It is not correct.

SHRIMURLI DEORA (Bombay South):
Almost all municipalities.

SHRI RAM KAPSE: But he is telling ‘all
the municipalities’.(Interruptions)

MR. CHAIRMAN: Shri Sayeed, please
carry on with the speech.

SHRI P.M. SAYEED: Alright. 1 stand
corrected. Congress won in all the 29 dis-
tricts. Congress won all the municipal corpo-
rations. Do you dispute this fact? (Interrup-
tions)

MR. CHAIRMAN: Shri Sayeed, Pleass
address the Chair

(Interruptions)

SHRIRAM KAPSE: In my constituency,
we are equal to Congress(/nterruptions)

SHRI P.M. SAYEED: This is the heri-
tage left by the National Front. Shri Jaswant
Singh and others were also supporting that
Government. ’

Let me come to Assam. Thank God that
there were elections in Assam. Because of
the elected Government, we took concrete
steps and the misguided people in the State
have been tried to be brought back in the
mainstream pf national life. All of us know
that Army was employed in Assam from first
September, 1991. Some ULFA activitists
have been apprehended and the arms were
seized. Some activitists surrendered volun-
tarily. All the hostages were released. The
ULFA is now willing to talk and negotiate
within the framework of the indian Constitu-
tion. Do you not feel that it is a positive
response? (Intemruptions) This definitely is a
positive result to be achieved in Assam by
the new Government.
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| will now come to Kashmir. We are
successful in awakening the world commu-
nity about the misdeeds of Pakistan and they
could assert pressures on Pakistanto reluc-
tantly act against the possible intrusion of
terrorists across the border. This action is a
positive approach of the Government. We
are confident that with our bona fide at-
tempts we will be able to defuse the misgiv-
ings and misunderstandings of the young
men of Kashmir and bring them back into the
mainstream of national life. It is our firm
commitment to hold elections in Kashmir the
moment normalcy is returned.

Let me now deal with the communal
harmony. The President has touched on this
in his Address. As per our commitment in the
election manifesto, we have passed the
legislation keeping the status-quo of all
places of worship as on 15th August, 1947
barring the Mandir-Masjid issue on which
we are committed either for negotiated set-
tiement or court’s verdict. This positive ap-
proach of our Government has resulted in
reducing the communal tension in the coun-
try. And | take this opportunity to assert that
the communal riots have substantially re-
duced after this Government has taken over
the reins of Administration.

Jaswant Singhji, now about Ekta Yatra
The much publicised Ekta Yatrawhich | call
‘Vibhajan Yatra' divided the society on
communal lines. The very intention of his
Yatra was exposed when Dr. Joshi oftered
his prayer only in the Hindu temples before
starting the Yatra. As an exception probably
andforthe fear of AK—47 perhaps, he visited
one Gurudwara. But he deliberately avoided
to visit any Masjid, Darga, Church, Jain
temple or Buddhist temple. This confirms
that it was not a Ekta Yatra, but a political
BJP Yatra. Dr. Joshi who started his Yatra
with a mantra of ‘Article 370° conveniently
forgot this mantra on the Kashmir soil. He
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never uttered a word of this mantraof Article
370 either in Jammu or in Srinagar. (Intes
ruptions)

[ Transiation)

SHRI ANNA JOSHI (Pune): He spoke

about it everywhere, in every meeting at
Jammu, Udhampur etc.

[Engksh)

Evenin Srinagar he has talked about it
You take cormrect information and tell t.
(Interruptions) ’

SHRI RAM KAPSE: Madam, he is git
ing wrong information and at the same i
abusing him without any reason. He says he
went to Gurudwara because of the fear of
AK-47 (Interruptions). | feel it is not proper
that when the person is not present here he
is making all sorts of allegations. (/nterrup-
tions). How can we accept all this? He says
that because of fear of AK—47, he went to
Gurudwara. Can we accept all these things
(Interruptions).

SHRI P.M. SAYEED: What | said was,
he had visited only the temples, he had
neither chosen to visit a Church or a Jain
temple or any other place of worship and
therefore probably because of the fear of
AK-47 he might have gone to Gurudwara.
(Interruptions)

MR. CHAIRMAN: All right, please carry
on.

SHRI P.M. SAYEED: Therefore it is not
an allegation. (Interruptions)

SHRI BHUWAN CHANDRA KHAN-
DURI (Garhwal): 1t is an irresponsible ie-
mark.

SHRI ANNA JOSHI: &t is not proper. In
that Address it is not there. (Interruptions). i
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. is not mentioned in the President’s Address.
You are taking on President's Address.

SHRI P.M. SAYED: | am taking some-
thing relevant to this.

) SHIR ANNA JOSHI: You are talking
irrelevant. ' '

SHRI P.M. SAYED: We have been at-
tacked by my good friend as to why Dr. Joshi
was flown to Srinagar. (Interruptions)

. SHRI RAM KAPSE: He is giving wrong

‘information(/nterruptions)

' SHRIP.M. SAYEED: The House will be

_iinterested to know the sagacity and maturity
of Sri Narasimha Rao’s Government. The
yatraof 15,000 kilometres peacsfully passed
off without killing. even a single fly from
Kanyakumari to Kashmir when Shri Adva-
niji's adventure, the ‘Rath Yatra’ ot 3,000
kilometres from Somnath to Ayodhya re-
sulted in thousand killings arrest of leaders,
fall of a Government, break up of National
Front, made to fulfil the life ambition of my
erstwhile colleague, the Young Turk und
revolutionary figure of Seventies, who exhib-
ited that sometimes the tail also can wag the
dog and by omission-and commission paved
the way for his Government to getinto power.
The net result of the ‘Ekta Yatra’ is the
consolidation of all the terrorist groups, al-
ienation of Kashmiri nationalist people and
communalisation of politics. These are the
three net results they have achieved.

SHRI INDRAJIT GUPTA (Midnapore):
There is no mention of ‘Ekta Yatra'in Presi-
dent’s Address.

SHRI SOMNATH CHATTERJEE: Mr.
Advani has deleted it while editing.

SHRI P.M. SAYEED: | would fke 1o
draw the attention of Somnathijithat they had
virtually hijacked the house during last week.

- MR. CHAIRMAN: May | request the
hon. Member to address the Chair?

SHRI P.M. SAYEED: | will address the
Chair.

Dr. Manmohan Singh has disappointed
many people including Somnathji in the
guns ready, but the much awaited ammuni-
tion was missing and it made them heavily
depend on Worid Bank and IMF. Those who
were attacking Dr. Manmohan Singh on his
lapses had to take shefter exclusively under
World Bank and IMF. This isthe irony of fate.
Dr. Singh has disappointed many of the
parliamentarians, business men and indus-
trialists who expected a heavy dose of taxa-
tion and curb on bank lending. Contrary to
their expectations, he has rationalised the
tax structure and liberalised the bank fi-
nance which i$ a boost for the growth of the
industry. While raising the tax exemption
limit, he extended concession to women,
handicapped, aged and children. Withdraw-
ing TDS has infused confidence to that
nobody likes to withdraw deposits, but will
now start depositing. Reducing of customs
duty on capital imports and project imports
and cutting down of excise duty will certainly
go a long way to improve our expoits, be-
sides inviting NRI capital into the country.
Allowing of import of gold with mited cus-
toms duty will certainly arrest or deplete
smuggling activity besides bringing down
the prices of gold which is the dearest to the
swesthearts. Dr. Manmohan Singh contrary
to the expectation, has not tou ¢ d diesel,
petrol, kerosena and cooking gas. He has
like vofee, sugar, tea etc. The rural develop-
ment aliocation of Rs. 500 crores, Rs. 2500
crores of food subsidy and Rs. 500 croves of
fertiliser subsidy will definitely go a long way
in alleviating the hardships of the farming
community as well as the poor and vulner-
able sections of the society.
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The Budget has rightly earmarked more
than thousand crores of rupees for the family

MR. CHAIRMAN: Willyou please pinpo-
int on the President’s Address at the mo-
ment?

SHRISOMNATH CHATTERJEE: Heis -

speaking what should have been in the
President’s Address.

SHRI! P.M. SAYEED: All these issues
are there in the President’s Address.

There is Rs. 2400 crores for human
resource development. There is nearly Rs.
500 crores for youth service for improving
the living conditions of the people. These
actions will act as bar to price rise even
though they will take some time to yield the
result.

Anotherimportant highlightof the Budget
is briging down the fiscal deficit to Rs. 5389
crores which will certainly act as
anti-inflationary pressure which in turn will
have salutary effect in curbing upward price

The President has pointed out world
political scenario. India today is placed her-
self in a changed world scenario. We are
aware of the fact that the second biggest
super—power from whom our Leftist friends
were drawing inspirations, the erstwhile
Soviet Union has collapsed. Soviet Union
witnessed poltical and economic turmoil
disintegrating itself from super~power, leav-
ing only one super—power, the United States
which has raised eye brows towards the
developing countries. This places India in a
very responsile position towards whom the
entire developing countries are locking to.
india has to play her role in a dilferent way,
inthe changed situation by giving lsadership
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to the third world countries. India has to play
altogether adifferent role inthe world politics
by giving leadto allthe developing countries.
This places the country in an enviable posi-
tion in the comity of nations.

When India has to prepare itself for the
new role of emerging as leader of the Third
world, which in course of time substitutes the
second world, it is the utmost responsibility
of every Indian cutting across narrow party
lines, to rise up to the occasion in sending
message to the outside world that here are
the people who have their own inheren*
strength of unity amidst diversity and take
appropriate position when time comes. We
realise the responsibility of political oppo-
nents, particularly to adjust their criticism
within the limits which will help to the extent
of correcting internally but let us give a united
message to the outside world. This is what |
want to request my dear friends. Here lies
the pragmatism of the Narasimha Rao
Govemment. In the very beginning itself, he
has been advocating for a naticnal consen-
sus. From the very beginning, he has been
advocating a national cansensus because
our economy was in shambles and there is
political and social unrest and evetything
including coffers as you have already put it,
was at the last step from the very beginning
and India’s honoured place was taking a bad
shape. | think he is the first Prime Minister fo
consult the Opposition Parties on every
national issue. He has convened the Na-
tional integration Courcil twice within these
eight months.

SovietUnian has disintegrated. Nobody
expected this at this juncture, that it will
the circumstances have changed.

Thaerefore, we have an added res; onsi-
bility, as Members of this august House that
when occasion comes, we will haveto come
out and bshave as one nation. We can
criticise to anysxtent but we must adjust it in
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such a way that it will not reflect our disunity

outside. Our strength should be displayed

there. (Interruptions)

You can criticise to any extent. What |
appeal to you'is it should be adjusted the
criticism such a way that you should criticise
here to any extent, but the outside world
should feel that in times of any emergency,
India is one. It can rise above Party and
narrow considerations. The stability of the

country is there. (Interruptions)

Ot course in that event people outside

ia will have to consider our strength and

‘they cannot ignore us. The President has
pointed out in para 56 and | quote:—

B

“India is on the threshold of taking
rapid and purposeful strides into
the future. Conditions are being
created so that there is an accel-
erationinthe pace of development,
our people can enjoy a better qual-
‘ty of life and Indiacan hold herown
in a rapidly changing world. The
present is full of challenges as well
as opportunities. Let us convert the
challenges into opportunities. Let
us not shy away from treading new
paths. Let us be bold and innova-
tive in our approach. The hardships
of the present are only the harbin-
gers of a brighter future. But even
aswe move into thefuture, letusbe
disciplined and resolute in our
approach. Let us shun acrimony for
dialogue, violence for amity lest we
be defiected into the by-lanes of
history.”

- This is what President advised. |, there-
fore appeal to all sections of the House that
we must exhibit our unity and strength in
passing a unanimous resolution thanking
the Hon. President of indiafor his address to
the Joint Session of both the Houses of
Parliament. '

SHRIPAWAN KUMAR BANSAL (Chan-
digarh): Sir, | consider it my privilege to
second the motion moved by Shri P.M.

" Sayeed to thank the President for his Ad-

dress to the two Houses of Parliament pre-
sented on 24th February, 1992.

The Address gives a modest review of
the action taken on various issues during the
eight months that this government has been
in Office and manifests its resolve to make
rapid and meaningful strides into the future
for development and all-round progress.

When the present Government under
the stewardship of Shri P.V. Narasimha Rao
took over charge, the country was passing
through a veritably difficult period. The econ-
omy lay shattered. The Governance had
received the lowest priority during the inter-
regnum of one-and—a-half years to two
non—-Congress Govemments. The national
prestige hardnosedived. The gruesome
assassination of Shri Rajiv Gandhi had in-
flicted a deep and lacerated wound on the
body-politic of India. With Shri Rajiv Gandhi
suddenly no more on the scene uncertaintly
staired threateningly at us. It was at that
crucial juncture in our history that the Con-
gress chose ShriP.V. Narasimha Rao asthe
Prime Minister to lead the country. At that
time, that exalted position was rather an
unenviousone. Thechallengesthat lay ahead
were enormous. Violence was on the-in-
crease. communal passions had aroused
the people’s feelings viciously. As many as
30 candidates have been killed in Punjab.
The unity and integrity of the country was
under severe strain. The economic situation
presented a very gloomy picture and in the
comity of nations, we no longer enjoyed the
respect that we had once enjoyed.

Madam, today, we can look back 1o the
past with some sense of satisfaction that-
there has been a percegptible improvement
on all these fronts. The Government recog-

. nised the imperative to hold the elections in
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Punjab as the most essential pre-requisite
to being any meaningful exercise for the
restoration of nommalcy in the strife-tom
State. k is is heartening that despite the
terrorist threat looming large, the people
came out to exercise their right of franchise
in the recent elections. Today, democracy
stands restored in the State. An elected
Govemment will certainly be better placedto
work for peace and development. We must
thank the hon. Prime Minister for taking the
initiative to announce extra financial assis-
tance for the State so that the Punjabis cag
be helped to help themselves in restoringthe
pristine glory of the State. | am confident that
with a new Government taking office, a new
process would be restored. As we have been
saying in the past that the Punjab problem is
a national problem, | am confident and | do
appeal to all my friends to really view the s
situation inthat perspective and extend help-
ing hand because in Punjab it is not one party
amrayed against the other. It is a national
problem. it is the national interest which is of
paramount importance and that is what we
have o guard. ’

. Madam, Punjab and Kashmir have sut-
ferad immensely under terrorism which has
been aided and abetted by an unfriendly
neighbour from across the border. The inter-
nal compuisions of the Pakistani rulers may
have impelied them to continue with their
anti~india suphoria but it is our Government
whichdeservescredit for arresting the spread
of their propaganda through various imagi-
native diplomatic measures.

Madam, success has aiso been regis-
tered indealing with the various underground
activities in the North—East. in a democracy
primacy has tobe accorded 1o dialogue even
with your worst adversaries and this is what
the present Government is commitied f0.
The Government has followed this in true
spirit and has endeavored {0 evolve a na-
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tional consensus on major issues confront-
ing the country today.

16.00 hrs.

Secularism is aconceptthatis engrained
in the Indian ethos. We are religious minded
and God fearing, but do believe that God too
is secular. It is only the satan in man which
spews the venom of rabid communalism. At
times this venom has poisoned our environ-
ment and claimed a heavy toll in terms of
human life and property. But the Govern-
ment has stood firm in their approach to quel!
violence in any form. To deal with the com-
munal riots, a Rapid Action Force has been
set up and action is under way to establish a
Foundation for the welfare of children hit by
fenzy of communal viclence.

Shri Narasimha Rao’s Government are
committed to improve the quality of life of an
average Indian. Despite the resource crunch,
emphasis has been laid on generating more
and more employment opportunities, on fight-
ing illiteracy, poverty disease and hunger, on

_providing access to affordable shelter to all

sections of the society particularly the weak-
est among the weak, the Scheduled Castes
and the Scheduled Tribes etc. Today all the
national policies are being revamped with
these national objectives in mind. The Gov-
emment believe in moving with time. We
refuse to be bogged down by dogmas and
theories once practised, found inadequate
and then rejected in different parts of the
world.

16.01 hrs.
{SHRI SHARAD DIGHE in the Chair]

Though itis apparent that our friends of
the left and our friends of the BJP differ
outwardly in theirway of thinking and in their
ideciogiss, yet once again | find a sort of
strange peraliel, some commonality in the
thoughts of the two that is reflected today in
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heir fight to maintain the status quo. That is
at | have not been able to understand.

Today, after the Budget that has been
presented the other day, as my friend Shri
P.M. Sayeed said while moving this Motion,
there is a sort of a new renaissance which |
pereceive in our society today. Liberalisation
of economy has been undertaken and new
industrial policy formulated to step up the
pace of development. Unfortunately, some
of our friends whom | referred to just now, fail
to see the manifest merit thereof. They are
stillshackied by the totalitarianthought which
has already been given up by their erstwhile
juides and philosophers elsewhere in the
world. They refuse to learn and unlearn from
major events that have changed the world
scene drastically.

Sir, | am surprised to hear some of the
former critics of Pandit Jawaharlal Nehru

(Interruptions)

SHRI SOMNATH CHATTERJEE: Why
are you bringing him now?

SHRI PAWAN KUMAR BANSAL: Be-
cause | hear you saying so from time to time
and because we owe much to that great
visionary, the architect of moder India. | am
surprised to hear my friends who often ac-
cuse the Congress of renouncing the legacy
of that great visionary. Nothing could be
more far frem truth. | would say with all the
emphasis at my command that every action
of he Government today conforms to the
basic and ever relevant philosophy of the
Congress to achieve a socialist, democratic
and secular society. | am confident that had
Pandit Nehru been on the scene today, he
would have done what the Congress Gov-
emment is doing today. He would not have
pardoned the public sector with an invest-
ment of over Rs. 1 lakh crores to incur an
annual loss of Rs. 10,000 crores. The pres-
ent policy of the Congress is not something
sudden; it his not appeared from the thin air.

It is the result of a long drawn evolution any
process and we have not closed ouroptions.
Pandit Nehruchose mixed economyfor India
and the events in the world today have
proved that hat was the right course which a
country like India could adopt after fighting
slavery for years and chart its own course of
independence.

Our concern today has not to be as to
who runs a particular industry. Our empha-
sis today has to be on generation of more
employment opportunities so that no Indian
is without a job. Our concern has to be that
the basic necessities of life are made avail-
able to an average Indian. With that in mind,
the Government has rightly readjusted its
priorities.

Eight months back, ourforeign exchange
reserves, as we all know, had dried up. By
hard, assiduous labour, the same had been
replenished and today the reserves stand at
Rs. 11,000 crores. Had that effort of the
Government not gone into in rejuvenating
the economy, we could have, perhaps, gone
the Latin American way or even the erstwhile
Soviet union way. Butitis due to the farsight-
edness of the Congress - it was what Shri
Rajiv had mentioned in th election manifesto
—and itis what the present Government has
followed in true spirits —that there is an aura
of hope pervading in our minds today.

The Public Distribution System is being
strengthened and various health schemes
are being implemented vigorously. And the
national Literacy Mission has registered a
reasonable success in providing functional
literacy to the vast multitudes of our popula-
ton between the age group of 15-35, who
were not fortunate enough to attend the
school during their childhood. And if Iwereto
say who were unfortunate enough to have
missed their childhood. This is a gigantic
task and it is as gigantic as the one to
achieve the national goal of universalisation
of elementary education which has proved,
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| must admit elusive so far, but which, | am
sure, would be realised soon because of the
policies that have been taken up. The Gov-
emment is committed to translate all this into
a reality.

Sir, the science and technology have
made rapid strides. Only a few years back,
our friends from the other side, rather ridi-
culed the introduction of computers by Shri
Rajiv Gandhi. Today, | would wish them to
look back to the past and imagine India
without computerisation in various fields of
our national activity. Where we would have
been left had computers been not broughtto
the country, with that commitment five years
back? Today, communications have ad-
vanced tremendously and the thrust contin-
ues. Today, the rerrtest panchayat can
also be connected . i~ district headquar-
ters. These are nc nean achievements

particularly keeping in view our resources..

Infrastructure, oday is being developed at a
fast rate and much needed emphasis is
being given to the generation of electricity.
There is no aspect of national life which has
not received the due attenticn of the Govern-
ment. | have already referred to quite a few
of these and would not like to take much of
the time of the hon. House. But | do want to
say that the vision of Shri Narasimha Rao of
the year 2,000 AD is an India free of poverty
and unemployment.

On the basis of our experience of the
past we have initiated economic reforms to
achieve a sustainable and stable develop-
ment. We have widened our optionforgrowth,
so that the acute problems posed by popu-
lation explosion, by frightening levels-of illit-
eracy, by unemployment and by environ-
mental degradations can be squarely met
and we can build a strong and secure future
for our succeeding generations. It is the
Gandhian talisman which guides the Gov-
emment in its course of action.
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There is today a new realisation about
india’s economic potential and as | said an
aura of optimism pervades our thought. A
sincere endeavour has been made to re-
duce fiscal deficit. Industry is being freed of
harrowing regulatory measures and bureau-
cratic controls which are anachronistic in
today’s environment. Industry today is being
encouraged to compete in this fast changing
world lest we are pushed to the bylanes of
world economy.

Sir,theseinitiatives, | humblyfeel, should
have received an all round appreciation.
Unfortunately political compulsions tend to
overtake our sense of fair judgment. The .
Government are doing heir best to allay the
fears of organised labour. A National Re-
newal Fund has been set up, so that the
burden of restructuring does notfall on them.
Despite this, some of the our friends on the
other side are not prepared to show that
understanding forthese measures. They are
even overlooking the broad nationalconsen-
sus for the economic reforms.

Sir, | know that quite often there is
resistance to change. Keeping that in mind,
to some limited extent the reaction of our
friends to the vaftious measures is under-
standable. But today the nation expects our
friends in the Opposition to rise to the occa-
sion, give up narrow political prejudices and
view the Government's moves in that na-
tional perspective.

1want to take this opportunity to remind
my friends orithe other side that they should
study the mood of the people today before
they adopt any filibustering attitude in the
Parliament that we have witnessed in the
first week.

in the last general elections people of
India gave their mandate to the Congress to
form the Government. But at the same time
they rightly expected itto runthe affairs of the
State by consensus. That is exactly what
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Shri Narasimfiq Rao has endeavored to do
in all these eight months. But somehow
flabbergasted by the initial success of the
Government.in various measures that it has
taken, flabbergasted by the victory of the
Congress in the recently concluded elec-
tions in Punjab, dismayed by the resounding
success that the Congress achieved for the
first time in 41 y xars in Bombay Municipal
Corporation elections, dejected by the Con-
gress victory in all the 29 Zilla Parishads in
Maharashira and in 80 per cent of Pan-
chayats in that State, our friends today have
1iow once again taken to the path of creating
a sort of lurking doubt in the minds of the
people. That will not be good for the country.

| can understand the legitimacy of their
opposition to the various measures that the
Congress Government takes. That is their
duty today. | would not have any grouse if
they were to show their alacrity, to show their
alertness, to find any fault in the working of
the Government because the Governmerit
of the day believes in an open democracy
and a participatory democracy. We have got
nothing to hide. We saw what happened
here last week. A furore was created over a
letter written by the Finance Minister to the
World Bank. We know what finally tran-
spired, when the Budget was presented.
What sort of a doubt was sought to be
_ created in the minds of the people, as if the
Govemment perhaps wanted 10 keep some-
thing away from the people? I would say with
all humility that it would not be in the interest
of rejuvenating our institutions. We have to
think of it today. | am confident that the
Opposition would understand the people’s
mood, as | said. When they voted this Gov-
ermment, they wanted this Government to

runthefuliterm. Ourfriendsonthe otherside -

should reflect upon this.

People of india want a stable Govern-
ment; they want a Government which caters
to their needs; and they know that this is
being provided by the present Govemment

of Shri Narasimha Rao. They would not
brook any interference in that by anybody.
The unprecedented magnitude of the prob-
lems confronting the nation today do not
deter the Congress, do not deter Shri P.V.
Narasimha Rao or deflect him from the path
chosen by him. The Government under him,
have registered success in our fight against
terrorism and secessionism. The will of the
Govermment no more capitulates before the
will of the terrorists in any part of the country
today. People have understood the political
designs behind the periodic fanning of
communal passions and exhuming the Ram
Janambhoomi-Babri Masjid dispute.

The recent self—procjaimed Ekta Yatra,
to which my hon. colleague referred elabo-
rately, was undertaken by the BJP with a lot
of fanfair. But, itfailed to enthuse any section

. ofthe society. Why? It is only because of its

not-so~unifying features and it is only be-
cause of its non—-so—unifying orientation and
objectives. | need not refer to it in detail,
because had itbeen an Ekia Yatrain the true
sense of the word, a sincere effort would
have been made to visit all the shrines.
Some shrines only wers visited by them. |
would not say that if you undertake a political
programme, you must visit religious shrines.
Hfitis atrue Ekta Yatra, then, it becomes your
duty to go to every religious place — to
religious place of every dinomination; and
taka the people of the country with you and
not, only one section of the society. That is
what we saw before the last general elec-
tions. At that time, the people may have
taken them at the face—value. Since they
have seen their designs, they are not going
to betakenin, again, by such gimmicks. {The
befl was rung by the Chair) Mr. Chamnan.

SHRI RAM NAIK (Bombay North): Do
no cut short your speech.

SHRI PAWAN KUMAR BANSAL : That
is the direction of the Chair.
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MR. CHAIRMAN: Shri Naik, you are still
%o preside overl

SHRI PAWAN KUMAR BANSAL.: Sir,
Shri P. V. Narasimha Rao, with abundant
wealthof experience, service and dedication
to the nation, strives to run the affairs of this
vast and diverse country through consen-
sus. In his endeavour, e has the unflinching
support, the unqualified support of the coun-
trymen and the entire Congress. His sincer-
ity has touched the sympathetic cord in the
people’s ‘minds. They understand him and
appreciate his style of functioning and his
acumen in running the often—complicated
affairs of thisvast land. He has their good-will.
Our friends in the Opposition should realise
this. Let here be no illusion that hammering
of non—issues and filibustering will win the
support of the people. The support of the
people can be won only if they join honestly
in the national endeavor to march ahead in
today’s competitive world with dignity and
self-respect. We must understand thatthere
are no short-cuts to the path that we have
chosen. The joumey ahead may be long,
arduous and at times painful. But we will not
waver. The Congress will not waver. Shri
P.V. Narasimha Rao will not waver and we
will remain stead fast and honest in our

approach and victory will be ours.

With these words, | once again second
the motion moved to thank the President for
his Address to the two Houses of Partiament.

MR. CHAIRMAN: Motion moved:

“That an Address be presented to the
President in the following terms:—

‘That the Members of Lok Sabha
assembled in this Session are
deeply gratetul to the President for
the Address which he has been
pleased to deliver to both Houses
of Pariiament assembilod together
on the 24th February, 1992."
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Hon. Members present in the House,
wiose amendments to the métion of thanks
have been circulated, may, if they desire to
move their amendments, send slips to the
Table within fifteen minutes indicating the
serial numbers of the amendments they
would fike to move. Those amendments only
will be treated as moved. A list showing the
serial numbers of amendments treated as
moved will be put up on the noticeboard
shortly thereafter. In case any Member finds
any discrepancy in the list, he may kindly
bring it to the notice of the officer. at the Table
without delay.

TEXT OF AMENDMENTS

PROF. PREM DHUMAL (Hamirpur): |
beg to move:—

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention any effective action
plan to soive the growing problem
of unempioyment amongst the
youth of the country.” (1)

That at the endof the mation, the follow-
ing be added, namely:-

‘but regret that the Address does
not mention about the execution of
an effective action plan on a priority
basis to remove the increasing
imbalances in the development of
ditferent regions in the country.” (2)

Thatat the endof the motion, the follow-
ing be added, namely:—

“but regret that the Address does
not mention about any integrated
action plan to check the growing
Naxafite menace inseveral parts of
the country pasticularly in Andhra
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Pradesh, Maharashtra, Bihar and
Orissa (3)

That at the endof the motion, the follow-
ing be added, namely:-

‘but regret that the Address does

not mention about any effective
and far-reaching measures to
check the continuous rising trend in
the prices of essential commodi-
ties and other consumer goods of
use to the common man.” (4)

That at the endof the motion, the follow-
ing be added, namely:~

“but regret that the Address fails to
indicate any definite time frame to
introduce legislation for compre-
hensive and consolidated electoral
reforms.” (5)

Thatat the endof the motion, the follow-
ing be added, namely:— .

“but regret that the Address fails to
indicate any policy on Jammu and
Kashmir to put down the militancy
and secessionism there.” (6)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention about any time—bound
programme for achieving full liter-
acy in the country.” (238)

That at the endof the motion, the follow-
ing be added, namely:-

‘but regret that the Address does
not mention about an effective
action plan to improve the fot of the
tarmers.” (239)

That at the endof the motion, the follow-

ing be added, namely:—

“but regret that the Address does
not mention aboue any time—-bound
action plan to provide safe drinking
water in all the vitiages.”(240)

That atthe endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
mention about any effective steps
to check the growing criminalisa-
tion in he socio—political system in
the country.” (241)

That at the endof the motion, the follow-
ing be added, namely:—

"but regret that the Address does
not mention the steps to betakento
counter the escalating nuclear
threat arising out of Pakistan’s
effortstoforge an alliance with some
countries.” (242)

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that the Address does
not mention about any effective
action plan to solve the growing
prablem of unemployment amongst
the youth of the country.” (243)

That atthe endof the motion, the follow-
ing be added, namely:-

‘but regret that the Address does
not mention about any effective
action ptan to remove the increas-
ing regional imbalances in the
matter of development in the coun-
fry.” (244)

Thatatthe endof the motion, the foliow-
ing be added, namely:-
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“but regret that there is no mention nancial assistance for preventing
in the Address about any effective floods in Himachal Pradesh.” (538)
measure to check the rising trend '
in prices of essential commodities That at the endof the motion, the follow-

and other consumer goods.” (245)

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
indicate any definite time frame to
introduce a comprehensive legis-
lation for electoral reforms.” (247)

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
indicate any policy on Jammu and
Kashmir to put down the militancy
and secessionism there.” (248)

(Transtation}

That at the endof the motion, the follow-
ing be added, namely:~

“but regret that the Address does
not mention about construction of
Hoshiarpur,
Hamirpur, Avahdevi, Sarkaghat,
and National Highway." (536)

That at the endof the motion, the follow-
ing be added, namely:—

*but regret that the Address does
not mention about improvement in
Education Policy and implementa-
tion of the recommendations ot
Chatopadhyay Commission.” (537)

That at the endof the motion, the follow-
ing be added, namely:—

*but regret that there is no mention
in the Address about providing fi-

Amb, Nadaun, °

ing be added, namely:—

“but regret that there is no mention
in the Address about giving priority
to yardstick of physical standards,
mental acumen and devotion to
duty rather than population of the
State for recruitmentin army.” (539)

That atthe endof the motion, the follow-
ing be added, namely:—

“but regret that the Address does
not mention about providing finan-
cial assistance for implementation
of a unique scheme like “Van La-
gao, rozi Kamao™ (Plant trees, earn
bread”) particularly in Himachal
Pradesh.” (540)

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that Address does not
mention about providing employ-
ment or giving unemployment al-
lowance to the unemployed
people.” (541)

That at the endof the motion, the follow-
ing be added, namely:—
“but regret that there is no mention
inthe Address about giving support
price to fruit growers in the coun-
try.” (542)
[English}

SHRI GIRDHARI LAL BHARGAVA

. (Jaipur): | beg to move:—

That at the endof the motion, the follow-
ing be added, namely:—



593 Motion of Thanks on PHALGUNA 13, 1913(SAKA).ﬂloPmsHsnt’sAddms 594

“but regret that the Address failsto

mention about any assurance for
giving remunerative prices to the
farmers for their produce and for
setling up agro~based industries
for the development of rural econ-
omy.” (7)

. Thatatthe endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
mention about any assurance for
taking steps to effactively imple-
ment the consumer protection pro-
gramme.” (8)

That atthe endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
mention about any assurance for
constructing effective security bett
onindo—Pak and indo-Bangladesh
borders within a specified time.” (9)

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
mention about the need to appoint
Human Rights Commission inplace
of Minorities Commission at the
earliest.” (10)

That at the endof the motion, the follow-
ing be added, namely:—

"but regret that there is no mention

in the Address about the need to
abolish article 370 to bring Jammu
and Kashmir State at parwith other
States of the Country.” (11)

That at the endof the motion, the follow-
ing be added, namely—

*but regret that there is no mention

in the Address about constituting

_ an Electoral Reforms Commission
with a view to remove the short-
comings prevalent in our-electoral
system.” (12)

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that there is no mention
in the Address about enacting
uniform law for all citizens of the
country.” (13)

That atthe endof the mation, the follow-
ing be added, namely:—

“but regret that inthe Address there
is no mention about cleardirectives
by Government to improve the effi-
ciency and increase the profit of
public sector undertakings.” (14)

That atthe endof the motion, tise follow-
ing be added, namely—

“but regret that there is no mention
in the Address about giving com-
pensation to State Governments
for abolishing the toll-tax in the
States.” (15)

That at the endof the motion, the follow-
ing be added, namely:—

*but regret that there is no mention
in the Address about constituting
an Inter-State Council to solve the
disputes between the Centre and
States and amongst the States.”
(16)

That atthe endof the motion, the follow-
ing be added, namely:—

*but regret that the Address faiis to
mention about the need to take
effective steps to containthe growth
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of black money inthe country.” (17)

That at the endot the motion, the follow-
ing be added, namely:—

“but regret that the Address does
not mention of effective long term
schemes to check continuous rise
in prices of essential commodities."
(930)

That at the end of the mation, the
following be added, namely:_

*but regret that the Address does
not mention of any effective scheme
to solve growing unemployment
among the youth in the country.”
(931)

That at the endof the motion, the follow-
ing be added, namely:—

*but regret that there is no mention
in the Address about any concrete
.action being taken in Jammu and
Kashmir to tackle terrorism and
disruptive activities in the State.”
(932)

That at the endof the motion, the follow-
ing be added, namely:~

*but regret that there is no mention
in the Address about treating agri-
culture at par with industry.” (933)

That at the endof the motion, the follow-
ing be added, namely:~

*but regret that there is no mention
in the Address about making avail-
able round the year work to agricul-
tural labourers.” (834)

Thatat the endof the motion, the follow-
ing be added, namely:—
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“but regret that the Address fails to
mention about making available
foodgrains, cloth, kerosene and
other essential commodities at
cheaper rates to families living
below the poverty line.” (935)

That atthe endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to

- mention about steps being taken
for amelorating the lot of people
living in slums in all the big cities in
the country.” (936)

That atthe endof the motion, the follow-
ing be added, namely:—

*but regret that the Address fails to
mention about time—bound primary
education programmefor all.” (337)

[English]

SHRICHITTA BASU (Barasat): | beg to
move:—-

That at the end of the motion, the
following be added, namely:-

“but regret that the Address fails to
mention anything about the blatant
capitulation of the Government to
the dictats of the World Bank and

" IMF in matters relating to the for-
mulation of our economic policies
which would lead to the erosion of
the economic sovereignty of the
nation and deflection from the na-
tionally accepted policy of
self-reliance.” (28)

SHRI SUDHIR GIRI (Contai): | beg to
move:—

That atthe endof the motion, the follow-
ing be added, namely:-
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“but regret that the Address fails to
mention about impropiety of the
Government’s action in hiking
prices without taking Parliamentinto
confidence.” (29)

That at the endof the motion, the follow-
ing be added, namely:—

*“but regret that the Address fails to
mention about the failure of the
Govemment to star: political dia-
logue with common people of
Jammu and Kashmir to restore
peace and tranquility in the State.”
(30)

That at the enclof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
mention aboutthe stepstobetaken
to implementthe recommendations
of the Sarkaria Commission par-
ticularly in respect of the
Centre—State relations.” (31)

That at the endof the motion, the follow-
ing be added, namely:~

“but regret that the Address fails to
mention about any effective steps
tobetakentounearthblack money.”
(32

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to

mention about the Government’s

inability to revitalise Non Aligned
Moment in the interest of develop-
ing countries like India.” (215)

That at the endof the motion, the follow-
ing be added, namely:—

"but regret that the Address fails to

ing be added, namely:—

condemn the émmnmom’s sup-
port to the U.N. resolution declar-
ing Zionism as racial.: (216)

That at the end of the motion, the
following be added, namely:—

*but regret that the Address fails to
mention about the Government’s
apathy to the severe conditionali-
ties imposed upon war torn Iraq by
U.N. at the behest of some coun-
tries.” (217)

Thatatthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention about the conditionalties
attached tothe International Mone-
tary Fund’s loan to India”. (218)

That atthe e7dot :he motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
mention about the Govemment’s
failure to arrestthe price risethough
promised before election.” (219)

That at the endof the motion, the follow-

“but regret that the Address fails to
mention about the adverse conse-
quences of the devaluation of

rupee.” (220)

Thatatthe endofthe motnn. thafollow-
ing be added, namely:—

“but regret that the Address tails to
mention about the Govermnment
have proved ineffective in provid-
ing relief materials and other assis-
tance to the poor tribals in Tripura
who have been starving.” (221)
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That atthe endof the motion, the follow-
ing be added, namely:~

“but regret that the Address tfails to
mention about the Govemment's

compuision to import wheat.” (222)

That at the endof the motion, the follow-
ing be added, namely:—

*but regret that the Address fails to
mention about the serious effortsto
bring down the galloping inflation
which stand at 13 percent at pres-
ent.” (223)

That at the endof the motion, the foliow-
ing be added, namely.~

“but regret that the Address fails to
mention about the decline of indus-

* trial growth during recent months.”
(224)

That atthe endof thd motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
mention about the down wae trend
of exports in terms of dollars in
recent months.” (225)

That at the endof the motion, the follow-
ing be added, namely:—

"but regret that the Address fails to
mention about the decline in GDP
which is about 3 percent at pres-
ent.” (226)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does

not indicate the slowing of the

‘economy of our country in recent
.. months.” (227)
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That at the end of the motion, the
following be adued, namely:-

“but regret that the Address fails to
mention about the sufferings
caused to the people who are living
below the poverty line by slashing
down the subsidies on the food
articles.” (228)

Thatatthe endof the motion, the follow-

ing be added, namely:—

*but regret that the Address fails to
mention the hardships faced by the
marginal farmers because of the
abolition of subsidies on fertiliz-
ors.”(229)

That at the endof the motion, the follow-

ing be added, namely:— :
“but regret that the Address fails to
mention about the failure of the
Govemment in effecting total land
reforms measures for solving the

unemployment probiem.” (230)

That atthe endof the motior. the follow-
ing be added, namely:—

*but regret that the Address fails to
mention about the Govemment's -

~ That atthe endof the motion, the fallow-
ing be added, namely:—

“but regret that the Address fails to
mention about the measures
adopted by Gowt. by disinvesting
the Public Sector Undertakings
which are incurring losses to the
_detriment of the workers’ interest.”

(232)
That at the endof the motion, the follow-
ing be added, namely:~ ’
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*but regret that the Address fails to
menticn about the ill effects of the
oxinolicy pursued by the Govern-
ment.” (233)

That atthe endof the motion, the follow-
*g be added, namely:—

- "but regret that the Address fails to
mention the Government's inability
to solvethe Kashmir problem.” (234)

That at the end of the motion, the
ollowing be added, namely:—

*but regret that the Address fails to

* mention about the steps taken by

the Government towards the early

setting up of the Petro—~Chemical

Complex at Haldia in West Ben-
gal.” (235)

That at the endof the motibn, the follow-
;ing be added, namety:—

“but regret that the Address fails to
mention about the reasons for not
sanetioning grants to the Vidya
Sagar University in West Bengal.”
(236)

' That atthe endot the motion, the follow-
g be added, namely:—

“but regret that the Address fails to
mention about the failure of the
Government in not providing assis-
tance to the starving people of
Kalahandi in Orissa.” (237)

That atthe endof the motior;. the follow-
ing be added, namely:—

*but regret that the Addrass tailsto -

mention about the Government's
inability to reduce the disparities of
income among the people in the
Country,” (1024)

" Thatatthe endof the motion, the follow-
ing be added, namely:— .

*Hut regret that the Address fails to
mention about the plight of the vic-
tims of the Bhopal gas tragody "
(1025) .

That atthe endof the motion, mefollow-
ing be added namely:—

“but regret that the Address fails to

. mention about the mounting suffer-
ings of thb agricultural labourers
due to price—rise.” (1026)

That atthe endof the motion, the follow-

' ing be added, namely:-

*but regret that the Address fails to,
mention about the inclusion of
“Right to Work® in the fundamental
Rights.” (1027)

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that the Address fails to
mention about the frequent use by
the Govemmetit of the provisions
of Article 356 of the Oonsmutuon
(1028)

[.Translation]

DR. LAXMINARAIN PANDEY
(Mandsaur): | beg to move:

That atthe endof the motion, the follow-
ing be added, namely—

" "but regret that there is no mention
in the Address about any serious
effort to develop tourism particu-
larly in Madhya Pradesh despite
the existence of such tougists spots
like Gandhi Shgar reservoir,
Pasupati Nath temple, Dharmra-
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jeshwar in Mandsaur district, and
Kadareshwar and Nageshwar—
Persunath tourist sports in Ratlam
district.” (71)

That at the endofthe motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the need to
moblise requisite resources in or-
der to complete'Narmada Sagar
Project in the:overall development
of the country.” (72)

- Thatatthe endof the motion, the follow-
ing be added, namely:— -

*but regret that there is no mention
in the Address about the concrete
measures for providing expeditious
relief to the victims of Bhopal Gas
tragedy. (73)

That atthe en si the motion, the follow-
ing be added, ~=me y:—

“but regret that there is no mention
in the Address about f:e closure of
industries due to economic mis-
management resulting in large
scale unemployment in various

" States and to revive such indus-

" tries, particularly, the Hukamchand
Textile Mill in Indore, Madhya
Pradesh.” (74)

That atthe endofthe motion the follow-
ing be addec, namely:—

but regret that there is no mention
in the Address about the upgrada-
tion of Nasirabad-Mhow road situ-
- ated between Delhi and Bombay
into National Highway with a view

developing tourism in Madhya
Pradesh.” (75)
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That at the endof the motion, the follow-
ing be added, namely:—

“but regf'et that there is no mention
in the Address about setting up of

gas—based powerplant in Vijaypur,
Madhya Pradesh.” (51 2)

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that there is no menti-.n
in the Address about the setting up
of the sanctioned oil refinery in
Khirkia (Hoshangabad), Madhya
Pradesh.” (513)

That at the endof the motion, the follow-
ing be added, nameiy:—

“but regret that there is no méntion
inthe Address about acomgrehen-
sive agricultural policy particularly
Sugar Policy, Oil Policy and Pricing
Policy.” (916)

That at the endof the motion, the follow-
ing be added, namely:—

~ "but regret that there is no merttion
in the Address about development
of approval sugar mills. (917)

That atthe endof the motion, the follow-
ing be addad namely:-

"but regret that there is no méntion

in the Address about the difficulties

arising out of non—availability of

foodgrains, diesel, kefosene, ce-

ment etc.,. proportionately to

Madhya Pradesh through the Pub-
" lic Disctribution Systam."(m 8)

" That atthe endof the motion, thefollow-
ing be added, namely:-

"but regret that there is no mention



in the Address about the rising
discontent among the youths as a
result of unemployment in Madhya
Pradesh which is also affecting
Orissa, Andhra Pradesh and Ma-
harashtra.” (919)

Thatatthe endof the motion, the follow-
ing be added, namely:—

“but regret that there is no mention

‘in the Address about setting up
 mineral based heavy industries in
Madhya Pradesh to remove the
growing discontentment.” (920)

That at the endof the motiori, the follow-
ing be added, namely:- .

"but regret that there is no mention
in the Address about the deadlock
in the developmental work as a
result of the pendency of approved
schemes of irrigation in Madhya
Pradesh. (921) -

That atthe endof the motion, the follow-
ing be added, namely:—

“but regret that there is no mention
in the Address about the extension
of Air Services to important cities of
Madhya Pradesh like Neemuch,
Ratlam, Ujjain and Dhar.” (922}

That at the endof the motion, the follow-
ing be added, namely:—

" “but regret that there is no mention
in the Address about the accepting
the proposal to provide forest land
to landless, Adivasis in .Madhya
Pradesh.” (923)

That at the endofthe motion, the follow-
ing be added, namely:—

“‘but reg’ret'that there is no mention
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inthe Address about approving and
providing necessary funds for the
development of Indira ,Sarovar
Project in Madhya Pradesh.” (924)

[English)

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): | beg to move:—

That atthe endof the motion, the follow-
ing be added, namely:—

*but regret that there is no mention
in the Address about the introduc-
tion of the Metro Railway Scheme
in the capital to solve ther growing
problem of the citizens.” (113)

Thatatthe endofthe rnotlon the follow-

. ing be added, namely:—

" “but regret that there is no mention
in the Address about the need to
improve the Ring Railway in Dethi
in order to solve the problems of
commuters and other pagsengers
and to connect the DTC Bus Serv-
ices with: the local railway stations.”
(114

That atthe endof the motion, the follow-
ing be added, namely:— ’

"but regret that there is no mention
. in the Address about the compre-
- hensive policy of the Govemment
to imprové the transport facnlily in
Delhi.” (115)

That at the endof the motion, the follow-

mg be added, namely:—

“but regret that there is no mention
in the Address about the need to
improve the supply of electricity in
Dethi.” (116)
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Thatatthe endof the motion, the foliow-
‘ing be added, namely:-
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"but regret that there is no mention
in the Address.about the need to
safeguard the interests of the trad-

““but regret that there is no mention ers in the country.” (122) -
in the Address about the need for )
generating more electricity which That atthe englof the motion, the follow-

.will enable DESU in attaining self  ing be added, namely:— ¢

sufficiency.” (117)

That at the endof the motion, the follow- -
ing be added, namely:-

“but regret that there is no mention

“but regrat that there is no mention
in the Address regarding introduc-
tion of the policy of Free Tradein
the country.” (123) -

in the Address about the need to That at the endof the motion, the followe
improve drinking water supply in  ing be added, namely:—

Delhi in order to meet the acute -
shortage in summer.” (118)

Thatatthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention

“but regret that there is no mention
in the Address- to introduce em-
ployment oriented policies by the
Government in order to solve the
problem of unemployment in the
country.” (124)

in the Address to check the water
poliution in the Metropolitan cities That at the endof the motion, the follow-
particularly Delhi.” (119) . ing.beé added, namely:~

That at the endof the motion, the follow-
ing be added, namely:—

" “but regret that there is no mention

in the Address about opening of
new schools and colleges in the

“but regret that there is no mention country particularly in Delhi.” (125)
in the Address to provide job op- .
_ portunities to the displaced per- That atthe endof the mofion, the follow-

sons from Jammu and Kashmir and ing be added, namely:—

Punjab.” (120) -

That at the endof the mation, the follow-
ing be added, namely:—

“but regret that there is no mention
inthe Address regarding the open-
ing of new Polytechnic colleges in
order to solve the unemployment
problem in the country. “ (126)

“but regret that there is no mention

in the Address about the replace- Thatatthe endofthe motion, the follow-

ment of old sewer lines specially in ing be added, namely:-

the walled city of Delhi which is a .

basic need of the common man.” ‘buttegretthatthncsnomcnmn

(121) in the Address about the opening

. of new hospitals in Delhi particu-

Thatatthe andoﬂl'oemothn.thefollw- larly in the new colonies of Dethito

ing be added, namely:~

cater to the needs of the growing
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population in the capital.” (127) - [Transtets
That atthe ondd&eﬂmm, thefollow- PROF. RASA SINGH RAWAT (Ajmer):
" ing be addes, namely:- I beg to move:~
*but regret that there is no mention That at the endofthe motnon, the follow- »

in the Address about the deterio-
rating law and order situation in
Pelhi.” (128).

mg be added, namely:— "

“but regret that there is no mention
in the Address about taking the
effective steps to be taken to pre-
vent the intensely increasing ter-
rorism in Puniab, Kashmir and Ut-

That at the endofthe motbn the follow-
ing be added, namely:—

*but regret that thefe is no mention
in the Address about the steps for
curbing the.inflation in the country
causing hardships to salar.« : ~~4
the labour class.” (129)

tar Pradesh and naxdlites growing

activities in Madhya Pradesh,

AndhraPradesh, Bihar, Maharash-_
tra and Orissa. (149)

That at the endof the motion, the follow- -
That at the endofthe motion, thefoliow-  ing be added, namely:—

ing be added, namely:—

“but regret that there is no menticn
inthe Address about the prevailing
sanitary conditions in the colonies
and Jhuggi Jhopri clusters in the
coudfiry particularly in Delhi which
need immediate remedal meas-
ures.” (130)

That atthe endof the motion, the follow-
ing b& added, namely:—

“but regret that there is no mention
in the Address about privatisation
of power generation for better and
regular supply to the citizens of
Metropolitam'tities.” (131)

“but regret that there is no mention

.in the Address ahout the concrete
steps to be taken to overcome the
difficulties of the people in the

drought affected areas of particu--
larly in Rajasthan and to prevent

the exodus of population by taking

effective measures to solve the

problem of drinking water.” (150)

Thatatthe endofthe motlon the follow-
ing be added, namely:—

“but regret that there is no mention
in the Address about Pakistan's
infiltration in.Kashmir and Punjab.”
(151)

That at the end of the mation, the

That at the endof the mation, the follow-  following be added, namely:—

ing be added, namely:-

“but regret that there is no mention
in the Address about the steps
being taken for eradication of the
corruption in thessbuntry.” (132)

*but regret that there is no mention
in the Address about the steps to
be taken by India to make atomic
bomb, despite Pakistan’s accep-
tance of having made dtomic
bomb.” (152)
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in the Address about providing irri-

- gation facilities to large areas of

Rajasthan and converting the That
“but regret that there is no mention desert into a green belt.” (853)
in the Address about steps to curb R
commurial violence inthe country ~  Thatatthe endof the métien, the follow-

- particularly in Bara in Bihar.” (153)  ing be added, namely:~

Thatatthe endof the motion, the follow-
ing be added, namely:—

“but regret that there is no mention
in the Address about the imple-
mentation of ane rank on@ pensiori
scheme and scheme for the wel-
fare . and rehabilitation of
ex-servicemen.: (154)

That atthe endof the motion, the follow-
ing,be added, namely:—

" but regret that there is no mention

.in the Address about the providing

more financial autonomy to the
States and need for 4 time bound
programme folimplementation of
the recommendations of Sarkaria
Commission.” (854)

That at the end of the motion, the
following be added, namely:-

“but regret that there is no mention
in the Address about éhe all round

“but regret that there is no mention development of Ajmer a hlstoncal

in the Address about.the inade- place to make it more accessible to
" quacy andfailure ot family planning tourists.” (855)

programmes to combat the prob-

lem ofincreasing population.”(850) - That atthe endof the motion, the follow-

ing be added, namely:-

Thatatthe endof the motion, the follow-
ing be added, namely:—

* “but regret that there is no mention
in the Address about the growing
casteism, regionalism, divigion on
the basis of langauge, communal-
ism and separatism”. (851)

*but regret that there is no mention
in the Address about the imple-
mentation of National Education
Policy for removal of discontent,
indiscipline, dependence setc.
among youth.” (856)

. That at the endof the motion, the follow-
That atthe endof the motion, thefollow-  ing be added, namely:—

ing be added, namely:~

*but regret that there is no mention

“but regret that there is no mention in the Address about providing a
inthe Address about the formation time-bound. programme for in-
of a National Water Policy and time creasing unemployment in the
bound programme.” (852) country. * (857)
That at the endof the motion, the follow- That at the endof the motion, the follow-
ing be added, namely:— ing be added, namely:~
‘btnngrdmm&nomombn

*but regret that there is no mention



in the Address about the effective
and time bound programmes to
control thé rising prices.” (858)

That at the endof the motion, the follow-
ing be added, namely:—.

“but regret that there is no mantion
in tha Address about the imple-
mentation of Hindi and Sanskrit
and three langauge formu'a for
spreading spiritual and other knowl-
egfe.” (859) )

That at the endof the motion, the follow-
ing be added, namely:—

“but regret that there is'no mentson

inthe Address aboutthe removalof. -

social evils like dowry system, child
marriage, atrocities on widows,
untouchability in the social welfare
measures.” (860)

Thatat the endof the motion, the follow-
ing be added, namely:—

“but regret that there is no mention
inthe Address about providing basic
necessities to villages and devel-

opment of cottage and small indus- -

tries n crder to make them model
villages.” (861)

That at the endof the motion, the follow-
ing be agded, namely:—

“but regret that there is no mention
in the Address about providing
minimum welfare programmes to
slum—dwellers in metropolitan cit-
ies.” (862)

That at the endof the motion, the follow
ing be added, namely:—

“but regret that there is no mention
in the Address about the preven-
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tion of water, air and noise pollution
apd dcvelopmem of forest wealth.”
(863) ' :

Thatatth_e endof the motion, the follow-
ing be added, namely:~

“but regret that there is no mention
in the Address about the failure of
Government in controlling the ris-
ing prices of commodities. (864)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mention
in the address about the rehabilita-
tion of persons displaced from
Punjab and Kashmir due to terror-
ism in these States and providing

.the employment opportunities to
them.:(865)

That at the end of the motion, the
following be added, namely:—

“but regret the there is no mention
in the Address about declaring the
‘National Agricultural Policy.”(866)

That at the end of the mouon.!ho
following be added, nam»r—

*but regret that there is no mention
inthe Address about strengthening
the security of our borders, making
the country self—reliant in the field
of defence promoting the morale of
army and security forces and safe-

- guarding thq unity and mtegﬁty of

the country "(867)

That at the end of the motion, the
following be added, namely:~

*but .regret that there is no mention
in the Address about the stringant
measures to be taken to check the
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use of money and mdscle power, in
 eloctions.”(868)

SHRI BHUWAN CHANDRA KHAN-.

DURI (Garhwal): | beg to move:-

That at the endof the motion, the follow-
ing be added, namely:~

"but ragret that there is no mention
in the Address about reducing the
prices of essential commodities with
a view to provide relief to the com-
mon consumers.” (176)

. Thatatthe endof the motion, the follow-

ing be added, namely:—

*but regret that there is no mention
in the Address about constituting
the proposed “Uttaranchal State”
by uniting the eight hill districts of
Uttar Pradesh.: (177) -

That at the endof the motion, the follow-
ing be added, namely—

*but regret that there is no mention
in the Address about the industri-
alisation of hill regions of Uttar
Pradesh.” (178)

That atthe endof the motion, the follow-
ing be added, namely:—

*but regret that there is no mention
inthe Address about implementing
an effective action planto solve the
problem of evbr increasing unem-
ployment in the country.” (179)

. Thatatthe endof the motion, the follow-
ing be added, namely+—

“but regret that there is no mention
in the Address about giving infor-
mation regarding various research
and their results in the field of agri-
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culture . with a view to providing
immediate relief to the poor farm-
ers.” (180) :

That atthe endof the motion, the follow-
ing be added, namely:—

*but regret that there is no mention
in the Address about strengthening
the Public Distribution System in
remote and backward hilly regions.”
(181)

That atthe endof the motion, the follow-
ing be added, namely:~ -

“but regret that there is no mention
in the Address about streamlining
the telecommunication services in
~remote rural and backward hilly
regions of the country.” (182)

Thatatthe endofthe motion, the follow-
ing be added, hamely:—

“but regret that there is no mention
inthe Address about the expansion
of Doordarshan Services in remote
and hilly areas of strategic impor-
tance and about any plan o grant
autonomy to Akashwani and Door-
darshan.” (183)

Thatatthe end of the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Address about the promotion
of tourism in hilly araas and devel-
opment of existing. tourist spots in
Uttar Pradesh.” (714) '

That atthe end of the motion, the follow-
ing be added, namely:- .

“but regret that there is no mention
in the Address about implementa-
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tion of one rank-one pension
scheme for ex-servicemen.” (715)

Thatattheend _ofthe motion, the follow-
ing be added, namely:-

“but regret that there is no. mention
in the Address about the schemes
propose ! to be introduced for the
resettiement of ex-servicemen.”
(7fe)

That at the end of the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about development
of ‘no industry’ districts of the hilly
- areas of Uttar Pradesh under the
new Industrial Policy.” (717)

That at the end of the motion, the follow-

ing be added, namely:-

“but regret that there is no mention
in the Address about checking the
growth of terrorism in the Terai
area of Uttar Pradesh and giving
compensation to the dependents
of those killed by terrorists.” (718)

That atthe end of the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Addressabout adequaterelief
measures undertaken for the vic-

tims of earthquake in Uttar

- Pradesh.” (719)

That atthe end of the motion, the follow-
ing be added, namely:-

“but regret that there is no mention

in the Address about the steps

proposed to be taken to provide an
- efficient railway system in the tour-

ist spots situated in the hilly areas
of Uttar Pradesh.” (720)

That atthe end of the motion; the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about a time bound
scheme to bring down pricgs of
essential commodities.” (721)

Thatatthe end ofthe motion, the follow-

. ing be’ added, namely:-

“but regret that there is no mention
in the Address about the Govern-
‘ment's stand with regard to accep-
tance of Pakjstan making an atomic
bomb.” (722)

‘That at the end of the Motion, the
following be added, namely:-

“but regret that there is no mention
in the Address about providing

. employment to the unemployed
youths migrting from rural areas.”
(1187)

That at the end of the Motion, the
following be added, namely:-

*but regret that there is no mention _

. in the Address about the adverse
effect onthe development works in
various parts of the country and
especially in the hilly areas of the
country dueto the provisions of the
Forest Act.” (1188)

Thet.at the end of the Motion, the
following be added, namely:-

“but regret that there is no merition
in the Address about promoting *
small and cottage industries intribal
and hilly areas of the country.”
(1189)
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That at the end of the Motion, the
following be added, namely:-

‘but regret that there is no mention
in the Address about the need to
recognise Nepalilanguage.”(1190)

That at the end of the Motion, the
following be added, namely:-

*but regret that there is no mention
in the Address about Strengthening
the Public Distribution System in
remote and backward hilly regions.”
(1191)

That at the end of the Motion, the
following be added, namely:-

“but regret that there is no mention
in the Address about taking action

~ against the people indulging in
adulterating of foodgrains and ed-
ible oils and the need to check this
menace.” (1192)

That at the end of the Motion, the
following be added, namely:-

“but regret that there is no mention
inthe Address about Government’s
failure to bring the prices of essen-
tialeommodities atthelevel of 1990
with in 100 days.” (1193)

That at the end of the Motion, the
*following be added, namely:-

erettha'mmisnomention
in the Address about the develop-
ment of non-traditional sources of
energy.” (1194)

SHRI JITENDRA NATH DAS (Jal-
pubuq:lbogtgm:

MARCH 3, 1992

the President’s Address 620

Thatatthe endof the mation, the follow- -
ing be added, namﬂys

“but regret that the Address fails to
mention about the failure of the
Government to bring down the
prices of essential commodities to
. 1990 level within 100 days as prom-
ised by the Government.” (184)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the economic
crisisduetoabnormalrise in prices,
devaluation of Indian currency and
sdlling g8id.” (185)

That at the endof the motion, the foltow-
ing be added, namely:-

*Hut regret that there is no mention
in the Address about land reform

policy.” (186)

That at the endof the motion, the follow-

ing be added, namely:-

*but regret that there is no mention
in the Address about any effort to
extend irrigation facilities to farm-
ers.” (187)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention the need for inclusion of
Nepali Language in the Eighth
Schedule to the Constitution of
India.” (188%

That at the endof the mtion, the follow-
ing be added, namely:-

“but regret that there is.no montm
in the, Address about inclusion of
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‘Right to Work and employment' as
afundamental right in the Constitu-
tion of India.” (189)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention aboutthe sfeps to be taken
to curb the black meney in the
country.” (190)

That at the endof the motion, the follow-
ing be added, namely:- *

“but regret that there is no mention
in the Address about need for dis-

tribution of 14 essential commodi- .

ties at fixgd low price through pub-
lic distribution system.” (191)

That at the endof the’motion, the follow;‘-
ing be added, namely:-

“but regret that the Address fails to
mention about the providing uni-
form and free education to aft chil-
dren.” (192),

That at the endof the motion, the follow-

ing be added, namely:-

“but regret that ttiére is no mention
in~the Address about providing
necassary funds for completion of
unfinished projects in West Ben-
gal.” (193)

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about recrientation
of the Central-State share in the

total economy of the country.”(194)

. Thatatthe endaf the motion, the follow-
ing be added, namely:-

*“but regret that the Address failsto
mention about any concrete polncy
to collect income-tax from persons
other than salarised class.” (195)

SHRI INDRAJITGUPTA (Mtdnapore) 1
beg to move:-

That at the endof the motion, the follow-
ing be added, namely:- L

“but regret that the Address does
not take note of the failure of the
Governmentto announcethe prom-
ised pglicy package for the solution
of Punjab problem.” (329) '

That at the endof the motion, the follow-
ing be added, namely:- N
“but,regret that the Address does
not mention the caused of the al-
ienation of the people of Jammu
and Kashmir, Punjabs Assam and
other north-eastern States from the
mainstream making ground for the
growth of terrorists activities in tho
area.” (330)

That at the endof the motion, the follow-

ing be added, namely:-

“but regret that the Address does
-not mention the serious conse-
quences of accepting the Dunkel
Draft on trade negotiations.” (331)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not take note of the delay in the
ﬁna!haﬁonofquWFionow
Plan.” {332)

Thatatthe endof the motion wobm-
ing be added, namely:-
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“but regret that the Address does That at the endof the motion, the follow-
not take note of the failure of the  ing be added, namely:-
Government to take timely steps to :
solve the Cauvery water dispute.” *but regret that the Address does
(333) - notmention aboutthe need to make

. * efforts for tinding out alternative to
That at the endof the motion, the follow- manage the economy withoutgoing

ing be added, namely:-

“but regret that the Address‘does
not mention about an action pro-
gramme for the implementation of
the recommendations of the Na-
tional Commission on Rural La-
bour.” (334)

That at the.endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention about the need for
restructuring of Centre-State rela-
tions.” (335)

That at the endof the motion, thé follow-
ing be added, namely:~

“but regret that the Address does
not mention about the need for
effective implementation of land
reforms.” (336)

Thatatthe ando?the motion, the follow-
ing be added, namely:-

“but regret that the Address does

not mention aboutthe need tomake
administrative reforms and decen-
tralisation of power.” (337)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention about the need to
, mmMmm
i’undudqvnlopodbtdtwdsm
of the country.” (338)

for IMF loans.” (339)

That atthe endof the motlon. thefollow- .
ing be added, namely;-

“*but regret that'the Address does
not clearly menition about the Gov-
ernment’s policy regarding work-
ers participation in management.”

(369)

Thatat the endof the motion, the follow-
ing be added, namely:-

*but regret thai the Address does
not mention aboutthe needtomake
‘Right to Work’ a Fundamental
Right.” (370) ’

- That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention about the need for
including Nepali and Manipuri lan-
guages in the Eighth Schedule to
_the Constitution.” (371)

That atthe endof the motion, the follow-
ing be qgdded, namely:-

*but regret that the Address does
not mention about any National
Programme of providing old age
pension for the aged living below
poverty line.” (372)

That at the endof the motion, the follow-
ing be added, namely:-

‘but regret that the Address does
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not mention about any National
Programme of providing Midday

meals to primary school childrenall .

over the country.” (373)

_ Thatatthe endof the motion, thefollow-
ing be added, namely:-

- *but regret that the Address does
not mention about the need for a
Centrallegislationforthe welfare of
the agricultural workers.” (374)

That atthe endof the motion, the follow-
ing be added, namely:-

“hut regret-that the Address does
not ensure that the National Secu-
rity Act is not used against the
workers on strike to press for their
genuine demands.” (375)

Thatat the endof the motion, the follow-
ing be added, namely:-

"but regret that the Address fails to
mention about the need for giving
unemployment allowance to the
unemployed.” (376)

That at the endof the motion, the follow-

.ing be added, namely:-

*“but regret tiat the Address fails to
mention about the need to evolve a
- National Youth Policy.” (377)

* Thatatthe endofthe motion, thefollow-

ing be added, namely:-

“but regret that the Address fails to
mention about the need for giving
protection to Urdu Language and
its promotion in States with size-
able Urdu speaking population.”
@78) .

" That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention about the need for effec-
tive reforms in the electoral system
to eliminate money and music
power and for introduction of pro-
portional representation.” (379)

Thatatthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Aodress fails to*
mention about the need to repeal
all statutes like Essential Services
Maintenances Act and National
Security Act with a view to enlarg-
ing th‘e democratic and civil rights
of the people.” (380)

That at the end of the motion, the follow-
ing be added, namely:-

“but regret that the Address tails to
mention about the need to reform
the judicial system for ensuring
speedy and cheaper justice to
common man.” (381) . ’

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that the Address does
not take serious note of the contin-
ued outflow of talent from the coun- .
try to Westemn Countries especially
to the United States of Americaand
need to take urgent steps to halt
this brain drain.” {(382)

That atthe endof the motion, the foflow-.
ing be added, namely:-

‘but regret that the Address does
not take serious note of the grow-
ing incidents of atrocities on
women.” (383)
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Thatatthe ondol the motion, the tollow-

ing be added, namely:-

mentation of the new industrial
policy.” (387)

*but regret that the Address fails to That at the endof the motion, the follow-
mention about the need for creai ing be added, namely:-
tion of a Uttarakhand Hill State:

consisting of nine hill districts of *but regret that the Address does

U.P.i.e. Dehradun, Chamoli,Pauri,
Garhawal, Haridwar, Nanital, Al-
mora and Pithoragarh considering
the geographical situation, social
phoblems, language and culture of
this hill region which are different
" from those of the other parts of

not express serious concern over
the delay in the creation of sepa-
rate tribal state comprising Advise
dominated areas of Chhotanagpur
and Santhal Parganas in Bihar.”
(388)

That agthe endof the motion, the follow-
ing be added, namely:-

Uttar Pradesh.” (384)

That at the end of the motion, the follow-

ing be added, namely:- “but regret that the Address does

“but regret that the Address does
not take serious note of the evar
increasing public debt of the coun-
try, both internal and external and

need to pass a legislation to limit -

the public debt to a certain percent-
age of the gross domestic product.”
(385)

not express serious concern over
fast declining employment oppor-
tunities for Scheduled Caste and
Scheduled Tribe candidates in
public sector undertakings includ-
ing Banks, Insurance, Hotels,
Tourism etc. as a consequence of
the new industrial and economic
policy which is more and rhore for
privatisation thereby restricting the

That at the endof the motion, the follow- scopeof availing reservation.” (389)
ing be added, namely:- . .
That at the endof the motion, the follow-

"but regret that the Address does  ing be added, namely:-

not take serious concem over the
shortage and exorbitant rise in
prices of life-saving drugs and need
to take effective measures to make
life-saving drugseasily available at
reasonable prices.” (386)

“but regret that the Address does
not express eoneem over the con-
tinued rise in prices of essential

- commodities and does not mention

about any effective measures to
check the same.” (1043)

. Thatatthe endofthe motion, the follow-
ing be‘added namely:- That &t the endof the motion, the follow-

- ing be added, namely:-

*but regret that the Address does
not express serious concern over
the large scale retrenchment of
employees in public sector and
sharp decline in employment op-
portunities as a result of the imple-

“but regret that the Address does
nottakocxprbssarbuseoneom
over the increasing incidents of
atrocities on harijans and does
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mention steps to check the same.” *but regret that the Address fails to
(1044) ~ mention about any positive plan for
improving the living standard of
- Thatatthe endof the motion, thefollaw : agricultural labourers in the coun-
ing be added, namely'- try.” (343)
“but regret that the Address does That at the endof the motion, tite follow-
not mention aboutthe implementa-  ing be added, namely:-
tion of decision of the high-power
committee on ‘one rank one pen- “but regret that the Address fails to
sion’ for pre-1966 army pension- mention about the steps tobetaken
ers.” (1045) . forpromoting cottageindustries and
handloom industries and providing
SHRIMATI MALINI BHATTACHAR- necessary economic assistance in
. AYA (Jadavpur): | beg to move:- rural areas for this purpose.” (344)
That atthe endof the motion. the follow- That atthe endof the motion, the follow-
ing be added, namely:- ing be added, namely:-
“but regret that the Address does “but regret that the Address fails to
not mention about any effective mention about any action plan to
measures to solve the growing ) augment water supply in Delhi
probiem of unemployment amongst ' especially during summer sea-
the youth of the country.” (340) sons.” (345)
That at the endof the miotion, the follow- Thatatthe endof the motion, the follow-
ing be added, namely:- ing be added, namely:-
“but regret that the Address fails to “but regret that the Address fails to
mention about the execution of an mention about Govemment's in-
effective actionplan on priority basis _tention to rehabilitate the slum-
to remove the increasing imbal- dwellers in big cities.” (346)
ance in the development of differ-
ent regions in the country.” (341) That atthe endofthe motion, the follow- _

. . . ingbe added, namely:-
‘That at the endof the motion, the follow-

ing be added, namely:- . “but regret that the Address fails to
i mention about the need for strict
“but regret that the Address fails to - enforceament of laws to check the
mention aboutany effective measur - menace of air and water polluuon
proposed to be taken to check the - (347)
continuously rising trend in the .
pricesof essential commodities and That atthe endof the motion, the follow-

consumer goods of use to the  ing be added, namely:-
common man.” (342) ' )

' “but regret that the Address fails to
Thatatthe endof the motion, thefollow- mention about the National Re-
ing be addegl. namely:- newal Fund which has been consti-
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tuted for executing its Exit Policy
and Government’s decision towind
up and prune the work of several
Central Govemment offices and
abolition of posts resulting in large
scale retrenchement of workers and
empioyees.” (348)

Thatatthe endofthe monon,thofollow—

ing be added, namely:-

“but regret that the Address fails to

" mentio= about the Government's
policy to allow participation of pri-

vate sector in power, steel, airlines,
shipping, railways, telecommuni-

‘cation, defence production and

disinvestment in the public sector
upto 49 per cent causing erosionin
theposition of commanding heights
which the public sector has in the
country’s economy.” (349)

That at the endof the motion, the follow-

ing be added, namaly:-

“but regret that the Address fails to

. mention about the implications of

the Dunkel Draft proposals which
would lead to penetration of multi-

_ nationalsinthe fields of agriculture,

research, science & technology and
affecting the country’s interest.”

" (350)

That at the endof the motion, the follow-
ing be added, namely:- '

“but regret that the Address fails to

‘mention about the need for mod-

emisatian, expansion of IISCO,
Bumpur, in West Bonggl.' (351)

That at the endof the motion, the follow-

hgbeaddal namely:-

wmmm«-mmh

MARCH 3, 1992 the President’s Address 632

modernisation, expansion, revitiali-
sation of Cycle Corporation of India
"Ltd., Refractory units of Burn Stan-
dard Co. Ltd., etc.” (352)

Mmmoondofﬂtembn thofolbw

. ing be added, namely:-

“but regret that the.Address fails to
mention about the nationalisation
of jute industry.” (353)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Acgrass fails to
mention about the need to protect
the towns and villages in and around
coal mines from gas, fire and sub-
sidence caused due to un-scien-
tific mining.” (354)

That atthe endof the motion, thatouw‘
ing be added, namoly

'butmgmthatthe Address fails to
mention about the implementation
of the rehabilitation package forthe
people of affected coal mine ar-

eas.” (355)

That at the endof the motion, the follow-
ing-be added, namely:-

*but regret that the Address fails to
mention the need to protect the so
called cronically sick industries and
mines from closure and take steps
for proper investment for fhoderni-
sation, diversification and expan-
sion to make them viable.” (356)

- Thatatthe endofthe motion, thﬂollow—
ing be added, namely:- :

mmmmmnmmm_
hmmmmmh
" be taken 0 curb tax evasion by
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Mullinaﬁonul compmies in India.”
ey

~ Thatatthe endof the motion, the follow-
g be added, namely:-

“but regret that there is no mention
in the Address about condemning
the recent israeli attacks on Pules-
tinian camps.” (775)

Thatat the endof the motion, thefoliow
ing be added, namely:-

*but regret that there is no mention
in the Address condemning the
economic blockade of Cuba by the
United States.” (776)

_ That atthe endof the motion, the follow-
ing be added, namely:-

.

*but regret that the Address fails to
mention the need to resist preses-
sures to amend the Indian Patents
Act, 1970." (777)

That at the andof the motion, the follow-
ing tze added, namely:-

“but regret that the Address fails to
mention the need to bring legisia-
tion to curb malpractices and vio-
lence during elections.” (778)

That at the endof the motion, the follow-
{ing be a.ded, namely -

*but regret that the Address fails to
mention about growing atrocities
onwomen.” (779) -

Thatatthe endofthe nmbn.thefoi!cw-
ing be added, namely:-

*but regret that there is no mention
in the Address about the delay in

implementing the Rajiv-Longowal
* accord.” (801) a

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about failure to curb
terrorist activities in Punjab.” (802)

Thatat the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about failure of the

. Government to check the price-
rise.” (803)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about massive re- -
trenchment of workers in publicand
private sectors.” (804)

That at the endof the motion, the follow-
ing be added, namely:-

*“but regret that there is no mention
in the Address about failure to
ensure sufficient and timely com-
persation for victims of Bhopal Gas
disaster.” (805)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about the fact that
no measure has been taken to
prevent atrocities on Scheduled
Castes and Scheduled Tribes.”
(806) : -

That at the endof the motion, the follow-
ing be added, namely:-
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*but regret that there is no mention Thatat the endof the motion, the folloy

in the Address about the need to  ing be added, namely:-

include Right to Work' as a Funda-

mental Right in the Constitution.” “but regret that there is no mentic

(807) : in the Address about acute unen
ployment problem in the count

That atthe endof the motion, the follow- which will be further aggravated

ing be added, namoly;-

“but regret that there is no mention
in the Address about immediate
. setting up of Prasar Bharati Corpo-
ration as provided in Prasar Bharai
Broadcasting Corporation of India
Act, 1990." (808) '

That atthe eadof the motion, the follow-
ing be added, namely:- '

“but regret that there is no mention

in the Address about danger to

electronic media from foreign and
7 monopoly Houses." (809)

That at the endof the motion, the follow-
ing be added, namely:-

"but regret that there is no mention
in the Address about the need to
reject the Dunkel draft.” (810)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no montlon
inthe Address about Government’s

. subjugation to IMF conditionalities.”
®11)

That atthe endof the motion, the fuliow-
ing be added, namely:-

" *but regret that there is no mention
in the Address about the need to
condemn the continuation the
continuation of Apartheid in South
Africa.” (812)

the new economic policy of
. Government”. (813)

That at the endof the motion, the folic
ing be added, namely:-

“but regret that there is nom

in the Address about inclusio
Nepali and Manipuri lang

the Eighth Schedule to the Con:
tution.” (814)

That at the endof the motion, the folic
ing be added, namely:-

*but regret that there is no ment
In the Address to propose to at
gate article 356 of the Cons',
tion.” (815) ‘

That atthe endof the motion, thefo.
ing be added, namely:-

“but regret that there is no me
in the Address about the nee’
expansion of public distrity
system to cover atleast 14 e:
tial commodities and to areas
coveredbytheration system.”(

That at the endof the motion, the fo.
ing be added, namely:-

“but regret that there is no mer
inthe Address sboutthe atter
the Government to privatise
commercialise the electronic
dia.” (817)

Thatat the endof the motion, thefo
ing be added, namely:-
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*but regret that there is no mention

in the Address about curbing of

black money, cut unessential im-
ports and wasteful Govemment
expenditure.” (818)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Address about the endanger-
ing of the country’s economic sov-
ereignty underthe Fund-Bankpres-
sures.” (819)

Thatatthe endof the motion, the follow-
ing be added, namely:-

PROF. SUSANTA CHAKRABORTY
(Howrah): | bey to move:-

That atthe endof the motion, the follow-

lngboaddod,namely-

'butrogmtrmtheMdressdoes
not mention about the realities of
the situation arising out of India’s
burden of external debt and the

appropriate policy frame to mest
the worsening situation.” (357)

Thatatmeondomemion the follow-
ing be added, namely:-

*but regret that the Address fails to
mention that there has been over
the years a continuous overhang of
excess liquidity in the system,

mostly intheform of untaxed money °

and the Amnesty Schemes to
unearth it has utterly failed.” (358)

That at the endof the motion, the follow-
mg be added, namely:-

Mngmtlmthonhnommﬁnn
In the Address about the need for

land reforms ¢nd its proper imple-
) mentation.” (359)

Thlunhg endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
* in the Address about the failure of

tb-Govommembmmhojnhs
for all.” (360)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that the Address does
not mention about the impact of the
Dunkel Draft on India’s interest.”
(361)

That at the endof the motion, the foliow-
ing be added, namely:-

“but regret that there is no mention

in the Address about the failure of

the Government to-contain inflation

and to neutralise the price-level.”
- (362)

That atthe endof the motion, tholollw

 ing be added, namely:-

“butregret thattinthe Addressthere
is no mention about the struggle of
the jute workers against the anti-
labour attitude of the management.”
(363)

Thatatthe endof the motion, the follow-
ing be added.lnamely:-

*but regret that the Address does
not refer 1o the fact that the recom-
mendations of the Narasimham
Committee on the financial system
will weakem the Banking Industry,
particularly the public sector banks,
. harmthe interests of the nation and
also of the working force.” (364)
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That at the endof the motion, the follow- Thatatthe endof the motion, the follow-
ing be added, namely:- » ing be added, namely:-
*but regret that inthe Address there “but regret that there is no mention
is no mention about the factthat th in the Address about the determi-
Exit policy will create more unem- nation on the part of the Govem-
ployment and shake the morale of ment to develop the coltage and
the people.” (365) small industry to remove unem-
‘ployment.” (422)
Thatatmomdmmn.thofonow-
ing be added, namely:- Thatat the endof the motion, the foliow-
ing be added, namely:-
*but regret that the Address does ' )
not reflect the appropriate policy- “but regret that there is no mention
frameto meetthestag-flationpreva- in the Address about the fall in
lent in our country.” (366) axports despite the emohzims on

That at the endof the motion, the follow-
ing be added, namely:-

*butregretthat inthe Addressthere
is no mention about the failure of
the Government to prepare a ra-
tional National Powhtbn Policy.”
(367)

That atthe endof the motion, the follow-
ing be added, namely:«

*butregretthatinthe Addressthere
in no mention about the failure of
the Government to prepare an ef-
foeﬁquaﬂnnalEdwdandloy
(368)

[Trmslation] .

SHRI . KAMLA MISHRA MADHUKAR
(Motihari): 1 beg to move:-

‘ That atthe endof the motion, the follow-
.ing be added, namely:-

*but regret that there is no mention
in the Address about the dangers
‘posed 10 the small and medium
sector by the riew industrial Pol-
ley.” (421)
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increaee in gngorts.” (423)

Thatatthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about saf

the interests of the workers in view
of the rapid changes in existing
structure as a result of the new
policies.” (424)

That atthe endof the motion, the foliow-
ing be added, namely:-

“but regret that there is no mention
in the Address_about providing
special jobopportunities to the poor
and unemployed in rural areas and
- thereby raising their standard of
living.” (425)

That at the endof the motion, the follow-
ing be added, namely:-’

“but regret that there is no mention
in the Address sbout curbing the
unprecedented rise in prices.”
(426)

Thatat the endof the motion, thefallow-
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“but regret that there is no mention
inthe Address about the steps being
- taken to check hoarding.” (427)

Thatat the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention

in the Address about increase in

growth rate, allocation of neces-
saryfunds tothe backward Stat like
Bihar for Power generation and
increase in the royalty rate.” (428)

That at the endof the motion, the follow-
ing be added, namely:-

*‘but regret that there is no mention
inthe Address about Central assis-
tance for power projects in Bihar
and steps taken to check destruc-
tion due to floods in North Bihar.”
(429)

That at the endof the motion, the foliow-
ing be added, namely:-

“but regret that there is no mention
inthe Address about progress made
in the sphere of rural electrifica-
tion.” (430) '

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no niention
in the Address about the actual
number of people who lost their
fives in Punjeb.” (723)

That atthe endof the motion, the follow-

ing be added, namely:-

“"but regret that there is no mention
in the Address about any determi-
nation on the part of the Govem-
ment to implement the Rajiv-Lon-

gowal Accord and resoive the
Punjab tangle.” (724)

Thatat the endof the motion, the follow- -
ing be added, namely:-

“but regret that there is no mention
in the Address about a clear cut
policy to solve the Kashmir prob-
lem.” (725)

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
hﬂnmmgwommafs
failure to check the anti-national
activities of communal forces.”
(726)

* Thatatthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the pressures
of the World Bank and the IMF
resulting in the economic crisis.”
(727)

Thmumomddmem thofolow-
ing be added, namely:-

“but regret that there is no mention

" in the Address of the the problems
being faced by the masses due %o
inflation and anti-people policibs.”
(728)

That at the endof the motion, the follow-
ing be added, namely:-

“*but regret that there is no mention
in the Address about the existing
economic policy which is anti-
people.® (729)

- That atthe endof the motion, the follow-
ing be added, namely:- :
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“but regret that there is ngymention
in the Address about drift in the
_Industrial Policy formulated during
Nehru’s time." (730)

That at the endof the motion, the follow-
ing be added, namely:- -

“but regret that there is no mention
in the Address about a clearcut
policy o provide assistance to
States for encouraging industrial
development.” (731)

That at the endof the motion, the follow-
ing be added; namely:-

“but regret that there is no mention
in the Address about the siow pace

That at the end of the motion, the follow-
ing be added, q-ndy:-

“but regret that there is no mention
in the Address about a time-bound
scheme 10 use bio-technology in
agricultural development. * (733)

That at the endof the motion, the follow-
ing be added, namely:-

~ “but regret that there is no mention
inthe Address about the use of bio-
technology o develop pisciculture
in Bihar, Andhra Pradesh, Tamil
Nadu, Assam and West Bengal.”
(734)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about any specific
scheme to check the growth of
population.” (735)
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Thatat the endof the motion, the follow-
" ing be added, namely:-

“but regret that there is no mention
in the Address about the Govern-
ment’s policy regarding pro-
grammes for poliution-free environ-
ment.” (736)

Thatat the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the Govemn-

That at the endof the motion, the follow-
ing be added, namely:-

- “but regret that there is no mention

in the Address about proposais for
releasing a tourism map of each
State with brief particulars to pro-
vide a source of knowledge to the
new generation.” (738)

That at the end of the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the need to
provide latest technological facili-
ties, quallly seeds, fertilizers and
remunerative prices to farmers.”
(739)

That at the end of the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about an effective
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and time bound programme for the
implementation of land Ceiling
Laws.” (740)

Thatatthe endofthe moﬁon. thefollow-
ing be added, namely:-

*but regret that there is no mention
in the Address about providing
special facilities for flood control in
Bihar.” (741)

Thatatthe endofthe motion, the foliow-
ing be added, namely:-

“but regret that there is no mention

* inthe Address about the slow prog-
ress of national drinking water
mission and the need to accelerate
its progress.” (742)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the failure of
Govemnment to curb malpractices

_and to ensure quality control in
Indira Avas Yojana.” (743)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no meftion

in the Address about the effective

implementation of Integrated Rural

Development Programme and

Jawahar Rozagar Youjana at vil-
- lage level.” (744)

[English)

SHRI SUDARSAN RAY CHAUDHURI
(Serampoare) : | beg to move:

Thatatthe endof the Motion, the follow-
ing be added, namely:-

“but regret that the Address does
not take note of the menance of
growing unemploymentinthecoun-
try aggravated parcticularly by the
new economic policy of the Gov-
emment.” (431)

That at the endof the Motion, the follow-
ing be added, namely:-

“but regret that the Address does
‘not express concern over the un-
precedented rise in the prices of
essential commodities.” (432)

That atthe endofthe M:mon.thefolbw-
ing be added, namely:-

“but regret that the Address does
- not take note of the Government's
failure to check communal violence
and atrocitiels on women and poorer
sections of the society.” (433)

That at the endof the Moation, the follow-
irg be added, namely:-

“but regret that the Address does
not mention about the need for
providing minimum wages to Agri-
cultural labourers.” (434)

That at the endof the Motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention about steps to end
discrimination against women in
the matter of employment.” (435)

Thatmu\eondolmemuon,ﬁnfom-
ing be added, namely:-

“but regret that the Address does
not mention about measures for
fpreserving cultural and linguistic
identities of tribals as also forgrant-
ing auronomy o tribals as also for
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granting autonomy to tribal regions.” That attt.2 endot the Motion, the follow-
.(436) ing be added, namely:- -
Thatatthe endof the Motion, the follow- “but regret that the Address does
ing be added, namely:- not propase to denounce external

*but regret that the Address does
not mention about the need to in-
clude Nepali and Manipuri lan-
guages in the Eighth Schedule to
the Constitution.” (437)

Thatat the endof the Motion, the follow-
ing be added, namely:-

*“but regret that the Address fails to
mension the mention the need to
include Right to work in Part Il of
the Constitution.” (438)

That at the endof the Motion, the follow-
ing be added, namely:-

*but regret that the Address does
not mention about any measure 1o
introduce compaulsory and free
primary education.” (439)

That at the-endof the Motion, thé follow-
ing be added, namely:-

“but regret that the Address does

not mention about the need to ef-

fectively implement land reforms,

distribute surplus land among the

rural poor and to provide remu-

nerative prices for agricultural pro-
- duce.” (440)

That atthe endof the Motion, the follow-
ing be added, namely:-

“‘but regret that the Address does
not mention about the need to with-
draw the new industrial policy and
to put public sector in predominant
position in Indian economy.” (441)

pressured on patents, intellectual
property rights and trade related
investments as also on our eco-
nomic polices.” (442)

That atthe endof the Motion, the follow-

-ing be added, namely:-

' “but regret that the Address does
not propose to abrogate Article 356
of the' Constitution.” (443)

That atthe endof the Motion, the follow-
ing be added, namely:-

“but regret that the Address does
not contain any measure for the
expansion of public distribution
system.” (444)

Thatatthe endof the Motion, the follow-
ing be added, namely:-

*but regret that the Address does
not propose to withdraw repressive
_ legislations like TADA." (445)

Thatatthe endof the Motion, the follow-
ing be added, namely:-

“but regret that the Address does
not propose to prevent generation
of black money, Yo cut essential
imports and curb Government
expenditure.” (446)

That atthe endof the Motion, the follow-
ing be added, namely:-

*but regret that the Address does
not take note of the attempt to pri-
vatise and commaercialise the elec-
tronic media.” (447) -
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That atthe endof the Motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the threat of

entry of multinational corporations

into India’s insurance and banking
secors.” (448)

That at the endof the Moation, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about the threat to
the country’s economic Sovereignty
from the loan arrangements with
IMF.* (449)

SHRI MORESHWAR SAVE (Awran-
gabad): | beg to move:

That at the endof the motion, the foliow-
ing be added, namely:-

*but regret that there is no mention
in the Address about the early set-
tiement of border dispute between
the States of Maharashtra and
Karnataka.” (496)

. Thatatthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about any concrete
measures for controlling popula-
tion.” (497)

That atthe endof the motion, the foliow-
ing be added, namely:-

“but regret that there is no mention

in the Address about the setting up
of separate development boards
for Vidharbha, Marathwada and
Konkan in the State of Maharash-
tra.” (498)

That at the endof the motion, the follow-
ing be added, namely:- .

“but regret that there is no mention
about the increasing terrorist activi-
ties by naxalites in the States of
Maharashtra, Madhya Pradesh,
Orissa and Andhra Pradesh and
about controlling the menace." (499)

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
about steps to reduce the huge
Government expenditure particu-
larly in administrative and non-
productive spheres.” (500)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Address aboutconcretesteps
o gensrate employment opportu-
nities in the country.” (501)

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
- inthe Address about the the policy .

of Govemment towards revitalisa-

tion of public sector undertakings.”
.(502)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Address about the creation of
more employmentopportunities for
the blind.” (503)

That at the endof the motion, the follow-

‘ing be added, namely:-

,wwmnﬁnbmm
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inthe Address about declaration of “but regret that there is no mention
cinema as industry.” (504) in the Address about sstting up of

food processing industries in the
muumumum country pesticular in the State of

ing be added, namely:- Msaharashtra.” (510)

“but regret that there is no mention That at the endof the motion, the follow-
inthe Address about declarationof  ing be added, namely:-
Hotels as industry which is essen-
tial to gromote tourism in the coun- “but regret that there is no mention
try.” (505) ) in the Address about the develop-
) ment of Konkan area from tourism
That at the endof the motion, the follow- point of view with an eye on devel-
ing be added, namely:- opment of tourism.” (511)
“but regret that there is no mention SHRI SYED SHAHABUDDIN (Kishan-
in the Address about any action  ganj): | beg 1o move:
plan for solving the vexed problem
of Kashmir.” (506) That atthe endof the motion, the follow-
ing be added, namely--
Thatat the endof the motion, the follow- .
ing be added, namely:- “but regret that there is no mention
inthe Address of the stand of Union
“but regret that there is no mention Govemnment on long pending is-
in the Address about improving sues ke transfer of Chandigarh,
production of oil and other petro- delimitation of boundary between
lsum products.” (507) Punjab and Haryana, the division
of river waters between contending
Thatat the endof the motion, the follow- States efc.” (550)
ing be added, namely:-
That at the endof the motion, the follow-
“but regret that there is no mention ing be added, name’; -
inthe Address about protecting and
safeguarding the interests of Door- “but regret that there is no mention
darshan in the face of encroach- in the Address about finding a long
ment by the highly competitive BBC term solution of the Kashmir prob-
and STAR T.V.” (508) lom." (551) ;
) That at the endof the motion, the follow- That at the end of the motion, the follow-
ing be added, namely:- ing be added, namely:-
“but regret that there is no mention ‘but regret that there is no mention
in the Address sbout utilisation of " in the Address about the Govem-
gas being flared in Bombay High.” . ment's stand on the demands by
509) some parties for the delstions of
ant. 370 from the Consiltution.” (352)
That at the endof the motion, the follow- :

That st the endol the motion, the follow-



853  Motion of Thanks on Pﬂuwm1a1913(mmmmmm

ing be added, namely:- ing be added, namely:-
‘but regret that there is no mention “but regret that there is no mention
in the Address about the steps to in the Address of the disappointing
be taken for restoration of democ- balance sheet of foreign trade dur-
racy inJammu and Kashmir.” (553) ing 1991-92 as well as of the sec-
toral trend of increasing proportion

That atthe endof the motion, the follow-

. of raw materials and agricultural
ing be added, namely:-

commodities in our exports.” (558)

“but regret that there is no mention That at the endof the motion, the follow-
in the Address about of any follow- . ing be added, namely:-

up action by the Govemment on

the National Integration Council “but regret that there is no mention
Resolution on the National integra- in the Address about the fikely
tion Council Resolution on the Babri impact of exit policy on the national
Masijid dispute.” (554) economy in general and the public
sectorin Particular intermsof public
That at the endof the motion, theblow— controloverthe commanding height
ing be added, namely:- of the economy and social disloca- -
tion arising out of the economy and
“but regret that there is no mention ‘socialdisication arising outof mass
inthe Address about any time-frame unemployment.” (559)
fordelimitation of cnstituencies and .
for holding of elections in Defhi.” That at the endof the motion, the follow-
(555) ing be added, namely:-
That atthe endof the motion, the follow- “but regret that there is no mention
ing be added, namely:- in the Address of the actual infla-
tion over 1991-92 and of the fallure
“but regret that there is no mention of the Government to contain infla-
in the Address about the outstand- tion, hold and push back the price
ing foreign loan or of the consition- fine 10 June 1990-level.” (560)
been taken from the intemational That atthe endof the motion, the follow-
financial intitutions.” (556) hgbowcd.m :
That at the endof the motion, the follow- Mmum.bmm
ing be added, namely:- in the Address about the failure of
the Govemment 10 provide mini-
“but regret that there is no mention mum postal and telephone facili-
in the Address about the threat to ties o the rural areas.” (561)
indian industry by the uncontrolied, .
unregulated and undirected flow of Thatat the endof the motion, the follow-
'(:5‘7?“ capital and udmology ing be added, namely:-
“but regret that there is no mention

Mdﬂncaddth.m.ﬁnblw- in the Address of the shap in-
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crease in the domestic air fare.”
(562)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Address of a national plan for
flood control and utilisation of water
resource of the country.” (563)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the disap-
pointing of youth in the intema-
tional year of Tourism.” (654)

That at the endof the motion, the follow-
ing be added, namely:- '

“but regret that there is no mention

in the Address about failure to

augment agricultural production

particularly oil seeds and pulses to
achieve self-sufficiency.” (655) -

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address of a National Water
Policy declaring all water as the
common property of the whole
country and laying down principles
for division of river waters between
various Tripanian States.” (656)

That at the endof the motion, the follow-
~ ing be added, namely:-

“but regret that there is no mention
in the Address of rising unemploy-
ment and the steps o be taken fo
achieve plan targets for generation
of employment.” (657)

 the President’s Address 656

That at the endof the motion, the follow-
ing be added, namely:- '

“but regret that there is no mention
inthe Address about Govemment’s
concermn for rising nuniber of home-
less families in the country.” (658)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is ro mention
in the Address about giving com-
pensation to the victims of commu-
nal disturbances.” (659)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about the fulfillment
of the promises to grant statutory
status to Minorities Commission, to
amend the Wakf Act, to provide
due share of public employment to
the Minorities, to establish a Mi-
norities Financial and development
Corporation and to quantify the 15
point programme.” (660)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address of leakages and
seepages in the implementation of
the ICDS Programme.” (661)

That at the endof the motion, the follow-
ing be added, namely:- .

"but regret that there is no mention
in the Address about increase in
theprices of essentialitems of mass
consumptiondistributedthroughthe
PDS."” (862)

That at the endof the motion, the follow-
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ing be added, 'naﬁ;ety:-

*but regret that there is no mention
in the Address about failure of the
Government to provide minimum
health care to the rural population
or to provide adequate facilities for
the treatment of major diseases
like truberculosis, Kalaazar, can-
cer and leprosy.” (663)

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mcnition
in the Address of the distortion and
deviation in the application of the
three langusge formula, resulting
in depyivation of children belonging
to linguistic minorities in many
States from leaming *%eir mother-
tongue and receiving their school
education through it.” (664)

That at the endof the motion, the follow-
ing be added, namely:-

*“but regret that there is no mention
inthe Address about amending the
Jamia-Millia Islamia Act to restore
its minority character.” (665)

That at the end of the motion, the fcllow-
ing ba added, namely:-

“but regret that there is no mention
inthe Address about establishment
of a National Urdu-medium Univer-

sity in the country.” (666)

That atthe end of the motion, the follow-
ing be added, namely:-

“but regret that there islno mention .

in the Address about the failure of
the operation of Black Board to
meet its objectives or of the Gov-
emment’s intention to~ fulfil the

constitutional obligation of univer-
salizing elementary education for
d|ldmupbttnmd14.‘(067)

Thatat the endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address of the failure to re-
solveouroutstanding problems with
our neighbouring countries. (668)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address that despite the
adamant stand adopted by Israelin
violation of UN resolution and lack
of praie—sa = the talks Sii VWesi
Asia, the Government has decided
1o establish dilomatic relations with
Isreal.” (669)

" Thatatthe endof the motion, the follow-

ing be added, namely:-

“but regret that there is no mention
in the Address about the effective
steps taken proposed to be taken
to establish deplomatic ties with
the Central ‘Asian Repubilics and
promote commercial cultural rela-
tions with them.” (670)

Thatat the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the visible
shift in our diplomatic stances to-
wards USA." (671)

That atthe end of the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about our concem
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towards making a nuclear and = ing be added, namely:-
amament free world.” (672) .
: ‘but regret that the Address does

SHRI DHARMABHIKSHAM  (Nal- _ not take note of the failure of the
gonda): | beg to move:- Govemment to take timely stepsto
solve the Cauvery water dispute.”
That at the endof the motion, the follow- (595)
ingbe added, namely:- .

That at the endof the motion, the follow-
“but regret that the Address does  ing be added, namely:-

not take note of the failure of the

Govermnment to announce the prom- *but regret that the Address does
ised policy package for the solution not mention about an action pro-
of Punjab problem forcing asection gramme for the implementation of
of the people of Punjab to boycott the recommendations of the Na-

the elections in the State.” (591)

That at the endof the motion, the foflow-
ing bo added, namely:-

“but regret that the Address does
not mention the causes of the al-
ienation of the people of Jammu &
Kashmir, Punjab, Assam and other
North-Eastem States from the
growth of terTorists activities in the
area.” (592) '

Thatat the endof the motion, the follow-
ing be added, namely:-

not mention about the serious
consequences of accepting the
Dunkel Draft on trade negotiations
. which will pose a threat to our
economic sovereignty.” (593)

That at the end ot the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not take note of the delay in the
finalisation of the Eighth Five Year
Plan.” (504)

That at the endof the motion, the follow-

tional Commission on Rural La-
- bour.” (596)

Thatatthe endof the motion, the follow-
ing be added, narne!y:f

‘but regret that the Address does
not mention about the need for
restructuring of Centre-State rela-
tions.” (597)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address doet
not mention about the need foi
effective implementation of land
reforms.”(598) ~ " .

That at the endof the motion, the follow-
ing be added, namely:-

‘but regret that the Address does
not mention aboutthe needto mak.

administrative reforms and decen

tralisation of power.” (599)

Thatat the endof the motion, the follow-
ing be added, namely:- ’

“but regret that the Address does
not mefition about the need tc

evolve special programmes foi
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of the country_” (600) :

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention aboutthe need to make
efforts for finding out akternative to
manage the economy withoutgoing
for IMF loans.” (601)

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that the Address does
nol mention about the Govem-
ment’s notice regarding workers’

participationinmanagement. '(sog).

Thatatthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention aboutthe need to make
“‘Rightto Work’ afundamental right.”
(603)

Thatatthe mdﬂnnmn.ﬂnbbw- _

ing be added, namely:-

“but fegret that the Address does
il meniion 2hout the demands for
including Nepali and Maniuri lan-
guages in the Eighth Schedule 1o
the Constitution.” (604)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention about any National
Programme of old age pension for
the people iving below poverty line,”
. (605)

“That o the endof the motion, the foliow-
ing bo added, namely:-

not mention about any National
Programme of Midday meal for
primary school children all over the
country.” (606)

That at the endof the motion, the follow-
ing be added, namely:- . -

|

. "but regret that the Address does

not mention about the rieed for a

Centrallegisiation forthe welfare of
the agricultural workers.” (607)

Thatatthe endof the motion, the follow-:
ing be added, namely:-

“but regret that the Address does
not ensure that the National Secu-
rity Act is not used against the
mmsummm
(608)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention about the need fot
giving unemployment allowance tc
the unemployed.” (609)

That at the endof the motion, the follow
ing be added, namely:-

“but regret that the Address fails t
mention about the need 1o evolve :
National Youth Policy.” (610)

Mumemddﬂumﬂnblm
ing be added, namely:-

wmﬂuﬂnmm
not mention about the need k‘
mmnumm
mummmmm
sizeable number of people ha
Urdu as their mother tongue.”
611)
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Thatat the endof the motion, the follow-
ing be added, namely:-

‘but regret that the Address does
not mention about the need for
effective reforms in the electoral
system to eliminate money and
muscle power and introduction
proportional representation.” (612)

That at the endof the motion, the follow-
. ing be added, namely:-

“but regret that there is no mention
in the Addiess about the need to
repeal all undemocratic statutes
including Essential Services Main-
tenance Act and National Security
Act and ther oy & Grerge demo-
crame anid civil rights of the peonle.”
{613)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention about the need to reform
thejudicial system ensuring thereby
speedy and cheaper justice to the
common people.; (614)

That atthe endof the motion, the foliow-
ing be added, namely:-

*but regret that the Address does
not take serious note of the contin-
ued outfiow of talent from the coun-
try to the Western countries and
need to take urgent steps to stop
this braindrain.” (615) . °

That at the end of the motion, the follow-
ing be added, namely:-

. "but regret that the Address does
not take serious note of the grow-
ing incidents of atrocities on
women. (618)
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Thatat the endof the motion, the follow-
ing be addod.nmly

"but regret that the Address does
not mention about the need for
creation of a Uttarakhand Hill State
consisting of nine hill districts of
U.P.,i.e. Dehradun, Chamoli, Pauri,
and Pithoragarh considering the
fact that geographical situation,
social problems, 'anguage and
culture of this hill region are differ-
ent from those of other parts of
Uttar Pradesh.” (617)

That at the endof the mation, the follow-
ing be added, namely:-

*but regret that tha Address does
not take serious note of the ever
increasing public debt of the coun-
try. both internal and external and
need to pass a legislation to limit
the public debt to a certain percent-
ageofthe gross domestic product.”

. (618)

That at the endof the motion, the follow-
ing be added, namely:-

-

“but regrat that the Address does
not take serious concern over the
shortage and exorbitant rise in
prices of life saving drugs and need
to take effective measures to make
life saving drugs early available at
reasonable pricas.” (619)

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that the Address does
not express serious concern over
the large scale retrenchment of
employees in public sector and
sharply slow down in the employ-

* ment opportunities as a result of
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the implementation of the new in-
dustrial policy adding tothe already

‘existing large army of educated

and skilléd unemployed.” (620)

That atthe endof the motion, the follow-

ing be added. namely:-

“but regret.that the Address does
not express serious concern over
the delay in the creation of a sepa-
rate tribal state comprising Advasi
dominated areas of Chhotanagpur
and Santhal Parganas in Bihar.”
(621)

That atthe endof the motion, the follow-

ing be added, namely:-

“"but regret that the Address does
not express serious concern over
the fast declining employment
opportunities for Scheduled Caste
and Scheduled Triba candidates in
public sector undertakings includ-
ing Banks, Insurance, Hotels,
Tourism, etc. as a result of the
deprivation” of their reservation
rights followicg the new industrial
and economic palicy which is more
and more for privatisation.” (622}

That atthe endof the motion, the follow-

g be added, namely:-

“but regret that the Address doss
not mention about the need to in-
clude Kol and Tharu tribas in the
Scheduled Tribes list under the
Constitution of india.” (623)

Thatat the endof the motion, thoiolbw-
g be added, namely:-

wmmﬂmﬂ\onmsdoes

-+ not mention the need to include

Muslim Mehatar and Dhobiof Bihar
in the Scheduled Caste list under

the Constitution of India.” (624)

That atthe endof the motion, the follow-
ing be added, namely:-

“but re'gret that the Address does
not mention the need for introduc-
ing reservation in services of SC
&STemployees in units to be priva-
tised as a result of new economic
policy.” (625)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
not mention of threat under US
Trade Law 301 which treates India
and some other national of the
world as one of the States of USA."
(626) -

That at the endaf the mm,ﬂnbllow— )
|ng be added namely:-

“but regret that there is no mention
in the Address of unequal trade
betweenthe developinganddevel-
oped countries as a result of which
developing countries are going
more and more deficit in breign
trade.” (627) :

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
‘in the Address of the fact that the
conditionalities of IMF and World
Bank are atfecting economic sov-

- ereignty of India.” (628)

Thatat the endof the motion, the follow-
ing be added, namely:- : .

“but regret that there is no mention
inthe Address of heavy protections
conditions imposed by dmbqed ‘
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‘nations due to which developing

countries including of India’s ex-
port to developed countries is very
much restricted.” (629)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does

nottake note of the fact that due to
new economic policy of the Gov-
emment of India the industrial
growth rate has gow to minus and
lndustries like automobiles, two/

three wheelers. TV,VCR, etc. are

tacing recession and the pefor-
mance of petroleum, powaer, steel,
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three successive record food (and,
sugar) production there is heavy
rise of food articles and common
people are in acute hardship.” (633)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
nottake notethatthe trading cartcls
are playing havoc with consum-
ors.” (634)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does

coal, cement, telecommunications nottake note of the fact that despite
and fertilisers has been below the acute hardship of the common
expectation.” (630) people the profit of corporate sec-
torcontinuedtobe higher and higher

That at the endof the motion, the follow- for the last three years.” (635)

ing be added, namely:-
That atthe endof the motion, the follow-
“but regret that the Address does  ing be added, namely:-

not mention large scale tax-eva-
sion and generation of black money
due to which there is continuous
budget deficit and Government is
heavily indebted.” (631)

*but regret that the Address does
not mention of reducing the high
cost economy which we have isthe
main cause for economic ctisis.
(636)

That atthe endof the motion, the follow- )
ing be added, namely:- That atthe endof the motion, the follow-

ing be added, namely:-

*but regret that the Address does
not take note of the fact that the
" new economic policy has demin-
ished the export of manufactured
- articles and increased that of agri-
cultural and mineral raw materials

*but regret that the Address does
not mention of any measure to help
the poverty zone of Bihar ancd
Orissa.” (637)

going back to colonial era.” (632) Thatat the endof the motion, the follow-
ing be added, namely:-

Thatatthe endoftho motion.thefollow- ’ . ‘
ing be added, namoly- *“but regret that the Address does

not mention any special measures

“out rogret,;,hat the Address does
nottake r- -teofﬂzemuhatduato
- this ..ow egonqmic policy despite

for agriculture workers, small and
marginal farmer through the pov-
erty striken people in some parts of
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mecountryhmbeguntaldngw:

arms.” (638)

ing be added, namely:-

“but regret that the Address does
not mention any time frame for
implementation of the recommen-
datigpe of the National Commis-
sfn on Rural Labour.” (639)

That atthe endof the motion, the follow-
ing be added, namely:-

3

‘but regreg that the Address does
not mention of bringing the private
sector under the sam effective
parliamentary control which are
there for public sector though huge
government money is invested in
private sector.” (640)

That atthe endof the motion, the follow-
ing be addod namely:-

“but regret that the Ackiiess does
not mention introducing National
Employment Guarantee Scheme.”
(641) . =2

[ -
That at the endof the motion, the follow-
ing be added, namely:-

*but regret that the Address does
not méntion of need to form a na-
tional water grid and taking up the
schemeslka Ganga-Cauvery link.”

(642)

That atthe endof the motion, the follow-
ing be added. namely -

“‘but regret’ ‘that the there is no
menﬁonofseﬂingtheagitatnnsfor

}Jharkhand Uttarakhand, Bode,
olc® (843)

That at the endof the motion, the follow-

" ing be added, namely:-
That at tis endof the motion, the follow-

*but regret that the Address does
not mention that increasing high
atrocities on SC & ST andthe need
to being large scale social reform.”
(644)

Thatatthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
inthe Address of fightinglarge scale
~ goitre (Ghegha) in some districts in
Bihar.” (645)
" That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention

inthe Address of endinglarge scale

. blindness prevalentinthe ruralside
_in atime bound manner.” (646)

Thatatthe endofthe motion, the follow-

' ingboaddod namely:-

'bmmgrﬂthattﬁbfé%f%' .ntion
in the Address of rese“wsfu.Lin
service for the dlsabtecs pemons
(647)

Thatatthe ondofthemotbn ,the follow-
ing be addad. namely:- .

' hnngrotmalthereisnomemion
in the Address of time bound pro-
gramme for ending illiteracy in the
country as a whole.” (648)

Thatatthe endot the motion, the follow-
ing be added, namely:- -

A'butngrstﬂmﬂnMdrmdoos
,notmonﬁon of time bound pro-
' gramme for providing houses to
people below poverty fine.” (649)
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* Thatatthe endof the motion, the follow-

ing be added, namely:- .
‘but regret that there is no mention
in the Address of how to make
SAARC as effective as other eco-
nomic regional biocks in the worid.”
(650) ’

Thatatthe endo the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Address of raising the royalty
of coal and other minerals nor of

introducing sales tax for consign-
ment trade.” (651)

That atthe endof the mation, thoblow-
ing be added, namely:-

“but regret that there is no mention
in the Address of developing

Budhist religious centres of Bihar

which can earn substantial foreign
exchange from the foreign ox-
(652)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address does
of the IMF and World Bank in the
economic matters of india.” (853)

SHRI  SOMNATH CHATTERJEE
(Bolpur): | beg to move:

Thatatthe ondom\omothn.thofolou-
hg be added, namely:- *

*but regret that there is no mention

in the Addrass ahout the abnormal

risenprices of essential commodi-
. ties." (780)

nmm 672

ﬂuuﬂnmddﬂnmdm the follow-
ing be added, namely:-

MMMMbmmmtbn
in the Address that the Govem-
ment has failed to effectively deal
with the activities of Gorkha Na-
tional Liberation Front which are
destructive of the unity and integ-
rity of the country as also its territo-
rial sovereignty.” (781)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address that the Govemn-
ment has brought out substantial
changes in the working of the for-
eign Exchange Regulations Act,

" whareby more and more conces-

sions have been given o the per-
sons deafing in foreign exchange,
to the detriment of the economic
interests of the country.” (782)

"That atthe endof the motion, the follow-
ing be added, namely:-

mmumtlmbmmmn

ment has falled 10 adopt and an-
nounce policies 1o safeguard the
interests of the small acale indus-
triea which are facing serious prob-
lems due to the industrial and trade
polﬂumwmw
ment." (783)

. Thatuﬂnmddﬂnmﬂhn.mm-
ing be added, namely:-

*but regret that there is no mention
in the Address that the Govemn-
Mmmmm
ties dus %0 financisl constraints
ocsusad by the policies af the Cen-
umm«m
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pering the progress and develop-
ment of the States.” (784)

SHRI K.P. REDDAIAH YADAV (Ma-
chilipatnam): | beg to move:-

_ Thatatthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Address about Government’s
failure in creating conditions con-
ducive 1o all sections of the people
to participate in the recent elec-
tions in Punjab.” (696)

- Thatatthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about repealing of
article 370." (697)

That at the éndof the motion, the follow-
ing be added, namely:-

*but regret that the Address doés
notmention aboutthe need to study
the basic reasons for emergence of
terrorism and naxalism and to tackle
them effectively.” (698)

Thatatthe endof the motion, thefollow-

ing be added, namely:-

“but regret that the Address does
not mention about the dismal per-
formance of the Government in
achieving industrial growth, agri-
culture production, any increase
and about the removal ot dispari-
ties insocio economicconditions of
verious sections of the society.”
(699) :

Thatdﬁlldddth.mdbn the follow-

i
§mumm

*but regret that the Address does
not mention about the Govemn-
ment’s failure to give convincing
reasons for continuously incurring
losses by PSU’s andthe need to do
away with the Exit policy.” (700)

That atthe endof the motion, the foliow-
ing be added, namely:- -

"but regret that the Address fails to
mention about any effective steps
- proposed to be taken to bring down
- the prices particularly of consumer
goods for providing refief fo the
people.” (701)

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention about effective steps to
check exploitation of the marginal
farmers, tobaco growers, fisher-
men, today tappers and other

+ That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention about the faiiure of Gov-
emment to include 21 items of
handioom cioth in the Ninth Sched-
ule $0 as o provide work 10 suffer-
ing 20 miflion weaverfamiliesinthe
country.” (703) ‘

That atthe end of the motion, the follow-
ing be added, namely:-

wmmmmuuu
mention in the Address about issu-
ing acentral guide fine for effecting
economty in fuel consumption by
the Gowt. officials.” (704)

SHRI SOMNATH CHATTERJEE
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(Bolpur). ! beg to move:- Thatatthe endof the motion, the follow-
~ ing be added, namely:-
That at the endof the mowc, the follow-

ing be added, namely:- “but regret that there is no mention

“but regret that there is no mention
in the Address that the Govern-
ment has failed to implement the
Raijiv -Longowal accord and bring
about a just and amicable solution
to solve all outstanding issues in
Punjab.” (785)

inthe Address about the creation of
Nationa: 2anewal Fund for execut-

- ingits Exit Policy and Government’s

decision to wind-up and prune the
work of several Central Govern-
ment offices and abolition of posts
wiich would result in Jarge scale
retrenchment of workers and em-
ployees.” (789)

That at the endof the motion, the follow- -
ing be added, namely:- That at the endof the motion, the follow-
' ing be added, namely:-

“but regref that there is no mention
in the Address that the Govern-
ment has failed to contain extrem-
ist and separatist activities in
Jammu and Kashmir and to being
about normally in the valley.” (786)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address that the Govern-
ment's new industrial policy of
opening of India’s domestic market
to Western multi-nationals has
resulted into further lowering of
industrial growth rate leading to
Riesling problems for small scale
industrial and has further squashed
the employment opportunities.”

“but regret that there is no mention
in the Address that the Govemn-
ment’s resorting to administered
price rise and adoption of certain
other policy decisions have resulted
in rise of prices of all essential
commodities and stepping up of
inflationery pressures.” (790)

That at the endof the motion, the follow-

ing be added, namely:-

*but regret that there is no mention
in the Address about the economic
policy changes initiated recently by
the Government have resulted in
thedeclineof country’s GDP.’ (791)

That at the endof the motion, the follow-

(787) ing be added, namely:-

That atthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address that the Govern-

“but regret that there is no mention
in the Address about the changes
in the trade policy and devaluation
of indian rupees which have re-
sulted in the reduction of cotintry’s
export-earnings intermsotdollars.”
(788)

ment’s policy to allow participating
of private sector in several inira-
structural areas like power, steel,
airlines , shipping, railways, tele-
communications, defence produc-
tion and disinvestment in the public
sactor upto 49% would cause ero-
sion in the position of commanding
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heights of public sector in the coun- of riese and when distributed
try’s economy.” (792) through public distribution at sys-
tem and failure to bring more ar-
ticles of daily necessity under PDS
have substantially weakened the
PDS, as such, resulting into wors-
ening of the miseries of the com-
mon people.” (796)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address that the Govern-
ment has failed to reject the Dunkel
proposals which would lead to That at the endof the motion, the follow-
penetration of multi-nationals in the ing be added, namely:-

agriculture, research, science and
development and affect the coun-
try’s interests.” (793) )

“but regret that there is no mention
in the Address about the growing
threat to national unity and integrity
emanating fromdivisive-secession-
ist forces and religious fundamen--
tal ists.” (797) ]

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention :
in the Address what the Govern- That at the endof the motion, the follow-
ment's failure to bring about a ing be added, namely:-

negotiated settlement of sharing
and allocation of water of inter State
rivers between the States.” (794)

“but regret that there is no mention
in the Address about the increasing
penetration of multinational corpo-

That at the endof the motion, the follow- rations in the indian economy.”
ing be added, namely:- (798)

“but regret that there is no mention That at the endof the motion, the follow-
in the Address that the Govern- ing be added, namely:-
ment’s announcement of policy :

decision to._allow disinvestment in
public sector upto 49% and priva-
tise the work of the Government
establishments like Railways, De-
fence, Tele-communications, etc.,
would cause substantial shrinkage

“but regret that there is no mention
inthe Address about the elitist bias
in the economic policy, leading to
the mass impoverishment at<the
lowest levels and mass despon-
dency.” (799)

in the job opportunities for sched-

uled Castes and Scheduled Tribes That at the endof the motion, the follow-
inGovernment establishments and ing be added, namely:-

public sector enterprise.” (795)

“but regret that there is no mention
in the Address about the lack of
balanced distribution fo resources
and fruits to development.” (800)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address that the Govern- That at the endof the motion, the foilow-
ment's orders to increase the prices ing be added, namely:-
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*but regret that there is nd mention price index for the industrial work-
in the Address about the growing ers to the detriment of workers in-
influence of black money on tlyo terest.” (874)
economy." (869)

' o , That atthe endof the motion, the follow-
That atthe'endof the motion, thefollow-  ing be added, namely:-

ing be added, namely:- -

“but regret that there is no mentior -
*but regret that there is no mention in the Address about the attempts
in the Address about the increase by the Central Government to pri-

in external and intemal debt liabllity
leading to debt trap.” (870)

That at the end of the motion, the follow-
ing be*added, namely:-

"but regret that there is no mention
in the Address about the increase

in the administered prices of ce--

ment, steel, coal and rice in Public
Distribution System.” (871)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about the failure of
the Government to implement the
Punjab Accord and find a solution
to the Puniab Problem.” (872)

Thatatthe endofthe motion, the follow-
ing be added, namely -

*but regret that there is no mention

in the Address about the failure of
the Govermmenttosupply adequate
quantity of foodgrains to the States
for the efficient functioning of the
Public Distribution System.” (873)

Thatatthe endofthe motbn. the follow-
ing be added, namoly :

*but regret that there is no mention

in the Address about the concern -

over imposition of new consumer

vatise the Public Sector through
transfer of the management to Pri-
vate Sector.” (875)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
inthe Address aboutthe worsening
power scenario in the country with
increasing imposition of power cuts
inlarger parts of the country.” (876)

That at the end of the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
inthe Address aboutthe indiscrimi-
nate import of technology to the
detriment of indigenous develop-
ment and self-reliance.” (877)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address that only 38% of our
- population is lterate and the new
aducation policy is in fact restrict-
ing the education to a few.” (878)

That itthe endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about the failure of
the Government to protect women
from atrocitiés and implement the
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existing protective legislations for
women.” (879) :

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that there is no mention
in the Address about increasing
sicknes¢ in many industries due to
Government's policies leading to
the closures, lockout of factories.”
(880)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about increasing
unemployment in the rural and
urban areas.” (881)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that there is no mention
in the Address about malpractices
at high places.” (882)

SHRI GEORGE FERNANDES (Muzaf-
tarpur ). i beg to move:-

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention about any assurance to
bring down prices of essential
commodities.” '(820)

Thatatthe endof the motlon,thefolbw-
ing be addad namely:-

*but regret that the Address fails to
mention” about any assurance to
liberate India’s temitory including
Aksai Chin from Chinese hands.”
(821)

Thatatthe endofthe molbn. the follow-
ing be added, namely:-

- "but regret that the Address fails to
mention about any assurance to
take up with China the question of
Tibet's freedom.” (822)

That atthe endof the motion, the follow-
ing be added, namely:-

*but regret that the Address falils to
mention about-any assurance to
include Manipuri language in the
Eighth Schedule.” (823)

That at the endof the motion, the follow-
ing be added, namely:-

*but regret that the Address fails to
mention about any assurance to
provide special assistance to Bihar
to overcome its economic back-
wardness.” (824)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention about any assurance to

. include the right to work as afunda-
mental right in the comﬂmﬁon.
(82s)

That at the endof the motion, the follow-
ing be added, namely:-

_ *but regret that the Address fails to
mention about the dangerous con-
sequences of the construction of

" the Tehri and Narmada dams.”
(826)

That at the endof the motion, thololow-
ing be added, namely:-

“but regret that the Address fails to
mention any measure to deal with
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the menacs of corruption in high
places.” (827)
. Thatatthe endof the motion, the follow-
ing bo added, namely:-

“but regret that the Address fails to
mention about initiatives to prevent

anucloaranmracoointhosub—i

continent.” (828)

Thatat the endof the motion, the follow-
ing be added, namely:-

*“but regret that the Address fails to
mention about any specific meas-
ure to control Kala Azar in Bihar.”
(829)

That at the endof the motion, the follow-
ing be added, namely:-

“but regret that the Address fails to
mention the need to take initiatives
towards reduction of defence ex-
. penditure and diversion of the
savings therefrom to eradicate

poverty.” (830)

[Transfation]

SHRI BHAGWAN SHANKAR RAWAT:
| beg to move:

Thatatthe endof lha motion, the follow-
ing be added, namely:

“but regret that there is no mention in
the Address about the failure of the
Government to control the increasing

prices of essential commodities as a

result of which poor and middle in-
come group people are in great hard-
ship.” (938) .

That atthe endof the motion, the follow-

ing be added, namely:
‘buthtlnnbnoimmbn
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in the Address about the failure of
the Government in tackling the
increasing unemployment problem,
which is further aggravated by the
Govermnment policy of retrenchment
of workers.” (939) .

That at the endof the motion, the follow-
ing be added, namely :

“but regret that there is no mention
in the address about the need to
privatise public sector undertakings
as these lack efficiency.” (940)

That at the endof the motion, the follow-
ing be added, namely :

“but regret that there is no mention
in the Address about the grave
situation caused by external bor- -
rowings and interest payments
" thereon which is 32% of the total
_ budget.” (941)

That atthe endof the motion, the follow-
ing be added, namely :

“but regret that there is no mention
in the Address about the determi-
nation to curb the increasing ter-
rorist activities in the couritry.” (942)

That at the endof the motion, the follow-
ing be added, namely :

*but regret that there i3 no mention
in the Address about the arrange-
ments mada for the rehabilitation of
dependents of persons killed ter-
rorist violence and migrants from
Jammu and Kashmir.” (943)

That at the endof the motion, the follow-

_ ingbeaddéd,namgly:

*but regret that there is no mention
in the Address about an sffective
action plan to combat the growing
interference inthe infernal affairs of
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b

our country indirect military aid,
aiding the infiltration of terrorists
and other unfriendly activities by
Pakistan.” (944)

That atthe endof the motion the follow-

ing be added, namely :

*but regret that there is no mention
in the Address about the decision
and resolve of the Government to
develop nuclear capability and
manufacture nuclear weapons in
spite of the information about Paki-
stan’s capability of making an atom
bomb.” (945)

That atthe endof the motion, the follow-

~ing be added, namely :-

&

“but regret that there is no mention
in the Address about the providing
unemployment allowance to the
unemployed by making
constitutional provisions.” (946)

That at the endof the motion, the follow-

ing be added, namely :-

*but regret that there is no mention
in the Address about the providing
special assistance forremoving the
poverty and backwardness of Uttar
Pradesh as the per capita income

in Uttar Pradesh is declining in

comparison to the national jpcome
due to the per capita low allocation
for Uttar Pradesh made by the
Planning Commission in the Five
Year Plans.” (947) . -

That at the endof the motion, the follow-

v ing be added, namely :-

*but regref'that there is no mention

in the Address about the providing
natural fias through HBJ pipe line
to Kanpur, Etawah, Shikohabad,
Agra, Khuraja, Noida and Firoza-
bad in Uttar Pradesh and there by
mddmmanapdlmmo'
(1033)

That atthe endaf the motion, the follow-
ing be added, namely :-

*but regret that there is no mention
in the Address about need for
implementation of second phase of

‘Ganga Action Plan for making the

Yamuna Waters in Agara pollution
free.” (1034)

That atthe endof the motion, the follow-
ing be added, namely :-

*but regret that there is no mention
in the Address about need for
construction of barrageon Yamuna,
beautification of ghats and supply
of clean drinking water of Yamuna

- in Agra instead of polluted water.”

(1035)

That at the endof the motion, the follow-
ing be added, namely :-

*but regret that there is no mention
in the Address about . declaring
Agra Air-port as an international
Airport and providing necessary
civic amenities inspite of its being a
significant tourist place onthe World
map.” (1036)

That atthe endof the motion, the follow-
ing be added, namely :-

“but regret that there is no membﬁ

in the Address about the impend-
ing danger of pollution as a result of
excessive use of coal, gobar and
woodasfuolbyﬂnpaopleoﬂ\gm.
(1037)

Thatatthe endof the motion, the follow- -
ing be addod. namely :-

"outrogretthatthoreisnomembn
in the Address about the urgent
need to clear the waiting list of
55000 applications for gas connec-
tions since 1984 in Agara.”
(1038)
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Thatatthe endof the motion, the follow-
ing be added, namely :-

“but regret that there is no mention
in the Address about setting upofa
gas based power plant instead of
the existing two thermal power
plants which are likely to be closed
down in the name of saving Taj
Mahal from poliution.” (1039)

That at the endof the motion, the follow-
ina be added, namely :-

“but regret that there is no mention
in the Address about the imple-
mentation of schemes for the pro-
motion of tourism industry in Agra
like setting up of a Civil aerodrome,
Taj National Park, Entertainment
Centre like the Disneyland, affor-
estation between Mathura and
Agra, Cargofacilities for promotion
of exports and permanent Trade
Fair Authority.” (1040)

That at the endof the motion, the follow-
ing be added, namely :- ..

*but regret that there is no mention
in the Address about evolving a
national programmabfehwiﬁea-
tion. of village link roads in the

coutmyespedallynuuarPradesh."
~(1041)

That at the endof the motion, the folfow-
ing be added, namely :-

"but regret that there is no mention

in the Address about the need to
formulate an integrated and long-

Fisheries and Minerals, inthe coun-
try.” (1042)

[English)

SHRI NANI BHATTACHARYA (Ber-~

hampure): | beg to move:
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Thatamwondoltlnmbn the follow-
ing be added, namely :-

*“but regret that there is no mention
in the Address about the need to
take note of the sacrifices made by
the Government .at the behest of
LM.F., World Bank and Multina-
tionals.” (1005)

That atthe endof the motion, the follow-
ing be-added. namely :-

*but regret that there is no mention
in the Address about the need to
take note of the fact that so-
calledincreaseinforeign exthange
reserve is only due to extemal
borrowings.” (1006)

That at the endof the motion, the follow-
ing be added, namely :-

“but regret that there is no mention
in the Address about the need to
take note of the huge national and
international debt with its baneful
effects.” (1007)

Thatatthe endof the motion, the follow-
_ ing be added, namely :-

*but regret that there is no mention
in the Address about the Industrial
Policy of the Government which is
leading to closure of units and
retdreuchment and which would

- enable multinationals to exploit the

cheap labour foe exporting goods
thus cheaply produced to the coun-
tries of their origin to repatriate
profit.” (1008)

That at the endof the motion,thoiollow—
ing be added, namely :-

wngmt!mmonbmmmtbn
in the Address about the need 1o
take note of the total neglection of
the country’s interest in the matter
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of imports and export.” (1009)

; That at the endof the motion, the follow-
. ing be added, namely :-

“but regret that there is no mention
in the Address about the overt and
covert devaluation of the rupee as
acontinuous process thereby erod-
ing seriously the purchasing power
of the rupee with all its attendant
evils in the shape of steep rise in
prices of all essential commodities
including the essentialones.”(1010)

' That at the endof the motion, the foliow-
ing be added, namely :-

“but regret that there is no mention
in the Address about the need to
avoid wrong analysis of the rea-
sons for inflation and thereby to
avoid wrong measures of combat-
ing high prices.” (1011)

That at the endof the motion, the follow- -

ing be added, namely :-

“but regret that there is no mention

in the Address about the break-

down of the Public Distribution

System thereby exposing the

common man to the onslaught of

hoarders, blackmarketeers and
+ profiteers.” (1012)

Thatatthe endofthe motbn.tbofolw
ing be added, namely :-

*but regret that there is no mention
in the Address about the need to

give up wrong polices like ‘exit’ and -

‘golden handshake’ which would
oppress the working class.” (1013)

That at the endof the motion, thebllow-
- ing be added, namely :-

‘butmgmthuthomismmmn
in the Address about the lack of
sof-rekance and sel-development

inthe proposed Eighth Plan."(io14)

SHRIPIUS TIRKEY (Alipurduars): beg
to move:

That atthe endof the motion, the follow-
ing be added, namely. :-

“but regret that the Address does
not take note of the pressure of
IMF., World Bank and multination-
als on Indian Economy.” (1094)

That at the end of the motion, the follow-
ing be added, namely :-

*but regret that the Address fails to
mention to take note of the fact that
the so-called claim of the Govern-
ment regarding increased forsign
reserve is the out come of foreign
debt.” (1095)

That atthe endof th.e motion, the follow-
ing be added, namely :-

“but regret that the Address {ails to
take note of the huge national and
international debt with its baucful
effects.” (1096)

That atthe endof the motion, the follow-
ing be added, namely :-

*but regret that the Address fails to
take note of the anti-psople indus-
trial . policy of the Govaernment,
which is leading to closure and
retrenchment of workers.” (1097)

Thatatthe ondofﬂumotion,thebllovb
ing be added, namely :- .

'butngrouhattho Address fails to
mmdmmgivewayofﬁ\e
country’s interest in the matter of
export and import (1098)-

Thattﬂ\cendom\ommbn thefollow-
ing be added, namely :-
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*but regret that the Address fails to “but regret that there is no mention
take note of the overt and covert inthe Address for formation of small
" devaluation of the rupee-as a con- States for rapid development and
tinuous process thereby eroding well management.” (1105)
seriously the purchasing power of

the rupee.” (1099)

That at the endof the motion, the follow-
.ing be added, namely :-

“but regret that the Address fails to
give any analysis of the reasons for

hngh prices prevailing in the coun-
try.” (11 00)

Thatatthe ondof the motion, the follow- .

ing be .added, namely :- .

“but regret that the Address fails to
take noje of the break down of the
Public Distribution System to the
detriment of the common man.”
(1101) ’

That atthe endof the motion, the follow-
ing be added, namely :-

*but regret that the Address fails to

take note of the anti-worker ‘exit’

policy and ‘golden handshake
- ‘policy.” (1102)

That atthe e
ing be added, name

"but regret that the Addresefails to
take note of thb character of the
proposed Eighth Plan which does
not encourage self-reliance and
development.” (1103)

That at the endof the motion, the follow-
ing be added, namely :-

“but regret that the Address fails to
_mention’ about rising discontent-
“‘ment among trbals all over the
country.” (1104)

: Mdﬂnondoimmbn theblow-
ing be added, namely :-

umﬂtmon thefollow-

That at the endof the motion, the follow-
ing be added, namely :-

*but regret that there is no mention
in the Address for formations of
Jharkhand State as demanded by
the people of Jharkhand area.”
(1106)

Thatatthe endof the. rnotnon. the follow-

~mgbeadded.namely -

*but regret that there is no mention
to solve the Bodo land problem.”
(1107) .

That at the end of tho’motién, the fol-
lowing be added, namely :-

*but regret that there is no mention
in the Address about the policy on
-~ formation of a hill State namely
* Uttaranchal in Uttar Pradesh.”
(1108)

atthe endof the motion, the follow-
ing led, namely :-

'but regret that the Addressfallsto
mention about the plight of unem-

" ployed both educated, skilled and
unskilled youth in tho coumry
(1109)

Thatanheohdofmombn.thofollow-
hobo added, namely :- .

*but regret that there is no mention _
in the Address about the black

* money menace which is influenc-
ing the economy of the country.”
(1110) )

Thatatthe ondottha motbn.thofolbw

' Ingbeaddod namoly -

'bmmthathoAddmfaihto
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That atthe endof the motion, the follow-
ing be added, namely :-

“but regret that the Address does
not mention about any concrete
timebound steps to be taken by the
Govemment for filling the backiog
of reserved vacancies for Sched-
uled Castes and Scheduled Tribes
-in banks.” (1141)

" That atthe endof the motion, the follow-
ingbeaddod namely ;- .
'but regret that the Address does
not mention about concrete time-
bound steps to be taken by the
Government for filling of vacancies
. earmarked for handicapped in the
country.” (1142) )

That at the endof the mation, the follow-
ing be added, namely :-

*but regret that the Address does
not mention about the residential
schoole for the backward classes
and handicapped.” (1143)

v That at the endof the motion, the follow-
_ ing be added, namaly :-

“but regret that there is no mention
in the Address about the assur-
ance to the workers in public and
private sactor units against em-
ployment retrenchment.” (1144)

mammowom-motbn ﬂufolm-'

hgboaddodnamoly

*but regret that the Address does.
" not mention about increasing pro-

duction in the handloom industries
and the needs to save them from
bigmm (1145)

Thatanhomdolxhomhn thotolow-
mgbo added. namdy

not mention about the need for
distribution of ten essential com-
modities at fixed low prices through
publlcdiatrbutionm (1146)

Thammundofmomotbn thoblow-
ing be added, namoy t

'butngmmmonmsdoes
not mention about praviding uni-
form and free education 1o ali chil-
dren of Scheduled Castes and
Scheduled Tribes and Backward
clumwil-uboudngwm
tacilities.” (1147) :

That atthe endof the motion, the follow-
ing be added, namely :-

“but regret that the Mdn‘ does
not mention about expansion of
Doordarshan services to remote

- and hilly areas of Andhra Pradesh.”
(1148)

Thatatthe ondom\omotbn the follow-
ing be added, namely :-

“but regret that the Address does
not mention about the nead to tele-
cast second channel prograitimes
in Andhra Pradesh.” (1149) '

Thatatthoonddhmbn Ihobllow-
ing be added, namely :-

“but regret that the Address does
not mention about the setting up a
Supremse Court bench at Hydera-
bad. A.P.” (1150)

Thatat the endofthe motion, thoblmv-
Ing be added, numw
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“but regret that the Address does
not mention about the formation of
Soughern Gas Grid.” (1152)

That atthe endof the mbtion, the follow-
ing be added, namely :-

"but regret that the Address does
not mention about the need to
declare Hyderabad Airport as the
lntomdionalAirporL'(ﬁSS)

'I'hltattho endof the motion, the follow-

mgboaddod.namoly -

“but regret that the Address does
not mention about the need for
"making Atom bomb in view of
Pakistan’s nuclear weapon.” (1154)

That at the endof the motion, the follow-
ing be added, namely :-

‘Bt regret that the Address does
not mention about the need for
providing remunerative prices to
the farmers particularly to growers
of tobacco and cotton.” (1155)

That atthe endof the motion, the follow-
ing be added, namely :-

tan cities.” (1156)

Thatdh..ndofﬂnmoﬁon.ﬂnbm
ing be added, namely :-

“but regret that the Address does
not mention about concrete steps
10 be taken for eradication of cor-
ruption at high places in the coun-
ry.(1157)

That atthe endof the motion, the follow-
ing be added, namely :-

“but regret that there no mention in
the Address about the need for
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withdrawal of repressive legisia-
tion like ESMA/ NSA, TADA and
the urgent need for protection of
democratic rights of citizens.”
(1158)

. Thatatmoondoﬂhcmotbn the follow-
ing be added, namely :- .

“but regret that the Address does
not mention about the need for

- starting workers welfare schemes.”
(1159)

Thatat the endof the motion, the follow-
ing be added, namely :-

"but regret that the Address does
not mention about infiltration of
foreigners into Kashmir and
Punjab.” (1160)

Thatatlhcondofthomotnon thofollow-
ing be added, namoly

‘but regret that the Address does
not mention about the need for
abrogatuing article 370 of Consti-
tution.” (1161)

Thuaﬂ;o ondot the motion, the follow-
ing be added, namely :-

*but regret that the Address does
not mention abcut the steps to be
. taken to stop iv we takss, 1o Unrs
. killing of Harijans and other weaker
sections in the country.” (1162)

That at the endof the motion, the follow-
ing be added, namely :-

“but regret that the Address does
not mention about revamping of
sick industries in Andhra Pradesh
with Central Assistance.” (1163)

That at the endof the motion, the follow-
ing be added, namely :-

*but regret that the Address does
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mention about the malpractices
prevalent in higher places.” (1111)

That atthe endofthe mo;ion, the follow-
ing be added, namely :-

“but regret that the Address fails to
mention about the rehabilitation
policy for the displaced people due
to big dams, industries and other
developmental projects.” (1112)

That at the endof the motion, thefollow-
ing be added, namely :- ,

“but regret that the Address fails to

mention about the revival of the
sick industries as both public and
private sectors.” (1113)

That atthe endof the motion, the follow-
ing be added, namely :-

“but regret that the Address fails to

mention aboutthe starvation deaths

in various parts of the country par-
_ ticular in Orissa.” (1114)

That atthe endof the motion, the follow-
ing be added. namely :-

*“but regret that the Address fails to
mention about the need to have a
land reform policy for providing
lands to the actual tlllon only.”
(1115)

SHRIDATTATRAY BANDARU (Secun-
derabad)' | beg to move:

That atthe endof the motlon. the follow
ing be added, namely :-

“but regret that there is no mention
in the Address about allocation of
sufficient funds to mest natural
calamities like cyclonc in Andhra

Pradesh and earthquake in Uttar-

kashih‘lUP'(1123)';'

Thatattha ondofthemation thefollow-
ing be added, namely :-

*but regret that the Address does
not mention to curb the naxalite
menace in Andhra Pradesh and
other parts of the country,” (1124)

That atthe endof the motion, the follow-
ing be added, namely .:-

“but regret that the Address does
not mention about the need to
provide compensation to the land
owners whose eands have been
acquired for establishment of de-
fencefactories, DRDL, MIDHANA,
DLRL etc.” (1125)

That at the endof the motion, the follow-
ing be added, namely :-

*but regret that the Address does
not mention about the needto bring
a legislation for being capitation
fees in schools and Medical Engi-
neering colleges and B.Ed. colleges
in the country.” (1126)

Thatatthe endof the motion, the follow-

ing be added, namely :-

“but regret that the Address does
not mention about the need to take
measuresto protectthe indigenous
Industry in the country.” (1127)

That atthe endof the motion, the follow-
mg be added, namely :- '

- ‘but rogra-that tho Address does
not mention any time bound pro-
gramme for imparting education to
the tribal women.” (1128)

That at the endof the motion, the follow-
ing be added, namely :-

*“but regret that there in no mention
in the Address. about steps to be
tdken to solve urban housing prob-
lem effectively.” (1129)

" That atthe endof the motion, the follow-
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*but regret that there in no mention
in the Address about the steps to
betaken for slum clearancein urban
areas effectively.” (1130)

That atthe endof the motion, the follow-
ing be added, namely :-

“but regret Yhat there in no mention
inthe Address about effectivecheck
on use of black money in elec-
tions.” (1131)

That atthe endof the motion, the follow-
ing be added, namely :-

*but regret that there in no mention
in the Address about failure of the
Government in not providing assis-
tancetothe poor weaversin Andhra

Pradesh who are practically starv-

ing.” (1132)

That at the endof the motion, the follow-
ing be added, namely :-

“but regret that thera in no mention
in the Address about the Govern-
ment's failure to arrest the price
rise of rice, edible oil, etc.” (1133)

That at the endof the motion, the follow-
ing be added, namely :-

“but regret that there in no mention
in the Address sbout clearing the

major irrigation projects of Andhra

Pradesh pending with the Centre.”
(1134)

That at the endof the motion, the follow-
ing be added, namely :-

ummmmmm

in the Address about Clearing of

MARCH 3, 1982

the President's Address 696

granting licences to the 33 sugar
industries in Andhra Pradesh pend-
ing with Central Government.”
(1135)

Thatatthe endof the motion, the follow-
ing be added, namely :-

“but regret that the Address does
not mention about the steps to be
taken towards early setting of col-
our picture tube factory in A.P.”
(1136)

That atthe endof the motion, the follow-
ing be added, namely :-

*but regret that the Address does
not mention about the Govern-
ment’s failure in solving the techni-

calunemployment problem.”(1137)

That at the endof the motion, the follow-
ing be added, namely :-

“but regret that the Address does
. not mention about the Telugu

Ganga Project for the people or

Rayalseema (A.P.)." (1138)

That at the endof the motion, the foliow-
ing beadyod. namely :-

- "but regret that the Address does
not mention about the new incen-
tives to be given to the farmers for
augmenting the production in agri-
culture sector.” (1139)

That at the endof the motion, tha follow-
ing be added, namely :-

“but regret that the Address does
not mention about the failure of the
Govemment to provida more funds
for National Backward Class Fi-
.mwmm
tlons." (1140)
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crops under comprehensive crop
insurance scheme.” (1164)

That at the endof the motion, the follow-
: ing be added, namely :-

*but regret that the Address does
not mention about any serious
efforts to develop tourism particu-
larly in Andhra Pradesh despite
existence of such tourist spots like
Nagarajuna Sagar, Srisailam, Tiru-
pati, Charminar ( ) and

Vishakhapatnam Beach.” (1165)

: That at the endof the motion, the follow-
~ ingbe added, namely :-

"but regret that the Address does
not mention about the need to step
up exploration of Oil and Natural
gas in vast areas in and around
Krishna godavari Basin.” (1166)

 Thatatthe endofthe motion, thefollow-
- ing be added, namely :-

“but regret that the Address does
not mention about the need to in-
creasetelecommunicationservices
in Andhra Pradesh and to modem-

) rural areas. *(1167)

. Thatatthe endofthe motion, the follow-
lng bo added, namely :-

wngmmnnmm
not mention about the need to
. deport Pakistani Nationals, staying
in Hyderabad.” (1168)

SHRI SATYENDRA NATH BROHMO
CHAUDHURY (Kokarajhar): | beg to move:

That at the endof the motion, the follow-

early solution v the long pending
Bodoland issue and for bringing
permanent peace and prosperity to
the Bodos and other tribals in As-
sam.” (1184)

SHRIA. INDRAKARAN REDDY (Adila-
bad) | beg to move:

That at the endof the motion, the follow-
ing be added, namely :-

“but regret that the Address fails to
mention about the growing unem-
ployment in the country and
schemes.to be implemented to
generate job opportunities for the
unemployed youth.” (1302)

SHRI JASWANT SINGH (Chittorgarh):
Mr. Chairman, Sir, listening to the hon. mover
of the Resolution and the seconder, | won-
dered to which imaginary land of mik and
honey they referred, where nothing, of course,
is either wrong or ever went wrong and
where this Government and all the previous
Congress Governments have always invari-
ably acted only with exemplary deftness and

_ ability and, of course, we have always been

wrong. But more, we have also been always
wrongly motivated. | do not know how to
reactto such an absence of reality combined
with astonishing lack of modesty.

This debate on the President’s Address
is a stock-taking of the past. Alongwith, the
Govemment comes forward with the stock-
taking of the past and projects programmati-
cally what it intends to do, as a plan of action,
for the ensuing year. The debate, therefore,
in effect becomes a political audit of the
duimdl!nGowmm

hmm»mudm
a political audit, | will divide my intervention
o five broad themes: firstly, the manage-
mant of intemal poiity; secondly and very
briefly, the economic question because un-
ke the previious two speakers, the real
occasion 10 discuss the economic is in fact
the budget and the Finance Bill; thirdly, i |
have time, i | am able to ration my time, | will
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refer briefly to what | think is a priority of the

1990’s, the management of ecology and

environment; fourthly; the question of global

change, managemert of our extemal rela-
 tions, our foreign policy.

Finally and most importantly, is the
question of national security and Defence,
about which, to my regret, | must point out at
the very beginning, there is not even one
sentence in the entire Address of the hon-
ourablethe President to the joint sitting ofthe
Parliament.

Sir, | have said that there are five broad
themes that | would be considering and the
first of those was the management of polity.
| will not go into the vartous questions that
arisa in the management of polity. | would
only refer 1o three bleeding sores on the
body of india, that is, Punjab, Jammu and
Kashmir and Assam. Firstly, Sir, | would
refer to Punjab. The saga of this tortured
State s not just of today, but of adecade. But
1do not wish to go into the entire background
and cover the whole of the decade of 1980s.
The starting point of what we are consider-
ding, when we tak about Punjab are really
these two boycotts. in the slections of 1991,
. the Congress chose to boycott the elections.
Let me remind my friends on the Treasury
benches who have just sung Pasans to the
subscription of the Congress Party fo de-
mocracy, that in the elections of 1991, t was

the Congress Party that boycotted the elec-

tions in Punjab. All eise were participating
But the Congress boyocotted. {t did not rest
content with boycoiting the elections. But at
the penultimate hour, when the entire proc-
ess of electioneering had been completed,
this Government, the Congress Govemnment
engineersd o have the elections in Punjab
postponed, to start with. That day is the
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crossed earlier. Let &t be said 10 the great
credk of the lste Prime Minister, late Mrs.
Gandhi that even in the elections of 1977,
when &k became apperent to everyone and
when advisors went and told her to cance!
the elections in the country as her party was
losing, she refused to do it. inthe elections of
1991, in Punjeb, this Government crossed
that invisible Lakshman Rekha by counter-
manding ancelling the election process that
had come up to the point of its penultimate
completion. | wish to caution this House, Sir,
that in the crossing of this Lakshman Rekha,
we have done which in the com-
ing decades is going to haunt us. A variety of
complexion of political parties can come and
go. You can be sitting there and tomorrow,
you can be sitting here. If in this manner, for

. the sake of partisan interest, we play with the

inviolablity of election process, then we have
opened the box of totally unanswered ques-

- tions and we have opened the process of

electoral process to be played for the sake of
serious. They are still 1o be explained. This
Govemnment and this perty owes it to the
nation and to this Assembly and we have still
bboitwomedabmﬂnimidoctms
were cancelled;

Why the Government found it neces-
sary 10 crosd that Lakshman Rekha and
what the consequences of that canceliation
have been. It is in that background that we
have to look at the elections of 1992 in
Punjab and examine the second boycott. itis
amatterof great regret to me that the various
factions of the Akali Dals, through a slow -
trickie process boycotted the elections. | call
R atrickle process of boycotting, starting with
one and slowly trickling into boycotting, they
moved, | might add with great regret, much
more with considerations of fear and coer-
cion than considersiions of the interests of
the State of Punjab. Slowly as a tricile; one
Akali Dal after another, hoyenmdllnobc-
tions of 1992.

mmmmmamm
tions? The Party with around nine
percentol the 20 per centof the votes cast,
hqlunﬁunmd.mnmaapaumd
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the seats; It is for the Congress and this
Govemment to reflect on the unbuik fragility
iand imbalance of this result. | do submit that
.my Party participated in these elections fully.
But| submit that the election results in Punjab
are not entirely reflective either of ground
realities of entire harmony with the will of the
people or even of the minimum magnanimity
that could have been expected from this
Govemmaent. ltis because | have this appre-
tension in my mind that | would seek from
the hon. Prime Minister a clarification on a
. statement that he is believed to have made
‘o a magazine that he would be considering

-or is not averse to considering grantingofa -

:special status to the State of Punjab. We are
‘entitled to know and | would wish to know
‘what is the special status that the hon. Prime
Minister is thinking for the State of Punjab?

Further Sir, from here, where do we go
in the State of Punjab? | would leave some
thoughts with you and then move on. | hold
that just when the movement in Punjab had
‘begun to degenerate into a regime of des-
peradoes, of the lawless, masquerading as
fighting for a cause, however illogical and
. inexcusable that cavse be, just then you
- have gone and given them an abject repre-
senting iniustice. You have done it all over
again as you have been doing in the past
decade. Congress is playing with the State
of Punjab. You create a Bihindranwale and
then to be rid of your own creation, you go
and destroy the mystical symbols of Sikhism.
When mindiess and unforgivable revenge
follows, thousands are killed h Delhi and till
.date not one has been held to account for
that. You arrive at an accord for the State of
.Punjab, you don't implement it. Sardar Surijit
Singh Barnala is elected as the Chief Minis-
ter of the State; the Centre emasculates him.

Every time when the State of Punjab has -

surfaced to breathe, the Congress Party has
gone and pushed its head under the water,
again, aiways, and unbelievably nlvuysbf
blind party interests only.

In Punjab, the hon. Seconder of the
motion spoke, about the spirit of co-opera-
tion, workipg togsther and o on. In Punjab,

wer.hth.bnmmdMa
hand of cooperation, of working together
with everyone, of having a peoples, front, but
you spumed that offer. You have made your
bed. The Congress Party, | submit, has
made its bed inthe Punjab. lt has now enon
it. My great regret is that what remains in
Punjab will the people’s torment and that
"India in conseqvece will continue to bleed.

In Assam, we find yet another example
of the profligate and criminally irresponsible
decade of the eighties. Not one of the basic
causes of the State of Assam has been

Fragmentation in the minds, psyches and
hearts of the people of that land thrives deep
fissures remain inthat State. Ontop of it, and
inevitably, therefore, arrives the manifesta-
tion of ULFA. | will not dwell too long on that.
Ineedthree clarifications from the hon. Prime
Minister.

Firstly, is it not correct that in the very
recent past, in the last week or ten days or
so, the Army in act started acting against the
ULFA? And it did so for almost fourteen
hours. At the end of the fourteen hours,
suddenly, you called a stop and asked the
Army fo withdraw. Indeed, we are entitled to
know the detaiis of this. Because, you can-
notddnuymltotonorbm insurgency
and this kind of raising the banner of revoit
against the Republic of india-in a stop go
tashion. When you fight insurgency, you do
not fight it with the aid of traffic signals. if the
Amy had resumed operations against the
ULFA, why were they stopped within four-
teen hours of that resumption? We are en-
titled to know this.

Secondly, you have started taking to
ULFA. We are no averse to your taking to
anyone. But we are entitied to learn facts.
Have you addressed yourselves to recover-
ing from the ULFA the billions. of rupees that
they had collected through coersion, through
kidnapping, through all other kind of criminal
activity in Assam? Have you any .
of that money and if you have, then whu
have you done to recover that?
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[Sh. Jaswant Singh] feeble and pattisan delegation 10 the U.K.
Thirdy , o : thi. which will with decreasing at-
, we are entitled to know tempt to explain position to unbelieving
What is the actual state of these taks with audiences. o,
the ULFA? ULFA's spokesman informed us
thag the Contingent that has to come to #a 1 would fike to have another clarification

Dethi has to come to ‘tak about taks’. The
Govemment of Iindia and indeed the Gov-
emment of Assam inform that these are
comprehensive talks that they engaging in.
The Parliament is entitled to know what is
this. How do we meet this gap between the
Govemment of india and the Govemment of
Assam'’s assertions and whatthe ULFA says
thatthese are merely “taks abouttaks’. will
proceed now reluctantly and unhappily to
the problem that we are faced with in the
State of Jammu and Kashmir. | have often
asked this. That is because, the Govern-
ment lacks clarity. That is why, it becomes

ary to reiterate what one has always
asked, what is the actual nature of the chal-
lenge that India faces in the State of Jammu
and Kashmir? Is it merely law and order?
And i it is not merely law and order, then
what is it that we are facing?

{ put it to you both as a thought and also
as a question that if that Valley of Kashmir-
70 miles by roughly 25 miles long - did not
have three aspects, would we be faced by
this situation firstly ¥ it did not have 85 per
cent Muslim population; secondly, ¥ it were
not contiguous 1o a place where did not exist
a land wrongly cafled Pak occupied Ka-
shmir? ifthe Valley was not firstly 85 per cent
Musiim; secondly, if there did not exist a Pak;

and thirdly, if there was not a supportive’

Pakistan, would we _have a problem in that
Valley? Unless we addresa ourseives fo
these fundamental aspects of the problems
in the Valley of Kashmir, we will not even be
beginning to move towards a solution of this.
However, it is not merely a law and order
problem; and i it is an extemally abetted and
aided insurgency, what are we doing about
? This externally added and abetted insur-
gency is now going on in one form or the
__other for the last s0 many years; since the
iast three years it has taken a more extreme
form. What is that the Government of india
intends doing about it? Is it merely to send

. from the hon. Prime Minister because this
" delegation while in the UK had publicly

announced that elections would be held in
the State of Jammu & Kashmir soon afterthe
elections inthe Punjab had been concluded.
On what authority, on what basis, on what
foundation, has this absured assertion been
made in the UK., we are entitied to know?
And the Government owes it 1o this Parlia-
ment to explain this statement issued by a
delegation which was officially sponsored.

1 wish to analyse at some length the
Pakistan factor in its involvement in the
beautiful Valley of Jammu & Kashmir; and |
will merely list out the sequence of events in
the week of 5th and 12th February; and from
that, | would put it to you and to the Govemn-
ment what | think are the aims of Pakistan
and what | belleve ought to be the response
of the Government o India. On the 5th of
February or so, two Premiers met. 1 am
astonished, whenever the two Prime Minis-
ters- india and Pakistan - meet, our head-
lines invariably say, “Warm Rapport struck.”
And we were informed in india that a very
warm rapport had been struck between our
hon. Prime Minister and the hon Prime Min-
ister of Pakistan. Before this warm rapport
hid chance to appear in print, the Prime
Minister of Pakistan was back home: and he
had issued a statement; he had called for an
officially sponsored general strike inthe whole
of Pakistan; and had summoned the Pak
National Assembly for a special mesting.

, on the 6th of February.
Secretary-Generalof Pakistan Sharyar Khan
raised the ante 10 include the nuciear angle
by formally announcing Pakistan’s nuclear
capsbility. Simultaneously and sandwiched
in between, the High Commiasjoner of Paki-
stan issued anobjectionable statement, world
objectionably in Dethi itsel. On the 7th of
February, the Pak National Assembly met
and i passed a resolution of what
is happening in the State of Jammu & Ka-
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shmir. On the 8th of February, a general
strike was called in the whole of Pakistan.On

the Sth of February, the Pakistan Prime
Minister visited Muzaffarabed and addressed
a public meeting where he spoke In strident
terms.

And, onthe 11th of February the Jammu
and Kashmir Liberation front led by Amaul-
lah Khan - - who incidentally travels on a
Pakistani passport, whatever the disclaim-

ers of Pakistan might be, who travels on a -
Pakistani passport, who when extradited -

from the United Kingdom sought shetter in
Pakistan - - arranged this march to the Line
of Actual Control. | find it necessary, very
briefly, to recite the incidents of this week of
5th to 12th of February only to highlight, as
per my understanding of what the aims of
Pakistan were and continue to be they are
two simply stated aims:

Firstly to raise the political temperature
of revolt withinthe Valley tothe level that was
there in early 1990.

Secondly, to internationalise the situ-
ation in the Vallgy of Jammu & Kashmir.

| put it to you, that it is for the Govemn-
ment to explain to us whether and to what
extent, Pakistan has achieved its first aim of
raising the temparature. But so far as the
second aim is concerned, | am left with scme
very grave doubts in my mind and fromthoee
doubts arises this question: Why when these
events of Sth to 12th February were unfoid-
ing themselves | would like to understand
why did the Government summon the repre-
sentatives of the five permanent members of
the U.N. Security Council and hold consulta-
tions with them? Implicitin that, however well

- intentioned, implicit in that became an

internationalising of the situation in Jammu
and Kashmir, precisely that, which Pakistan
wanted and therefore precisely what our aim
ought to have been to deny to them. The
Govemment owes it to explain it to Parlia-
ment, not just the mmbuteenamlylhis
conduct. -

Inthiseomxwoughlwilhocomim

back and referring to this twice again, be-
cause | give it the utmost importance, | do
wish to caution the Govemment and with a
sense of somber realism and responsibility,
| wish fo put }t to you, that the two nations
India and Pakistan are respectively not en-
tirely in control of the situation in the State of
Jammu and Kashmir. And if they are not in
control of the situation, | apprehend very
gravely, the two nations drifting into conflict.
lwillanalyaethisauomelengﬁ\whenlpoim.
out the greatest lacuna in the President’s
Address which is total silence about defencel
and security related matters; but | find if
necessary in the context of Jammu and
Kashmir to strike that cautionary note here
itself now even though | will be repeating it
twice more.

As | said at the very beginning, the
second aspect of my intervention, which |
had listed at the beginning and to which |
wish to refer to is the economic. | had even
then said that the debate on the President’s
Address is not the right occasion to discuss
in any detail the economic aspect. But | do
wish to make just two or three points.

Our party has consistently and well
before the Congress party adopted this path,
stood for de—regulation, lifting of unneces-
sary bureaucratic controls and for liberalis-
ing the economy so that the creative ger:ius
of India may flower. But let me state clearly

. that just as we find it unacceptable this

absurd State control of the creativity of india,
equally it will not be acceptable to the BJP i
the State control of the economy is replaced
aither by the MFeomrolorﬂmWoﬂd Bank
control.

1 would like to say that the BJP is con-
vinced in its mind that a nation of the size, a
nation of the immense creative wealth and
ability of india cannot be easily made eco-
nomic subject of anyone. If foreign capital is
to be invited into the country, if foreign entre-

.- preneurs are to.come into the country, we do

not necessarily treat that as any adverse
develapment. We do however feel that this
liberalisation, the entry of foreign entrepre-
neurship should firstly have been preceded
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bymndopoﬁngwdmoeonomyso'

that our industry for long protected by artifi-
cial barriers got used to competition before
external competition enters the arena. And
secondly we are not convinced in our minds
that breakfast cereals or beverages or fast
foods, etc. are really the priority of foreign
entreprensurship or of foreign capital that
India requires.

Justone more thought on the economic,
| would like to make. We did not earlier
subscribe to the God of centralised econ-
omy. We did not subscribe to it because we
do not believe in that. Equally we do not
subscribe to this new God that you are now
flaunting, that is, the God of market forces. If
the first God, you now say, was faise God,
how are we o believe that this new God that
you are pushing forward is the God that we
are to believe in. Further, If 350 million Indi-
ans, | have said this earlier, live below the
poverty line and hence are not part of the
market at all, how then will they benefitby the
unieashing of market forces remains aques-
tion mark in our minds.

About the sconomic aspect there will be

time and occasion when the Budget is dis-
cussed.

ifind that | do not actually have sufficient
time to discuss in any length what | had
wanted fo, that is about the management of
ecology and envionment. Let me just leave
one thought with the Government. In the
management of environment of our country
or the total ecology, you have to have the
people’s participation; the pole themselves
must feel that it is part.of their own sanskriti;
they are doing this because it is their
own.Environmental consciousness will oth-
erwise not rise. | have no time to elaborate
this point. Let me leave it here by saying that
“at-the present moment, this entire field of
onvlmndmmebwmaamyml-
ogy, eic. has firstly become too elitist; too
much of metropolitan dre room takk and
secondly & has become too Govemment
oriented. Uniess you reverse this and make

- Sir, lhmtwov«ysmuhlpomslo
make. One is the efforts of this Government
to meet the challenge of global change inthe
management of our external relations, our
foreign policy; and the second, which I willbe
coming to subsequently, is about our secu-
rity policy and defence.

The Govemment has explained suc-
cinctly and with their explanation, | find no
difficulty that the Government’s foreign pol-
icy priorities are to maintain the unity and
territorial integrity of india, fo ensure our geo-
political security by creating a durable envi-
ronment of stability and peace in our region
and to build up a framework conducive for
the economic weli-being of our peopie by
encouraging a healthy external economic
environment; and just one more hope, which
is, that the 21st century would be an Asian
century.

I have no difficulty in accepting these
aims. But, | have difficulty in accepting the
management of our foreign policy, in the
attainment of these aims and | wiil just take
two of these. One is to create an environ-
mentwhich is conducive to our long term and
stable security. The second was about for-
eign economic policy. As | have said earlier
that if one of the foreign policy aims is the
creation of a.lasting and durable security
environment and if the Foreign and Defence
Policies be the two sides of the same coin
and i indeed the Defence Budget be the
price that we pay for our Foreign Policy then
the single greatest difficulty that | have iz that

- the President’s Address to the joint sitting of

the Parliament is silent on security. | find this
a very great lacuna in the Government's
thinking and inthe Government's projection
of Security related issues. Whatthe Defence
aspect of it is, | will come to It subsequently.
But first about the Foreign Policy aspect
which | will cover briefly. On Foreign Policy
also there are three aims, and the third aim
is the creation of a suitable climate so that
our foreign economic interests do not suffer.
mmmaumamqum
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very silent on the contents of Foraign Eco-
nomic Policy. The Government has informed
usthat our destiny lies in Asia and expressed
a hope that the 21st Century will be an Asian
Century. | will require of the Govermment to
define this Asia becauss | am not sure in my
mind that the Government has a clear con-
- cept of what they are taking about not just

but almost culturally of what
this Asia is? | wouk: want a definition of this
Asia from the Govermnment. N

Secondly, | want an explanation from
the Government as to why the President’s
Address is yet again so silent on Afghani-
stan? Is Afghanistan not part of this Asia? is

" Afghanistan not directly concemed. with the
security eoneomsoflndla?

Thirdly, 1 would also expect from the
Government in terms of our foreign eco-
nomic policy, why there has not even been
a reference to South East Asia to ASEAN or
to the challenges posed to our Foreign eco-
nomic policy in that region? | will share a
thought here. | believe that uptil about the
end of 1989, a great giobal fault line ran
through the planet earth and that global fault
line ran along the Berlin wall. Between 1989
and 1991, that fault line was got repaired. it
is my apprehension that the very first begin-
nings of a new halrline, global fracture is

appearing and this global fracture will run

somewhere, it is my feeling, that will run
somewhere through what we now call West
Asia and itwill join West Asia with Africa and
the question of the rich and the poor. | would
like the Government to inform us of what
their projection are, about the future and
about the emerging world order because
uniless they are clear, these three aims that
the Government speaks of in Foreign policy
terms are unaftainabie aims. That is why |
seek clarifications from the Government on
Afghanistan. Afghanistan a new statement
"is being spolfen of. But as a settlement itcan
atbestonly be afirst step towards rebuilding
the nation, then given Pakistan's strategic
aims in Afghanistan, given the Central Asian
ethnic pulls in Afghanistan, gven the demise
of the earlier UN settiement...

17.00 hrs.

...because the signatories to that U.N.
Settiement were the Soviet Union and the
U.S.A. and the soviet Union no longer exists.
So, the eartier U.N. Settlement has died with-
the Soviet Union and despite our token 50,000
fonnes barter wheat deal with the Afghani-
stan, what exactly is India doing to influence
the developments inthe situation in Afghani-
stan so that our national interests are safe-
guarded in an evolving situation? And | par-
ticularly refer to this lacuna of Afghanistan
because the Government is equally silent
about yet another area of very great interest
in the worid-wide global situationto India and
that area of interest is the crescent of Central
Asian Republics. With the Central Asian
Republics india has long and a historical
association, going back not just to Chengiz
or Taimur but indeed one of the Uzbec
leaders of the medieval ages - Babar, en-
tered this land and changed the course ofthe
history of india. The linkages of India with
Central Asia are not of today. They are
ancient and they are historical and if we
forget these linkages, we forget them only at
the peril of our national interest.

| wish to share some thoughts about
Central Asia because | think the Govern-
ment of India is neglecting this areg. All that
they have done in the recent past is to send
ydMnrdobgaﬁm.Nudeode
some eminemt pariiamemarians —
mmmmm-mm
is no altematiye to real action where theee

. new Republics have suddenly emerged,

There republics that have were
unwilling partners in the change. They did
not want that change. The change that has
come up in the former U.S.S.R. has come
about despite the Central Asian Republics.
They wanted the continuation of a central
single authority and they continued to re-
main tied to Russia — economically and
technically for manpower etc. Yet there
exists many differences with Russia that

" have evoived or emerged. The questions

that arise in these Repubiics are: Are their
nﬂmlhwmunhd;hﬂniml
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nature lslamic; or are the ethnic tribal loyal-
ties more ascendant? .

Unless our foreign policy thinkers, our

foreign policy staft and the Government do -

not address themselves o &, we will not be
moving satisfactorily in this crucible of man-
kind that is Central Asia. But the challenges
that are faced by the Central Asian Repub-
lics are not dissimiiar 1o ours. They are faced
with the economic chalienge, security re-
lated challenges and the challenges of na-
tion-building. They have not earfier known
either nationhood or any other form of gov-
emance them totaitarian’ or communism.
What is of signal interest to us, of central
concern 1o us isthat if Pakistan sees inthese
Repubilics the kind of strategic depth that it
has always sought and if the Republics want
aroute, aroute of egress, a land route, which
will take them out from these confines to a
sea port, and ¥ Karachi is being offered and
if that be Pakistan’s objective of gaining

strategicdepthby associstionwiththe Central

Asian Repubiics, then cbviously it ought to
be our aim to deny sYem precisely that stra-
tegic objective. if the Caspian Economic
Cooperative Council has become an arena
of contention between Turkey and iran, here

again is an opportunily for us.

| want to know what is the Government
of india doing on both these issues.

| have no time 10 dwell on the aspects of
taking initistive where initiatives are timely
. and appear 10 be taken with Indian national
interests uppermost in mind and not as ¥ our
decisions are subject 10 someone eise’s
_effproval or someone eise’s veio. | touch
upon the instance of restoring full, deplo-
mitic reistions with lsrasl. |1 do not wish 1o
-elaborate the point but, | do wish 10 leave a
trading intorests both with Taiwan and South
Alrica ought notto be extended so that atthis
time when in South Africa there is a large
‘population.of indian origin whether & is ot
timely or sight for india 1o move into an arena
of m M trade and commercial

A
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| come, Sk, 1o national seurky and
Defence. As | ssid at the very beginning and
in the middie of my intervention, in this entire

'Address thers Is not a single world about

Defence. Even the phrase "national secu-
rily=" is not used. | cannot believe, Sir. that
this is an oversight because even from the
Congress Parly one cannot expect such
carelessness. And it at is not an oversight,
then itis even more because, arwe
fo infer from this that no nbational security
issue trouble this Government, that the state
of our Defence preparedness is so perfect
that & is self-evident and there is no need to
either explain anything or clarify anything or
even o refer to k? | am not convinced Sir,
and | treat this as a very serious lacuna.

17.7 hrs.
(MR. DEPUTY-SPEAKER in the Chair)

1 wish to emphasise five aspects of the
national security, firstly, the danger of drift-
ing into conflict; secondly, the state of com-
bat readiness fo our Armed Forces; thirdly,
the question of weapons procurement; four-
thly, about our critical dependence on the
strategic raw material, oil; and filthly, Sir the
corrosive consequenceon the Armed Forces
of prolonged exposure in roles of aid to civil
authorities. | will also Sir, under Defence, be
constrained 1o advise the Government yet
again... (interruptions). As | was saying , Sk,
1 will be constrained o advise the Govern-

" ment yet again on the issue of Bolors. But

thenwhat is the danger of drilting into confict
..

SHRI P.M. SAYEED: is Bofors there in
the President’s Address?

SHRIJASWANT SINGH: No, lnm
ducing .

AN HON. MEMBER: u,nmm
ment that has been moved.

SHRI JASWANT SINGH: | just submi,
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Sir, that the nation is in danger of drifting in
to confiict. | will be referring to it yet again in
conclusion, so | should leave this here and
why | am worried sbout this dritt in %o
conflictin the context of our '

our security concerns s because, with a’

great sense of responsibility | put it to you
that the state of combat readiness of our
Armed Forces is not entirely happly and the
principal reason why it is not entirely happy
is on account of three strategic shortcom-
ings. Thefirst shortcoming to which we have
addressed ourselves, | believe the Sovem-
ment is seized of the matter, but about which
. we have notyetfound a satisfactory answer,
is the question of weapons procurement.
With the expiosion and the demise of the
USSR our 70 per cent quantitative depend-

ence for weapons, anmunition and spares
on either the Eastern Bloc countries or the

Soviet Bloc, is'now in total jeopardy. It is not
just question of seeking alternative sources
of supply because before seeking the alter-
native you havetofill agap, firstly, of continu-
ing with the existing in a state of combat
readiness and continuing with the existing in
a state of shortages where the source of
supply has-dried up and still maintaining
combat readiness. | am not sure that the

Govemment can answer me affirmatively on

all the three.

Secondly, between the procurement of
weapons and arranging an altemnative source
of supply, there is a gap. By the time the
alternative source comes in and the supply
starts flowing in , there is a hiatus and in
which hiatus your troops have % be in-
ducted, married to this equipment, trained
on this equipment and enable to use this
equipment. It is defence weaponry that we
are taking of it is not like grocery that you go
into a shop and buy it of the shelf and start
using it immediately. It is a matter of the

deepest concem to me and it is a maiter,

because of which | am conastrains to point out
that the combat readiness of our Armed
Forces is not satisfactory and this is an

Ministry is- there is not even a single refer-
ence to It our critical dependence on a stra-
tegic raw material ,oil. We were dependent
on Soviet supplies; either there were Soviet
supplies or there were supplies arranged by
the Soviet Union through Iraq. Both these
sources are no longer available now. Parin-'
cipally, | do not say entirely, these were the
sources. If these two sources are no longer
available and i temporarily the Union Fi-
nance Minister has not raised the petroleum
prices. R is not because that he is not aware
of the critical strategic imbalance; it is be-
cause that he wishes to win false accolades.
Heaven forbad, but if there is a hiccup on oil
supplies at any time, | put it to you in all
seriousness that our Armed Forces will be
very seriously affected. This is the second
shortcoming and it is a strategic shortcom-
ing. ,

The third shortcoming is, what L call, the
corosive consequences of om-
ployment of Armed Forces in aid to the civil
authorities. | put it to you that the troops have
not had a chance to train and i the troops
have not had a chance to train and if yoy
empioy them year after year, month after
month in a role for which they are.not meant,
then a price has to be paid somewhere and
that price is combat readiness. That is why |
point out to you that these three strategic
deficiencies when combined with the ab-
sence of sulficient combat readiness enjoins
upon me to. repeatedly wamn this Govemn-
ment about the danger of drifting into a
conflict.

Sir, | am sad to have to refer to Bofors,
but | must refer to it. | have, were with me a
copy of the Swedish newspaper, Dagens
Nyheter of 17th February. | would not read
from it, but { would show you the headlines.
I put &t 10 you that after seeing the headlines
persuade the Government and the treasury
benches thers are four or five very pressing
reasons asio why they should pursue Bofors
relentiessly and not in a manner as if to bury
i as has done previously, because Bolors
has alife of its own; everytime anyhody tries.
o buty R , it resurfaces. | put t to'you as &
waming to this Govémment that uniess you
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finally punish the guilly in the case of Bofors,
Bolors will keep on resurfacing. It is only a
caution. It is imperative that Government
replace its present deliberate drift in the
investigation of Bofors with some purposeful
action because four very important issues
are involvedin it. The good name of a former
Prime Minister of india is involeved.

&t is the former Prime Minister of india,
whose name they do not hesitate to take on
each and every occasion. If a good name is
involved and i it is a headline there, It is a
name around which all kinds of accusations
are made in the newspapers then it is incum-
bent on this Government, even if he is no
longer the leader of their Party - - it would be
incumbent upon this Government - - to clear
the good name of the former Prime Minister
of india. That is one reason why this Govern-
ment must act on Bofors.

There is another reason why the Gov-
emment must act. inthis report, which | have
transiated - - but | am not going to repeat - -
they have made the most objectionabile kind
of statement and allegations about the col-
lectivity of the Indian pofiticians. I state-
ments of this kind are being made about the
collectivity of the indian political leadership,
then that statement is not just about the
indian political leadership, it is about the
nature of the indian State, I such aspersidn
are cast on the nature of the indlan State, &
becomes incumbent on the State toclear the
name of the State of india. That is also why,
it is incumbent upon this Government.

| refer then to weapons procurement:
the third reason ever since Bofors, the whole
system of weapon procurement in the Minis-
try of Defence has virtually come to & grind-
ing hakt. People are not ready 1o take deci-
sion and they are not ready to take decisions
because you are not ready to punish the
guilty. Forthe sake of India, for Hoaven sake
, restore that sense of confidence in the
Ministry of Defence. You will not restore that
senseof confidence uniess you acton Bofors.
That is the thivd reason.
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The fourth reason is please for the
Heaven's salw in India at lsast; re-establish
accountabillty. | find it very discouraging.
Corruption is not just matter that is endemic
to us. You hear about corruption .casés in
Japan, in Denmark and in the Western coun-
tries. You-hear about them in the United
States and everywhere. In all these cases,
someone or the other pays the price. Some-
body or the other is held to account. It is only
with us, even when corruption is proved,
even when the greatest of misdeed is estab-
lished, sven whenthatis done, noone is held
to account. Here is this Bofors, a self -
evident scandal of arms trade of the greatest -
proportion that independent india has wit-
nessed. Noone is yet heldto account. These
are amongst four or five reasons which | feit.
I enjoin upon this Government to please act
on Bofars. I you do not act, it will keep on
haunting you.

| will conclude by just two thoughts. The
hon. my good friend, Shri Pawan Kumar
Bansal spoke of the new .renaissance of
Indian society. | wish | could share with him
his optimism and enthusiasm. | respect his
sentiments. | do believe that the two princi-
pal challenges that this Govemment faces
today in the context of this Address by the
President of the Republic are indeed - - re-
building the nation and to provide this nation,
which is the Second responsibility, with the
security that is the bounden duty of this
Govemment.

| would conclude by sharing with you
some lines of what | had written in some
spare movements.

| submit not very much of what Marx
predicted in his writing turned out to be true
except for one vital insight and that vital
insight is: Technology transforms the cul-
ture. Industrialisation is both the consequence
dnd the breeder of technological innovation.
We in India are precisely at that stage and
our culture is under that inevitable assault.

1 share what Shri Pawan Kumar Bansai
said that in effect therefore our society is in
perii as never belore. | do consider this to be
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the principal task of this Government be-
cause | hold that, at the bedrock of our
nationhood, at the vory cellar core of it, ies
indian society. You destroy Indian
fore, you have to protect that society and
bring order into it. But for doing that, you will
need to redefine the national ethos. This is
the first thing to be done. ;

You will have to reawaken the spirit of
India enabling culturel definition within the
existing political framework of india. That is
the central issue.

Socundly giventhonatunof govern-
ance and given the three bleeding sores that
are on the body of india, | can only hope that
one day soon this bioody tide will subside.
But it would not subside uniess toumiquets
of compassionate caring and good govern-
ment can be applied. | am not convinced of
any of these qualifications. | say this with
great restraint that uniess toumiquets of
compassionate caring and good government
are applied to stop this haemorrhaging, and
bandages tied to the wounds so that they
can slowly heal even ifthe scar remains, |am
afraid, we will continue to be in for very bad
times.

Finally, let me again at the cost of being
boringly repetitive, caution against drifting
/into conflict. if such a situation continues, |
wish 1o state yet again with sombre realism,
and a sense of responsibllity that our land
and our people will be engulfed by yat an-
cother contlict. This time when the local stra-
ngbbdmdldmunm.mnhdobd
climate would ba averse to any such occur-
rence, a drift into conflict is the most irreso-
lute way of preparing the nation for the most
ultimate of tests. it is the responsibility of this

Govemnment. | consider it my bounden duty

bcqmionﬁceov«nmw $o wam it.
" Thank you very much.
[Translation]

SHRI RABI RAY (Kendraparda): Mr.
DMMS&MMH.

. mammmu.{”,

the discussion on the Motion of Thanks on
the President's Address, | would like to submit
only this much that today the country is

society ° passing through acrisis situation and people

all over the country are eager to listen to the
arguments put forward during the debate on
the Motion of Thanks on the President's
Address. -

" With reference to the spesches made
by two of my friends, | would fike to say only
this much that they haven't said anything to
evoke comments from us. Mr. Deputy
Speaker, Sir, | would like to quote the Pre-
ambile to give a new direction to the discus-
sion.

[English}

1 quote the Preambie:

‘WE, THE PEOPLE OF INDIA,
having solemnly resolved to con-
stitute india into a SOVEREIGN -
SOCIALIST SECULAR DEMO-
CRATIC REPUBLIC AND 1o se-
cure to all it citizens:
.mmmm
. political; LIBERTY of thought,
. exprassion, belief, faith and
worship, EQUALITY of stetus sind -
of opportunity; and 10 promole
among them all

FRATERNITY assuring the dignity
of the individual and the unity and
integrity of the Nation...

[Transiation]

Mr. Deputy Speaker, Sir, the indian
Constitution belongs to the 80 crore people
of this country, and | can say with certainty
thatfor them it is the Bible, the Koran and the
Vedas. The goal of the nation, its objective is
placed in the Constitution. | would fike to
mmmwmq
the President in his Address « :




at eomolldm the gains of the
past decade, and imparting afresh

inpetus of Indian industry fol en-

hancing its efficiency and produc-
significant results:...”

[Transiation)

. Anything more untrue that this remark
cannot be placed before the Indian Parlia-
ment. it has no relevancs to the prevailing
situation in the country. | would be failing in
my duty, if | don't quote the views expressed
by Mahatma Gandhi, 72 years back, in 1919
on the miserable condition of the country's
weavers. | would like to do this because from

. the President’s Address, it becomes clear
that the Government of india has not only
forgotten Mahatma Gandhi’s visions in its
policies and acts, but has aiso given it a

. death blow. The ideals of Swadeshi, Swaraj,
Seli-reliance and Employment envisaged in
the Preamble have not only been done away
with, but this country has also been tured
Into a colony, 85 per cent of our 80 crore
strong population live belowthe poverty fine.
lwouldllwtoqwuabmrmbylh-

Gandhnbtfnsiﬂnnolthoeountq

on September 14, 1919:
[EnghsH] «7; my Sisbers”
* ) want 10 tak 10 you on a matter

simple and yet of very great impor-
tance, a matter on which dijpeids,
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Paswan mentioned during the Zom Hour
that despite an assurance from the Govem-
ment that the matterwould be looked into, all
the accused were acquitted, due to lapse on

_the part fo the Government. in this regard, |

would fike to quote what Gandhiji hag writ-
ten: . .

|English}

“Thave received aletterfrom Dohad
giving news which is shameful to
us all. The writes
that the women of the Dhad com-
munity there who cannot pocure
work which may be done at home
~.go out for labour, which they pro-
cure at the price of their chastity.

The male mernbers of these
women's families - craven crea-’
tures - know this fact but are sleep-
ing over it, | have used the word
- Dhad for this community , but they
are weavers. } do not know why
someweavers are knownas Dheds.
" But if we always keep in mind the
sad fact that, in spite of thelr clean
as untouchables, some of us are
- gure some day to be free from the
sin of untouchability. As women for
want of other work have to go out
for labour, so also have men.
Hence, when they saw that | was
ready to supply them with yam,
hey pledged themselves to do o

Ywmumoohdbmt
t!ﬂﬂy“dﬂbmmﬂ
1 was in Umreth, | was toid that
mdhmmw
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up with all sorts of indecent jokes
and abuse. It has been my misfor-
tune 1o hear this tale of woe at
numerous places during the course
of my four years’ wandering
throughout India. t seems o me
that a hundred years ago, when
millions of our mothers used to spin.
cotton, such things must not have
been happening. | therefore beg to
request my wealthy and educated
sisters that, if they are anxious to
protect the chastity of their poor
sisters, they must take a prominent
partin the movement for handspin-

‘ ning and handweaving.”

[ Translation)

Mr. Deputy Speaker, Sir | had quoted
from Gandhiji letter to the sisters of the
country, written 72 years back. It has been
claimed here that the new industrial policy
would provide employment %o everyone. |
wouid like to submit here that india today is
an investigative joumal... It has brought to
light certain things happening today, which

are much similar to the ones Gandhii had
written 72 years back. .

[English)

“The whee! has stopped spinning

. inthe potters’ village of Aruvacode.
And its inhabitants have switched
1o acalling nolessold. Edged outof
ther traditional profession, the

_women of this hamiet, nestied in

~the verdamt hi's of Malappuram
. district in Kerala, have over the
" yearstaken up an akogether diter-
ent vacation 1o survive: prostitu-
“tion. And the entire village has
become in a way an extended

Address 726
india Today’s report brings 1o light the

pliable condition of the women in potters,
village of Aruvacode in Kerala:- A

" ruses. Even AIDS can't be ruled
" outasthere’snofacilityto detect it.”

goddess) Mariamma " to help our

womenget more cusiomers today,”
- And each year, it seems, the deity

answers their prayers.”

[Transiation]

Mr. Deputy Speaker, Sir are you aware
of how the wavers of Andhra Pradesh are
starving to desth? When the shtustion has
deterioratedto such an extent, should we not
raise our voice in Parfiament in this regard?
Should we not take it into consideration? ?
Will we be in a position to fulfil the responsi-
bilities entrusted us by the eighty'crons peaple
of the country whom we represent?

" Wy Deputy Speaker, Sk, & is stated in
he President's Address thatthe country has
achieved prosperity due to New Industrial
Policy; but | want to point our before you in.
this connection that no doubt the N.R.Ls

mmmmwammm‘
ciiticising the privatisation of industries and
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[Sh. Rabi Ray] tional capital? Or would you rather-
newspapers. They want to tell the indian glonal groupings and slowly build
community through a letter that: your nation on a salid foundation by
. free trade with your neighbours and
{English} free initiative at home? You do not
' " have to give up scientific and tech-
“Whatever the shortcomings of the nical advancement. These can be
public sector, there is no basis for - taken over and used by anyone.
the presumption that once these Butitis betterto acquirethem siowly
enterprises are privatised, they will in accordance with a way of fife that
automatically become more effi- is congenial to you thanto give into
cient. The record of the of the pri- foreign domination. if you lose your
vate enterprises has not been very freedom as a nation, X may be
encouraging and the sxperience Imponbbbgdllbndt. o
with privatisation fails to provide
any confidence in its efficacy as a I your country really desires and
means of enhancing dmhuupmohbtin%
efficiency,” then you will do it on your own. No
amount of foreign aid or foreign
{ Trangfation} foans will help you. They may hin-

Ara these N.R.L.s who fled from india to
keep trmw black money in foreign countries,

right assrsses of Indian economic policies?

They talse money from india whenever they
get oppdrtuvity. When they support the

economic policy of the Govemment &t is.

published in the newspapers. But nobody
bothers to pay any attention on the views of
theseyouths living in Americawho areinreal
terms concemed over the destruction of
ing the way in which the country is being
exploited and the manner in which we are
losing ‘our economic independence. They
mmdﬂm“MMwﬁan
oyou.

Mr. Deputy Speaker Sir, in the context
| want to say that' an eminent cltizen of
America named John Hans Nambale has in

his letter told the indians that:

[Engish}

“The question | would put 10 third

world nations, or any nation, is this:
tbywwadlomm sover-

‘ “MMNM”\!

) ~M“Whm

der you, but they will not help you.

They may make a few individuals

rich but will not help the country as

-awhole. Forgetwhat you hear about

_the worid being completely interde-

pond.m Thatis only international-
ist propaganda.”

. [Transiation]

uro.pwsmsnrmm
and youths having true feslings of patriotism
in their hearts presantly staying in America
and some Americans too who love india
have such a view as | have just read before
you. it reveais that the country is going from
bad o worse and the question before us is
how to safeguard the country, which in
Shakespearseh term is “to be or not to ba”,
The question is whether we will be able to
mwm.mmamn

mmmmwmmsm
work for safeguarding the country. | have
stood here for this. | have no doubt that this
“is a Govemnment of national humiliation”

which has morigaged the country in foreign

* hands. Such ideas cross my mind and you

must aiso be iinking that the traders who

: mmumde‘mm



729 Motion of Thanks on PHALGUNA 13, 1913 (SAKA) the President’s Address 730

pany tempted the king. Subsequently wars
were fought and we lost our independence
for two hundred years. Is this august House
not in a position to distinguish between slav-
ery and freedom. Are both these words
synonyms. Is there no difference between
the two? The President's Address throws
ught on the attitude of the Cabinet. As such
| am raising this basic question whether we
.all ourselves free.

[English)

We are not free agents to decide our
political and economic future. This Parlia-
ment has been reduced to a rubber stamp.

[ Translation)

As such the manner in whichJohn Hans
-of America is saying that we will become
bonded labours of International capitalism;
and there is no doubt that we have actually
become bonded labourers. The difference is
that the East India Company came with a
gun boat and defeated us in the Battle of
Plassey. The G-7 nations who are the indus-
‘trialists nations have their hold on the World
.Bank and I.M.F. They may have not come
‘with Gunboats but they have inflicted an
attack on our minds and livelihoods. as such
Iwantto ask you whether anything else is still
left? | have the newspaper “London Econo-
mist” in my hand.

[English]

Mr. Lawrence Summers, Chief Econo-
mist of the World Bank, senta memorandum
to some colleagues on December 12th. The

Economist has a copy. Some of the memo

“has caused a fuss within the Bank. Mr..

Lawrence Summaers says:

“Just between you and me,
shouldn't the World Bank be en-
couraging more migration of the
dirty industriestothe LDCs? (LDCs
means Less Developed Countries.)
| can think of three reasons. -

“The measurement of the costs of

_ heatth impalring pollution depends
on the foregone earnings from in
creased morbidity and martality.
From this point of view a given
amount of health impairing pollu-
tion should be done in the country
with the lowest cost which will be
the country with the lowest wages.
| think the economic logic behind
dumping a load of toxicwaste inthe
lowest-wage country isimpeccable
and we should face upto that.”

Mr. Deputy Speaker, Sir, you can imag-
ine how bold they are. Our country is a
backward one where toxic waste and dirt are
dumped. We are considered as guinea pigs.
They could boldly take such a step because
the Government under Narasimha Rao has
surrendered to the World Bank in respect of
our economic matters. Due to these devel-
opments they have become bold enough to

" dictate us perhaps, they may have asked

them to dump in toxic and dirt industries in
India. The economist writes as to why this
was written. This writing exposed the matter
and it came to the notice of the public.

Mr. Deputy Speaker, Sir, | would like to
point out that these three institutions - World
Bank, International Monetary Fund and GATT
Il - can be proved dangerous for us because
it is the history of the International Monetary
Fundthat allthose countries who have taken
loan from it, have become victims of flerce
tamine and monopolism. Seventeen coun-
tries have so far been victimatised in this
way. While | was the Speaker | got the
opportunity to go Argentina. | noticed there
that there might be a military covp at any

- time. Toady there is democracy in Argen-

tina. The reason for this apprehension is that

. at present Argentina Is in full control of the

World Bank. | shall tell you sibout Chile. At
themomentitis ademocraticcountry. Around
15-20 years ago indey was an eminent
Marxist Leader. The way Shri Namboodari-
pad came to power in Kerala on the strength

. of votes, in the same way Shri Aywin be-

comae the President of Chile by the people's
support. He was bent upon to nationalise
American property. He-had made a commit-.
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[Sh. Rabl Ray]

ment to the people of Chile in this regard.
When he was going to implementit he was
murdered in the President’s palace. There-
after, distatorship came. His wife returned to

the capital of Chile from her exile. | was .

happy to know that about 10-15 lakh people
came out on the roads defying the military
dictator to welcome her. Then the military
dictator realised that he would not be able to
run the Government . Consequently, de-
mocracy was restored there recently. Will
India reduce to itself another Latin American
country. Today, our .veteran leader, Shri
Namboodaripad has given a statement that
if the present trend of foreign debt continues,
it will reduce India to a Latin America coun-
try. | fully agree to his views.

Mr. Deputy Speaker, Sir, it is happen-
ing. The Governmenthas done it. Then what

is the sovereignty of this Parliament? Is

Parliament independent? Is Parliament
sovereign? Is the sovereignty to or view
people who are representatives of 80 crore
people intact? | am asking this question to
the House and the Parliament of India. If we
lose economic independences, it is quite
obvious that we would also lose political
independence. There can be no two opin-
ions about It, Then, should we pass the
Motion of Thanks on the President's Ad-
dress? Is it proper? That is why | am placing
these facts before you today . It Is very
painful. When we announce proudly that we
are the largest democracy in the world and
'our Parliament is supreme, my conscience
advises me to forget all this because, the
Government of our country has mortgaged
country’s sovereignty.

Thenwhat should we do? Where should
we go from here. Just watch as to how our
Countrymen are being deprived of their
bread? The Government Is a party to it. It is
intolerable. Instead of holding a debate on
President's Address in a stereotype manner,
it should be held on basic problems facing
the country, | want that the standard of

debate should change. | was in great dis- -

tress eight days to, when | knew an Ameri-
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can Senator., Mr. Allan Chreston sayingthat .

our Parliament as well as the American
Senate are sovereign. He , in his capacity as
a Senator, introduced a bill under the title
Developing Country Demilitarisation Act,
1992. In the Bill, he said that India is incoring

comparatively more expenditure on its de-

fence. According to him, since our G.D.P. is

above 3.6 per cent, we should restrict our -

defence expenditure. It is the responsibility
of the Parliament of India to increase of
decrease the expenditure on defence. It is
none of their business. It is our internal
matter. We can quarre! here. Will an Ameri-

applicable?

After going through the new industrial

policy, | describe it all a symbol of slavery.
Shri George Fernandies used to be the
Ministerof Industry from 1977to 1979. During
his tenure the multinational company Coca-
cola was asked to pack up from India. It is

because they came with a meagre amountof

Rs. 1 lakh or Rs. 2 lakhs and repatriated Rs.

21 crores to their mother country within a
period of 10-15 years. | alongwith Shri
Somnathjiand George Fernéfideshavebeen .
watching for last one month'how the Coca- -
Cola company has re-entered Indian mar- :
ket. Howcanthe small scale industries stand
in the face of competition from campiness

like Coca-Cola, Pepsi Cola and Union Car-

bide. There are only 3 per cent people inour

country who have acquired American stan-

- dard and by importing foreign goods for .
them, we are ruined. How wlli the Parliament -
tolerate such an Insult for the countrymen. it
* s painful for all of us. Shri Shukla, IAS was -

aSecretary inthe Minlstry of Finance, |came
to know that he has not been given any
posting. What was his fault? He was>_ur
consular representative in Geneva in 1989.
He had to negotiate with the Multi-national
Corporation and the |.M.F. He used to speak
a lot for India.

(English)
He must ‘bo the top negotiator.

. can Senator issue diraction to us as to how
we should increase or decrease our military .
expenditure? Countries to whlch itwouldbe
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Translation]

The world Bank and the |.M.F. pressur-
ised not to keep him deployed there. Since
he was creating obstructions, he was re-
moved from there. After ousting him, Shri
Arnest Stead, Managing Dlrector LMF.told
the'India authorities:

(Englist]

“You have already earned one million
dollars.” The fact is you have ousted Mr.
Shukla, #ho was fighting for the Indian citi-
zens.

[Transiation)

Sornebody else must have been posted
sere in his place? Now he will follow the
es of International Monetary Fund and
,‘a World Bank. We are deliberately creat-
«d “Mir Jafars and traitors and giving re-
wards to them. It is not minor question, It is
a question ot dignity and self respect of the
country. The three principles - Swedeshi,
self-reliance and self-employment laid sown
by our founding fathers like Gandhiji are no
morethere. | would like to ask the House and
Shri Mathu- Saheb a senior member, notbe
a mute witness. The way the country is
retracting from its avowed path of develop-
ment.

[English)

1t will reduce to another Latin American
country.
[Translation]

Woe don't know whether we would be
able to stop It or not. Because, It Is being
jone and it will be done. The obvious result
of the present economic poiicy of the Gov-
ernment of India would be that we will be
losing our economic freedom. | have no
doubt about it. The Intellectuals and emineut
statesmen of the worid have been warning
Indla not to come in the grip 1o international
Monetary Fund, World Bank and GATT.
Indla will be ruined on this account, they say.

Therefore, we should try to made efforts
to save this country from being destroyed
and ruined. | have heard that the executive
Magistrate reached the newspapers’ offices
of Indian Express and Ajit at about midnight
and asked them to show as to what was

" being published in those newspapers. He

saw the matter and threw it away. In June,
1975 Emergency was declared in India and
dictatorship was brought. it was approve by
this House. | was détained in Ambala Jail
and Shri George Fernandes was then work-
ing day and night at the risk of his life and
about one and a halflakh people were locked
in various jails of India. We demanded to
withdraw emergency. People succeeded in
1977 in forcing the Government to withdraw
it. Inthe same way restrictions were imposed
on the newspapers like Indian Express. The
freedom of press was under attack. Elec-
tions were not held in Punjab: This is the
beginning of the inviting the World Bank ,
GATT, IMFand other multinational Corpora-
tion in the country. Therefore, it is our fore-
most duty as Members of Parliamentthat we
should rise above party politics and work for
the integrity, dignity, prestige and self reli-
ance of this country and this for generation of
employment opportunities. In this way we
will be able to save our country. We do not
have any personalgrudge against Congress
M .Ps. We are fighting for policy and ideol-
ogy. We must fight for our ideology. Parlia-
ment is a place where clash between differ-
entideologies take place and it always yields
good result. | would like to submit to Shri
Murli Deora - that their election-manifesto is
lllusionary one and [ do not wantto read it out
as you have not fufilled the promises made
by you at the time of elections to the tenth
Lok Sabha. You have worked against your
election manifesto. That Is the reason it
should now be thrown into the waste paper
basket as it has now got no significance. 1am

submitting... (Interruptions)

[English]

SHRISOMNATH CHATTERJEE: They
are very upset by selling thelr own mani-
festo. It is very interesting ... (Interruptions)
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[Translation] ’

SHRI RABI RAY: Mr. Deputy Speaker,
Sir, | am submitting something in regard to
the Address by the President ... (/nterrup-
tions)

SHRI SOMNATH CHATTERJEE: The
election manifesto should be thrown into
waste paper basket.

[Translation]

SHRI RABI RAY: While expressing my

views on President's Address it comes into
my mind and it may also come to the mind of
many other M.P.’s that we should not allow
this Government to function in a situation
when economic dependence is becoming
inevitable. What is our duty? Our first duty is
to pull down this Government because this
Governmenf will one day destroy the coun-
try. | would like to submit that all the mem-
bers have read the Constitution and they
have full faith in it so, 1t is, therefore, their
sacred duty to bring down this Government,
on the motion of Thanks to the President's
Address. | request the members of the other
side also to help bring down this Govern-
ment as they would also not like to become
our country economically dependent. This is
all coming before the whole country. Mr.
. Deputy Speaker, Sir, In the end, through
you, | would like to request Congress M.Ps
to rise above party politics and think as to
whether they should not bring down the
Govemment on the Motion of Thanks to the
President's Address by pressing the Red
Button. Iwould liketo assertitonce again......

SHRIMURLIDEORA (South Bombay):
You ask the people belonging to your own
party.

SHRI RAVI RAY: Whatever | am sub-

mitting, | am submitting on behalf of my own

" party. | would conclude after putting fonh
one more point.

[Engler
* SHRI OSCAR FERNANDES (Udipi) |

MAROHS 1982

the President’s Addms'

* requestthe honorable member o yleld for a

minute. You are a very senior member ar4
you can guide us by coming out with some
comrotapmposalssothatwocanbohobed
by them. (/nterruptions)

[Translation]

SHRIRABIRAY: | would like Shrius.
Fernandes to pay attentfon to the last pro-
posal | am just going to make. Mahatma
Gandhihad struggled hard for the independ-
ence of this country. He fought for economic
independence throughout his life. | give you
an example. It does not relates to our
country. After unification of East Germany
and West Germany, a new museum has
been established in that country and a hall
has been devoted tothe memories of Gandhji
in that museum.

18.00 hrs.
[English}

The entrance leading to the room hous-
ing the Mahatma has a quote from Albert

- Einsteln:

“Generations will succeed and .
hardly bélieve that such a man of
flesh and blood walked the earth.”

Alargerthan life size portrait of Gandhiji
greets the visitor with one of his famous
statemnts quoted;

*Satyagraha is a weapon which
functions quietly and to all appear-
ances slowly. In reality there is no
other weapon which performs as -
directly and swiftly".; :

Pointing outthat Lech Walesa in Poland
used similar means to score freedom from
the communist regime for fellow citizens, the
museum authorities suggest that Gandhij’'s

- glift of non-violent resistance must be mod|-

fled by freedom fighters in differentcountries
to sult the norms of their own dicmorhl"
regimes.
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“Non-violent resistance as a political
‘orce is still young. lts possibilities not yet
well enough known and is thus seldom an
inclination to the masses and seldom en-
" couraged by the media”, says the inscription
alongside Gandhiji's portrait.

Yet, it goes on to say that non-violence
is an ever-increasing force against the power
of dictatorships, the armaments race and the
immobility of bureaucrats. A most powerful,
effective force which can be mobilised against
every form of violence.

The sectionon Gandhijigivesthe people
Jorief glimpses of his non-violent resistance
/ against the British through photographs,
*including some of the most famous scenes

of the Mahatma’s life like his meeting with
the Manchester textile workers, his address
to the British House of Commons, his call for
use of Swadeshigoods and the burning of all
British goods, the Salt March, the Quit India
call in 1942 etc.
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[Translation]

Lastly,lam reading out sothatthis House
and the whole nation should get inspiration
from it. This Government is taking the coun-
try towards slavery. This country is being
subjected to economic and political slavery.
We must get inspiration from Gandhiji and
we shalldefeatthe Governmentinthe House
at the earliest moment. This is our determi-
nation.

[English]
MR. DEPUTY-SPEAKER: The House

stands adjourned to meet tomorrow at 11
AM. :

18.02 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, March 4,
1992/ Phalguna 14, 1913 (Saka)
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